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LOK SABHA DEBATES

i

L O K  S A B H A

Tuesday, March 24, 1981 iChaitra  3, 
1903 (S a k a )

The Lok Sabha met at Eleven of the 

Clock

[M r. Speaker in the Chair] 

O R A L  A N SW E R S T O  Q U E S T IO N S

fVnr
%  $  m  ?fi*r ^ r f*n : [ f  i

Coal Reserves in Harlong 
in Palamau District

*495. SH RI C H IN T A M A N I 
P A N IG R A H I : W ill th • Minister 
o f E N E R G Y  be pleas d to State :

(a) whether coal reserves o f 20 
million tonnes have been found at 
Harlong in Palamau District ;

(b) if so, whether blondable pos-
sibility o f this coal has been studied : 
and

< (c) if  so, what are the details in 
this regard?

T H E  M IN IST E R  O F  STA TE  IN 
T H E  M IN IS T R Y  O F E N E R G Y  
(SH RI V IK R A M  M AH AJAN  ):
(a) Total Coal Reserves of 104 Million 
tonnes have been estimated in Harlong 
sector o f Hutar Coalfield in 
Palamau District in Bihar.

(b) Tiii C la ’ s are o f high moisture 
non-coking tvpe and cannot be used 
in M etallurgical Blends.

(c ) Does not arise.

43 1/5-  1.

2
SH R I C H IN T A M A N I PAN I- 

G R A H I : This c >al reserve is having 
moisture content. But it has less 
ash content. Has the Central Mines 
Planning, Ranchi undertaken any 
study ? W hat is the result o f the 
study ?

SH RI V IK R A M  M A H A JA N  :
The studies carried on so far indicate 
that this coal can be used for power 
generation. Drilling is still going on. 
D rilling will be over by September, 
1981. O nly then we will be able to 
decide feasibility for what purpose 
this can be used, and whether power 
station can be set up. Decision 
will be taken afterwards only, g

SH RI C H IN T A M A N I PA N I- 
G R A H I : Is it a fact that around 
this region where the Central coal 
field is operating about 12,000 million 
tonnes o f coal reserv  has been esti-
mated to be found ? When we are 
in urgent need of more energy, is 
Government planning to utilise this 
entire 120 0 0  million tonnes of coal 
reserve in the region so that we can 
go 111 for more, electric traction in the 
Railways and we may not heavily 
depend on diesel in the world market.

SH R I V IK R A M  M AH AJAN  : 
There are large coal reserves lying 
adjacent to North Karanpura field 
and we are trying to utilise that parti-
cular region for power generation^ 
at present and by 1984-85 we will be 
able to exploit about 5 million tonnes 
a year and by 1989-go about 12 
million tonnes for this purpose.

vft sran  m s *  :

3ft, gsm frctsr ^  $
f a  % 

f a  if q^fr^ $ i
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W * StTV ft ff*ft ft JT35* 
f^ T  t  I 3f ^  TO |  ft*
sv^rv srt srFT^rct f t  |  fa 
9̂T ^  ft fsrft I  tfr-r^ft-

iflft I  ?

Wc5£TW : STUT q«p cflfty|t

*<113 f t  fif̂ TCT |

«ft TfSPS1 *3(3 *1*3 : 3f
f*r ^ft ^  I, 3ft *r< gsf.% 
|  ?ftV ^ T f  Vf,- ^ffftT |

(ww*rrc)

* ^ ft t o ,  *r<arer f̂r, A  'Z'&w

^ffcT f f  f a  fafTV, 3ft f a  it ^t

ST^fa^T *J3T I  sR'ffa 3 f t  r̂rq% 

qft |  ftfâ T fa^r f̂t €\ w ft
| , 3 f t  sfl 1 0 4  f f t m ^  zq STiTO

^ t?mt  fVrr | ,  mq%
3T^f qrfT %  ^rr

«R# f^Trft % ^cTT^T %

q»r*r ft <rrtft ? r̂crr t t st  fa*rr srr 
|  ?

T H E  M IN IST E R  O F  EN ER G Y 
(SH RI A .B .A . GH AN I K H AN  
C H A U D H U R Y ) : There must be 
infrastructural facilities for exploiting 
the coal. Now in his p irticular case 
there are no infrastructural facilities. 
I f  we have had to have all 
the infrastructural facilities ourselves, 
it costs a lot of money.

The only thing we can think ofis 
power stations. Also, we havethought 
of Kahalgaon and after Kahalgaon, 
Tendughat and all that. You are 
fully aware o f the financial constraints 
and all at a time cannot be thought 
of. We will certainly bear this in 
mind.

«ft for* fftf 5Tfr
qfT^r, 33 «fhrcft rvr *rrtft 
¥ t Tor ft vr^ft % ^r-

fa^fftTt r̂t Tfrf^r f f  «ft i

fiWft 3f cT3 f¥3f WT3T fa IfPT
f t  i  o srfâ TcT sifsnfl f ^ r ^ f t  v r
^TPFT fa*TT 3T|TT I $  ftsft JJftaT

ft 3f ,^ f  ^ifcTf I  fa  104  f ftfo rr

z* 3ft spV?rr fft^rr t  fa e tft

TfT̂ T ft f ^ f f  ¥ t 3fr

s w t  I  ?

SH RI A .B .A . G H AN I K H A N  
C H A U D H U R I : I liave already 
replied to that.

sft Tm<r>?ra ^ f t  : 5f«rsr
Tfflr^T, JT  ̂ T O  n ft  W n f |  |

*pr €\ fftqi %:f̂ T |  f a  fe frc  

% T̂>T OT fafT^f I  3Tft
ĉT3 f 3TT3 r̂r fnV^r *fT I  I

Kisan Rail y

+

*498. SH RI R A M  V IL A S  
PASW AN  :

SH RI RAJESH K U M A R  
SIN G H  :

W ill the Minister o f IN F O R M A -
T IO N  AND B R O A D C A ST IN G  be
pleased to state :

(a) whether T .V . sets were set 
up in Delhi to televise the Kisan 
Rally on 16th February, 1981 ;

(b) if  so, number of T .V . sets set-
up;

(c) whether it is also a fact that 
the Kisan R ally  was telecast abroad 
through the satellite ; and

(d) if  so, the reasons thereof ?

TH E  D E P U T Y  M IN IST E R  IN 
TH E  M IN IS T R Y  O F IN F O R M A -
T IO N  AN D  B R O A D C A ST IN G  
(K U M A R I K U M U D B EN  M . 

JO SH I) : (a) No T .V . sets were 
installed by Government at thevanue 
of the Kisan R ally.

(b) Pees not arise.
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(c) aii(d).D aordarshai did not 
provide any coverage abroad for the 
Kisan R ally  through the satellite. 
However, it provided transmission 
facilities on payment basis to the 
International T .V . news agency 
'Visnews ' on the latter’s request for 
a ten minute feed to Eurovision, one 
o f their clients.

sft Tm fsR ra : SISJTST

m  «tt f a  16
1981  f a f lR  f s f t  wft 

% f̂ TCT
~ r ^  w  #  i r̂ r̂rrT ^  $  <ft

?TRr 5ett fa  “ ?rr”  i

m  5TR- <̂̂ rr i

STSTtf ^ sfTf

I  I

*ft TP? texm <Tra*R : % rr

s pr - * r ^ rv ̂  ^  ^  |  i n̂cr

SHR I  f a  16  , 1981  ^

fa ^ f f  <K %

3 ^ rT  q-̂ % t  I

i d r  st ’et rr^r tfs ft  ( s f t

sro?r ?et.’ 5 ) : *r=r f a ^ n r  fM ft

% facr

? r |f  ^TrTT »tjt $  rft t f t

i f  ?<r, " f t ”  1

*rt t w  fa?rw : sqttrsr

f̂t, *Tsft TT^T I  fa

> P̂IT̂  ^  $, j f  sp̂ T W  I —
No T.V. sets installed by Government^ 

I  f a  ^TOTTT f t  JT^f

$  I

« ft : srrf

wtf it  *ppf3fe ?ftv ?rr<?> ?f« »npfe,
*r ^  ^%TT

JT^t f ^ r r  t o t  |  i f a g %  ? m

i w r  ^  *r, ?rfc s tr ^ fr )

^  |  < f t 4 * *  * m r  j  i

t w  f ir a r o  <rro*fsc : ifoflr 

% o t s t t  g v ^ rr  % s m  

^  <t t  ? to  ^ to # ^ 3  *r»rnj 

T̂cr «T I T grsfffT ^ T̂PMT ^r^TT 

f  f a t  # 0 ^ 0  fa * %  j m

^prrtr ^  t t  facr r̂r

p T ,  ? w  w r i t  f̂fti  sft^rnsft «ftr 

q fa  f̂t f 3ra% ^Terror

«rr ^  «rr€f f a ^ r  ^rr

’ f t  |  ?

«ft ^f?r m s : snarer f̂t, fa^r?r
Tsft wft sp̂ pr % faTT, f ^ ^ r  

M  faHT ?n,
2:?ftfa3rfr ^PT?ft, ?TPT

" ^ r  ^ d r n T ^ ” ^

^^nfq^r ^fl^r g f e  ^ ^ ftfasfT 1 

^  ^ m rrr q- | f s r ^ -  T^ft ?rnft- 

fa^r ^ t  5̂ft, ^ r -

^r ??i-qra n  ^rr fljqsforr 
p r  «rr, ^  ^  |  i ^ r

^^fttosr fe?T  ^T5F ? t f ^  ^ r f t  %
R̂TtT '4 I

«ft TW fa??rcT tTRT<?PT : ^ ^

^ T  «TT f a  farTTT ^  pTT, ^ T  T̂T ?

TRT ? fk  *  FT ^1

^rrf^rR^Rt t  i

s pr - % ^  | :

Provided transmission facilities on 
payment basis to the International 
T .V . news agency “ Visnews”  on the 
latter's request for a io minute feed 
to Eurovision, one of their clients.

^T% ^T^FT °Pr fa ^ p T  % T̂PT 

5RT 5q^3ffT2: t  ? Tzn f̂r s tW r :  |  ^
i  qrR-RT |  ^ r  ^ ft  

5T^5| ^  % tT̂ rT ^Ttt
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3r 1 1  qr ^ fr

^ r f ^ r r  |  ^ rrf *f\

^  5rcrr |  *rk  ^ m ff |  qfc^i 
^  q?r tttott

tfk ^ fr  ^ f r  t  ^ fbrr^r

|  *frr ^  ?r t  

v^f]r |  ftrcr srtaTflto «K«jPr%w
^  I  I ffo tT̂  £fo SfTf ITTOrT 

$tcfT I  I ^TT^Sfsff # q̂pzfm' TO T =5TT f̂t 

tfyffa?TCS TO- %

f r̂  ̂<rt ^ rr o  |  ?r s  ^ r

^T 1500 T[ZC< ^  ^
1 1  fas*£ 3T qfrr ^«fcfiiT ^  % |

i r k  s t *  *fir |  i ^ft^r q r^ r 
*r spTH % fcrnr '̂t fa^ r 

^ W f 5m
^r% *jrrrfe  fann i

«fr TT**T$*TT 3r q fe

«fir ^  ^  r̂ |  i tfTf f a  snsrsr ^t 3r 

^  *  T^T £ frra  * T ^  wn « r r :
International radio and TVnews agen-
cies which are generally uncharitable 
in Indian coverage, even headlined 
the news in their broad- castes.
f^TPT *T q o it̂ { o o 5TTT o t

m fa w m .tr m r tr r t  vw f f o r, ^fo cfro 

iftof?T q z  3r *r ^

fT*FT cH? I ^TFfTtff w < H l

«rr qr s*nft^ «rr w f p i  

v r t  fa^rr «rr vh : srnr r̂ *pt v m

i f r f t n r r « n w ^  ^ # r ? r  

?Ft mq* ^  97V17 ^ stct *rr ^ sr 
fc^r §£*tt q^^ff y p f^ T 

form r *nrr ^ r  snq ^  *frf

•TT, 5RTT WTT  ̂ f^T «TT
ft^ft ^ fsfw sH rftw  t k  ^ n V  ^r
f«E?*r 5TT ^  #sff ?

S?frfa3R  sfr w ^ r -

f? r w  ^  ^nntT «rrq% f^ n q -  ^ r  ^ r *  

% 3 m  g q r fa R R  «t t  ?

: ^ r  r f v ^ r ^ r w T  

q r  f^ T tT  t̂ t  tferr^r t  ^  ^  «r5f n"

^ w z  t a r  55rr ^  ^ ^O C\
____

sftTTTOTJSTR : v t  ^ ff  i f
7̂ 5 ^csr^pr q^ ^|"d* " i^ t  ?r?f ^fr

q ^ t f o s n f  *rf ^ T ^ rfi ^ n ^ r

r̂ q^rr f ^ n  w  ?

«ft s r t h  ^n§ : q x ^ r  r̂ ^n ^ tf tt  

t r t  fnTTTT ^rf n^r «rr,
%TZ*\[5T ^T^M f f̂HFET «TT I ?n ff

^  ^ t  ft? ^ gfr f t m  

^  ftr q T ? fk ftr a  t t o  

q r  ftrm  sr t t  f c s r  1 1  ^ ft  

^ r ftvr i ^ n rr ^  ^r ^rr. ^'rf 

g^nr ^ f  1 1  ftrtff '̂r fT^T?r

fe r r  i q^  ^ff sRiwr

w r  qr fe r R T  w r  ^ et T̂t  ^ t  

f w  «m  $ ^ a r r T T ^ f t ? ^  cn^ m  

q ^ r  r*fr 1 9 7 8  ^  ^rt

f t w r  M  | f  «Ff, 3̂w r  tff 

q r  p r r  «rr i

« 0  TJ^TVrfTT ^Tl ĉnr : fqiT < ro ff 

^ s t t T ^ r  I ^ f r  ^>rr î

SRTcf ^ (5  : ^  fp fr

f̂t ^rm i

« ftq * ro  T W > T iW  r f t  : * q t o r  

?̂r ft?m?T5ff ?f9Ff ^ r 
^ 5 f i w |  4 5  q w  f^ E ir

^TT|, q^ft^*r?T 5̂R  ft^ ff  ^ !TT̂

* ftr  5 o ? r r e  ^ir ?n ^  ?fr

frfr^fnFT 5f?T w  3F̂ TT ^R?
|  1 * T F n f r a  t o  ^ ft?^i^
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tsft sr̂ TPft «ft <nr t o  f*rct w r 

'OfPrcg<,  tfacr ntefir * «ft sffar

•̂TRR̂r   ̂*TPfcT T̂T

■*rr ?rk  rtr ff «ft fa ̂  fa*rmt €t 

f3  ̂sr Tft 11 fare # gw  g 

fa r̂*ff <rrf%*ff  ̂src f̂«rr w* f̂f 

|,  | ? 5$  fairer* % fa* *r̂t

aflr  wr  *?r t̂  ?  ?

sft 3(3 : stsitst 3fr, r̂ cffi

r̂rcr sr*n?r | | i sfa

fâfr *r st-t? g> m ̂  ̂  ̂  #' i

SHRI P. R.VJAGOPALNAIDU:
May I know whv the Government 
f tilcd to set up T.V. to help the kisans 
who came to Delhi to see and hear 
the speech of the Prime Minister, 
Shrimati  Indira  Gandhi?  Was 
ic not necessary to give the utmost 
importance to the  Kisan Rally as 
at was th 5 biggest ever held so far ?

SHRI VASAXT SATHE  : I 
agree that it was a very important 
Rally and, therefore, we covered it 
fully.  It was one of the  biggest 
rallies, in the world, of the kisans. 
As far as tlu: Doordarshan making 
any arrangement there is concerned, 
that question did notarise  because 
the rally organizers had already 
made their arrangement with the 
Weston Electronics.

♦ Conference of power Ministers of 
Southern Region at Hyderabad

* _u

*499. SHRI M. V. CHANDRA- 
SHEKARA MURTHY: 

SHRI B. V. DESAI :

Will the Minister of ENERGY 
be pleased to state :

(a) whether on ioth February, 
1981, the Union M'nister had called

> the Conference of Southern Region 
Power Ministers at Hyderabad ;

(b) if so, whether the Union 
Minister had called for  uniform

power policy and  uniform pattern 
of pay scales and service conditions 
for the power persons throughout the 
country ; and

(c)  what steps have been taken 
to implement the decisions arrived 
at ?

THE MINISTER OF STATE IN 
THE MINISTRY OF  ENERGY 
(SHRI VIKRAM MAHAJAN)  :
(a) to (c).  A Conference of Power 
Ministers of Southern States was held 
at Hyderabad on ioth February, 
1981.

In the above Conference, the 
following subjects  were  mainly 
discussed : —

1. Power Supply posit:on  in 
each State and the Region 
and steps for maximisation 
of generation.

2. Progress in the commissioning 
of on-going projects  in 
the Region.

3. Power Cuts and efforts taken 
to minimise their impact.

4. Rural Electrification.

The Union Energy Minister has 
been maintaining that there should 
be uniform ity in pay-scales and service 
conditions  of the Engineers and 
technicians of the State Electricity 
Boards, in the same manner in which 
there is uniformity of pay-scales for 
established  service officers.  The 
State Governments/States Electricity 
Boards are fully competent to bring 
uniformity in pay-scales and service 
conditions of the  Engineers  and 
Technicians of the State Electricity 
Boards but receieve guidance from 
Central Government as and when 
necessary.

SHRI M.  V.  CHANDRA- 
SHEKHARA  MURTHY :  Mr.
Speaker, Sir, our power plants arc 
gen crating not more than 50 per cent 
of the estimated generation. But 

we are also losing 20 per cent of tho
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power through transit and distribution 
which is the highest in the world. 
In view of this, I want to know frcm 
the hon. Minister what steps Govern-
ment has taken to maximise the gene-
ration and to minimise the loss of 
power due to transit and distribut-
io n .

T H E  M IN IST E R  O F  E N E R G Y  
(SH RI A. B. A. G H AN I K H A N  
C H A U D H U R I) : The capacity
utilisation for example, varies from 
State to State. The idea is to increase 
the capacity utilisation and wherever 
difficulties are there, the State 
Electricitv Boards are telling us 
and we are sending our technicians 
and experts to see whether we can 
identify the defects and can do ways 
with those defects.

About transmission losses, it is 
too early to say anything because 
unless the national grid comes into 
force, it is very difficult to do away 
wi th trnamission losses.

SH RI M . V . CH A N D R A - 
S H E K H A R A  M U R T H Y  : There is 
an agreement between the State of 
of Kerala and the State of Karnataka 
to supply power to the tunc of 3.2 
million units to Karanataka daily. 
But political friction arising on the 
point of Kasargod has reduced the 
power supply to Karnataka from 3.2 
m illion units to 1 .5  million units.

In view of this, I want to know 
from the hon. Minister whether the 
Government of India intervened to 
solve this crisis and if so, the results 
thereof.

SH RI A .B .A . GH AN I K H A N  
C H A U D H U R I : These are bilateral 
agreements between State and 
the Centre does not come into the 
picture. . .  . (Interruptions) If both
the States come to us, we will try to 
persuade them to come to some sort 
of an understanding.

PR O F. P. J. K U R IE N  : I want 
the Minister to answer that question

specifically. The question is that the 
misunderstanding on Kasargod has 
led to the reduction of electricity 
supply to Karnataka. It is not 
correct at all. He should answer 
that.

SH RI B. V . D ESAI : Yes, it is 
a fact.

SH RI A. B. A. G H A N I K H A N  
C H A U D H U R I : 1 have categorically 
said that it is a bilateral agreement 
and I have no knowledge of anything 
on this and while the State enters 
into bilateral agreements, it does 
not take the approval of the Centre. 
It is between State and State. The 
Centre has nothing to do there.

PR O F. P. J. K U R IE N : W hy
are you saying like this? Either you 
should . ..

M R . SPE A K E R  : I am not
allowing. When your turn comes, 
you can ask him.

SH RI B. V . D ESAI : In fact the 
hon. Minister was saying that the 
Central Government has nothing to 
do in certain matters so far as two 
States are concerned. In fact, the 
hon. Member there need not be agita-
ted. The Kerala Government has 
tried to have the friction brought 
in and they have increased the rate 
Anyway, I will ask my question 
. . . .  (Interruptions) It is a fact.

M R . SPEA K E R  : I f  he can 
improve his health by agitating, why 
not ?

SHRI B. V . D ESA I : I want to 
ask one question regarding one on-
going project which is in Karnataka. 
That is the Kalinadi project. It 
is a very important project and there 
is some pauc'ty of funds and there 
are other things also. Was that 
discussed in the South Zone Power 
Ministers’ Meeting and what steps 
would the Government like to take so 
that the State Government is helped 
to see that the project comes up in 
time ?
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SH RI A. B. A. G H A N I K H A N  
G H A U D H U R I : Mostly we discussed 
things like steel, cement, whether 
there is a delay on the part of BHEL, 
etc. About funding, we normally do 
not discuss because this was done by 
the Planning Commission.

SH RI K . M A L L A N N A  : There 
are so many hydel projects which are 
held up because of inter-State disputes. 
One such project is the Hongal project, 
which is situated in the Kaveri basin. 
M ay I know from the hon. Minister 
whether one of the Ministers pleaded 
in the said conference that it should 
be taken up by the Central Govern-
ment through the agency of the 
National Hydro-Electric Projects 
Construction Corporation ? In this 

£context may I know from the hon. 
Minister how many projects arc there 
which are held up on account of 
Inter-State disputes, what is the 
Government’s reaction and whether 
the Government is going to decide 
the dispute and take up these projects 
to be implemented by the central 
agency ?

SH RI V IK R A M  M AH AJAN  :
W e have been trying to persuade the 
State, Government is to pernvt us 
to construct the projects where Inter- 
State disputes are involved so that 
while they keep on quarrelling, we can 
construct it for them in the meantime. 
From that angle we had suggested to 
the Government of Tamil Nadu and 
Karnataka to discuss about this pro-
ject. The discussions are on. No final 
decision has been taken so far.

PROF. P.J. K U R IE N : I would 
like to know whether Government 
is aware of any situation where the 
Kerala Government has reduced 
power supply to any other state on 
the basis of a boundary dispute ? 
I f  at all there is any reduction it is 
because o f the fact that the other 
Goverment had not made prompt 

» t he electricity charges.

M R. SP E A K E R  : How does he 
know ?

SH RI K . A. RAJAN : M r.
Speaker, Sir, you may be very well 
aware that the wage structure as well 
as the service conditions of the 
electricity employees are governed 
and managed l:>y the respective 
Electricity Boards. But in reply to 
this particular question in respect of 
wages the hon. Minister replied that 
he had instructed them to remove the 
disparity and have a uniform policy 
between technicians and engineers. 
I would like to know whether it is 
within the jurisiction of the Board 
itself or is it on an all India level ?

SH RI A. B. A. GH AN I K H A N  
C H A U D H A R I : Sir, as the hon. 
Member is aware strike is going on in 
many places. What we want is that 
there should be peace on the power 
front. In that interest we want that a 
consensus should be evolved on the 
power front with regard to remunera-
tions and other things and there 
should be an all India service.

Stagnation in production of coal 
in E.C.L.

*500. SH RI JA N A R D H AN A  
P O O JA R Y  : Will the Minister of 
EN ER G Y be pleaced to state :

(a) whether it is a fact that there 
has been stagnatio 1 in production of 
coal in the Eastern Coalfields since 
1977; and

(b) if so, the reasons therefor and 
steps taken to break the stagnation ?

TH E M IN IST E R  O F  S T A T E  
IN TH E M IN IS T R Y  O F EN ER G Y 
(SHRI V IK A R A M  M AHAJAN) :
(a) and (b . There was a decline in 
production in Eastern Coalfields Lim i-
ted from 1977-78. Towards end o f 
September, 78 large number of mines 
were flooded. Although mines 

wTere cleared of water production did 
not pick up. Production was seriously 
affected by shortfall in availability
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of power, law and order deterioration 
and inability of State ClDvenment to 
give physical possession of land.

With imporvement in power supply 
production has increased by about 
9%  during 1980-81 compared to the 
previous year.
r

Coal company continues to liaise 
with State Government to improve 
law and order situation and also hand-
ing over of land required to Eastern 
Coalfields Limited for new projects and 
reconstruction projects.

SHRI JA N A R D H AN A  PO O JA R Y: 
Sir, the reasons niven in the reply for 
stagnation are additional contributing 
factors. Will the hon. Minister be 
please to state whether it is a fact 
that investment in the development of 
coal field has been con>ideraly reduced 
owing to the slackness in demand and 
also on account of the accummula- 
tion of stocks ? if  so, what steps have 
been taken to improve this position ?

SHRI V IK R A M  M AHAJAN : 
So far as the investments arc concer-
ned there is no decline in investments. 
In fact the investments are being in-
creased. The production in the entire 
coal sector has gone up by 10 million 
tonnes this year as compared to pre-
vious year— it is a record production. 
In spite of the stocks we are still 
trying to raise production and we 
hope even in this particular company 
though there arc constraints because 
the State Government is not coopera-
ting to the extent we want yet we will 
continue to raise the production in 
this region.

SHRI JAN ARDH AN A PO O -
JA R Y  : Sir, the losses in Coal 
India have mounted to Rs. 700 
crores. I would like to know 
whether with better management 
these losses could have been 
reduced ? Further what happened 
to the recommendations of Fazl 
Committee regarding winding up of 
Coal India Ltd. and also of the con-
version of the four subsidiaries into 
independent institutions ? I would also

like to know when the revamping o f 
coal India will be done.

T H E  M IN IST E R  O F E N E R G Y  
(SHRI A . B. A. GHANI K H A N  
C H A U D H U R I) : The Fazl Commi-
ttee’s recommendations are under the 
consideration of Government.

sforcft f*«TT anff : ^rr ^  sjtcT 

|  fa  frfTStf % it t t^ ot

o ^
^ fr  ^n=rr f w r  |  ? ft, m 

fairer srfc %o

facT XXfTZ % <TRT jfrsFTT |
crrfa it f̂r p r

|  jkj  fa^rr ^TFT s rk  

?tpt ^ rirr ?

SH RI V IK A R A M  M AH A JA N  : 
I have already stated in my previous 
reply that coal production has actually 
gone up now. This has increased in 
1980-81 by about 10 million tonnes. 
In fact coal production was actually 
stagnating in the previous four years. 
In 1978 it was about 102 million tonnes. 
In 1979 it was nearly 103 million 
tonnes. In 1980 it was 104 million 
tonnes. This year it is going to be 
113 million tonnes. This is an increase 
of about 10 million tonnes. And I may 
say, this is a record production so far 
achieved in this country. So, there is 
no question o f 'production going 
down or any such thing. In fact, this 
is one of the few sectors which have 
improve quite considerably. So far as 
Giridih is concerned, appropriate meas-
ures are b ing taken and infact, C IL  
under whom this area falls, is doing 
the best as compared to any other 
companies in this regard.

SHRI N IR EN  GHOSE : I would 
like to know whether it is a fact or 
not that production is not shown 
in the registers. Actually, only 
some under-production is shown 
in the registers by the Company. 
The difference is a very huge amount. 
Lakhs and lakhs of tonnes of 
pilferage is going on. Thousands 
and thousands of bullock carts are 
engaged in tins pilferage. An M .L.A.
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of West Bengal has written to Mr. 
Gahani Kahan Chaudhuri about it.
But nothing has been done by him 
so far. Coal is a free commodity. But 
the management has not fulfilled 
the promises made to the workers and 
they have developed a soured mana- 
gemnt labout relations there. I would 
like to know whether the M anage-
ment is in fact, in collusion with those 
who indulge in such pilferage ? Is 
it a fact or not. They do not take 
steps to incresse production. M ay I 
know whether these are not the 
various reasons why production has 
gone down there

SH RI A. B. A. GH AN I K H A N  
C H A U D H U R I : I have decided to 
request the Members of Parliament 
of the Consultative Committee to go 
round after the session and see things 
for themselves and give a report to 
us. They willl be able to know what 
is what. And, regarding labour tro-
uble, as the Hon. Member knows, 
in C IL  there has been labour trou-
ble : there is no doubt about it. The 
Management is not able to proceed 
with possession of land : unless they 
get possession of new land, they cannot 
open up new mining areas.
I f  new mining areas are not 
opened up naturally, production can 
not go up. About his observation 
regarding corruption and all that, as

Sixth Five year 

Statcwise allocation

( i)  A IR  Schemes

Assam

Andhra Pradesh 

Bihar 

G ujarat 

H aryana

H im ach al Pradesh  

Jam m u &  K ashm ir

I have said, when Members o f Par-
liament are going round and giving 
their assessment and report, we will 
know the correct position. I would 
only request him kindly to have some 
patience.

SH RI N IR E N  G H O SH  : The 
W est Bengal M L  A  has written to you.

Development of A.I.R. and 
Doordarshan in Sixth Plan

*501. SH R I CH IR A N JI L A L  
S H A R M A  : W ill the Minister of 
IN F O R M A T IO N  A N D  B R O A D -
C A S T IN G  be pleased to state the 
amount earmarked and to be spent 
during Sixth Five Year Plan for deve-
lopment of A .I.R . Stations and 
Doordarshan Centre ( State- 
wise ) ?

T H E  D E P U T Y  M IN IS T E R  
IN TH E  M IN IS T R Y  O F  IN  - 
F O R M A T IO N  AN D  B R O A D  - 
C A ST IN G  : (K U M A R I K U M U D - 
BEN M . JO SH I ): State-wise
break up of the the amount 
earmarked and expected to be spent 
for development of A IR  Stations and 
Doordarshan centres during the 
Sixth Plan period (1980-85) is given 
in the Statement laid on the Table 
of the House.

(1980-85) 

o f  the outlay

(Rs. in lakhs) 

A m oun t

480-01 

308-60 

593 70 

255-52 

N il 

1 8 0 0  

44 00



(Rs. in  lakhs) 
Am ount

K arn ataka . . . . . . . . . . .  448- 18

K era la  .............................................................................................................................  N il

M adhya Pradesh ........................................................................................... ........... *96 33

M anipur M aharashtra . . . . . . . . . .  294-00

M anipur ....................................................................   N it

M ehgalaya . . . . . . . . . . .  458- 62

N agaland . . . . . . . . . . . .  N il

Orissa . . . . . . . . . . . .  74- 00

Punjab . . . . . . . . . . . .  N it

R ajastlian  .................................................................................................................  392 '2 4

T am il N adu .................................................................... ........... 575- 43

TrijA ira . . . . . . . . . . . .  N it

U ttar Pradesh . . . . . . . . . . .  626 05

West Bengal . . . . . . . . . . .  266 67

Sikkim  ............................................................................................................................ 202- 58

U nion T errioty of D elhi . . . . . . . .  37 00

D o. Pondicherry . . . . . . . . . . N il

U n ion  Territory o f Chandigarh . . . . . . . .  mo on

D o. G oa . . . . . . . . . . 2 2 0

D o. M izoram  . . . . . . . . . .  30 00

D o. A nurachal Pradesh . . . . . . . .  100 00

Do. A ndam an &  Nicobar Islands. . . . . . .  N il

D i .  D adra and N agar H a v e l i ........................................................... ........... N il

D c . Laccadives &  M in icoy Island . . . . . .  N il

T ota l : 5 5 °3 '°9

A llocation for schemes which could not l e  quantified in the State-wi.cc list : ^ ^ 7 3 ^ 4 1

(Amount Rs. in lakhs)

T V  Schemes

Andhra Pradesh . . . . . . . . . .  29C 00

Assam . . . . . . . . . . . .  500'00

Bihar ............................................................................................................................205- 50

G juarat .............................................................................................................................  502-42

H im achal Pradesh . . . . . . . . . . 79 28

Jarrm u &  K a s h m i r ...................................................................................................... 2*50
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K a r n a t a k a ..............................................................................................................................626- 92

K e ra la  .............................................................................................................................481 • 42

M aharashtra . . . . . . . . . . .  18-50

M ad h ya  P r a d e s h ......................................................... .........................................................195 30

O rssa ..................................................................... ...........  18 0 0 0

Punjab .................................................................................................5OI‘ 84

R ajasth an  . . . . . . . . . . .  97- 48%

T a m il N adu ...................................................................................................................251- 23

U .P . ..............................................................................................................................974- 40

W est Bengal . . . . . . . . . . .  10 71-71

Union 7 erri'ories
D elhi ..............................................................................................................................468-00

G oa . . . .  ..................................................................... 184-42

T V  Through I N S A T .........................................................................................................1250 00

7886 92

SH RI CH IRAN JI L A L  
SH A R M A  : The information laid on 
the Table o f the House has simply 
sent a shudder into the heart, of my 
coy.

I am very much pained to observe 
this. I want to know why the Govern-
ment has not made a provision of even 
a single penny in the 6th Five-year 
Plan for Haryana and Punjab under 
the A .I.R . or Doordarshn Develop-
ment Schemes. I would like to know 
from the hon. Minister why we are 
being so shabbily treated.

T H E  M IN ISTER  O F IN F O R M A -
T I O N  AND B R O A D C A STIN G  
(SH R I V A S A N T  SATHE) : Sir, 
as far as Haryana is concerned it is 
so close to Delhi that much of its 
area is covered both by radio and 
television from Delhi. As far as Pun-
jab is concerned, Doordarshan has 
provided Rs. 5 crores for television. 
That will cover Jullundur and Amrit-
sar. So, that will also help Haryana. 
As such, Haryana is covered from both

sides and is doubly benefited. T h at ls 
why you don’t find anything. ^ r* 
Speaker, Sir, we are aware of y 0ur 
anxitey about Haryana and also that 
o f the hon. Member but whatever 
we can do possibly for this region that 
we will keep in mind inspite o f what 
appears in the Sixth Five Year Plan.

jr fr^ r : rnfr

# fifcwwi cfrfe: i r w
q f 1

SHR CH IR AN JI L A L  S H A R -
M A  : Sir, the hon. Minister has 
replied in a manner whichclearly 
show's that Haryana is sandwi ched.
I find a provision of not even a single 
penny for development of A IR  in 
Haryana. Now, Sir, about a week 
back the hon. Minister in reply to 
my question had said that A IR  station 
at Rohtak in Haryana would be 
developed. I would like to know as to 
whether there can be development 
without spending a single penny :
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What does he mean by using the 
word ‘development’ when not a single 
penny has been provided in the Sixth 
Five Year Plan ?

SH RI V A S A N T  SA TH E  : That 
is a miracle which we will perform.

SH RI CH IR AN JI L A L  SH AR- 
M A  : Sir, the hands of the clock 
cannot be put back. Such sort of 
replies cannot amuse. They cannot 
carry us an inch towards the goal 
we are aiming at.

Sir, recently T came across a 
newsitem in the Times of India re-
garding four new television stations 
which are going to be set up in the 
country. I would like to know whe-
ther the Government of India will 
consider the desirability or fesaibility 
of having a television centre, if  not at 
Rohtak anywhere else in Haryana ?

SHRI V A S A N T  SATH E : Sir, 
in the Sixth Five Year Plan there is 
no provision for a television centre 
in Haryana. But as I said Haryana 
will benefit both from what we are 
going to do in Punjab as well as 
what we have in Delhi. Therefore, 
Haryana should not feel neglected.

D R. SU B R A M A N IA M  SW AM Y 
Sir, I am not seeking any assurance 
from the Minister after knowing the 
developments of the last few days. 
I do not know whether he will be 
there to implement it.

M R. SPEAK ER  : Since when have 
you become an astrologer ?

D R. SU BR AM  ANI A M  SW AM Y 
Sir, I am a Swamy. I need not know 
astrology. I can see the things.

The allocation for Delhi is Rs. 
4.68 crores for the entire five year 
period. Is the Minister aware that 
Delhi station of T V  is presently loca-
ted in a highly dilapidated place in 
Mandi House which is on the varge of 
breakdown. Everyday artistes are 
complaining. Everyone is complain-
ing. I would like to know whether

Rs. 4.68 crores are sufficient for the 
modernisation of the Delhi Door- 
darshan station ? Sir, Delhi is the 
Capital city of India and it should be 
our endeavour to b rin j Delhi Door- 
darsahai studies at par with the T V  
studios in other parts of the world.

SH RI V A S A N T  SA TH E  : Sir
I agree with the hon. Member and 
there is already a proposal. But be-
fore I answare this question let me 
say a word that as far as his prophecy 
is concerned, I know that there are 
swainis and swamis in the country 
and I do not know what type o f swmi 
he is. I f  that is a wishful thinking I 
do not mind but I do not know which 
type of swami is he.

SH RI V A S A N T  SA TH E : He 
is an international swami probably.

D R. SU B R A M A N IA M  SW A M Y  
I object to being compared with other 
swamis. I am a swami in my own 

'light.

M R. SPEA K ER : A  Special
swami, a Member of Parliament.

AN. H ON M EM BER : He is a
born swami.

SHRI V A S A N T  SATH E : He 
is a special swami who can disappear 
from Parliament.

A N  HON. M EM BER : He did 
so even once from the country.

SHRI V A S A N T  SATH E : As 
far as the Delhi station is concerned,
I agree with my hon. friend that the 
Mandi House premises and build-
ing are in a highly dilapidated condi-
tion and are crumbling practically 
everyday. There has been a long 
standing plan to build a completely 
new studio at the Mandi House 
premises and that plan is already 
there. That is why, it is not provided 
for and we hope to see that it is com-
pleted in the near future.
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T H E  M IN IS T E R  O F  STA TE  
IN  T H E  M IN IS T R Y  O F  EN ER G Y 
(SH RI V IK R A M  M AHAJAN) :
(a) and (b), Yes, Sir. The Sixth 
Five Year Plan envisages additional 
generating capacity o f 19666 M W  in 
utilities during the Plan period 
1980-85, comprising o f 4768 M W  
hydro, 14, 208 M W  thermal and 690 
M W  Nuclear. The narjies of these 
projects, the states in' which these 
are located or which own these pro-
jects and the additional benefits 
likely to be available from each 
project during the period 1980-85 
are given in the statement—-1 laid on 
the table of the House.

(c) The schemes expected to 
yield additional benefits during 1981- 
82 are listed in Statement — II laid 
on the Table of the House.

S ta te m e n t I

Power projects included in the Sixth Fiv« Tear Plan 1980*35 for benefits during the period
1980-85

SI. No. Region/State(s) Project Benefits
during

1980-85
(M W )

I 2 3 4

Northern Region :

I. Punjab, H aryana , Rajasthan 
(Joint Projects)

Beas H .E . Scheme (Pong) Extension U nit I 
(Dehar)

33°

2. Punjab, H aryan a, Rajasthan 
(Joint Projects)

Beas H .E. Scheme Extension U nit II  (Pong) 120

3. Haryana

4. Haryana

5. Haryana

6. Punjab

7. Punjab

8. Punjab

9. Himachal Pradesh

10. Himachal Pradesh

11. Himachal Pradesh 

18. Himachal Pradesh

Panipat Therm al Station Extension U n it I 

Faridabad T herm al Station Extension U n it I II  

Western Yam una Canal H .E. Scheme 

Shanan H .E . Schcme Extension 

R opar T herm al Station 

New H .E . Schemes 

Bassi H .E. Schemc Augm entation 

Binwa H .E . Scheme 

Andhra H .E . Scheme 

Rengtong H.E. Scheme

220

60

48

50

210

224

»5

6

*5

2
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I 2 3 4

13- R ajasthan . . . K o ta  T h erm al Station 220

>4- D o. • . M ah i B aja jsa ja r H .S- Schem e 140

15 - U .P . • . O b ra  T h erm al Station  Extn . II  &  I II 400

16. D o . • . P arich a  T herm al S tation 220

17- Do. • . Garhwal-Rishikesh H .E . Schem e 72

18. Do. • . K hodri H .E . Schem e 120

19- Do. • . M aneri Bhali H .E . Scheme 90

20. Do. • . T an da T herm al Station 440

21. Do. • • . A npara T herm al Station 630

22. C entral Sector • • • Badarpur T herm al Station U n it V 210

23- D o. • • • .  Baira Siul H .E . Scheme 60

24. D o. • • .  Singrauli Super T herm al Station Phase-I 630

25- D o. • • • • Singrauli Super T herm al Station Phase-II 420

26. D o. • 

Western Region :

• • .  Rajasthan Atom ic Power Project U n it-II 220

27- G ujarat . • . W anakbori Therm al Station 630

28. D o. . • U kai Left Bank C an al H .E. Power House 5
29. D o. . • . U kai Therm al Station Extn. U n it-V 210

3°- Do. • K ad an a  H .E. Scheme 120

3>- D o. . • • . W anakbori Therm al Station Extn. 210

32- M adhya Pradesh • K o rba  East T herm al Station Extn. 120

33- D o. • • • K o rb a  W est Therm al Station 420

34- Do. . • . Do. Extn. 420

35- D o. . • • . Satpura T herm al Station Extn. II 420

36. M .P. &  M aharashtra . . Pench H .E . Scheme 160

37- M aharashtra • . K oradi Therm al Station Extn. I l l 420

38. Do. • . Bhusawal T herm al Station Extn. 210

39- Do. • . Nasik Thermal Station Extn. 210

40. Do. • . Parli Therm al Station Extn. 210

41. Do. • . Chgndrapur Thermal Station 420

42. Do. . Trombay Thermal Station 5«>

43- Do. • . Gas Turbine Plant 240

44. Do. • . Koyna Dam H.E. Power House 20
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45. M ah arash tra

46. Do.

47. Do. .

48. Do.

49. Central Sector 

Southern Region ;

50. A ndhra Pradesh

51. D o. .

52. Do. .

53. Do. .

54. Do. .

55. Do. .

56. K arnataka

57. K arnataka .

58. K erala

59. K erala

60. T am il N adu

61. T am il N adu

62. T am il Nadu

63. Central Sector .

64. Central Sector ,

65. Central Sector 

Eastern Region :

66. Bihar ,  <

67. Bihar

68. Bihar

69. Bihar

70. Orissa

7 1 . Orissa

72. Orissa

73. West Bengal

74. West Bengal

75. West Bengal

T illari H .E . Schem e 60

Paithan H .E. Schem e 12

Bhira T ail R ace H .E. Schem e 80

Chandrapur T herm al Station Extn. 210

K o rb a  Super T herm al Station 630

V ijayaw ada T herm al Station 210

Nagarjunasagar R ight C anal H .E . Schem e 60

Nagarjunasagar Pum ped Storage Schem e 300

Donkaravi C an al H .E. Schem e 25

Balim ela D am  H .E. Power House 60

Srisailam H .E . Project 440

K alin adi H .E . Scheme 775

R aichur T herm al Station 420

Idam alayar H .E. Scheme 75

K akkad  H .E . Scheme 50

Tuticorin  Therm al Station 210

Sarvalar H .E. Schem e 20

K adam parai Pum ped Storage Schem e 400

Ram agundam  Super T herm al Station 630

Neyveli Therm al Station 420

Kalpakkam  A tom ic Power Project 470

Subernarekha H .E. Scheme 65

Patratu T herm al Station Extn. IV  220

Barauni Therm al Station Extn. U nits V I & V II 220

M uzafiarpur Therm al Station 220

T alcher Therm al Station Extn. 220

Rengali H .E. Scheme 100

U pper K olab  H .E. Schem e 240

Santaldih Therm al Station U n it IV  120

Jaldhaka H.E. Schem e S t  II 8

Bandel Therm al Station Extn. 2 10
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! 2 3 4

76. W est Bengal . K o lagh at T herm al Station 630

77. W est Bengal . Ram m an H .E. Scheme 50

78. W est Bengal . D urgapur Projects Ltd. Therm al Station Extn. 110

79. W est Bengal . C .E .S .C . Therm al Station 240

80. D .V .C . . D urgapur T herm al Station U n it-IV 210

81. D .V .C . . . 'T . Bokaro ‘B ’ Therm al Station 210

82. D .V .C . Panchet H ill H .E . Schem e 40

83. Central Sector . Farakka Super T herm al Station 210

North-Eastern Region :

84. Assam Bongaigaon T herm al Station 120

85. Assam . L akw a G as T urbine Project 45

86. Assam W aste H eat Recovery Plant at N am rup 45

87. Assam . Low er Borpani H .E . Schem e 5°

88. Assam . Bongaigaon T herm al Station Extn. 120

89. Assam . Chandrapura T herm al Station Extn. 30

90. Assam . M obile G as T urbin e Units 21

91. N agaland . . D ikhu H .E. Scheme r

92. T rip ura  . . . G um ti H .E. Scheme U n it I II 5

93. C entral Sector . Loktak H .E. Scheme 105

94. N orth Eastern Council . K op ili H .E . Scheme 150

T ota l (Utilities) 19666

S ta te m e n t II

Power Projects from, which benefits are expected during 1981-82.

Region/State/Schemes Benefits
during
1981-82
(M .W .)

I . Northern Region ;

Punjab

Shanan Extn. (H) .................................................................................... 50

Uttar Pradesh

Obra Extn. (T) .................................................................................... 200
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i s  S 4

Central Sector

Baira Siul ( H ) ..................................................................... DO

Badarpur Ext it. ( T ) ................................................................................ 210

Singrauli-I (1) . • « • • • • • • •   210

Subtotal (I) 730

II. Southern Region 

Andhra Pradesh

Nagarjunasagar Ĥ)  ........................................................................................... 100

Srisailam (H) .  • .....................................................................  220

Donkaryi (H) . . . . . . . . . . .  25

Tamil Ĵadu

Tuticonn Unit  ? (T) • • • • • • . - .  210

Karnataka

Kalinadi I (H) ■ * • • • • ■ . . .   270

Central Sector

Kalpakkam  (Nuclear) . . . . . . .  . .  235

Sub-total (II) 10G0

III. Western Region 

Gujarat

Wanakbori (T) . . . . . . . . . .   420

Maharashtra

Koradi St. Ill Unit 6 « • * • • . . . .   210

Uran Gas  (T) 120

Sub-total (HI) 750

IV. Eastern Rtĝon 

D.B.C.

Durgapur (T) 4th Unit  .................................................................... . 210
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Regon/State/Schem e Benefits
during
1981*83
(M.W.)

Orissa

T alch er Extn. (T) 5th U n it 110

West Bengal

210

V . X d iUi-Eastern Region 

Assam

Sub-total (IV ) 530

Bongaigaon Kxtti. (T i 60

N am rup W aste (T; ......................................................... U2

Lakwa Gas (T> .

Mot)ile Gas (’L\ ................................................................................ 12

Sub-total (V) 109

G rand total A L L  IN D IA 3179 MW

N(»te : H —  H ydro Schemes 

T — Therm al Schemes 

N — N uclear Schemes

sft : srsqrer aft,

S 5T qr^-q^T sfispTT WTR V[ 3R  faSRT, 

f ^ ? r  s f k  ^rfsFttn: fa^cr *rO > Cv O >

1 9 , Bfitf *T*n^T£ fa*n?fT f c r  

T̂TjpTI t ,  t=T |  I

s*rfarr tr ^  g fa

•rtfr^  i t . . .

sr>0 *?*J : “<TfTT?Tvn” JTT̂ T

uqfr” % ^ ^ “w pTT" 1

WSJTW : W r-^fT cTT TfFl

^  f t W  1

«ft TTOTSWPC JTKeft : % 3Tt ^ ^

T3fT;T;TT T̂̂ cTI g fa  ^

zmpTT % it zm x  ir fasrq; * t ,  

f^rpft farT l̂f ?rr^wcrr iitft ? *rt 

^  wY ’TfTwrmr ? m  ^ |  ?
*r*n: ^  | , eft % «t t t  it Traqmr 

sjfRT f  zrr msT-^to stftrr ? ,  aft tft

f^TfcT^T, 3?t f^T ^  ?

SHRI V IK R A M  M AH AJAN  : 
I will give the figures. We have got 
some figures, but projxroly he wants 
a more comprehensive statement and 
I will place it on the Table of the Home
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vfiTWVHir  : srsirs? afr, 

crnrft  ̂ srmwrfT '̂r tfr 

f,  *ff ffnrr ft;

f̂ cTTT TRT STR ft ^TR %9T ft 

VT̂ WnT |r»ff ?

*$>*** : r̂rf̂ T-J-tr f̂ra- 

r̂riz f̂ rir f'rar | i

«Tt TmHcf (T  : ft  ̂ ^ r̂r 

r̂f̂rr f ft; ŝrft r̂ f«rf=r ft

5?fff  ?

?T3UST ?̂TT  ft

3 T̂TfŴ r SIS ft srjiT I

«r> TmrWrfiT wrrsf; :  *fr, ftr?i-

% r  7̂ f fv roM'c 

^fr 1  sr.,tat ft; ttt  %ft̂ r 

l̂ r̂r  r̂yr<  wr $r«.T, w t  t̂^ cit

|?fr<  ?rrc 1̂ sT̂TnT ft.'cfjff  ĉfr 

I ?

MR. SPEAKER : There is nothing 
much to be answered in this question.

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
■CHAUDHARI ) : There arc certain 
disagreements. The planning Commi-
ssion is thinking in some way; the 
Central Electricity Authority is thin-
king in some way and the vaious 
state Electricity Boards are thinking 
in a different way. It is not, therefore, 
possible lor us today to present the 
entire figure. ,

«fr TW Wrfrr  :  ^ra  w

fâTT  tff R̂T sfTf | I  ST̂ T 

qfT̂?rr?ff fâcT

T>m% rrrr fVsr̂ %?sr to-4, 
cfrr ftrŝ  %?a fawR,  7

tT*TT 6,  n̂ T ^TT'TTm oPT

f¥qr |  r̂ff *rr fwr *rr 

Trsprr 725 m \?iz f^fr #2jtt 

|  1

w m  sfr, fâ Rft f̂ r̂r ^ ft 

n̂r I, fprfa *?r mq p?t *ft

■-TTr% 11 %ftrn VB V *fr 3̂" 3To*  ̂ 

| ft; 1981-82 ft aff 11  tr*nr

fVft sr?ir rr̂ff̂; *rnt ft 

tot | ft; snr̂-ipr̂ *fr*r ̂ nrr, %ft̂rv.  O \3  ^

fk̂jx % ̂  ft  ft  f̂rt *rftr<r 

 ̂  ft;<rr tot |-w  fqr f̂r̂ t | ? 

totf^Rftq̂i- vnr ft, 1981-82 ft, 

r̂rf ?rr*  ̂  r̂r

t̂ f | cr'f dq  fT,f r̂rrtrr

rfr rnxvi T‘i it  sr W ?

srrnnT  TTifnT  g— ?1TT 

?r  ft  ftPr- t̂, ft  f̂ mlr

% stt̂ ft ̂ Tt ftnp  ft;̂rr 11 

wt *Rn  ̂r : ?̂r wtx ft  ftr̂

X$\  zfft  Tff | rfi  ^ 

Tf̂ i | ?

SHRI A.B.A. GHANI KHAN 
CHAUDHARI : The solar energy 
and tidal energy are in experimental 
stages. And we don’t think that being 
in experimental stage, they can make 
any massive contribution to the dem-
and for power in our country. That is 
why we are putting emphasis on ther-
mal and hydro power. So, we have 
talked only about thermal and hydro 
power.

One thing more I would like to 
point out. What we have said here is 
this. We have said that in the 6th 
fiveyear Flan period, such and such 
are the benefits that we are going to 
get. As a matter of fact we have made 
a plan for a decadc. So, what we 
have told you here is that  under 
the 6th five y< ar Man schemes alone 
these are the bene fits which we are 
going to get.

SHRI RAMAVATAR SHASTR I : 
For 1981-82 you have already given. 
What is the position about Bihar ? 
You did not say anything about it.
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SH RI A. B. A. G H AN I K H A N  
C H A U D H U R I : For the 6th five 
year plan, we are going to get a share 
from Farakka; and we are also 
making it in Kahalgaon. We are mak-
ing a lot of investment in Kahalgaon.
( Interruptions)

Tm m TT STTRff : f  f®  ^ 5

TfTff ,  STdT f 3 I  I 1 9 8 1 - 8 2  % 

^Tt Jr VJSJff ĉf^TqT

f ^ R  %  F P t  H it  ^'T^'T '•% t  ?

SH RI A. B. A. GH AN I KH AN  
C H A U D H U R I : For 1981-82 there 
is nothing. For 1982-83 it is there.

SHRI K A M A L  N A T H : Last week
i.e. on last Tuesday a statement was 
laid on the Table of the House. A  
similar statement has been produced 
this time. I had pointed out last time 
that the Pcnch thermal project in 
the district of Chhindwara was some-
how not there in the statement; and 
I had asked for an assurance from th’e 
Minister and said that the laid state-
ment was either imcomplete or in-
correct. He had assured us and said 
that the project office had been opened 
and that the project was going ahead. 
I would like to have a similar assurance 
from the Minister because again a 
similar statement has been produced 
with that particular project left out.

SHRI A. B. A. GH AN I K H A N  
C H A U D H U R I : The hon. Member 
is confusing things. This is a list which 
will give benefits in the 6th five year 
plan. As far as this scheme is con-
cern d that will give benefit in the 
7th five year plan. (Interruptions)

SH RI K A M A L  N A T H  : This 
fact is entirely different from las 
Tuesday’s statement.

M R. SPEA K ER  :

SH RI K A M A L  N A T H  : In 
seven days it has gone to the 7th plan.

(.Interruptions)

SH RI V IK R A M  M AH AJAN  : 
The hon. Member has been confused. 
He said about the benefits. (Interrup-
tions) The construction will start in 
the 6th plan. That is what the Mini* 
ter had said.

(.Interruptions)

SH RI R A M  A V A T A R  SH A ST R I 
It is better that you are reply.

(.Interruptions)

PRO F. M AD H U  D A N D A V A T E : 
Mr. Speaker, Sir, I would like to 
know from the hon. Minister one thing. 
Due to power constraints in the rail-

ways the railways have been consisten-
tly demanding that they should be 
permitted to have captive power 
plants and also upgradations of the 
power plant at Chola that is at Kalyan.
I would like to know from the hon. 
Minister specifically whether the Plan 
ning Commission has already cleared 
these captive power plants.

SH RI A.B.A. G H AN I K H A N  
C H A U D H U R I : I have no knowle-
dge of that. It has not come to us.
(.Interruptions)

PRO F. M ADH U  D A N D A V A TE  . 
Is it a general reply that he has no 
knowledge? I am asking specifically 
about the captive power plants.

SHRI A. B. G H AN I K H A N  
C H A U D H U R I: I am not aware of 

it; it has not come to me. I do not 
know whether they are talking to 
the Planning Commission or not.
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New Entertainment items 
on Delhi T. V.

*504. SH RI D .M . P U T T E  
G O W D A  :

SH RI H.N. NANJE 
G O W D A  :

Will the Minister of IN F O R M A -
T IO N  AN D  B R O A D C A ST IN G  be 
pleased to state :

(a) whether any efforts have been 
made by his Ministry to make 
Delhi T . V . less boring; and

(b) if so, what are the new enter-
tainment items likely to be introdu-
ced ?

T H E  D E P U T Y  M IN IST E R  IN 
T H E  M IN IS T R Y  O F IN F O R M A -
T IO N  AND B R O A D C A STIN G  
(K U M A R I K U M U D B E N  M. 
JO SH I) : (a) Efforts are being
continuously made to introduce 
more interesting programmees and to 
improve the overall quality of T V  
presentations.

(b) Doorshan Kendra, Delhi has 
recently introduced the following 
entertainment-oriented programmes 
to cater to the interest o f viewers:—-

(i) Triveni : A fortnightly Musical 
Variety Show involving the parti-
cipation of young talents for exa-
mple, singers, dancers etc.

(ii) Skit : A  fortnightly Hindi 
Skit on some of the current social/ 
economic issues in the society.

(iii) Manoranjan : A  fortnightly 
film-based programme.

SH RI D.M. P U T T E  G O W D A : 
M ay I know whether it is a fact 
that there are no proper trained 
and talented persons in Delhi T .V . 
who can sychronise entertainment 
with development o f  educative and 
cultural programmes ; if so, whether 
Government is thinking of absording 
such personnel to give a better 
performrince ?

TH E  M IN IST E R  O F IN F O R -
M A T IO N  A N D  B R O A D C A ST IN G  
(SH RI V A S A N T  SATH E) : This is 
our effort to improve the programme 
on T .V . W e are aware that improve-
ment is always necessary and there 
is always room for improvement. 
With this objective in mind, we have 
introduced a system of having tele-
clubs. There are already 15 clubs in 
Delhi. We have seen encouraging 
response from the television viewers. 
I would request the hon. Members 
here also— if  they take interest in 
viewing T .V .— to suggest us what im-
provement we can bring about. We 
will definitely take all these things 
into consideration to improve the 
programme.

% <rra ^

JKft ?*TrT *U 5 : t  %  W I

SH RI D.M. P U TT E  G O W D A  : 
When will the multi channel T .V . 
be commissioned so that one can 
view a programme which he l.kcs 
from any centre of India.

SH RI V A S A N T  SATH E : We 
are considering this question of 
additional channel and lhat is 
under the consideration of the Govern-

ment. When that takes place, I think, 
the viwers will get much larger T .V . 
coverage.

SH RI C H IN T A M A N I PANI- 
G R A H I : I want to know from the 
hon. Minister about the talent and 
entertainment hire in this House. 
How is he going to utilise it ?

SHRI VASANT SATHE . I am 
aware that there is a great talent 
among the Members of Parliament 
aiso provided they come forward and 
offer their services. According to their 
talents we will definitely utilize 
those talents.



Formation of All India Judical
Service

*505. SH RI X A V IE R  A R A K A L  
Will the Minister of LAW , JU S T IC E  
AND C O M P A N Y  A FFA IR S be 
pleased to state :

(a) whether Government intend 
to make the judicial service an All 
India Service Cadre : and

(b) whether the Central Govern 
ment have instructed the State 
Governments to improve the 
Service conditons of the Lower Judi-
cial Officers ?

T H E  M IN IST E R  O F LAW , JU S -
T IC E  AN D  C O M P A N Y  A FFA IR S 
(SHRI P. SH IV  SH AN KA R ) : (a) 
The Government will be taking 
a decision in the matter, in consul-
tation with the State Governments 
as soon as possible.

(b) It is for the State Govern-
ments to take decisions for impro-
ving the conditions of service of the 
Lower Judical Officers working in the 
States.

43 Oral Answers

SH RI X A V IE R  A R A K A L : 
M y Starred Q. No. 296 related 
to a similar matter. I said, in this 
country, justice is bought and sold. 
I also said that for common people 
it is unapproachable. Roughly
79,000 prisoners out of 1,40,000 
are waiting for trial. And this will 
dearly show the magnitude o f the 
problem of these judicial officers 
as well. I would like to know 
what concrete steps can this Go-
vernment take in this matter, 
forgetting the reply given to this 
question, which is identical to the 
one given to the other question. 
Can this Government do something 
in this matter in order that the 
common people can have a speedy 
trial, by providing more facilities 
to the lower judicial officers and 
having more judicial officers ?

SH RI P. SH IV  S H A N K A R r 
The question that has been asked: 
is essentially with reference to the 
formation of the All Jndia Judicial' 
Service and the second part relates 
to the conditions of the lower jud i-
cial officers with which only the 
State Governments are concerned. 
But my friend has brought in the 
aspect, of the plight of the prisoners 
and has connected it with the con-
cept o f speedy trial. So far as th e 
question of speedy trial is concerned, 
I have said it time and again that 
so far as the Central Governm ent 
is concerned, it is not leaving any 
stone unturned. Various recom-
mendations have been made from, 
time to time. Those recommenda-
tions are being followed up and 
I have already said in reply to the 
other question that a Judicial R e -
forms Committee is also being 
constituted for the purpose o f finding 
out ways and means and to examine the 
question of providing speedier jus-
tice.

Oral Answer»  44;

SH RI X A V IE R  A R A K A L : 
The answer is : “ In consultation 
with the State Governments” , 
referring to the Union Territories, 
also. It is said that the great are 
made to be great and the small 
are made to be small. Considering 
the monetary and other working' 
conditions and the amenities pro-
vided to- the lower cadre o f  the 
judicial service, what are the steps 
this Government is taking in order to 
have an all India pattern at least 
in the Union Territories in this- 
country ?

SH RI P. SH IV  S H A N K A R  r  
So far as the Union T errito ries  
are concerned, for the judicial; 
set Up at the lower level various- 
steps have been taken. And so far~ 
as the Delhi officers are concerned* 
the matter has been engaging atten-
tion. With respect to some offi-
cers of the lower judicial service in. 
Delhi, their conditions of service:

MARCH 24, 1981
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have been bettered by increasing 
their emoluments. Now this is the 
process that has been started. 
Essentially, o f course, even with re-
ference to the Union Territories 
the lower judiciary is with the 
local administration but none-the- 
less so far as the Ministry is con-
cerned, it has been intervening and 
trying to better their conditions from 
time to time.

SH RI BAPU SAHEB PAR U - 
L E K A R : In reply to part (b) it is 
stated that it is for the State Govern-
ment to take a decision for im-
proving the conditions o f service. 
That is right. But the hon. Law 
Minister has expressed his opinion 
about the lower judiciary and 
through you I would like to invite 
his attention to one of his expres-
sions which is mentioned in a paper 
by Mr. Justice D .R . Khanna o f 
Delhi and the hon. Minister is 
reported to have stated as folllows:

“ The Law Minister openly made 
a sweeping condemnation o f 
the subordinate judiciary as 
corrupt in spite of the extreme 
privations in which they live. 
He, without any demur added 
that if  they considered peons
were getting better salaries
elsewhere, they were free to 
resign and join them.

I would like to know from the 
hon. Minister— because it has hurt 
many judicial officers— whether it is 
his personal opinion or is it the 
opinion o f the Government? This 
article by M r. D. R . Khanna of 
Delhi High Court has been pub-
lished in the A .I.R . . It is very 
serious.

SH RI P. SH IV  SH A N K A R : 
My friend is slightly wrong in 
understanding the whole concept. 
I never said like that. But it was 
my predecessor who has said it. 
Perhaps he is not aware who said 
it. It is rather unfortunate that. . .  
(Interruptions)

SH R I BAPU SAH EB PARU - 
L E K A R : In September, 1980 you 
were the Law  Minister.

SH RI P. S H IV  S H A N K A R : 
So far as I am concerned, 1 never 
said it. This statement is attribu-
ted to one of my predecessors and 
so far as I am concerned, in Sep-
tember when I spoke at Patna, 
I said that the common people are 
having a great handicap with the 
staff in the lower judiciary, for 
getting their matters through. 
That is what I have said and there 
was also a correction. The re-
ference to judicial officers resigning 
and taking up the peon’s job is 
a matter which is connected with 
m y predecessor. I am sorry for 
that statement.

W R IT T E N  A N SW E R S T O  
Q U E S T IO N S

Raniganj town declared unsafe

*496. SH RI K R IS H N A
C H A N D R A  H A LD E R : 
SH RI SA M A R  
M U K H ER JEE  :

Will the Minister of EN ER G Y 
be pleased to state:

(a) whether Government are 
aware that the Raniganj town 
has been declared ‘unsafe’ by the 
Mining authority through an 
ordinance dated i9th/22nd June, 
79 ;

(b) whether Government are 
also aware that because of the Ordi-
nance, the E CL is going to produce 
one lakh new refugees in the 
Raniganj area, and

(c) if  so, what safety measures 
Government propose to take to 
check the possible subsidence?

TH E  M IN IST E R  O F EN ERGY* 
(SHRI A. B. A. GH AN I K H A N  
C H O U D H U R Y ): (a) Yes, Sir.
W e have been informed by Director 
General Mines Safety, that he has
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drawn the attention of local autho-
rities of Government of West 
Bengal to the unsafe condi-
tions prevailing in certain localities 
in Asansol coalfield. Government 
o f West Bengal have, declared 25 
such area as unsafe, one of which is 
Raniganj town.

(b) Following this declaration, 
the Government of West Bengal 
have enacted the West Bengal 
restriction on Construction in 
unsafe areas Act, 1979 for restriction 
on new construction in areas found 
unsafe due to operation of mines or 
other-wise in West Bengal. The act 
does not visualize evacuation of the 
area but only prohibits further cons-
truction.

(c) Coal extracion under town-
ship has been practised m some 
countries abroad. We have sought 
services of a specialist from Poland 
to study the problem and recom-
mend steps to be taken in the matter.

Foreign Collaboration for Mann-* 
facture of Phosphates and 

Allied Products

*502. DR. K R U P A SIN D H U  
BH O I : Will the Minister of P E T R O -
L E U M . C H E M IC A L S  AND 
F E R T IL IZ E R S  be pleased to state .

(a) whether some State Govern-
ment Undertakings have proposed for-
eign collaboration in the field of 
manufacture of phosphate and its 
products even when the technology is 
available indigenously ; and

(b) if so, Government's reaction 
thereto ?

TH E  M IN IST E R  O F P E T R O -
L E U M , C H E M IC A L S AND FER -
T IL IZ E R S  (SH RI P.C. SETH I) :

(a) No State Government under-
taking has proposed foreign collabo-
ration in the filed of manufacture oi 
phosphatic fertilizers.

(b) The question does not arise.

Screening of Indian Films 
Abroad

*506. SH R I SU BH ASH  C H A N -
D R A  BO SE A L L U R I : 

SH RI N.E . H O RO  :

W ill the Minister of IN F O R M A -
T IO N  AN D  B R O A D C A S T IN G
be pleased to state :

(a) whether Government exercise 
any control or supervision in the matter 
of screening of Indian films abroad,

(b) if  so, the number of films pro-
duced in India which were allowed 
for screening abroad during 1980-81 ; 
and

(c) the number of films banned for 
this purpose and titles of such films ?

TH E M IN IS T E R  O F  IN F O R -
M A T IO N  AN D  B R O A D C A S T IN G  
(SH RI V A SA N T  SATH E) :

(a) to (c) The exhibition of 
Ind;an films abroad is governed 
by the laws of the country 111 which 
these films are screened. Apart from 
approval by the National films Deve-
lopment Corporaiion of film exp- 
contracts between Indian Exporters 
and overseas buyers and pass ing 
shipping documents under export 
canalisation on the basis of approved 
contracts, there is no other control 
or supervision on export and 
screening of Indian Films abroad.

2. The M inistry of External 
Affairs also pruchases documentary/ 
Features films for non-commercial 
puli city through Indian Misstons/ 
posts abroad. The selection of docu-
mentary films by the Ministry of Ex-
ternal Affairs to be exhibited by theii 
Missions abroad is broadly guided by 
the consideration to promote better 
understanding and appreciation of 
India and its rich heritage and of 
various developments taking place in
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India with a view to locus attention 
on the progress made in the social, 
economic, cultural, scientific and
technological fields.

3. During the year 1980-81, 1515 
Indian feature films were passed lor 
shipment countrywise under export 
canalisation. During this period, 
the Ministry o f External Affairs 
purchased 320 prints o f 83 documen-
tary films produced by Films 
Division and 13 feature films for non-
commercial publicity through Indian 
Missions/Posts abroad. No. film
(feature or documentary) has been
banned by Government for export or 
screening abroad. However, the 
Ministry of External Affairs decided 
not to buy prints of fcuir documentary 
films entitled, “ They Call Me
Cham ar” , “ Arrival” , “ Insult to Civi-
lization”  and “ quicksand” for
exhibition by their missions abroad 
as they felt that these films would 
have tended to project India in a 
derogatory negative and excessively 
critical light.

Publishing ‘History of Free-
dom Movement’ in regional

*507 PROF. N A R A 1N G R A -
ND PA R A SH A R : W ill the Minister 
of IN F O R M A T IO N  AND B R O A D -
C A S T IN G  be pleased to stat;.- :

(a) whether the title “ History 
o f the Freed ’i ' Movement” by Dr 
Tara Chand 1 ..vs been brogght out 
by Government of India in Eng-
lish ;

(b) if so, whether it has also been 
published in any other Indian lan-
guage ;

(c) if so, the names of die lan-
guages in which jt has been brought 
out alongwith the year of publication 
in  each case ;

(d) the dates by which it would be 
brought out in’ the remaining Indian 
languages (recognised in the Eight 
Schedules) ;

(e) if not, the reasons therefor ; 
and

(f) how soon the arrangements 
would be made to bring out the tide 
in each one of the recognised Indian 
languages ?

T H E  M IN IS T E R  O F  IN F O R -
M A T IO N  A N D  B R O A D C A S T IN G  
(SH RI V A S A N T  SATH E) : (a)

Yes, Sir.

(b) and (c). The title has been 
published in Hindi in two volumes ; 
the first was published in 1965 and the 
second in 1969.

(d) to (f). There is no such 
proposal at present.

S & t T *  ?T% <T*T

*  5 0 9 . * f r  sTcsrrrTTt;^

T S W  * f)T  W f  ?  $  

3prr?r ^fr f r r  :

( ^ )  1 98  0 - 8 1  *r srzw  R

f o r m  ^PT T^T

s r t i #  qrlx

(g-) 3rrtw r?fk %&-

?rf̂ rT r̂^nrrfrnfi c h t  %

s r r T s m  % m fr^r t o  s r ^ r  *r f ^ R -

f ^ ^ T R f  T T ^  q r q f

f^rr »rcr 1 1

( * f t  ( ^ )  1 9 8 0 - 8 1

t o  Tsrw 1 8 r̂r f=p£r 

T^rt) fr  p rm r
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% faq srfw srn?*r  »rf | i

JTf S*nFTt:—

7wnr(2)

wtt

r>
reFTTT

’snTFTT̂r

VTT̂

'STtTT  *r?

5T̂T

Tfasrr

Tqrf̂Tqr

fa*rcX

(*sr) TT*£frT F4Fff$  ̂ frrffW

FTR 35R f̂e ̂ Tfrf, JTT̂ H,

sfft; r̂rfrnff  ^ tt

srk f̂cm ^ *r 5rr*r 

wrrf̂r̂ff  ^ *r  *rq;

(tt°  <fr°) % f^

T̂RfSTrT f̂PTT  ^ I I  jfrfrT %

TTcTJsf  % farr  f̂rt R̂ST̂T

 ̂ | I

Offer of Services by I.O.C. 
to visiting OAPEC Delegation

(b)  The delegation expressed it& 
happiness over the progress achieved 
by IOC.

SUTCTSnvft X WtalrT  ?*f>T  W-

sfoft ?rmT«T $ STfTRO!

*511.  *ftsr?rra*TTiT  *rof:  wo

smRHT jfpft 3cfH  ̂

t'M’i •

(̂ ) WT TOTR f̂f 3TT if

fwr  ̂ftRfr | fr m̂ rwrwT  %■ 

srm*r srft % srcrTfTcr

rf̂rr fVfesr STTTrfr*T T̂Tlf̂T

(*j) qft ff, m  fŵ Tcff spt

f?: ̂  % f  ̂̂TT 3TT T|
s •

(it) StfTW

STJTfrTfe-̂i; *ftr

(*t) wt sr̂TT̂r

STOTT % % 5TPTR TC f̂ TT

T̂T?t t ?

*510.  SHRI  HARINATH 
MISRA : Will the Minister of PET-
ROLEUM,  CHEMICALS  AND 
FERTILIZERS be pleased to state :

(a) whteher it is a fact that Indian 
Oil Corporation  has  offered  its 
services in technical as well as commer-
cial spheres to the visiting delegation 
of Organisation of Arab Petroleum 
Exporting countries ; and

(b) if so, the response received 
from the delegation ?

THE  MINISTER OF  PET-
ROLEUM,  CHEMICALS  AND 
FERTILIZERS (SHRI P.C. SETHI)!
(a)  The  OAPEC delegation was 

informed of the capabilities of the 
Indian  Oil  Corporation in  the 
petroleum field.

^ W W>7 SRTTTtrT  (sft 3RT?fT 

*15) : (T>) srh (*j)

fw*Tcr SFT ft it STFcT 

|f suffer ?Tff ffcft i

(*t) ?rRTTwmt, wrqr̂r *r  srra- 

% f*rq i f̂fr̂Tcr Tftf̂rznr tw 

»̂T 10 fWlro 9TT7-

 ̂it̂t w*r fkfkv vrtit

€ f̂ITT 1

'̂T | i

sfwrw f̂fr

1 0  jftfoPT

qr  f¥ r̂ ̂ nrcft   ̂l 

 ̂ iftfwr  % ̂ Rnftox qr sraTfr̂r 

|
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(w) w unvw pft 

s q v r n r fW  srfFr mv *?r£

s i e r r a  f ^ r r c r s T R  r e f  |  1 cWTfir, 

*frqM % srfcr %,

f^rtr xrsf; s r fa ifa  a ft n ft e r  y r :

W fi^ T *PX% ^  1 9 8 0 - 8  5

“ qfrspn” 3r srrfoT *rf

t  1

tfORTTTlf ** ft

5 1 2 .  f.'wrr m ^ t : ^rr

^ r^ r r  v h  *T5f)r r e  *?rr^

?PTT f a  :

( v )  w t  ?̂r 3r s r w r f t  art 

t ;

( ^ )  ^rf r̂ f t ,  rfr ^ t  r e  sf^ft

* 7 ^  % f^TT S fg^T ft tff

TT^rf^T ^ f c f  *TPT WT ST^Tr^

f^ T T T S fR  t ;  s ftr

(« t )  tt srar^Tfl” sfrtst % 

ir % f a q  g  r̂ \7 g r ft

JPTT 3TT T f t  I  ?

i«?TT « \ t  K*rr,<F? tu ft  (e ft 

* S R r  *TTS )  : f a )  3ft, 1

f a )  w  re^ 1

f a )  *r«rfa firc^ r ^ t s T ir m

% fsnr 5T7ng f a q  3fT I ,  % ^T 

w ^ r f t  qfnft^rTT sftT

frr^T 5TTT 1 9 8 1 - 8 2  *ftT

1 9 8 2 - 8 3  3r f^rtnr ^

f o q 3r r % * 7t  ^ r j f r ^  |  i sr*?r

3r sp i^ T ft ?pr?r5r

^ fn ft^ T r a t  «pt ^«rnrfiT % 
t o  * ft ^ n f t  f v q  g n  | ,
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Chairman-cum-Managing 
Director o f National Hydro- 

Electric Power Corporation

*513. SH R I M A N O R A N JA N  
B H A K T A  : W ill the Minister of 
E N E R G Y  be pleased to state :

(a) whether it is a fact that in 
view o f the world energy shortage , 
Government are giving Very high 
priority to hydro-electric power 
generation in this country ;

(b) whether it is also a fact that 
the Chairman-cum-Managing Dir- 
reetor of the National Hydro-elec-
tric Power Corporation Limited, 
which is the main agency to develop 
hydro-electric power, retired in June 
last year and the interviews for ap-
pointing his successor have already 
iDeen held by the Public Enterprises 
Selection Board some time in October 
last year; and

(c) i f  the answer to (b) is in the 
affirmative, the reasons why an acting 
Chairman-cum-M anaging Director 
is holding charge o f this Corporation 
and when Government propose to 
appoint a permanent Chairman- 
cum -M anaging Director

T H E  M IN IST E R  O F  E N E R G Y  
(SH RI A .B .A . G H AN I K H A N  
C H A U D H U R Y ) : (a} : Yes, Sir.

(b) and (c) The question o f se-
lecting a suitable fulltime Chairman 
is under active consideration to 
enable an early decision to be taken.

s n r n r t  q r  * ? r^  v t

faarfarc w nfcr % 

gwT*

* 5 1 4 .  *T fT *rcr : w r

fa fa , m ro *?5fr tr$

f m  f a  :

f a )  ^ '3 7  % “ ^i% t n ”  %

% fVrq
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w nftt s r a  

^rrar ^  ?;

(m ) v t i  # f m *  gsrraf *rt 
*aftarT jp-< f"i'<rr t o t  |  s fa  foa^t ^ fr r?

f^ R T ^ n  |  STf? 3 n qT tT* 33? fa'TO

% fswrr an^rr;

(*r) w r  ^= ire t *t ^'r% s r  3?
S f fo m  ^ft % fa ir  ?f {f:rT  SRT

**Tr*T 3TRT rK  fa^TT
fw.irr mrr | ;  s fk

(sr) q f c | t ;  ffr scfkr

w i t  ?

f i r f * , ftrrtr $ 5̂  *>tzt Weft
(vfttfio fnzifvr ) : (^7)
*t 7̂(% STR % T^TqT^ n w  % f^ r r

Trnfr»r =r 37 fTf*r^r ^srr^ 
f^ rr if “ PT-pfr ?fl™ s t r  fc?m n 

|  I it =Ki % yR % fF^JTrcT ^T
T1T^T % fa rr fa s te n  s t pt pt  fr t V5
f ’B'TiTrW ST̂T'-C ^  —

( i )  3!R ’^ r f ^ T ^ f r  m s ffa q n

^r%n; ^  fafsr

STTT STOTT ^  UTm
^T%rr fa  5TFT ^ r m f

%rr r t̂ h r  m q m  % 

s r r fw ?  % ^rsfn ftq<r-
% :[f^f. *r f a ^ w  ^ q-iT 

cTSTT '?T^T %«nvqfteTT 
sfts r̂rffiT f=p 

% srĉ r 5r«n ^r ^  

f ^ r a r  f ^ n r n  snfsr

\̂fvn %'TT*T fa w tfl'fa ? . 
^T?T T.TV1 ^  I ^ r 
r>^Tor ir -?̂ r̂r srnr ? fk  

% sq'fr feqr g^^-

1

( i i )  TFSPTfrRi ^  

jm r  sr^rsr s f t '

¥<t 3r fcq- 5rr^ ^  

r̂̂ T?fr q r  Tfo sn n f 

r̂r̂ fr ^if^T 1

( i i i ) ^ s r f o ^  ^ r f ^  f% 

(?r«w f jtt fa^T^R

scrf^ rrf =FT 

*?1f 3rr

T O n , srrf^ fn^f-
sq-q-  ̂ | f ^

{T ^ R fo^ ’ n'̂ iT sq-q

t  1

( i v )  ?TR7 srfqftfsrcsr ^rsrfnqJT

5pf|* yTTT 7 7 #  ?r'fWf srfcT- 

f q t e r  ^fcrf^Tir ( w i -  

sp i) 5rftrft«m, 1 9 7 4  

?rV<fn3r ^  f^nj (*m - 

°JR) 197  5
grrr f w  qrr 7f f cT̂T

fn ^ r^ f f e r  3TT?r xrrfslT 

?T>? 5fHT TO  q^TiT 
r̂q,;'* ^rq- ^fq^if (rr. '̂1 .̂

m r . 9 7 5  ^  *fr 3 08)

% JTF^ ff "J ’ ^cfq-

^rnrr^rq %

fa fS  ^  5ff f^qfcT 8ft cTf 
5 ^ :: r̂r^Tr ^ t 1

( 5 )  f ? r ^ q  f^ fer%  w t ? r  

“ frq tsR  ^ rr” €r Tfx-
^TTT n  IT̂  cT̂ fi' 5̂  

fv»T 3tt^ xrrf^^

?r ^

^V<pt qr “o^fr T^rrq; f^rr 

*rir^r qr snfsrfcf f f .?  

^  f  r i

(.6) sr^rW r s r a  M ^ z  

?m r ft # w r #
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zrmf % fra?

^*TT^ ^rn ft i

( v ii)  qn*̂ TnT?ff ept STFT % *TT% 

^  JTpff % 5T#ST 

^ 9T T?qT m  STTCcf

^  srrrnj ^rnrr
STRT ^ T f ^  I TTrT^m %

f * T  im rf %  s tf*

fanrr 5rr?rr

|

( v iii) tf'tfrfspff 3TTT TT^fcW  

^ ff, «qf n̂JTf, ^^rfzpff 

m & r i  s m

STOTtf T f ^ f ,  t n f f  

STlfe %  5TC9PT TT f t a  

enrrf srRt <r

5 ^  vrnnff srrft
* '* 3faciT % 3TR *T

^  t pf j t  snfr ^  

st t st t  f t  r̂rrr |

( i x )  Trrî nr̂  % fe?r * ftr

2 4 * r c <?5 x rf^ r, ^ q ra?  

w tafsw f srrfe % qi: 

f w ’T^irfsrRt r̂rfktr i

(x) TTrRToT̂ T ^1 q ^ q
qf^qf srrft % fax'
q -^ ^ r  fcsff % ?nar-

*«nfan ^c\
<TT ?W> T̂'TTTf '̂ TT'ft ^ t r  |

w  % frfefVaif visrw % ^  f^qrr- 

f?sr tft w\ |  fa  % ftwfcra 3?m

sT&rr t̂ r t

^rf^TT s f h  s r m * r ir  s m r f W  â l 

^v^rrfi ^  T T f ^5 ^ ta n T  ^  5rnf1 

^ T f ^ j ^ r f o  ( i )  fa^-fan??

^  f  ̂  Sfazff <FT f a * p P  f ^ T  5TT T̂,

(ii) n^rrmsff ^  q̂ ernr qWlr *pt

f^rpnir % farr %

f a w  ? f ? # n  % S w r w  % ftf<r ^ r ^ r f t

qr *«r mfacf (iii) srrar- 
? r f ^ c r f ? f f ¥ t  f ®  

Ifa* 3?r forr arr?rr, ( iv ) *n*F5rr-
STFcf 5i m *  T T «R fa^ ?Ti % fa™  fT5 

TFdTf ^r gr^rrft ^  qr< r̂s'̂ r I

5RTTO % fr^rrfcr^ ^ ff  ffr fa fa  

j t t̂  faffcr ?Rff srV immfT
% q r r ^  qrc qfswrr %

f̂t faqnfm €\ 11•o ^

(sr) ?n^>T % fnSft̂ R
i^ T ^ f % wpt  f  fsnf

f^ sRcrrsft *rr *  

^rrTJFft ^  f ^ n r  f̂ .zrr r̂r̂ Tr |  

TT̂ T n^T n ^ f r n ;

^ ff  % r*ft TTTw  f w  jTT̂TT t ,  ^  

TdT^r ?r§r |  f .̂ f^rxr 5r 
?fsp f^m^r f w  r̂nrTrr i

(v )  ?fK (^r). f^r^TT f%?ft 

% f^Tr â r % ^rrr^T 

qr ?rfvr ^  w q r  »  ^mrr
jfT •‘T̂ FrTT |  fbrsTSFT n ' W  vjvf

?ht srtpc fw q r  ri i 

facrtxR 5n*rr»r ^ t  fe^mfTwr % 

iffcfPWT f^ R rr STEFf % %TW

(^ ) % o t t  ir f%?rr iprr t  ?fh: 

f a v m  f W ^ r  it sr '̂ ^rfei* %  

sr it t  qr '^fRT f^wr ^
f^TT t h t  ^fn’Tq ^  ^TTJff stf ?flT  

gzn̂ T 5TTf^: f îTT STTcTT | ,  f% 

? n fe p  ?rfw rn  %

f m  % n ^fp- s r f e  ?r5i i f w  
m r  5R f ^ o r  spxrsr ^rnr

r̂frrf̂  ( ^  *rfaf?r) €i f^rrrfWf % 
s q ^ iT  m v - z tx  ? fR  ? r ?

STr̂ ST ?PT M t j m  ^  5TTf?cT 

^rsrefi f̂» «FTRT sfr?
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«T*$TTH yfafrgfacf T̂JTT fa

^srr w < m r sftr ^ f r  faarn?r 

tr M ^ r r r , 1 9 7 4  sfft: f^r^fV

*T3T ^cWTEHF ( w f t T  "•VT^irr) ?rfa- 

f^zm , 197 6  cf«TT WtT f^TTT^ s fft

S T W R ? 5T5TO JRfuf^nT, 1 9 8 0  1

nanncf % $Trf 3  tsTRr q ^  

«u? % «p^ r

* 5 1 5 .  «f> *rrf m f a a  :

5RT T*rnur s w r v

^ m r r f l r

f a r m  *htt q ^ r q r sft f t t

f o  :

( 3 : )  i m r ?  %  g r c f  f ^ r  $  q w

1 9 7 5  V 1 9 8 0  cffi STqfk St 

T̂TnTT €r iTtf % sp^rcr*

fvcf^ r s r t o f f  % ?rq% ^rm  qrinrfsr 

? frT  % ? H n n T , fa n ^ f

^1 ^ ;^ 5FT *1TT ci-qr T̂T

a y f e f f  sri ^;w r  ?r f ^ r  sn^r % 

•w r *f' ;

( ^ )  m  s z i t o f f  ^'1 ^  rfl? 

w  k  f ^  aff# € i  * rw rrw  f ;

(*T) ^T WfCT ^ f 9FT
swf % fa<T q ix n x  ? ttt  *n

'3TT t |  f  ^ r ; i  SlfpT w  I  ?

t t̂ t c r  w tr  3 * 7 ^  jt ^  

(«ft sivm  T O fc ft)  : (*r) ^

%  fTTTW  %  f^ rr s j p f o r  

W  r r ^ f? ^  % qi?T ?gt j,T% f  I

^r% q w  ^sf sqr^ r̂-qrarf ? m r 

*fft: Tif ipfr ?rr^ r-q ^  % srfrf

f r s f l R  fa r ?  Tf̂ - jf?r y r e gp ft  

*<r 5f iT  srRrsrf *?f ^ r r  g r f r  ^rrw^r 

flfft I W f ?  1 9 8 0  % HfcT c^? TO

^•kvmi «f sraisrT ^ rr h 

3zr1w 2ftf ^  5t w  ^ T rr ^

1 9 7 5 - 8 0  ^  ^cf «r^fsi % 3fVTT?r cWT

fr̂ffvsr fipJr ^  *f*r ^r^wff ^r f?r
T O 1  ^ rcr: 6 2 , 4 0 0  « fk  2 1 9 0

|  1 ^ et fTqffa’ ir ^ r  r̂ t̂ r t

1̂ ^s^siciT % ? r t o  «ft,

Vi ezfnr ir t^cT |q , ^ r  % 

gfkpr, w i qm^qnr *fa 

?r t t l  1

(^ ) ?fr? (ir). 5T?r ipra^f 

^r%f, cir î ^ f ^ r  ^

q7#w9Fr1i, % f̂ rq; 5̂ f5TT ^ t  qr ?rrt^ff 

n̂ sn^f ^t| n̂ rr w t t  ?frr qFnqRft 

5flWlTr.|T?ff % fR T  q̂ Tiff “Tf «T?T 

^fr r̂ ri <5TT?r wn gqr?r

r̂ | t t , *n?r % «n̂ r

cr^% f̂ »f?r f^r ^n^r i

Industries and Establishments 
Nationalised along with 

Collieries in Dhanbad

*398. SH RI A .K . R O Y : W ill the 
Minister of E N E R G Y  be pleased 
to lay a statement showing :

(a) names of the industries and 
establishements which w ere nationali-
sed along with the collieries but later 
on restored to the employers by the 
court’s order in Dhanbad coal field ;

(b) dates and details o f the*court’s 
orders:

(c) w'hether it is a fact that the 
C IL  is not contesting these cases 
seriously taking unnecessarily time 
allowing the employees to siphon 
out capital and assets from the esta-
blishments ;

(d) whether a memorandum to 
this effect on Bhowra Coke Plant 
forwarded to the Minister on 20 Feb.
81 has been received ;
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(e) if so, steps taken thereon ; and

(f) whether Government propose 
a probr* into the matter, if so, when, 
and if not, the reasons therefor ?

T H E  M IN IS T E R  O F  E N E R G Y  
(SH RI A .B .A . G H A N I K H A N  
C H O U D H U R Y ) : (a) and (b). The 

“West Godhur C olliery along with the 
72 beehive hard coke ovens located 
in the colliery premises, the Bhowra 
Coke Plant and the New Sudamdih 
d o k e  Plant were nationalised under 
th e  Coking Coal Mines (Nationalisa-
tion) Act, 1072. On the basis o f the 
Supreme Court judgement dated 2nd 
Nov. 1978 the ownershinp o f the 
72 beehive hard coke ovens is still 

A v ith  P.K . Agarwala, though the spos- 
session of the coke ovens is with Bharat 
Coking Coal Ltd. The owner 
is now negotiating with the B C C L  for 
the sale o f these ovens. The owner-
ship o f Bhowra Coke Plant and New 
Sudamdih Coke Plant have already 
vested in Government under the Iln d  
Schedule to the Coking Coal Mines 
(Nationalisation) Act, 1972. How-
ever, possession has not been taken 
bv the B C C L  on account o f injunc-
tion orders granted by the Calcutta 
High Court and appointment o f re-
ceivers by the High Court. These 
cases have n >w been transferred to 
the Supreme Court under Article 139 
o f  the Constitution o f India, at the 
instance o f Bhart Coking Coal 
Ltd. and the Central Government, 
to  have finality in the litigation. 
T h e cases are now sub-judice.

(c) No, Sir.
(d) Yes, Sir.

(e) and (f). As stated in (a) &
(b) above the cases are sub-judice 
in  the Supreme Court o f India and 
no probe in the matter is necessary.

Letter o f intent for manufacture
of Polyester Staple Fibre

4743. SHRI V.N. G AD G IL : 
Will the Minister of PETROLEU M , 
CH EM ICALS AND FE R T IL I-
SERS be pleased to state :

(a) whether Government of M a-
harashtra had applied for a letter

of intent for a joint sector with M/s. 
Nesslene Chemicals and Fibres Ltd. 
as co-promoters for the manufacture 
of Polyester Staple Fibre ;

(b) whether letters o f intent for 
similar projects have been issued to 
State Industrial Development Cor-
porations o f M adhya Pradesh, Kar-
nataka, Orissa, U ttar Pradesh and 
Punjab ; and

(c) if  so, what are the reasons for 
not issuing it to Maharashtra ?

S

T H E  M IN IS T E R  O F  P E T R O -
L E U M , C H E M IC A L S  AN D  F E R -
T IL IS E R S  (SH RI P.C. SETH I) #
(a) Yes, Sir.

(b) and (c) A  letter o f intent for- 
setting up a plant for the manufac-
ture of 15,000 tonnes/annum of 
polyester staple fibre has recently 
been issued to the Industrial Promo* 
tion and Investment Corporation of 
Orissa Ltd. A  final decision on a 
number o f other applications includ-
ing that o f the State Industrial and 
Investment Corporation of M ahara-
shtra is yet to be taken. ^

STTTrT cf«TT aft*
f r fT  err

4 7 4 4 . «it  w rro  t r s s r  :

WH w n s f k  5TTTT JT *T$fi ^  srertf

frqr fa: :

(sp )  m  |  f a

W fo if f  % frr3PT-*SPT 

%  t  rwrr %  ? fh r

STcfMrTT «rT?Tf f f  ; q f r

fr, ?fr t

faoh fa*r-fa*r srrsnr

w n i f a  *  *<?



( * )  x tn  (sr). « f . w  % 

sR m m  i r k  ireft % *n«r 27- 1-81
*1  ^  ir T̂rT̂ YcT f $  «ft |

s r m ^  *  fw faftsR f 

if^ *  '•—

( l )  VTTTcfta % f^rr sfapFT

v r ^ r t o r  % fw i^ r
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Proposals to set up Power 
Plants in Orissa pending 

Clearance

4745. SH RI R A M A  C H A N D R A  
R A T H  : W ill the Minis.er o f
E N E R G Y  be pleased to state :

(a) the number of proposals t > 
set up power plants in O ’U u 
pending for clearance in h‘n 
Ministry ; and

(b) the number o f such plants 
expected to be sanctioned in 1981-
82 ?

T H E  M IN IS T E R  O F S T A T E  
IN TH E  M IN IS T R Y  O F E N E R G Y  
(SH RI V IK R A M  M AH AJAIN ) :
(a) and (b). The project reports in 
respect o f the following projects in 
Orissa are under various stages o f 
techno-economic examination iri the 
Central Electricity Authority :—

24, 1981 Written Answers 6 4

Installed Present status
C ap a city

Thermal T alcher S T P S  2800 M W  T h e  N ational Therm al Pow er 
(Central Sector) Corporation have subm itted

the project report to the 
C en tra l E lectricity  A uthority 
in Septem ber, 1980. T h e  
ptoject is  proposed to yield  
benefits during the 7th P lan 
period and beyond. T h e 
project is proposed to be set 
up in the C entral Sector.

Hydro Bhimkund 738 M W  As per the present procedure
multi-purpose lor clearenee ol m ulti-pur-
projret pose projects, this project

has to be first cleared b y th e  
T echn ical Advisory C om m it-
tee o f  the P lanning C om m is- 
sion. Thereafter the pow er 
generation aspect o f  the project 
requires A p p ro val by th$>
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Project Installed Present Status
Capacity

Central Electricity Authority. 
The comments of the C EA  
and Central Water Commi-
ssion has been sent to the 
project authorities and their 
replies are awaited.

1. Rengali Extn. 150 M W Replies to comments of the 
Central Water Commission 
are awaited from the project 
authorities.

2. BalimelaSt. II  120 M W  Replies to comments of the
Central Water Commission 
are awaited from the project 
author, tes.

Exploration of Oil in Port Canning 
Area, West Bengal

4746. SHRI SANAT K U M A R  
M ANDAL : Will the Minister of 
PETROLEU M , CH EM ICALS AND  
FERTILIZERS be pleased to state :

(a) what is the latest position re-
garding the exploration of oil in the 

Port Canning Area (Sunderbans) 

in West Bengal ;

(b) whether any further explora-

tory drilling has been done in this 
area ; and

(c) if  so, with what results ?

TH E M INISTER OF PETR O -
LEUM , CH EM ICALS AND FE R T I-

LIZERS (SHRI P.C. SETHI) :
(a) Seismic data are being acqui-

red and processed for interpreta-
tion and evaluation of the area.

(b) No, Sir.

(c) Does not arise.

43 L S— 3

Setting up of Thermal Power
Stations at Salanpur and 

Kalidaspur

4747. SHRI M. ISM AIL : Will 
the Minister of ENERGY be pleased 
to state :

(a) what is the progress of setting 
up Thermal Power Stations at Sal-
anpur and Kalidaspur; and

(b) details thereof ?

TH E M INISTER OF STATE IN  

TH E M IN ISTRY O F ENERG Y  

(SHRI V IK R A M  MAHAJAN) :
(a) and (b). No proposal has been, 
received from the West Benal State 

Electricity Board for setting up 

thermal power stations at Salanpur 

and Kalidaspur. However, in 

1974, the Ministry of Railways ahad 

submitted a project report for the 

setting up of 2X 110 MW captive 

thermal power plant at Salanpur 

at an estimated cost of Rs. 7072 

lakhs. The Ministry of Railways have 

been requested to send a revised 

project report.
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Pending applications for
Domestic Gas Cylinders in 

Thane, Maharashtra

4748. SHRI R. K. M H A LG I : 
Will the Minister of PE TR O LEU M , 
C H EM ICA LS AND F E R T IL I-
ZERS be pleased to state :

(a) whether it is a fact that 
about ninty thousands applications 
are pending for domestic gas cylinders 
from the district of Thane 
(Maharashtra). ;

(b) whether it is also a fact that 
Government have assured to give 
priority to these pending applica-
tions in the year 1981 ;

(c) if so, the phased programme 
drawn ;

(d) whether any special provision 
has been made for the rural areas 
in the district, if so, the details 
thereof ; and

(e) whether all the applications 
pending as on 31-12-80 are expected 
to be considered and the require-
ment met before 31-12-81 ?

TH E M IN ISTER  OF PETR O -
LEU M , CH EM ICALS AND  
F E R T ILIZE R S (SHRI P. C. 
SETHI) : (a) Yes, Sir.

(b) and (c). The applicants on 
the waiting list for new LPG connec-
tions in the country including in the 
Thane district of Maharashtra, will 
be cleared in a phased manner from 
this month onwards based on the 
additional availability of cooking gas 
from Bombay High and the Mathura 
and Koyali refineries. About 30 
lakh new customers including those 
on the waiting lists are expected to 
be enrolled by about 1983-84.

(d) With the anticipated addi-
tional availablility of cooking gas, 
the oil industry has plans to cover 
all district headquarter locations 
within the next one year, followed

by the coverage of all towns having 
a population of over 50,000.

(e) The programme for giving 
connections to persons on the waiting 
lists will be implemented in a phase d 
and gradual manner. It is not 
possible to indicate at this stage, the 
time within which the waiting list 
of a particular location will be liqui-
dated.

Steps to improve the quality of  
Songs and Sequences played on

‘Chitrahar' and ‘Regional
Ghitrahar’ on Delhi T. V.

1
4749. SHRI S. M . K R ISH N A  : 

Will the Minister of IN FO R M A -
T IO N  AND B R O A D C A STIN G  be 
pleased to state :

(a) what was the amount 
previously paid by the Delhi Door- 
darshan (T. V.) for the ‘Chitrahar’ 
and ‘Regional Chitrahar’ sequences 
exhibited weekly ;

(b) what are the arrangements 
now existing between the ‘Topaz* 
Blade manufacturers and Delhi 
Doordarshan for this weekly pro-
gramme of ‘Chitrahar’ and who 
arranges the sequences and pays 
royalty to the producers ; and

(c) what steps are being taken 
to improve the quality of songs and 
sequences being played during these 
programmes ?

TH E D EP U T Y  M IN IST E R  IN  
TH E M IN ISTR Y OF IN FO R M A -
T IO N  AND B R O A D CA STIN G  
(K U M AR I K U M U D B EN  M. 
JOSHI) : (a) Delhi Doordarshan 
pays a royalty of Rs. 250 for tele-
cast of short sequences from a 
particular film upto a maximum 
duration of 15 minutes.

For an average production of a 
complete 30 minutes Chitrahar/ 
Regional Chitrahar, the payment of 
royalty varies from Rs. 1500 to 
Rs. 2250.
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(b) The Chitrahar programme 
is currently being sponsored by 
4‘Topaz” Blade manufacturers and 
accordingly the said company pays 
to Doordarshan Rs. 10,000 per 
programme for the advertisement—  
benefit that it derives from Door-
darshan. Selection of songs/dance 
sequences is done by Delhi Door-
darshan. The payment of royalty 
is made to distributors/producers 
direct by the Doordarshan Kendra.

(c) Doordarshan constantly makes 
efforts to improve the quality of 
these programmes depending on 
availability of prints. Efforts are 
continuously made to obtain good 
quality songs/dance sequences from a 
variety of films in order to provide to 
the viewers wholesome entertain-
ment.

Employees in Ministry

4.750 . SHRI K U S U M A
K R ISH N A  M U R T H Y  : Will the 
Minister of IN F O R M A T IO N  AND  
BR O A D CA STIN G  be pleased to 
state :

(a) what is the total number of 
employees, category-wise in the 
Ministry of Information and Broad-
casting at New Delhi offices ; and

(b) out of them what is the total 
number of employees belonging to 
Scheduled Castes and Scheduled 
Tribes category-wise and also their 
respective percentage category-wise ?

TH E D EP U TY M IN ISTER  IN  
TH E M IN ISTR Y O F  IN FO R M A -
T IO N  AND B R O A D CA STIN G  
(KUM ARI KU M U D BEN , M. 

J O  SHI) : (a) and (b). The requi-
site information is being collected 
and will be laid on the table of the 
Sabha.

Work-Charged Employees not 
regularised

4751. SHRI A. C. DAS : Will 
the Minister of SU PPLY AN D  

R E H A B ILIT A T IO N  be pleased to 
state :

(a) whether it is a fact that the 

workcharged employees of Danda-

karanya Project have not been 

brought on to regular establishment 

even after fifteen to twenty-two years 

of service and their Union has been 
demanding for the same since long ;

(b) whether the workcharged 

staff of Dandakaranya Project are 

not getting all die benefits which are 

enjoyed by the workcharged emp-
loyees of the Central P. W. D .; and

(c) if so, whether a statement,
showing separately the benefits
enjoyed by the workcharged
employees of the C.P.W.D. and the 

workcharged employees of the 

Dandakaranya Project will be laid 

on the Table of the House ?

TH E M IN ISTER  O F  ST A TE  

IN  TH E M IN ISTR Y O F SUPPLY  

AND R E H A B ILIT A T IO N  (SHRI 

BH AGW AT JH A AZAD) : (a)
Work-charged employees of the 

Dandakaranya Project have not been 

brought to regular establishment so 

far.

(b) and (c). A  comparative
statement of benefits enjoyed by the 

work-charged employees of the 
Dandakaranya Project and of the 
C.P.W.D. is enclosed.
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Statement

The Main Benefits Enjoyed by the Workchargtd Employees of the Dandakaranya Proj ct and the 
Workcharged Employees of tke C.P.WD-.

SI. No.  Nature of benefits Whether 
enjoyed 
by the work- 
charged 
employees 
of the Dan-
dakaranya 
Project

Whether
enjoyed
by the work-
charged
employees
ofthcC.P.
W.D.

Remarks

I 3 3 4 . 5

I. Workmen’s Contributory 
Provident Fund Yes Yes

2. Terminal/Death Gratutiy  . Yes Yes

3. Permanency . . . . . No.* Yes
♦The works on  which 

the work-charged emplo-
yees  of Dandakaranya 
Project are  engaged are- 
of a temporary nature.

4. Central Government Insurance Scheme Yes Yes

5. Children Education Allowance No Yes

6. Earned Leave/Maternity Leave/Casual 
Leave . . . . . . Yes Yes

7. H olidays...................................... Yes Yes

8. Medical Facilities . . . . Yes Yes

9. Leave Travel Concession Yes Yes

STT̂fK̂  nTH IS W *  fa rf*TTT (w)  zrfe ft,  rfl  F̂T TZ  frcttt 

*Tn  wra*?  *f«¥UT  fafor**,  tt% <rm fftirV

ffTTT  JTCrfTS
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Demand o f Kerosene by Madhya 
Pradesh

4753. SH R I S H IV  K U M A R  
SIN G H  T H A K U R  : W ill the
Minister of P E T R O L E U M , C H E M I-
C A L S  AN D  F E R T IL IZ E R S  be 
pleased to state :

(a) what is the demand, allot-
ment and supply o f kerosene oil to 
M adhya Pradesh from January to 
December, 1980 ;

(b) whether it is a fact that the 
demands of M adhya Pradesh are 
ignored ; and

(c) if  so, the reasons thereof ?

T H E  M IN IS T E R  O F  P E T R O -
L E U M , C H E M IC A L S  A N D  F E R -
T IL IZ E R S  (SH RI P. C . SE TH I) :
(a) The Government of M adhya 
Pradesh have, in recent months, 
indicated that the requirement of 
kersosene in the State is of the order 
of 20,000 tonnes per month. During 

the period January— December, 1980, 
the total allocation of kerosene to 
M adhya Pradesh was 192766 tonnes 
and the sale was 176907 tonnes.

(b) No Sir.

(c) Does not arise.

Kali River project in Karnataka

4754. SH R I T . R . S H A M A N N A : 
W ill the Minister o f E N E R G Y  
be pleased to state :

(a) has the Kali River Project 
(Karnataka) been commissioned to 
generate electricity ;

(b) is the work of the project 
going on as per schedule ; and

(c) when is the project expected 
to be completed ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  E N E R G Y  
rSH R I V I K R A M  M AH A JA N ) :
(a) to (c). Stage-I o f the »Kalinadi 
Hydroelectric Project envisages 
installation of six units o f 135 M W  
each at N agjhari Power House and 
two units of 50 MVY each at Suoa 
Dam  Power House (6 X 135 + M W +  
2X 50 M W ). O ut of this, Units 
No. 1 and 2 of 135 M W  each at 
Nagjhari Power House have been 
commissioned in December, 1979 
and August, 1980 respectively. The 
remaining units at Nagjhari Power 
House, Units No. 3 & 4 are under 
erection and expected to be com-
missioned during 1981-82 and Units 
No. 5 & 6 are scheduled for com-
missioning during 1983-84. Simi-
larly, at the Supa Dam Power House, 
U nit No. 1 & 2 are scheduled for 
commissioning during 1984-85.

2. Stage-II of the Kalinadi H. E. 
Project, sanctioned in May 1980, 
envisages installation of 278 M W  
( 2 x 2 5 + 4 x 3 2 + 4 x 2 5  M W ). This 
schcme has been visualised for 
commissioning during 1987-88.

Finances given by Film Finance 
Corporation to entrepreneures

of Assam

4755. SH RI SA N TO SH  M O H A N  
D E V : Will the Minister of IN F O R -
M A T IO N  AN D  B R O A D C A S T IN G  
be pleased to state :

(a) the number and nam^s of 
entrepreneurs of Assam financed by 
the Central Film Finance Corpora-
tion; and

(b) if  so, the detials thereof ?

T H E  D U P U T Y  M IN IS T E R  IN  
T H E  M IN IS T R Y  O F  IN F O R M A -
T IO N  A N D  B R O A D C A S T IN G  

(K U M A R IK U M U D B E N , M  J O S H I ) ;
(a) and (b). The erstwhile Film
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Finance Corporation gave a loan 
of Rs. 3.50 lakhs to Shri Jahnu 
Barua, a graudate of the Film and 
Television Institute, Pune, for the
production of an Assamese film

Aparupa” .
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Nationalisation o f Gluconate 
Limited

4757. SHRI R A M  V IL A S  
PASWAN : Will the Minister o f  
P E T R O L E U M , CH EM IC A LS  
AND FE R T ILIZE R S be pleased to 
state:

(a) whether it is a fact that the 
Gluconate Ltd. was taken over under 
Section 18AA of the Industries 
(Development and Regulation) A ct 
and whether the decision of nationali-
sation o f the said company rests 
solely with the Union Government;

(b) whether tfte Union G overn-
ment have considered the question o f 
nationalisation and if so, with what 
results;

(c) whether it is a fact that without 
permission from his Ministry, the 
production o f the life saving drug 
Pethidine Hydrochloride Powder was 
suddenly suspended, causing loss of 
foreign currency due to impact 
of the said essential drug ; and

(d) whether the company is rim-
ing at a profit and whether Govern-
ment propose instituting a Committee 
to find out the facts ?

TH E  M IN IST E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  P E T R O -
L E U M , C H E M IC A L S  A N D  F E R -
T IL IZ E R S  (SH RI D A L B IR  SIN G H :
(a) and (b) . Gluconate Ltd., 
C alcutta was taken over under Sec-
tion 18AA of the Industries (Develop-
ment & Regulation) Act, 1951 and 
the management has been entrusted 
to the Govt, of West Bengal. The 
decision on the future of the Com pany, 
the possible alternatives for which 
include sale of the undertaking as 
a running concern, merger with a 
healthy company, restructuring the 
past liabilities and capital of the 
Company or nationalisation by the 
Government of India or the Govern-
ment of West B cngal would depend 
on the report o f the Government of 
W est Bengal in the matter which has 
been called for.
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(c) Gluconate Ltd., suspended 
production of this drug from 15th 
October, 1980 with the approval of 
their Board. This has been ratified 
by the Government of West Bengal. 
Imports of this drug during 1980-81 
(upto October, 1980) were to the 

extent of 1 3 4 .7 9  Kg. Gluconate Ltd., 
themselves have asked for import of 

200 Kg. upto April, 19811

(d) According to the information 
furnished by the Government of 
West Bengal, the Company made 
profits in 1976 and 1977 and losses 
in 1978 and 1979. Since these facts 
are known, no Committee appears 
necessary.

Recruitment in Cocliin 
Refinery

4758. SHRI DH ARAM BIR  
SINHA : Will the Minister of PE-
T R O LEU M , CH EM JCA IS AND  
FERTILIZERS be pleased to 
state :

(a) whether the Cochin Re-
fineries Management made direct 
recruitment to supervisory cadre 
recendy ; and

(b) whether it is a fact that many 
of them related to certain important 
persons of Government and Re-
finery ?

TH E M INISTER OF PE-
TR O LEU M , CH EM ICALS AND  
FERTILIZERS (Shri P. C. SE-
THI) : (a) Yes, Sir.

(b) Enquiries now made by Co-
chin Refineries show relationship 
of three persons with persons in the 
State Government. None of them 
is related to any important persons 
in the Cochin Refinery. However, 
they were recruited on the basis of 
their qualifications and merit in open 
competition.

Doyang Hydel Project in 
Nagaland

4759. SHRI CH ING W ANG  
K O N Y A K  : Will the Minister of 
ENERGY be pleased to state the 
latest position in regard to the im-
plementation of the Doyang Hydel 
Project in Nagaland ?

TH E M INISTER OF STATE  
IN TH E M IN ISTRY OF ENERGY  
(SHRI V IK R A M  MAHAJAN) : 
The Project report of Doyang Hydel 
Project (3 X 35 MW) was received in 
the Central Electricity Authority 
in December 1980. The technical 
examination of the project report has 
been completed and will be put up 
or the consideration of the Central 
Electricity Authority shortly.

Measures to Implement the pro-
visions of Official Languages Act 

in D.G.S. & D.

4760. SHRI KESHAO RAO  
PARDHI : Will the Minister of 
SUPPLY AND REH ABILITATION  
be pleased to state :

(a) whether any unit has been 
created for Hindi work in the Direc-
torate General of Supplies and Dis-
posals ;

(b) if so, the number of employees 
therein and whether this strength 
is adequate ;

(c) whether in accordance with 
the provisions of Official Languages 
Act, entire work in the Directorate 
General of Supplies and Disposals 
is done in Hindi along with English 
and whether all the proformas, 
circulars, office orders etc are also 
issued in Hindi in this Department ; 
and

(d) if not, the reasons therefor 
and the measures being taken by the 
Directorate General for the implemen 
tation of the provsions of Official 
Languages Act ?
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Th£ M IN IS T E R  Off SU PPLY  
A N D  R E H A B IL IT A T IO N  (SHRI 
BHAGW AT JHA AZAD): (a) Yes, 
Sir.

(b) One Hindi Officer, two 
translators, one Stenographer Grade 
*D* and a L.D.C. are working in Hindi 
Unit of D.G.S. & D. The strength 
of Hindi Unit of D.G.S. & D. is ade-
quate.

(c) and (d). Except the contrac-
tual documents, all other official 
documents namely proformae, cir-
culars, Office Orders etc., which 
are required to be issued bilingually 
are being issued in both the Lan-
guage. Work relating to contracts, 
conditions ot purchase are of a type 
invloving legal interpretation. Efforts 
are being made to issue these also 
in Hindi as soon as possible.

Station Directors working in 
Commercial Servic of A.I.R.

4761. SHRI KRISHNA CHA-
N DRA PANDEY : Will the Minister 
of INFORM ATION  AND BROAD-
CASTING be pleased to refer to the 
reply given to Starred Question 
No. 219 on 2nd December, 1980 
about enquiry regarding working 
of commercial service, A.I.R. and 
state :

(a) what are the reasons for not 
accepting the recommendations of 
S.I.U. in respect of Station Directors 
working in commercial service of 
A.I.R. ;

(b) why these persons are not 
posted on main stations to look 
after Programme Administration 
for which they were selected initially;

(c) what are the reasons for not 
appointing the Station Director of 
main station as incharge of C.B.S, 
also at least in those units where main 
station and commercial stations are 
working ; and

(d) whether it is a fact that Sta-
tion Directors in commercial services 
have been appointed to create more 
posts in this cadre, if so, the reasons ?

T H E D E P U T Y  M IN ISTER  IN  
TH E M IN ISTR Y O F INFORM A-
T IO N  AND B R O AD CASTIN G  
(KUM ARI K U M UD BEN  M . 
JOSH I): (a) to (c). A  study of the 
Commercial Broadcasting Service 
including its staff structure is 
currently being made by the Indian 
Institute of Management, Bangalore. 
A  decision oh the recommendations of 
SIU will be taken after that report 
is received by the Government.

(d) No, Sir.

Survey in Cauvery river bed

4762. SHRI TH AZH AI M. 
K ARUN ANITH I : Will the M i-
nister of PETROLEUM , CHE-
M ICALS AND FERTILIZERS  
be pleased to state :

(a) is it a fact that O.N.G.C. 
has conducted survey in the Cauvery 
river bed in Tamil Nadu ; if so, 
when the survey was conducted;

(b) what are the findings of the 
survey ;

(c) whether these findings will 
be commercially useful to the na-
tion ; and

(d) if so, the details thereof ?

TH E M INISTER OF PETRO-
LEUM, CHEMICAL^ AND FER-
TILIZERS (SHRI P. C. SETHI) :
(a) Yes, Sir. The survey work 
in connection with exploration of 
hydrocarbons in Cauvery basin 
was initiated in 1958 and has con-
tinued unabated. From the year 
1964, seismic surveys were taken 
up in the offshore area adjoining 
Tamil Nadu State.

(b) to (d). Based on the results of 
geological and geophysical surveys, 
the first onshore well drilled on 
Karaikal structure showed indica-
tion of oil. Subsequently, 17 deep 
wells and 10 structural wells in the 
onshore and 7 wells in the offshore 
have been drilled. Excepting an-
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other onland well (Karaikal-io) 
completed in the year 1977 which 
produced non-commercial oil-water 
emulsfon and 2 wells (PY-1-1 and 
PY-3-1) in the offshore which 
yielded gas, all other wells were dry. 
The entire data o f onshore and 
offshoie was analysed and a new 
approiich to exploration was adopted 
b y thti O N G G  in 1980. The off-
shore structures P Y -i and PY-3 
which indicated gas on drilling, 
were taken up for drilling as a 
conseq uence o f this approach. 
One more location in the offshore 
(PY-1-3) has been released for 

drilling. A  location (Kovil-
kalappal-i) has also been released 
for exploratory drilling onshore. 
Howevisr, the onshore area is one of 
the blocks of areas which have been 
opened up for exploration by foreign 
parties by the Government.

Since only gas in small quantities 
has so iar been countered in
the wells drilled in Porto Novo 
offshore structure, it is too early 
to comment on the commercial use-
fulness of the findings. Further ex-
ploratory efforts are being continued.

Maintaining of Roster for
Promotion of Scheduled Castes /
Scheduled Tribe Employees
in Madras Refinery Limited

4763. SH R I K .B .S. M A N I : 
W ill the Minister o f P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T IL IZ E R S  
be pleased to state :

(a) is it a fact that no roster is 
being maintained in Madras Refinery 
Limited for direct recruitment and 
for promotions/upgradations in the 
case o f Scheduled Castes/Scheduled 
Tribes employees ;

(b) i f  not maintained, the reasons 
there of;

£c) if  maintained, detailed parti-
culars— Department-wise, year-
wise, grade-wise-from the date o f 
issue o f Government orders ;

(d) if there is any backlog, when 
this b*3klo£ will bs cleared; if  
cleared already the details thereof;

(e) how m any employees are 
recruited/promoted/upgraded, from 
the formation o f the Com pany, year- 
wise, Department-wise, grads-wise 
details ; and

(f) how many are scheduled 
castes/scheduled tribes among them ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  P E T -
R O L E U M , C H E M IC A L S  A N D  
F E R T IL IZ E R S  : (SH RI D A L B IR  
SIN GH ) :

(a) to (f) : The material is being 
collected and w ill be laid on the 
Table o f the House.

Demand o f Diesel and Kero-
sene oil by Madhya Pradesh

4764. SH R I SU BH ASH  Y A D A V  
W ill the Minister o f P E T R O -
L E U M , C H E M IC A L S  A N D  F E R -
T IL IZ E R S  be pleased to state :

(a) what ha? been the demand of 
diesel and kerosene oil o f M adhya 
Pradesh during 1978, i979andi98o;

(b) the extent to w hich this 
demand has been met ; and

(c) what steps Government pro-
pose to take to allot more diesel 
and Kerosene oil to M adhya 
Pradesh

T H E  M IN IS T E R  O F  P E T -
R O L E U M , C H E M IC A L S  AN D  
F E R T IL IZ E R S  (S H R IP .C . SETH I)

(a) and b) : It is not possible 
to indicate the demand o f high 
speed diesel (HSD) and Kerosene in 
M adhya Pradesh for the years 1978, 
1979 and 1980. However, the M adhya 
Pradesh Government had indicated 
in recent months that the require-
ment o f these products in the state 
are o f the order o f 40,000 tonnes and
20,000 tonnes respectively per month. 
W hile the system o f monthly alloca-
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ticn  of I  £D <0 il e ;ia<ft t i  icn 
Territcir ies including Madhy a Pradesh 
came into existence from October, 
1979, that of kerosene was already 
in vcgic ficm seme t;rre. The de-

tails of allccaticn j.rd sale of E£JD 
frcm October ’79 to December *79 
and January-Decen ber ’Co and that 
of kerosene for calcrccr )ears 19^8,, 
1979 and 1980 are as under :

(.Figures in M etric Tonnes)

H S D  K erosene

Year

1978

*979

» • •

Allocations Sale A llocation

117875 100535

*93599

191231

(from O ct- *
D e c ’ 79 ) from  O c t. D e c. ’ 79)

Sale

186332

185005

1980 445160 409930 192766 176907

(c) The diesel allocation to the 
States/Union Territories including 
M adhya Pradesh has been maximi-
sed keeping in veiw the overall pro-

duct availability and movement 
capacity. For M arch ’8i the diesel 
allocation has been made at a level 
15%  more than the sale in M arch, 
*80. In the case o f kerosene, the 
monthly allocations are being made 
at a level of 5%  more than the actual 
sales in the corresponding months 
o f the previous year. Ad-hoc in-
creases in the allocation o f these two 
products have also been made to 
M ahdya Pradesh keeping in view the 
requirement indicated by the 
State G'rovemment.

“ Soviet aid for oil sector”

4765. SH RI N .K . SHEJW AL- 
K A R  : W ill the Minister o f PET- 
R O L U E M , C H E M IC A L S AN D  
F E R T IL IZ E R S  be pleased to s^ate :

(a) whether the attention o f 
Government has been drawn towards 
a news-items appearing in the “ Busi-
ness Standard”  dated 21st January, 
1981 under the caption “ Soviet aid 
for oil sector”  ;

fb) the names and designations 
of tne leader and other members of 
Indian delegation that visited U SSR  
in the beginning of February, 1981,

duration o f their stay there, discus-
sion held with their Soviet counter-
parts with particular reference to 
Soviet credit to India ; and

(c) whether ihe drillir.g w o k  o f 
wells being done under the super-
visions o f Soviet experts is ??.•’>- 
factory ?

TH E  M IN IS T E R  O F  P E T -
R O L E U M , C H E M IC A L S A N D  
F E R T IL IZ E R S  (SH RI P.C. SEHT)

(a) Yes, sir.

(b) An O N G C  delegation led by 
b yS h riH .G .T . Woodward, Member, 
(Onshore), O N G C  was to leave for 
U SSR  in February, 1981 for about a 
forthnight for holding discussions with 
the Soviet authorities to finalise a 
draft contract for Soviet workover 
team s to work in Gujarat oil fields. 
The delegation was also to visit the 
oil fileds in Bashkaeria and Ukraine. 
The other members o f the team are 
Shri A .K . Gupta, Deputy General 
M anager, Western Region, O N G C  
and Shri K . Damodaran, C hief 
Engineer (Production), O N G C . 
However, tne delegation left for the 
USSR only on 16th March, 1981.

(c) Yes, Sir.



Enquiry against officials of  
CBS, AIR

4766. SH R I R A SH EE D  M A - 
S O O D  : W ill che Minister o f IN -
F O R M A T IO N  A N D  B R O A D C A S -
T IN G  be pleased to state :

(a) whether certain enquiries 
have been made against officials o f 
CBS, A IR  for indulging in corrup-
tion ; and

(b) with what result ?

T H E  D E P U T Y  M IN IS T E R  IN 
T H E  M IN IS T R Y  O F  IN F O R M A -
T IO N  A N D  B R O A D C A S T IN G  
(K U M A R I K U M U D  BEN, M . 

JO SH I) :

(a) and (b) : In two enquiries 
relating to certain officials o f CBS 
Delhi and Calcutta, the allegations 
o f corrupt practices have not been 
substantiated. However, four 
complaints against officials o f CBS 
Delhi, Bombay, Calcutta and Madras 
are being looked into.

Lock out in Metro Chemical 
IndjKStries in Calcutta

$967. SH R I G E O R G E  F E R N A -
NDES : W ill the Minister o f P E T -
R O L E U M , C H E M IC A L S  A N D  
F E R T IL IZ E R S  be pleased to state :

(a) whether the Assistant Director, 
Industrial Contingencies in the Minis-
try o f Industry investigated into cer-
tain complaints made in regard to 
the lock out and related matters in 
M etro Chemical Industries o f C al-
cutta in 1978 ; and

(b) if  so, what are the findings of 
the investigations ?

T H E  M IN IS T E R  O F  PE T-
R O L E U M , C H E M IC A L S  & FER -
T IL IZ E R S  (SH RI P. C . SETH I) :

(a) : Yes, Sir.

(b) : In January 1979, a petition 
was presented to the Minister for 
Industry by the M etro Chemical
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Workers* Union alleging that M/s 
M etro Chemicals Industry was ille-
gally  and w ilfu lly locked out on 
7-7-1978, that even after the closure 
o f the factory soda ash and coal were 
being lifted by the unit regularly, 
that the materials, so lifted were 
being misused and that no proper 
steos were taken to re-open the factory. 
The enquiry report was to the effect 
(i) that the lock-out was not wholly 
unjustified (ii) that on the date o f 
the lock-out there was sufficient 
stock o f soda ash and coal, (iii) 
that even after the lock-out the unit 
was being supplied soda ash and coal,
(iv) that though one could not 
be sure about the veracity o f the 
statement that a part o f the 
stock o f soda ash was washed aw ay 
during floods, there was no evidence 
to suggest that soda ash was sold 
by the unit in the black-market and
(v) that the management was attem-
pting to re-open the unit but without 
success.
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Punching of Court Fee Stamps

4768. SH RI A T A L  B IH A R I 
V A JPA YE E  : Will the Minister

of LAW , JU ST IC E  AND C O M P A N Y  
A F FA IR S be pleased to state :

(a) is it a fact that Section 30 
o f the Indian Court Fees Act provi-
des the method of the cancellation 
of Court Fee Stamps by punching out 
the figurehead (of National Emblem 
of 3 Lions on Ashoka Chakra Pillar) 
and that the Part so removed by 
punching shall be burnt or otherwise 
destroyed ;

(b) whether the C hief Justice o f 
India has forwarded to him in October 
last a plea that the said Act be suitab-|| 
ly amended to save the National Em-
blem from being so multiliated, burnt 
and insulted, and

(c) action taken in this regard ?
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T H E  M IN ISTER  O F  LAW, 
JUSTICE AND CO M PAN Y AF-
FAIRS (SHRI P. SH IV SHAN-
K A R ) (a) Section 30 of the Court fees 
Act, 1870 reads as follows :—

“ No document requiring a stamp 
under this Act shall be filed or acted 
upon in any proceeding in any Ccmrt 
or office until the stamp has been 
cancelled.

Such officer as the Court or the 
head of the office may from time to 
time appoint shall, on receiving any 
such document forthwith effect such 
cancellation by punching out the 
figure-head so as to leave the 
amount designated on the stamp 
untouched and the part removed by 
punching shall be burnt or other-
wise destroyed ?”

(b) The Principal Private Se-
cretary to the Chief Justice o f India 
has forwarded a letter dated 17-10-80 
from a resident of Kanpur received 
in the Chief Justice of India Office 
and dealing with the subject for such 
action as deemed fit by the Ministry.

(c) The suggested amendment 
was not considered necessary, as 
examination o f the entire provision 
contained in Section 30 o f the said 
A ct shows that the intention o f the 
Legislature behind making such pro-
vision was only to ensure effective 
cancellation of the Court Fees Stamps 
so that the same is not used again in 
any subsequent court Proceeding.

Recommendation of Mobile Pol-
ling booths from Commissioner 

for SC and ST

4769. SH RI R.P. DAS : W ill the 
Minister o f LAWg JU ST IC E  A N D  
C O M P A N Y  A F FA IR S be pleased 
to state :

(a) whether Government have 
taken note of the recommenda-
tion made by the Commissioner for 
the Scheduled Castes and Scheduled 
Tribes in regard to Mobile Polling 
Booth with a view to enabling the 
voters of the Scheduled Castes and

other weaker sections living in scat-
tered hamlets to exercise their right 
of vote in a meaningful manner ;

(b) if so, the decision taken by 
the Government in this regard ; and

(c) if not, the reasons therefor ?

T H E  M IN IS T E R  O F  L A W , 
J U S T IC E  A N D  C O M P A N Y  A F -
FA IR S (SHRI P .SH IV  S H A N K A R ):
(a) to (c) The setting up of Polling 
Booths, including Mobile Booths 
is one o f  the stages in the conduct of 
elections to Parliament and to the 
Lagislatures o f every State. The 
Election Commi&ion in whom is 
vested the powers of superintendence, 
direction and control o f the said 
election is already seized of the re-
commendation made by the Com-
missioner for the Scheduled Castes 
and Scheduled Tribes in this behalf. 
However, it is understood that the 
Election Commission is o f the view 
that it may not be administratively 
practicable to implement the recom-
mendation. Moreover the Commission 
considers that the steps already taken 
by the Commission in this behalf to 
provide necessary facilities for the 
weaker sections to exercise their 
franchise without any fear or intimi-
dation are quite adequate. The 
Commission had also issued instruc-
tions to the Chief Electrol Officers 
concerned at the time of General 
Elections to the Lok Sabha, 1980 to 
direct their District Election officers 
to identify the areas which were pre-
dominantly occupied by the weaker 
sections and to set up polling booths for 
the weaker sections of the society in 
their villages, wherever necessary, 
even though the number of electors 
in such localities/villages might be 
less than 500, as against the optimum 
of 750 voters to a booth normally 
followed. Further, the Returning O ffi-
cers were directed to  set up temporary 
structures, in case suitable buildings 
were not available for locating polling 
booths in localities predominantly 
inhabited by weaker sections. The 
Commission, has also issued instruc-
tions to the Chief Electoral Officers 
to provide adequate police with a 
striking force, particularly in sensitive



^areas, where they apprehend cases 
b f intimidation against the weaker 
sections of the society.

^ u tilizer Planning and Develop- 
^  ment of India Limited

4770. SHRI K. M ALLAN NA : 
Will the Minister of PE TR O LEU M  
CH EM ICALS AND FERTILIZERS  
be pleased to state :

(a) whether it is a fact that the 
Fertilizer Planning and Development 
of India Limited has developed jm d  
patended a process for phosphogypsum 
which can be used as a building 
materia] ; and

(b) if so, whether tests in this re-
gard has been carried out and if so, 
with what results ?

#  v /
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TH E M INISTER O F STA TE  
IN TH E M INISTRY O F PETRO-
LEU M  CHEM ICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) The tests carried out so far 
by the Central Building Research 
Institute have shown that Phospho-
gypsum (Anhydrite plaster) with 
additive can be used for internal 
plast ring making light weight 
blocks and masonary materials. 
Without additive this material can 
be used in the production of super 
sulphated cement.
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Request by West Bengal Govern-
ment for Import of Molasses

4772. SHRI M U KUN D A  
M ANDAL : Will the Minister of 
PETROLEU M  CH EM ICALS AND  
FERTILIZERS be pleased to ftate:

(a) whether Government of West 
Bengal has made any proposal to the 
Central Government to import mo-
lasses fitting to the need of distilleries 
of West Bengal ;

(b) if so, facts thereof ; and

(c) what is the reaction of Go-
vernment threreto ?

TH E M INISTER OF PETRO-
LEUM, CH EM ICALS AND FERTI-
LIZERS (SHRI P.C. SETHI) :
(a) to (c). At the meeting of the 
Central Molasses Board held on 
11-11-1980, a suggestion was made 
by West Bengal Government that 
the possibility of importing molasses 
from Bangla Desh should be pursued 
and that the molasses so imported 
could be made available to West 
Bengal. Government are looking 
into the need for and the possibility 
of such imports.
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Marketing of Liquid Fertilizers

4773.  SHRI KRISHNA KUMAR 
GOYAL:
SHRI S UBH ASH YAD AV:

Will the Minister of  PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether it is a fact that the 
National Fertilizers Limited propose 
to market ‘liquid fertiliser’  soon;

(b) if so, the quantity expected 
to be produced the price and compa-
rative advantages of the new variety 
of fertilizer ; and

(c)  the amount of money spent 

on the new plant put up for produc-

tion of This fertilizer and the details 

thereof ?

THE MINISTER OF STATE 
IN THE MINISTRY OF PETRO-
LEUM,CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH) :
(a)  National Fertilizers  Limited 
(NFL) has developed a fertilizer in 
liquid form with 32 per cent Nitro-
gen. Research and field trials on 
this new fertilizer are in progress.

(b) The question of making the 
liquid fertilizer, its price, its compara-
tives advantage etc. can be decided 
-only after the results of the experi-
ments and field trials become know.

(c) No new plant has been set 
up for the production of this fertili-
ser.

L.P. G. Connections to Scheduled 
Castes/Tribes

4774.  SHRI BHEEKHABHAI: 
Will the Minister of PETROLEUM, 
CHEMICALS  AND  FERTILI-
ZERS be pleased to lay a statement 
showing j

(a)  the total number of L.P.G. 
►connections given in the  country 
.up till date ;

(b) the percentage o' L.P.G., 
connections to those belonging to 
Scheduled Castes and  Scheduled 
Tribes in the country ;

(c) the percentage of rejection̂f 
their applications ;

(d) the  reasons  for their low 
percentage ; and

(e) to what extent economic fac-
tors are responsible ?

THE  MINISTER OF  PET-
ROLEUM,  CHEMICALS  AND 
FERTILIZERS (SflRI P.C. SETHI): 
(a) and (b).  The Total number 
of LPG (Cooking gas) connections 
released in the country as on 31-3-1980 
is about 31* 5 lakh. There  is no 
separate system of allocation of LPG 
(Cooking gas) connections to persons 
belonging to Scheduled Castes and 
Scheduled Tribes and no separate 
account is maintained about connec-
tions released to such persons.

(c) to (e). Does not arise.

Hydro-electric Schemes Pen-
ding Clearance

4775.  SHRI M.M.LAWRENCE: 
Will .he  Minister of  ENERGY 
be pleased to lay a statement showing:

(a) whether there are any Hydro- 
Electric Schemes pending clearance 
before the Central Electricity Autho-
rity and Planning  Commission; 
and

(b) if so, the names of the schemes 
and the year each was submitted ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI VIKARAM MAHAJAN):
(a) and (b) : The details of Mul-
tipurpose/Hydro-electric  Projects, 
which have been approved by Cen-
tral  Electricity  Authority  and 
awaiting sanction of the Planning 
Commission are given in statment I. 
Similarly Hydro-electric  Schemes 
which have been  received in the 
Central Electricity Authority and 
currently under  examination are 
given in Statement II.
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Statem ent — I

Schemes which have been cleared by C E A  and awaiting Sanction by Planning Commission

SI.
No.

Scheme State Installed
Capacity

(MW)

Estimated
Cost

(Rs. Lakhs)

Date of 
approval 
by C E A

Present Status

1 2 3 4 5 6 7

1. Thein Dam &  
UBDG St. II

Punjab 525 26316.00 7-2-79 Decision regarding shar-
ing of benefits is pend-
ing.

2. Dul Hasti Jammu & 
Kashmir

390 18345.00
(net)

>4-5-79 Scheme has been cleared 
by PIB for execution in 
the Central Sector thro-
ugh NHPC. Cabinet’s 
approval is awaited

H.P. 1020 53388.00 Feb. ’80 Approval of the Planning
Commission regarding 
execution, financing 
and sharing of bene-
fits is awaited.

4. Uri J & K  480 26605.00 March, ’8o Clearance of Department
of Irrigation from 
Indus treaty angle is 
awaited.

5. Pala Maneri U.P. *42.5 12616.00 August,’ 80 The project has been
recommended to Plan-
ning Commission on 
16-2-81 and invest-
ment sanction of Pla-
nning Commission is 
awaited.

3. Nathpa 
Jhakri

6. Mukerian Punjab

7. Silent Valley Kerala 1

8. Pochampad A.P.

2°7 11558.00 Dec. *80

120 5800.00 Feb. ’ 79

a7 1349.00 Mar. ’80

Decision regarding shar-
ing of benefits is pend-

ing.

In veiw of serious reser-
vations expressed by 
Environmentalists and 
Ecologists all over the 
World, the matter is 
under re-examination.

Project has been reco-
mmended to Planning 
Commission on 16-7-80 
and investment sanc-
tion of Planning Com-
mission is awaited.

9. Ghataprabha Karnataka 32 1882.00 Aug. ’8o Project has been recom-
mended to the Planning 
Commission on 18-11-80 
and investment sanc-
tion of Planning Com-
mission is awaited.
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1 __~4»-------- 3 4 5 6 7

*0. Upper Kolab  Orissa 

Extxu
80 1861.73  Dec.* 80 Clearnace of Department 

of Science and Techno* 

logy from environment* 
tal angle is awaited.

II. Hirakud St. Ill  Orissa 37-5 1596.88  Dec. ’8o -do-

is. Dhansiri  Assam >9-95 *053.39  Dec- **o

■V  1

Project  has  been  re-

commended  to Plan-
ning  Commission  on 

25-2-1981  and invest-
ment sanction of Plan-
ning  Commission  is 

awaited.

— Statement—II

Schemes whichare under Examination in CEA

Scheme State Instaled
Capacity
(MW)

Estimated 
Cost 
(Rs. crores)

Date of Receipt 
of Report

1 2 3 4 5

Northern Region

1. Shahpur Kandi* Punjab 2X47=94 122.50 Dec ’80

2. Kishan** U.P. 4.X 150=600 459-84 1978

3. Anandpur Sahib xx Punjab 4X33.5=134 96.12 Oct. ’79

4. Kargil  . J.&K. 3x1.25=3.75 6.47 Feb. ’8r

5. Bancr H.P. 2x3=6 4.n Nov. ’78

6. Dumkhar J & K. 4x0.5=2.00 1.90 Dec. *78

7. Upper Sindh St. II J.& K. 3X35=105 7J 38 Dec. ’8o

8. Lakhwar Vyasi U.P.  . \ 3X 100+2x60=420 228.48 Sept. ’79

9. Holi  . H.P.  . 3x1.5=4*5 3-425 Sept. ’79

10. Mt. Abu Rajasthan 2 x 1.25=2.50 5.16 Oct. '79

11. Rajasthan Main CanalRajasthan 4x2=8 5.26 Feb. ’80

12. Lohari Nagpala U.P. 3x94=282 126.92 Feb. *8o

13. Thirot . H.P.  . • 3x^3 4.16 Mar. ’8o

14. Baggi  . Punjab. • 2x20=40 41 -19 April ’8o

15. Salal St. II  . J. K. 3Xii5=345 62.23 July *8o

16. Lower Jhelum Unit 4 J. &  K. 1X35=35 *2.43 Feb. ’81

17. Dadupur Micro Haryana 4X 1.5=6 8.72 Sept. ’80
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I 2 3 4 5

Western Region

18. Sindh **  . ‘ M.P. 3x25=75 39.31 June ’78

19. Orchha **  . M.P- 2x30+2x15=90 37.48 Sept. ’78

20. Sardar Sarovarxx . 
M.P.

Gujarat/Maha-
rashtra

5 x 5 0 +
6 x  75= 1200

524*00 Feb- ’80

21. Hasde* M.P. 3x4 0 = 120 40.08 May ’80

22. Kutru— I M.P. 3 x 50 = 150 72.58 June ’8o

23. Bansagar M.P. 3.105+2x15  
+  3* 15=390

195.82 June/80

24. Khadakwasla 
St. II

Maharashtra 1 x 8 + 1  x 8 = i6 10.48 Oct ’80

25. Bhatsaj . . Do. 1 X 15=  15 8.96 Oct. '80.

Southern Region

26. Karpara Kufiar- 
kutty**

Kerala I X I 5 + I  X20 +  
2 .30=95

32.1 Jan ’79

27. Pandiyar
Punnapuzha* Tamil Nadu 2 .5 0 =  IOO 73-90 Dec. '~,G

28. Kuttiyadi
Augmentation*

Kerala *3-05 Dec. ’76

29. Shanmukhanadi Tamil Nadu OCOIIOeo 20.51 Jan. ,7

30. Cholatipuzha’* . Tamil Nadu/ 
Kerala

1 .60=60 21.68 March’ /7

31. Lower Periyar . Kerala 3.60= 180 59.76 Feb. ’7!!

32. Upper Amaravatty* Tamil Nadu I x  30= 30 15.78 <—
1 

c *<
P 00

33. Kundah P.H. V I -do- i x  30=30 1 1 .5 6 Sept. ‘78

34. Channar-Chitter 
Div. Scheme -do- — 1.07 Aug.’ 78

35. Kabani Dam P.H. Karnataka I x  2 0 = 2 0 9.32 Sept. ’79

36. Lower Bhavani Tamil Nadu 4X2 =  8 5.78 Dec. ’79

37. Vaigai -do- 2 X 3=6 3 . 76 Feb. ’80

38. Pykara Dam. P.H. -do- 1X 2 =  2 1-45 May, ’80

39. Mananthavady* * Kerala 4X60=240 69.12 May, ’80

40. Nagarjunasagar 
L.B.C, A.P. 2 x 3 0 = 6 0 22.58 May ’80

41. Panna Ahobilam -do- 2 X 1 0 = 2 0 8.86 O ct ’8o

42. Kallada Kerala 2 X 7.5=«5 13-90 Nov. ’80

43. Jalaput Dam P.H. A.P. 3X6 =1 8 8.88 Feb. ’81

43 LS— 4
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1 2 3 4 5

44. Pandiyar Punna

puzha* K era la 2 x 3 5 = 70 21.95 D ec. ’ 72

Eastern Region

45 Bhim kund ** Orissa 6 x 1 1 5 + 3 x 1 6 = 7 3 8 158 94 A u g . *8o

46. Balim ela St. II -do- 2x60 =  120 20.21 F eb. *78

47. Ram an St. I W est Bengal 2 x 15 = 3 0 16.21 M ar. ’ 78

48. Teesta C an al Drop- 
1 -do- 3 x 7 .5 — 2 2 .5

*

14 .4 7 M a r. ’ 79

49. R angali St. II Orissa 3x50— 150 21.73 D ec. ’ 79

50. Teesta C an al

D rop (Fall 2, 3,
&  4) W est Bengal 3X7*5+ 3X7 . 5=45 33-39 Feb. *80

5 1. North K oel Bihar 2 x 12 = 2 4 11 .4 4 A ug. ’8o

52. Sankh Bihar 1x 2 4 4 -3 .10 0 + 3 x 9 0 =
594

298.40 N ov. *8o

53. Eastern G andak 
Canal -do- 3 x 7 .5 + 5 x 7 .5 = 6 0 60 .79 M arch ’81

North-Eastern

54. T houbal ((M anipur 3 x 2 .5 =  7 .5 3-2 J u ly  ’01 j

55. Taipuki N agaland 2 x 1 .5 + 1 x 1 = 4 3-52 Septem ber *8o

56. D oyang N agaland 3 x 3 5 = 10 5 88.03 D ec. ’8o

57. Boadikarai Assam 3*25 1 *93 A ug. *76

Project involves inter-State aspects **  M ulti purpose projects.

4 7 7 6 . m

foETfafacT
<k  <sr% ^

S*tt sftfn f t ? : .

(*) anT^ft, 1 9 7 7  fc s w r c ,

i 9 8 o^ P ^ ft?r^ rE r% f^ nT t^ f ^ r -  

'fitsys ^  Jf

=Ftq% *rcr ^cqT^r fa^RT | ;  

(*sr) v s  % f r u *  ?jfff 
*?tx i m  5T̂ nr-«r̂ prr ^ 
? / rr f  titt sfrtaSr spy *nsrr w r  t ;



(*T) 1 ap P T fy ' 1 97 7  m i  1 
198  l ^ t  w & v m  se re

facFTTt;

(*r) ^rr sr*r 3T*rffa^

*r srnr sfft *r£ |  ?

*  Z m i  *  TT3K («ft 

: (**) ^ T * n r  q fsrr 

% 1977  # f^TRT, 1980

s ra fa ir  sfftq% Scq-n^ 13 3 . 08 

s?r fsrr «tt  i

(sr) s r ffa  $  ^ r  s m  

sF sm srcf s m  sffr q f r ^

WTT f^T | : —

^ r— 8 i . 7 4 r̂rer z *  1 

33^  srk  ?F!T grsnr— 5 4 .4 2  
wrer ^  1

(*r)
1 9 7 7 ^fnr^r^r 4 .1  

^  sftT q-fsft spTsrff, 1981  f̂r 7 . 34 

r̂rer sir 1

(*r) tftfoq?

^  i r f n  s m ,

fa?rr^t TTfrqrr s t <t  srh:

^  ^r-fr sr<i f%qT ^rrm |  1

x m w  5TC!rf*M *r% *Tf9W 

¥ffccTrf^  tftX f f a *  «T5T

4 7 7 7 . « f t ^ ^ ^ ^ r f  :w r  w•> t\

3T?TR0T ^  SRTPt frqT 
^ r r  fg?:

(*7) fa*rr Tt h t t t  ( j t kt  sr%?r)

% ftK tf q r t o ,  fTRrrf^P 

t o  sm ftR f fa q  * t  t |  t  f ^ r  % 

*TT1T(CT^RT saftsw), ?T$f ^  J,

^Efr f*p f f m f  3r sfrfto f | ;
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(sr) w r  * a  w r t  % r e f  qrr 
s m s R ( ;

(*r) ^rr ^ r  ^  f®  <r$n ^  
srcrrft sfft? *r f^rr

^rrar | ,  ?rft

(w) qfT^T^nr tfw r Pf t

f^vr-f^rw m rlsrf wft T̂cirrfqcr ^

«ft four «rr ?

* h : s h tr it  *r??rwg *  ^7- 

*Toft vm £ ’'t kt^o sfftft) :

(*f?) % qTg v m v  ?r w r f w

^  ^  fcp̂ ft f?rn ^ m f^  % 5rrt

^ ^ nrr ^  I ,  f a s m  ^  srspr w

STO f^T^ff % ?TT^TT ^rir?T JTff ^^HTr 

WT^T I

(^r) % (*r). ^r w t t  % ^r 
smsnr, qfcr ^t, ? r t o f ^  1 1 %$ jppi t  

% q^r r̂a r̂rCt ® p t ^ t t  
sraTT ^twt q̂ crr̂ r ^

fT̂ i 353T I

Visit by Delegation of O. A. P. 
E.G. for Buying Indian know-how

for setting up Refineries

4778. SH RI N AW AL K I- 
SH O R E  SH AR M A  : W ill the
Minister of P E T R O L E U M , CH E-
M IC A L S  AND F E R T IL IZ E R S  be 
pleased to state :

(a) whether a io-men delegation 
of the Organisation o f  Arab Petro-
leum Exporting Countries visited 
India during February, 1981 ;

(b) if so, the details ot the talks 
held with that delegation;

(c) whether the delegation hoped 
that there were good prospects 
for the Arab O il producers buying 
Indian know-how for setting up 
refineries and other projects in their 
own countries;
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(d) o f  so, the projects for which 
the Arab countries have agreed to 
buy the know-how from India; 
and

(e) the reaction o f Government 
there to ?

TH E  M IN IST E R  O F P E T -
R O L E U M , C H E M IC A L S AN D  
F E R T IL IZ E R S (S H R I P .C .S E T H I: 
fa) A  six-man delegation of the
O .A .P .E .C . visited India during 
February, 1981.

(b) The subjects discussed broadly 
related to India’s capabilities in 
the field of hydrocarbons and ex-
ploration o f opportunities for co-
operation between India and the 
member countires o f the O A PE C .

(c) The extension of Indian know-
how and experience for setting up re-
fineries and other hydrocarbon pro-
jects in the member countries o f the 
O A PE C  came up in general terms 
among other subjects during dis-
cussions with the delegation.

(d) and (e). No formal ag-
reement to this effect was signed.

Production of Calcium at
Rourkela fertilizer Plant

4779. SH RI K . PRAD H AN I : 
W ill the M inister o f P E T R O L E U M , 
C H E M IC A L S AN D  FEPT IL IZE R S 
be pleased to lay statement showing :

(a) the total production o f Calcium  
ammonium nitrate o f the Rourkela 
Fertilizer Plant in 1977-78, 1978-79 
and HJ80-81 ;

(b) the total quantity out o f  the 
total production o f the Rourkela 
Fertilizer Plant given to the State 
o f  Orissa during the period;

(c) whether Government have a 
proposal to allocate more quantity 

o f fertilizers to the State from the 
different fertilizer plants of Orissa; 
•and

(d) when this proposal is going 
to be implemented ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H £  M IN IS T R Y  O F  P E T -
R O L E U M , C H E M IC A L S  AN D  
F E R T IL IZ E R S  (SH RI D A LB IR
SINGH) ; (a) The year-wise pro-
duction o f calcium ammonium nitrate 
by the Rourkela fertiliser plant is 
as follows :

Tear Production^
(ronnes)

I977-78 . . . .  2,87,247
*978-79 . . . .  2,76,306
1980-81 . . . .  1,46,076

(b) The total quantity o f cal-
cium ammonium nitrate supplied to 
Orissa from out o f the production o f 
the Rourkela fertiliser plant during
the above years is as fol lows :

Tear Quantity supplied 
(,tonnes)

1977-78 44,904
>978-79 . 87,232
1980-81 47,060

(c) and (d). The requirements 
oi fertiliser for each State are assessed 
in consultation w ith the State G o-
vernment concerned before each 
crop season. Then, a coordinated 
and rational plan o f Supply from the 
domestic manufactures and imports 
is drawn to meet the requirements 
o f each State in full. The require-
ments oi Orissa are met by allocating 
adequate quantities of fertilizer s from 
the fertilizer plants in and outside 
Orissa and if  necessary, the imports.

Displaced^) er sons rehabilitated 
^neach State and UnionTerritory

4780. SH RI C H IT T A  M A- 
H A T A  : W ill the Minister o f
SU PPLY AN D  R E H A B IL IT A -
T IO N  be pleased fo siate the num-
ber of displaced persons rehabi-
litated in each State and Union 
Territory since Independence and: 
yearly financial assistance given to< 
the State and the U nion Terri-
tories ? • '
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T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  S U P P L Y  
A N D  R E H A B IL IT A T IO N  (SH RI 
B H A W A T  J H A A Z A D ) : A  state-
ment showing the number o f dis-
placed persons rehabilitated in each 
state and Union Territory since In-
dependence is attached.

Financial assistance is given to 
States/Union Territories not on 
yearly basis but on the basis o f  ex-
penditure incurred/to be incurred 
b y  them for implementation o f  
specific Schem-s/programmes for-
m ulated for rehabilitation o f dis-
p laced  persons.

An expenditure o f Rs. 998 .02 
crores has been incurred upto January 
1981 on the relief and rehabilitation 

•of the displaced persons from former

East Pakistan (now Bangladesh), 
West Pakistan (Mow Pakistan) 
and Pak-occupied ;>.reas o f JammU 
and Kashm ir as p;’ r details given 
b jlow :—

C ategory  o f displaced 
persons

Expenditure
incurred

(Rs. in 
Crores.)

1. D isplaced persons from  
form er East Pakistan (now
East Bangla^*-1̂  . 574 61

2. D isplaced persons from  
form er W est Pakistan (now
Pakistan) . . 399 21

3. D isplaced persons o f  1971
ln do-P ak C on flict in R a jas-
than and G ujarat 19- 43

4. Refugees from Pak-occup'ed
areas of Jammu & Kashmir. 4- 77

Statement

SI.
N o .

N am e o f States C ategory o f D isplaced persons

Pakistan
(Form er
W est

Pakistan)

Persons
displaced
during
ln do-Pak
C onflict
*97*-

( 0 (2) (3) (4)

I A n dh ra  Pradesh 4,000

2 Assam .

3 B ihar -

4 G ujarat (Included in 
figures for 
M aharashtra)

6,500

•5 H im achal Pradesh 5,000

6 H aryan a (Included in 
figures for 
P u n jab).

7 Jam m u  &  K ashm ir . • •

8 K a rn atak a 7,000

9 M ah arashtra 4,15,000

10 M ad h ya  Pradesh. 2,09,000

1 1 M an ip u r .

Pakistan Form er East 
occupied Pakistan 
areas o f  (Now 

Jam m u &  Bangladesh) 
K ashm ir

(5)

t ,35.000

(6)

8,600

4,75,000

74,200

2.900

27,700

4 1.5 0 "

2.900
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12 M egh alaya  . . . . 9,700

13 Orissa . . . . . •• •• •• 14,200

14 P unjab . . . . . 27,37,000 •* 15

15 T a m il N adu  . . . . 9,000 ••

16 T rip u ra  . . . . . •• 3,49,400

17 R ajasthan . . . . 3,73.900 21,500 5,500

18 U ttar Pradesh 4,80,000 28,850

19 W est Bengal . . . . •• •• 20,95,000

T o t a l  : . . . 42,39,000 28,000 i ;35,ooo 31,35,465

Union Territories

I A ndam an &  N icobar Islands ... 15,300

2 A runachal Pradesh 13,000

3 D e l h i ............................................... 5,01,000 ••

T o t a l  : — 5,01,000 •• •• 28,300

D A N D A K A R A N Y A 1,03,700

Gr a n d  T o t a l 47,40,000 28,000 i,35,ooo 32,67,465

Equipment from Bharat Heavy 
Electricals Limited Created an 

Avoidable difficulty in power
Generation from New 

Thermal Power Stations

4781. SH R IM A T I M A D H U R I 
SIN GH  : Will the Minister
o f E N ER G Y be pleased to state:

(a) whether Government are 
aware that insistance on supply 
of power equipment from 
Bharat Heavy Electricals limited 
has created an avoidable difficulty in 
improving quality and effective 
utilisation from new thermal power 
stations ; and

(b) if  so, the policy change con-
templated for increase procurement 
o f power equipment from high tech-
nology sources abroad particularly 
U SA  and Japan ?

TH E  M IN IST E R  O F  S T A T E  
IN  TH E  M IN IS T R Y  O F  E N E R G Y  
(SHRI V IK R A M  M AHAJAN) :
(a) The first generation o f 
equipment supplied by Bharat Heavy 
Electricals Limited has been 
having the teething problems 
during the initial stages o f stabi-
lization period o f the units. How-
ever, with the rigorous monitoring 
by the power station authorities, 
manufacturers, CEA  and Quality 
Assurance plans during manu-
facture, erection and Commissioning 
and constant feed back between the 
manufacturers and the power sta-
tion authorities, their perfor-
mance is improving. Moreover, 
the performance o f new thermal 
power stations not only depends 
upon the performance o f the equip-
ment supplied b yB H E L b u t also on 
auxiliary equipment like control and
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instrumentation, coal ^  &  ash 
handling systems electrical equip-
ment and other parts o f equipment 
in a coordinated manner.

(b) No such change in policy 
is contemplated at present.

Recommendation of Rajya- 
dhyaksha Committee

4782. SH RI IN D R A JIT  G U P T A : 

SH RI K .A . R A JAN  :

W ill the Minister o f E N E R G Y  
be pleased to state reasons for not 
eliciting the views on the Rajya- 
dhyaksha Committee Report of the 
Trade Unions operating in the 
respective S.F.B.S. to seek their 
cooperation ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  
E N E R G Y  (SHRI V IK R A M  
M AH AJAN  ) : The Rajaya-
dhayksha Committee have made a 
number of recommendations which 
have to be examined in consul-
tation with the State Govern-
ments. Copies of the report have 
already been sent to the C hief 
Ministers, Power Ministers o f each 
State and the Chairmen, State 
Electricity Boards. It is expected 
that state Governments will make 
the necessary consultations with con-
cerned institutions and organisations, 
where necessary, while formulating 
their views.

Huge Coal deposits found in 
North Karampura Coal Belt 

under Central Coal field 
Limited;

4783 SH R I M . R A M  G O P A L  
R E D D Y : Will the Minister of 
E N E R G Y  be pleased to state :

(a) whether huge new coal 
reserves have been found in North 
Karam pura Coal belt under the 
Central Coal fields Ltd; and

(b) i f  so, the quantity of coal 
reserves discovered and steps taken, 
to further exploit the area?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  EN ER G Y 
(SH RI V IK R A M  M A H A JA N ): (a) 
and (b). About 295 million tonnes 
o f Coal r. serves have been located 
in P IPA R W A R  Block of North 
Karam pura o f which 250 m.t. 
amenable to open cast mining. 
The Coal is o f inferior quality suit-
able for power generation only. 
Exploration in the block is in pro-
gress and is expected to be com-
pleted by March, 1982; after which 
the techno-economic feasibility for 
exploitation will be evaluated. It is 
likely that the production may com-
mence in this block from 1985-86.

Allocation made for Rural 
Electrification not utilised by 

certain States

4784. SH RI AR JU N  SETH I : 
W ill the Minister of EN ER GY 
be pleased to state :

(a) whether it is a fact that there 
are certain States which could not 
take the proper advantage of the 
allocation made to them regarding 
the annual target of villages to be 
electrified during the last three years;

(b) if  so, the details regarding such 
States ; and

(c) the reasons for not fulfilling 
the targets in rural electrification 
and what steps are being taken by 
Government to achieve the targets ?

TH E  M IN IST E R  O F STA TE  
IN TH E  M IN IS T R Y  O F EN ER G Y 
(SHRI V IK R A M  M AHAJAN) :
(a) Yes, Sir.

(b) The target and achieve-
ments in respect o f village electri-
fication in the different States 
and Union Territories during the last 
three years viz. 1977-78, 1978-79
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and j  979-80 are giving in  $*atement-
I, j. J b e  State-wis* details o f the 
outlays and expenditure are given in 
Statement-II.

(c)  There are several reasons 
for not fulfilling the targets in rural 
electrification. These include
financial constraint, limitations in 
the organisational capacity in some 
o f the State Electricity Boards/ 
Electricity Departments, shortage
o f construction material such as
aluminimum, steel, cement etc., lack 
o f power and also natural calamities 
like heavy rains and floods in some 
parts o f the country during certain 
periods.

Several steps are being taken 
by Government tb improve tne situa- 
tibti. These include increase iti th i 
annual plan outlays for rural elec-
trification, importing- o f scarce 
material, where found necessary, 
continuous monitoring o f the 
rural electrification schemes and 
training o f the electrical engineers/ 
technicians in rural electrification 
work. Rural Electrification Cor-

porarion has also set up several 
Regional Offices in the different 
States to advise the Eelectricity 
Boards in formulating and imple-
menting financially viable and tech-
nically feasible schemes.

Statement—I

Targets and achievements o f Electrification o f Villages during the last three years v iz . 1977— 78.

Sr.
N o.

States I U .T s. Electrification o f  V illages

1977-78 1978-79 I979*8 o

T arg et A ch. T arg et A ch. T a rg et A ch .

I 2 3 4 5 6 7 8

1 A n dh ra Pradesh 690 1157 2000 826 1520 1014

2 Assam  . . . . 500 *79 1150 825 1165 1225

3 B ihar . . . . 1600 537 2000 499 1310 74*

4 G ujarat . . . . 880 1013 1350 >343 1400 1403

5 H aryan a (•) (*) (*) (*) (*) (*)

€ H im achal Pradesh 800 507 750 576 900 59a

7 Jam m u &  K ashm ir . 500 1185 700 414 4 i 5 124®

8 K aranataka 600 457 600 560 1104 546

9 K era la  . . . . 24 12 32 24 20 20

\ 0 M ad hya Pradesh 1600 2521 2650 3000 2120 2700

11 M aharashtra 1500 1274 1800 1904 1800 2073

12 M an ipur nil. nil 22 39 IOO 48

J3 M eghalaya 100 58 no 78 199 72

M N agaland 30 37 46 34 70 50

>5 Orissa . . . . 1500 1100 1750 1407 2200 1663

16 Punjab . . . . (*) (*) (*) <•) (*) (*)
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1 2 3 4 5 6 7 8

*7 R ajasthan 1315 1638 1600 2312 2000 153

18 Sikkim  . . . . 20 20 35 Ni l 25 5

*9 T am il N adu 3 i 6 15 3 ( r ) 25

20 T rip u ra  . . . . 140 120 120 156 200 200

21 U ttar Pradesh 5000 1928 4700 1272 3945 2279

22 W est Bengal . . 1800 688 2000 494 »95° 700

T o t a l  (St a t e s ) 18630 14437 23430 15766 22443 17012

1 A  &  N . Islands 4 2 18

2 A ru n achal Pradesh 47 120 33

3 C han digarh (* )i C ) (*) * (•) (*)« (*)

4 D . &  N . H aveli 1 •4 ''-I 3 1 N il

5 D elhi . . . . (*)»4° (*) (*)*4° (•) (*)250 (*)

6 G oa D am an  &  D iu 1 6 1 5 I 4

7 Lakshadw eep . N il N il N il Ni Nil N il

8 M izoram 1 5 1 11 1 5

9 Pondicherry . \. (*)» C ) (* )i (*)> C)» (•)

T O T A L  (U .T s) 40 76 IOO 141 250 60

T O T A L  (A l l - I n d i a ) 18670 14513 23530 '5907 2269 3 1 7072

(4-) N o specific target fixed by the S tate  E lectric ity  Board- 
(*) Gent per cent electrification  has a lread y been achieved.

S t a t e m e n t — II

The Allocation o f outlays under Plan Resources versus Expenditure on 
during the last three years viz- *977-50.

Rural Electrification

(Rs. in Crores)

S.
No.

States/'U. Ts. 1977-78 »978-79 1979-80

O utlay Exp. O u tlay Exp. O utlay Exp.

1 A ndhra Pradesh 12 85 28.96 28.50 35-68 14.00 N .A .

2 Assam 4 .70 4 .70 7 .10 3 -05^ 8.00 N .A .

3 Bihar . . . . ‘ 7-55 >2-33 22.00 5 4 6 15.60 N .A .

4 G ujarat . . . . 3 -5° 11 • 9- 6 .50 *5-97 10.00 2 0 .6 4 ^

(Gii) Progress received upto 31-12-1979.
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I 2 3 4 5 6 7 8

5 H aryan a . . . . 5 .0 0 8-99 10 50 9 .1 6 8 . i u N .A .

6 H im achal Pradesh 3.60 2 .4 8 4.00 3-24 4 20 19.8 0

7 Jam m u &  K ashm ir . 3-57 5-23 4.00 4-o ° £ 4 .3 0 N . A

8 K arn ataka 4 .6 5 7-65 10.00 9 .2 4 9-25 N .A

9 K e ra la  . . . . 5-15 0.80 5-25 0 .8 7 2.00 N .A .

10 M ad hya Pradesh 20.80 30.65 32 70 38.57 2 7 .6 7 N . A

11 M aharashtra 9-62 33-15 11 .6 6 37-84 26.00 53. i6 @

12 M anipur O.IO 0.002 o -45 o -33 1 10 N .A .

13 M eghalaya 1 .5 4 1 72 2 .31 1 .1 7 6 .96 N .A .

14 N agaland 0 .4 5 0 .5 1 o -75 0 .6 7 0.85 0-95

*5 Orissa . . . . . 9 .70 9-27 13-30 10.50 14 .6 7 N .A

16 Punjab . 12 .10 15.0 7 17.20 19.4 1 17-55 N .A

17 Rajasthan 12 .2 5 18.09 14.80 29.48 14 .6 7 N .A

18 Sikkim  . . . . 0 .1 5 0 .1 5 0 .2 5 o -35 0 .2 5 0 .22

19 T am il N adu 11.2 0 17 .8 5 11 .5 0 18.00 17.8 0 N .A

20 T rip u ra  . . . . 1.00 0.96 2.4 1 1.4 2 2.60 1 .5 *

21 U ttar Pradesh . 20.97 22.49 37.80 24.85 33.60 N .A

22 W est Bengal 1 1 .7 0 11 .7 0 14.00 4 .1 5 ® 13.50 N .A .

T o ta l (St a t e s ) . 1 7 2 .1 5 244.67 266.98* 273.42 275-92f

1 A .&  N . Islands 0.05 0 25 0 .1 4 0 2 3 0 .1 4 0 .38

2 A runachal Pradesh . • 0.30 0.29 1 .7 6 0 .6 6 1.0 0 N .A

3 C handigarh . Nil. 0.30 0.02 0 .3 0 N .A

4 D . &  N . H aveli 0 .03 0 .1 7 0 0 1 0 .1 8 0.20 0 .0 7

5 D elhi............................................. . 0 .60 0 .65 0-75 0 .7 1 o -75 N .A

6 G oa, D am an &  D iu  . 0 .25 0.40 0 .22 0 .26 0.04 N .A

7 Lakshadweep . . . . 0 .1 7 0.06 0 2 4 0 .1 4 0.30 0 .1 4

8 M izoram  . . . . 0.60 0 .4 5 1.3 8 0.30 1.2 0 0 5 8

9 Pondicherry . . 0 .3 7 0 .34 0.20 0 .3 6 0 .20 0 3 8

T o t a l  (U .T s). 2 .3 7 2 .6 1 5.00 2.80 4-49

T o t a l  (A l l  India) • i 74-5« 247.28 2 71.9 8 276.28 280.41

* Includes an allocation of Rs. 10.00 crores for joint participation scheme by R E C  with 
Commercial Banks.

4-Includes an allocation of Rs. 29.00 crores for R EC s>» ̂ re of SPA. Harijan Bast is and R E  
Co-operatives.
(ou Figures provisional. ;

^Approved outlay.
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Goal India Limited planning 
to import Walking Draglines 

from U.S.A.

4785. D R .V A S A N T  K U M A R  
PA N D IT  : W ill the Minister o f
E N E R G Y  be pleased to state :

(a) whether the Coal India Lim i-
ted is planning to import from U SA  
Multi-national Company multi-
purpose equipment called W alking 
Draglines worth Rs. 500 crores 
for their modernisation programme;

(b) whether the said machines 
cannot be manufactured by the 
Public Undertaking, viz. Heavy 
Engineering Corporation who have 
applied for the same order;

(c) whether the D .G .T .D . ex-
pert opinion is against the import 
plan o f Coal India Limited; and

(d) if so, have Government 
reconsidered the import plan for 
19 8 1-8 5  of Coal India Limited 
and the final decision thereon ?

TH E  M IN IS T E R  O F  S T A T E  
IN TH E  M IN IS T R Y  O F  E N E R G Y  
(SHRI V IK R A M  M AHAJAN) :
(a) Coal India Limited had 
suggested to import 2 Nos. o f 
Walking Draglines costing about 
Rs. 9.60 crores each from 
M/s. Marion (USA).

(b) and (c). Heavy Engi-
neering Corporation has recently 
taken up for the first time, manu-
facture o f this equipment with foreign 
collaboration. Though D .G .T.D . 
had initially given indigenous clear-
ance for import of 2 Nos. of Drag-
lines from U SA, they later suggested 
that the order may be placed on 
H EC. The suggestion is presently 
under consideration.

(d) Import of any equipment 
is decided inter alia on the basis 
of indigenous availability.

Subsidence in Goal Mining Area

4786. SH R I N IR E N  G H O SH  : 
W ill the Minister o f E N E R G Y  be 
pleased to state:

(a) whether— large scale subsi-
dence has occurred in the coal mi-
ning areas;

(b) if  so, what has been done to 
remedy the situation;

(c) whether Raniganj, Burapur 
and K ulti are in danger o f subsi-
dence ;

(d) if  so, what steps have been 
taken to prevent i t ;

(e) -in what areas or mines sand 
stowing has been done; and

(f) is it obligatory ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F E N E R G Y  
(SH RI V IK R A M  M AHAJAN) :
(a) No, Sir.

(b) Does not arise.

(c) Yes Sir.

(d) The Asansol-Durgapur De-
velopment Authority, an agency o f  
the Government o f West Bengal, 
has proposed to carry out a pilot 
study to fill up the voids in the 
abandoned mines under Raniganj 
town by sand water slurry. The 
pilot study has not yet commenced.

(e) and (f). Under the Coal 
M ining Regulations (1957) sand 
stowing is obligatory if  coal extrac-
tion is to be carried out beneath 
public property, water reservoirs, 
water courses etc. and also for con-
servation. A t present sand stowing 
is being practised in 46 mines out 
o f 112 mines under Eastern Coal-
fields Lim ited.
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<  Obstructing Slurry Pipelines to 
Garry Goal

4787. SH R I A R IF  M O H A M -
M A D  K H A N : W ill the Minister o f 
E N E R G Y  be pleased to state :

(a) whether the proposal to cons-
truct sliirry pipelines to carry coal

vis under Government’s considera-
tion; and

(b) if  so, the details thereof ?

. T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  E N E R G Y  
(SH R I V IK R A M  M A H A JA N ):
(a) Yes, Sir.

(b) Recently the Government 
have constituted a W orking Group 
to identify an agency to undertake 
a techno-economic feasibility study 
for this new system o f coal tran- 
portation. This W orking Group has 
not yet submitted its report.

Number of I.A.S. Officers 
working in the Ministry of 

Energy

(d) the reasons for riot making 
proposals o f transferring all those 
who have completed more than 
three years at one place in order to 
maintain the morale o f the ser-
vices and also in the interest o f the 
efficient administration ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  E N E R G Y  
(SH RI V IK R A M  M A H A JA N ):
(a) The officers belonging to the 
IAS etc. are appointed at the 
Centre for specified periods o f 
tenure as indicated below :—

For posts at the level of 
Under Secretary 3 Years

For posts at the level of 
Deputy Secretary 4 years

For posts at the level of 
Director & above 5 years

4788. SH R I V IJ A Y  K U M A R  
Y A D A V : W ill the Minister o f
E N E R G Y  be pleased to state:

(a) whether his M inistry are 
aware of the Government proposaf 
to observe the rule that I. A .S. offi-
cers should not normally serve at the 
Centre at a stretch for more than 

three years;

(b) how many I.A .S. Officers 
are working in his Ministry, give 
details along with their incumbency;

(c) how H.any of the above 
officers, have completed more than 
three years in his M inistry ; and

On the expiry of their tenures, 
the officers concerned ordinarily 
revert to their respective States/ 
Cadres. However, their tenures 

can be curtailed or extended in 
the exigencies of Government work 
and for administrative considera-
tion in public interest.

(b) A  statement giving the re-
quired information is attached.

(c) Three officers, two in the 
Department of Power and one in  
the Department of Coal, have com-
pleted three years as indicated in 
the statement referred to above.

(d) Does hot arise.

I
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SI. N am e o f  Officers 
No.

Date o f  D ate o f  
appointm ent appointm ent 

at ,the in the 
centre M inistry 

o f  Energy

Rem arks

I 2 3 4 5

(A) M I N I S T R Y  O F  E N E R G Y  
{Department o f Potver )

Joint Secretaries

Director

1. Smt. O tinna Bordia

2. Shri P .M . Belliappa

3 Shri S. Ram esh

4 Shri K . M ishra

1 Shri K . Inba Sagran

2 Shri K . D harm arajan

3 Shri E .A .S. Sarm a

Deputy Secretary 

i Shri Harish N ayyar

Under Secretaries

1 Shri A ja y  Shankar

2 Shri Sudhakar R ao

3f 7 " *975 

9-IO-I975

17-7-1978

1-2-1978

16-6-1979 

23- 7-1979 

3- 4->979

3I-7-I975

1-6-1977
(AN )

17-7-1978

26-6-1980

16-6-1979

4-9-1980

3-4-1979

f  (Granted extension 
| upto 30-4-1981 with, 

the approval o f
I the competent
^authority.

O n deputation 
abroad under Ford 
Foundation 
Scheme.

3 I-5- I979 31~5-1979

29-9-1978

18-10-1978

29-9-1978

18-10-1978

(B) M I N I S T R Y  O F  E N E R G Y

(,Department o f Coal )

Additional Secretary

1 Shri R .P . K h osla

1 Shri P. K . L a h iri

2 Shri I,. N . L add ha .

1 Shri P. Sarkar .

2 Shri S ' Bandyopadhya

3 S m t. K .  Sood .

4 Shri S. Nanaynan

3-7-1976 

7oint Secretaries

4-6-1980 

1-3-*979

Directors

. 17-2-1979

. 28-1-1979

4-1-1980

• 3-ipH$*79

3-7-1976

4-6-1980 

1-3-1979

17-2-1979

29-9-1980

4-1-1980

3-10-1979 O n  training abroad.
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m ftm  1 1

(*r) % f̂ cT w t r  %
r m  T̂rrrrr i

Industrial Houses offered to 
set up Power Plants in 

Bihar

4791. SHRI D A U L A T  SINH- 
JI JADEJA: Will the Minister
of ENERGY be pleased to state:
(a) whether it is a fact that certain

industrial houses have offered to 
set up power plants in Bihar State;

(b) if so, on what terms and 
conditions;

(c) what is the reaction o f  
Government;

(d) whether such offer has been 
made to other States also; and

(c) if  yes, the details thereof ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  E N E R G Y  
(SH RI V IK R A M  M A H A JA N ) : (a) 
Yes, Sir.

(b) The Government o f Bihar 
had intimated that two offers have 
been received by the State Go-
vernment— one from the T ata  Iron 
and Steel Company Ltd. for the 
installation of power plant o f about 
200 M W  in Jamshedpur and another 
from the Bihar Caustic and Che-
micals Ltd. for the installation of 
a 135 M W  power station at 
Palamau. The proposals are for 
these to be set up in the joint sector 
by floating separate companies for 
the purpose. The proposals for-
warded by the State Government 
lacked details and certain clari-
fications have been sought from the 
Government of Bihar.

(c) T h e clarification sought from 
Government of Bihar have not 
yet been received. No decision has, 
therefore, been taken by the Go-
vernment.

(d) and (e) Besides the State 
Government of Bihar, the Govern-
ment of Karnataka has intimated that 
M/s Ballarpur Industries has

£roposed to finance the Dandeli 
>am and Power house having a 

power potential of 30 M W , at an 
estimated cost of Rs. 45 crores for 
their captive use for their caustic 
soda and chlorine plant at Dandeli. 
No other State Government has 
intimated of any similar offers having 
been received by them.
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Cooking gas connections to 
Members of Legislative Assem-

blies on priority Basis

4793. ACH A R YA  BHAGYVAN 
D E V : Will the Minister of PETRO-
L E U M , CH EM ICALS AND  
FERTILIZERS be pleased to state :

(a) whether cooking gas connec-
tions to the members of Legislative 
Assemblies of the country are pro-
posed to be given on priority basis ;

(b) if so, from when and num ber 
of gas connections to be given ;
and

r

(c) if not, the reasons therefor ?

TH E  M IN IS T E R  O F P E T R O -
LEU M , CH EM IC A LS AN D  
FE R T ILIZE R S (SHRI P. C. 
SETHI) : (a) Yes, Sir.

(b) The gas connections are to 
be released from April, 1981. The 
intention is to give connections to all 
such Members of Legislative Assem-
blies if they do not already have 
one in their name.

(c) Does not arise.

Super Thermal Power Station 
at Korba

4794. SH R I R. P. G A E K W A D  : 
W ill the Minister of E N E R G Y  be 
pleased to state the total installed 
capacity o f the K orba Super Ther-
mal Power Station and how much 
power out o f this is to be earmar-
ked for Gujarat State ?

TH E  M IN IS T E R  O F  ST A T E  
IN  T H E  M IN IS T R Y  O F  E N E R G Y  
(SH RI V IK R A M  M AHAJAN) : 
The ultimate capacity envisaged 
for the K orba Super Thermal 
Power Station is 2,100 M W . The first 
stage development of the project, 
involving the installation of 1,100 
M W  generating capacity, is presently 
under execution. Allocation of 
power from the first stage has been 
finalised and the share of Gujarat 
is 187 MW.

Small Scale Industries in Orissa 
Stopped Functioning due to

inadequate supply of Coal

4795. SH RI C H IN T A M A N I 
J E N A : Will the Minister o f E N E R G Y  
be pleased to state :

(a) whether it is a fact that 
many small scale industries in 
Orissa stopped functioning due to 
inadequate supply of steam, coal, 
BP hard coke, BH hard coke against 
their genuine requirements ;

(b) if so, the reason thereof and 
_ the steps taken by the Centre to

supply the required quantity of steam
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coal, hard coke and BP hard coke 
to the State;

(c): what was the annual require-
ments of the States for each of 
the three above categories of coal 
from 1977 to 1981 and yearwise 
supply of the same to the State ; 
and

(d): what action Government 
have taken or propose to takf* or 
supply of required coal of these uir.e 
categories according to the genuine 
requirements ?

TH E M IN ISTER  O F STA Tf; 
IN TH E M IN ISTR Y OF E N E R G Y  
(SHRI V IK R A M  MAHAJAN) :
(a), (b) and (d). There are n° 
reports about the complete closure 
of any small scale industry in Orissa 
entirely due to want of coal & coke. 
However, there have been reports of 
occasional shortages from the in-
dustry mainly on account of inade-
quate transport capacity to move 

coal and coke to these industries. 
The coal companies are offering coal 
by road against the shortfall in the 
despatch by rail. Besides, coal and 
beehive hard coke from certain 
identified collieries have been put 
on sale free or restrictions. Steps are 
also being taken in consultation with 
the Ministry of Railways to step up 
the loading of coal by railway 
wagons to meet the consumers 
requirement.

(c) The supply of coal and coke 
to Orissa for the period 1977-78 to 
1980-81 is as under:—

Year Coal Hard 
coke

(lakh tonnes)

1977-78 3 7 -5 7 0.67

1978-79 40.56 0.71

1979-80 42.65 0.65

1980-81
(ugto December)

32-83 o -57

The demand of co$l &  coke in 
Orissa during the above period u be-
ing collected and would be placed 
on the Table of the House.

World Bank loan for Thai 
Vaishet

4796. SHRI C H IT T A  BASU : 
WiU the Minister of PETROLEUM , 
CHEM ICALS AND FERTILIZERS  
be pleased to refer to the reply given 
to the vmstarred question No. 6 on 
17 th February, 1981 regarding World 
Bank loan for Thai Vaishet and 
state ;

(a) whether the proposals for 
bilateral credits and supplies, 
credit have since been secured; 
and

(b) if so, terms and conditions 
for such credits, resources thereof 
and other relevant details ?

TH E M INISTER OF PETR O -
LEUM , CHEM ICALS AN D  
FERTILIZERS (SHRI P. C. 
SETHI) : (a) No, Sir.

(b) Does not arise.

Security deposit on L.P.G.
Cylinders

4797. SHRI SURAJ BHAN : 
Will the Minister of PETROLEU M , 
CH EM ICALS AND FERTILIZERS  
be pleased to state :

(a) whether it is a fact that the 
amount of security deposit on 
L.P.G. cylinders collectable from 
commercial/industrial consumers 
has recently been increased to 400 
per cent ;

- (b) the number of commercial/ 
industrial consumers consuming 
between two and twenty L.P.G. 
cylinder per month, State-wise ;

(c) whether Government are 
aware that the above increase has 
badly hit the small scale industries ;
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(d) the reasons for this exorbi-
tant increase ; and

(e) whether keeping in view 
their declared policy of boosting 
small scale industries, Government 
propose to bring down the amount 
of security deposit to October 1980 
leVel and also introduce payment of 
interest on the security deposit, 
if not. the reasons therefor ?

TH E M IN ISTER  OF PETR O -
LEUM , CH EM ICALS AND FER-
TILIZER S (SHRI P.C. SETHI) :
(a), (c) and (d) : Yes, Sir. LPG
for industrial use supplied in bulk 
constitutes nearly 25% of the 
total off-take, and the price is Rs. 
476*83 per M T  higher than that 
lor domestic use w.e.f. 14.7.1975. 
Some industrial customers are, how-
ever, taking LPG in 15 kg. cylinder, 
paying the lower price as for domes-
tic LPG. The indigenous price of 
LPG has been fixed nearly 25%  
tower than imported LPG. The loss 
to the oil industry in the sale of 15 
kg. cylinders for industrial use had 
to be made good. A  one time increase 
in the deposit rate in these cases 
could be implemented more easily 
than charging differential prices 
for each cylinder and would be free 
from mal-practices. The amount of 
security deposit on LPG cylinders 
for industrial customers was in-
creased on 15.11.1980 from Rs. 250/- 
to Rs. 1000/- per cylinder. Industrial/ 
commercial consumers drawing 
more than 2 cylinders per month 
were covered under the scheme.

However, in view of the represen-
tations from the small scale sector, 
Government took a decision on 16-2- 
1981 that the collection of 
the increased deposit would be 
restricted to commercial/indus-
trial consumers with can off-take 
of 50 cylinders and above per month.

Certain categories of consumers 
like hospitals, canteens, kitchens 
attached to students hostels, canteens 
attached to Government offices, 
laboratories attached to schools and

i p 7..,...( • - ,
colleges and research institutions, 
charitable institutions under the 
Societies Act and small scale in-
dustrial units have been exempted 
from the levy of the increased deposit 
rate.

(b) Information r e g a r d i n g  
number of customers lifting 10 to 
50 cylinders per month is only 
readily available. 2600 consumers 
in this category lift nearly 60,000 
cylinders.

(e) There is no proposal to 
pay interest on security deposits, as 
the security deposit amount collected 
from the customers is utilised for re-
plenishment of cylinders and for 
operating and maintaining LPG  
facilities. For every cylinder and 
regulator provided to the customer, 
the oil industry has to maintain a 
supply of 1.6 cylinders and 1.1 
regulators.

Violation of Company Law
by Public Sector Companies

4798. SHRI K. RAM A- 
M U RTH Y : Will the Minister of 
LAW, JUSTICE AND COMPANY  
AFFAIRS be pleased to state :

(a) the names of public sector 
companies of the Central Govern-
ment which have not compiled with 
the requirements of Company Law 
and which have been served with the 
prescribed notice by the Company 
Law Board ; and

(b) the action taken and propose 
to be taken against these defaulting
public scctor companies ?

THE MINISTER OF LAW, 
IUSTICE AND COM PAN Y  
AFFAIRS : (SHRI P. SHIV
SHANKAR) : (a) The Company 
Law Board has not served any notice 
on any public sector company under 
the control of the Central Govern-
ment for non-compliance of the re-
quirements of the Companies Act, 
1956.

(b) Does not arise.
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Average Production of  
Ammonia

ryT'
4799. SHRI M ANM OHAN  

TU D U  : Wil the Minister of
PETROLEUM , CHEMICALS AND  
FERTILIZERS be pleased to 
state :

(a) whether any target has been 
fixed about the daily average pro-
duction of ammonia and urea ferti-
lizers from the Talcher Fertilizer 
Plant;

(b) if so, what is the average 
daily production of ammonia and urea 
from the above mentioned fertilizers 
plant;

(c) whether the present rate of 
daily production is according to the
target ;

(d) if not, the reason therefor; 
and

(e) the steps his Ministry pro-
poses to take to meet the target ?

TH E M INISTER OF STATE  
I N  TH E M INISTRY O F PET-
ROLEUM , CHEM ICALS AND  
FERTILIZERS (SHRI DALBIR  
SINGH) : (a) to (c) The Talcher 
fertilizer project went into commercial 
production on 1st November, 7980. 
The target of production for the plant 
for the first 3 months of its commercial 
production was fixed at 7000 tonnes 
per month of ammonia and 10,000 
tonnes per month of urea. On this 
basis, the average daily target for the 
period November, *80 to January,
*81 works out to about 230 tonnes of 
ammonia and 330 tonnes of urea. 
The average daily production during 
this period is 52 tonnes of ammonia 
and 72 tonnes of urea.

(d) and (e) During this 
period the plant faced teething prob-
lems such as break-down of raw gas 
compressor̂  leakages in the air se-
paration unit, leakages in the Waste 
Heat Boilers of the Coal gasifiers etc.

These problems have been iden : i 
and remedial action taken.

Additional capacity of
Polyester Filament Yarn

4800. SHRI R.L. BH ATIA : 
Will the Minister of PETR O LEU M  
CHEM ICALS AND FERTILISERS
be pleased o state :

(a) whether the creation of addi-
tional capacity of polyester filament 
yarn has left a trail of misgivings and 
resentments in the industry ;

(b) whether it is a fact that some 
of the existing units have not been 
allowed to raise their capacities, 
while approval was given to three 
grass-root units ;

(c) if so, which are these aggrieved 
units and reasons for not allowing 
them to increase their capacity ;

(d) the names of the units which 
have been allowed to expand their 
existing capacity ; and

(e) the steps which Government 
propose to take to rationalise the new 
licensing systematically and to allow 
the existing units expansion of their 
capacities ?

TH E M IN ISTER  OF PET-
ROLEUM , CH EM ICALS AND
FERTILIZERS (SHRI P.C. SETHI)
(a) to (e) : Letters of intent have 
recently been issued to the following 
parties for setting up new plants for 
the manufacture of polyster filament 
yarn for capacities showfr against 
each.

J. K . Synthetics Ltd. 600
Orkay silk Mills (P) Ltd. 6000

Reliance Textile Industries
Ltd. 10,000-

Capacity (Tonnes/annum)

Application of a number of existing 
manufacturers of polyester filament 
yam for expansion of their capacities 
are under consideration of Govern-
ment. Details of applications pending 
before. Government are not pub-
lished until after Government lias 
taken a view thereon.
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4801. SHRI P .K . K O D IY A N : 
Will the Minister of ENERGY be 
pleased to state :

(a) whether the Centre propose 
to take up two major hydro-electric 
projects—Dulhasti in Jammu & Kash-
mir and Koel Karo in Bihar-in the 
Central Sector in the coming finan-
cial year ;

(b) if so, the main details and 
estimated costs of these two pro-
jects ;

(c) whether any other hydel pro-
jects are likely to be taken up by the 
centre in the Central sector dur-
ing the Sixth Plan period ; and

(d) if so, the details thereof ?

TH E M IN ISTER  O F STATE  
IN TH E M IN ISTR Y O F  
ENERGY (SHRI V IK R A M  
MAHAJAN) ; (a) Dulhasti
(J & K) and Koel Karo (Bihar) 
Hydro-electric Projects have been 
taken up as Central Sector project 
through the National Hydro-electric 
Power Corporation.

(b) The Dulhasti Hydro-
electric Project envisages cons-
truction of 3 units of 130 M W  each 
on river Chenab in Jammu & Kash-
mir at an estimated cost of Rs. 
*83'45  crores (Net). It involves 
construction of a masoary gravity 
typ diversion dam 70 metres high 
and 186 metres long, a headrace 
tunnel, a surge shaft, pressure tunnel 
and penstocks and an underground 
power house.

The Koel Karo Hydro-electric 
Project is proposed to have an install-
ed capacity of 710 MW (6 units 
of 115 M W  each and one unit of 
20 MW) at an estimated cost of 
Rs. 391*83 crores (Net). The 
Project involves construction of 2

dams, one 44 metre high across the 
Soirth Koel and the other 55 metre 
high across the North Karo, 
34*7 K .M . long trans-basin channel 
and 2 power houses. -

(c) and (d) . In addition to 
these projects following Hydel Pro-
jects have been offered for exploitation 
in the Central Sector, for invest-
ment/execution :

1. Uri H.E. Project (480 MW) 
J & K

2. Kol Dam H.E. Project, (600MW) 
H.P.

3. Parvati H.E. Project (1900 
MW) H.P.

4. Chamera H.E. Project (640 
MW) H.P.

5. Kauhan Hydel Scheme (90MW) 
H.P.

6. Eastern Ramganga H.E. Pro-
ject (80 MW) U.P.

7. Dhauliganga H.E. Project (900
MW) U.P.

8. Goriganga H.E. Project (450 
(MW) U.P.

9. Tanakpur H.E. Project (100 
(MW) U.P.

10. Kolodyne (Tuipui) (400 MW) 
Mizoram

11. Dhaleswahri (Twalong) (200
MW) A.C.

12. Rangandi H.E. Project (500
MW) A.C.

10 Damwe H.E. Project (400MW) 
A.C.

14. PapU H.E. Project (80 MW) 
Assam

15. Tuivai H.E. Project (200 MW) 
Mizoram

16. Kameng H.E. Project (250
MW) A.C.

17. Suhansiri H.E. Project (1800
MW) A.C.
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In  addition, the Chukha Hydel 
Project (4 X 84 MW), located in 

Bhutan and financed by the Govern-
ment of India is under construction 
by the Chukha Project Authority 
headed by Minister of Development 
Government of Bhutan. After meet-
ing the power demands of Bhutan, 
270— 3 °° M W  of power from Stage-1 
is likely to be available to India which 
will be distributed among the States 
of West Bengal, Bihar and Assam.

Decision to open Retail oil shops 
by I.O.C. in Orissa

4802. SHRI RASA BEHARI 
BEHERA: Will he Minister of 
PETROLEUM , CHEMICALS  
AND FERTILIZERS be pleased to 
statr

(a) whether it is a fact that the 
Indian Oil Corporation has decided 
to open retail oil shops in the back-
ward district of Orissa and allot 
dealership to the tribals and unem-
ployed graduates in the State;

(b) if so, names of the places of 
Kaiahandi district of Orissa identi-
fied so far for opening retail shops 
by Indian Oil Corporation;

c) whether it has been worked 
out, if not, the reasons therefor; 
and

(d) the number 01 unemployed 
Graduate benefited under the
scheme ?

TH E M INISTER OF PE-
TR O LEU M , CHEM ICALS AND  
FERTILIZERS (SHRI P. C. 
SETHI): (a)-Yes, Sir.

(b) and (c). The names of lo-
cations in Kaiahandi district of 
Orissa identified for opening retail 
outlets (petrol/diesel pumps) by
I ndian Oil Corporation during 
1980-81 are Khariar and Mottar.

(d) Selection of dealers is yet 
to finalise!
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Amounts Advances to Monopoly 
Houses b y PubHc Financial 

Institutions

4804. SHRI BHOGENDRA  
JHA: Will the Minister of LAW, 
JU STICE AND COM PANY AF-
FAIRS be pleased to refer to the 
reply given to Unstarred question 
No. 1172 on 24th February, 1981 
regarding assets and liabilities of 
Monopoly Houses and state:

(a) whether information in res-
pect of odvances to Monopoly 
Houses by Public Financial Insti-
tutions has since been received, if 
so, details thereof; if not, reasons 
therefor and any time limit for the 
same; and

(b) the list of specific concerns 
of Monopoly Houses in which 
major part of amount is advanced by 
Public Financial Institutions?
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TH E M INISTER O F LAW  
JUSTICE AND CO M PAN Y  
AFFAIRS (SHRI P. SH IV  
SHANKAR) : (a) and b). The
information is to be obtained from 
the Financial Institutions only 
through the Department of Eco-
nomic Affairs, Ministry of Finance. 
Efforts are being made to get this 
information in *he shortest possible 
time.

Permission sought by big Com-
panies to Manufacture 

pesticides

4805. SHRI JAGDISH
TYTLER : Will the Minister of 
LAW, JU STICE AND C O M -
PANY AFFAIRS be pleased to
state :

(a) whether four big companies 
have sought Government permis-
sion for manufacture of Pesticides 
under the M.R.T.P. Act ;

(b) if so, the reactions of the 
Government thereto ; and

(c) the details of the companies 
who have thus applied ?

TH E M INISTER OF LAW, 
JUSTICE AND COM PANY  
AFFAIRS (SHRI P. SHIV  
SH ANKAR): (a) 10 (c). It is pre-
sumed that the question refers to 
the applications made for permis-
sion to manufacture Synthetic Py- 
rethroids which are a category of 
pesticides. The following four com-
panies belonging to large industrial 
houses have made such applications 
for approval of the Central Govern-
ment under the provisions of the 
M.R.T.P. Act, 1969:—

(1) M/s. Alkali & Chemical Cor-
poration of India Ltd.

(2) M/s. National Organic Che-
mical Industries Ltd.

(3) M/s. Rallis India Ltd.
(4) M/s. Hoechst Pharmaceuticals 

Ltd.

All the four proposals mentioned
above have been referred to the

M.R.T.I'. Commission for an in-
quiry. Further action in the matter 
will be taken after the Commission 
has submitted its report to the Go-
vernment.

Demand of power in Goa

4806. SHRI EDUARDO
FALEIRO: Will the Minister of 
ENERGY be pleased to state:

(a) what is the total demand of 
power in Goa at present and what will 
it be after the Sixth Five Year P*an 
period;

(b) how has the above demand 
been calculated; and

(c) steps taken to meet the dec-
eit of power ?

THE M INISTER OF STATE  
IN THE M INISTRY OF ENERGY 
(SHRI V IK R A M  M AHAJAN):
(a) The present demand for power 
in the Union Territory of Go*, 
Daman & Diu is estimated to br
80 MW and the demand for power 
at the end of the Sixth Five Year Plan 
(1984-85) has been projected to be 
138 MW.

(b) Combination of end-use and 
trend method to estimate future 
consumption have been used for 
projecting the power requirements of 
Goa, Daman & Diu. In this method. 
the forecast of energy consumption 
is separately made for different 
categories of consumption to obtain 
the total requirements of enerffy. 
This exercise is conducted under thr 
Annual Power surveys of the Cen-
tral Electricity Authority which 
associates the Regional Electricity 
Boards, the State Electricity Boards/ 
Departments as well as representa-
tives of major consuming Ministries 
for power.

(c) There is no power generation 
in the Union Territory of Goa,Daman 
and Diu. The requirements of power 
in this Union Territory is met through 
supplies from the neighbouring stales 
like Karnataka, Maharashtra sad
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Gujarat. For meeting the future 
power requirements of Goa, shares 
of n o  MW and 100 MW
of power from the first stage of 
the Korba and Ramagundam Cen-
tral Super Thermal Power Stations 
respectively, have been earmarked 
for this Union Territory. The Cen-
tral Electricity Authority is cons-
tantly monitoring the power supply 
position and every effort is being 
made to secure assistance from the 
neighbouring states.

Coverage of Asian Games in 
Radio and T.V.

4807. SHRI R A M  NATH  
DUBEY : Will the Minister of 
INFORM ATION  AND BROAD-
CASTING be pleased to slate :

(a) what arrangements are being 
made to cover the Asian Games 
to be held in New Delhi in 1982, 
on the radio and television ;

(b) what are the cost involved in 
the coverage and if all such ex-
penditure shall be non-recurring ; 
and

(c) what shall be the arrange-
ments, if any, for the direct broad-
cast and televising the games to 
the participating countries ?

TH E DEPUTY M INISTER IN  
TH E M INISTRY OF INFORM A-
T IO N  AND BROADCASTING  
(KUM ARI K U M UD  BEN M. 

JOSHI) : (a) Technical facilities
will be provided at all the venues 
of the games for direct commentary/ 
telecast and preparation of capsules 
etc. for broadcast by the All India 
Radio and Doordarshan.

(b) As regards AIR, the total 
cost involved on the technical 
and other facilities for the radio 
coverage is estimated at Rs. 294.84 
lakhs, of which Rs. 90 lakhs represents 
the cost of equipment being pro-
cured for Plan projects and utilised 
for a short period during the games.

As regards Doordarshan, the 
equipment procured for the V I Plan 
projects will temporarily be de-
ployed for the Asian Games. 
Irretrievable expenditure for the 
T V  coverage is estimated at Rs. 
116.63 lakhs.

The expenditure is of non-recurr-
ing nature.

(c) Technical facilities will be 
provided by the A IR  to the broad-
casters of the participating coun-
tries for coverage on their net-
work through links to be provided 
by O.C.S.

Arrangements for coverage by 
the participating countries are still 
to be finalised by the Doordarshan.
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Demand of diesel and kerosene 
oil by Bihar

4809. SHRI KRISHNA PRA- 
T A P  SINGH : Will the Minister 
of PETROLEUM , CHEM I-
CALS AND FERTILIZERS be 
pleased to state :

(a) what has been :he demand 
o f diesel and kerosene oil of Bihar 
during 1978, 1979 and 1980 ;

(b) the extent to which this 
demand has been met ; and

(c) what are the proposal o f 
Government to supply more diesel 
and kerosene oil to Bihar ?

TH E M INISTER OF PETRO-
LEUM, CHEMICALS AND  
FERTILIZERS (SHRI \ P. G. 
SETHI) : (a) to (c). It it not possi-
ble to indicate the demand of 
High Speed Diesel (HSD) and kero-
sene in Bihar for the years 1978,
1979 and 1980. However, in recent 
months, the Government of Bihar 
had indicated the demand of 
kerosene varying between 23,000 
and 30,000 tonnes and of high
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speed dies :1 (HSD) oil between 
40,000 and 60,000 tonnes ' per 
month. During the period January 
to December ‘80, the total allocation 
of HSD to Bihar was 450485 tonnes 
and the sale was 401027 tonnes and 
in the case o f kerosene the total 
allocation during the above period 
was 2 3 1 tonnes and the sale 
was 215597 tonnes.

Diesel allocation to States/ 
Union Territories, including Bihar, 
has been maximised keeping in view 
the overall product availability and 
the movement capacity. For March, 
1981, the diesel allocation has been 
made at a level 15% more than 
the sales in March ‘80. In the case 
o f kerosene, monthly allocations 
are being made at a level 5%  more 
than the actual sale in correspond-
ing months of the previous year. 
Ad-hoc increase in allocations of 
these products have also been made 
to Bihar keeping in view the 
requirement indicated by the State 
Government.

Violation of Companies Act 
b y scrap dealing companies

4810. SHRI A. K . R O Y  : Will 
the Minister of LAW , JU STICE 
AN D  C O M PA N Y AFFAIRS be 
pleased to state :

(a) whether he is aware of a 
scrap dealing company at Howrah 
(West Bengal) M/s Ganpat Rai 
Rashiwalia ; if so, details of this 
company ;

(b) whether there are several 
fictitious companies running under 
the same scrap dealer violating pro-
visions under the Companies Act, 
i f  so, facts in detail ;

, (c) whether it is fact that this 
scrap dealing factory has not sub-
mitted its audited accounts balance 
sheets etc. for many years ; and

(d) if  so, steps taken thereon

T H E  M IN IST E R  O F  LAW , 
JU S T IC E  ' AN D  C O M P A N Y  
A F FA IR S (SH RI P. SH IV
SH A N K A R ) : (a) It is presumed 
that the reference is to M/s Ganpat- 
rai Rashiwaslia Brothers Private 
Limited, a company registered under 
the Companies Act, 1956 and 
having its registered office at 16/1 
Mahatma Gandhi Rood, Calcutta-7,

(b) Documents filed with the 
Registrar o f Companies, Calcutta 
by the aforesaid company do not 
give any such indications.

(c) and (d). The aforesaid 
company has not filed balance 
sheets for the years ended 30-6-78, 
30-6-79 and 30-6-80 as required 
under Section 220 o f the Companies 
Act, 1956 with the Registrar o f 
Companies, Calcutta. The matter 
is being processed by the Registrar 
of Companies, Calcutta, for suitable 
penal action.

Labour problems in supply of 
Cooking gas

4811. SITRI V . N. G A D G IL: 
W ill the Minister of PETRO L! UM , 
CH EM ICALS A N D  F E R T IL I-
ZERS be pleased to state :

(a) what are the labour problems 
faced by LPG  distributors in the 
supply o f cooking gas ;

(b) how far are the markets 
affected by delivery problem caused 
by labour disputes; and

(c) what action is initiated by 
oil companies to resolve such dis-
putes ?

TH E M IN ISTER  O F P E T R O -
LEU M , CH E M ICA LS A N D  
F E R T IL IZ E R S  (SHRI P. C . 
SETHI) (a) and b). Labour 
problems are occasionally faced by 
the distributors o f LPG, when jiieir 
staff engaged for delivery o f cylinders 
to customers resort to go slow 
strikes in connection with their de-
mands for improvement of wages



*45 Written Answers CHAITRA 3, 1003 (SAKA) Written Answers 146

other terms o f services. Such labour 
problems result in dislocation o f  cook-
ing gas supplies to customers.

(c) the staff for delivering LPG 
cylinders to customers are employees 
o f the distributors and not 
the oil companies. Therefore, 
any settlement o f disputes has to be 
arrived at mutually acceptable terms 
by the distributors and their delivery 
staff themselves.

Appointment of Arbitrator in 
case of dispute between LPG  
Distributors and Oil Company

4812. SH RI V . N. G A D G IL : 
W ill the Minister o f P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T IL IZ E R S
be pleased to state:

(a) whether a show cause notice 
is issued to the distributor in case of 
dispute between the L P G  distributor 
and an oil com pany;

(b) whether an open or depart-
mental enquiry is conducted ;

(c) i f  so, the details thereof;

(d) if  not, the method adopted in 
such disputes; and

(e) if  there is any arbitration who 
appoints the arbitrator?

T H E  M IN IS T E R  O F  P E T R O -
L E U M , C H E M IC A L S  A N D  F E R T I-
L IZ E R S  (SH RI P. C. S E T H I): (a) 
Disputes arising between the L PG  
distributor and the oil company are 
dealt with as per the procedure laid 
down in the Distributorship agree-
ment. Show cause notices are also 
sometimes issued to the concerned 
distributor.

(b) to (d). The concerned oil 
company goes into depth in such 
cases for taking appropriate action.

(e) I f  an arbitrator is to be appoint-
ed, such appointment is made by the 
concerned Chairman/Director o f the 
oil company.

Revision o f Commission to- 
Petrol-Diesel Dealers

4813. SH R I V . N. G A D G IL  
W ill the Minister o f P E T R O L E U M ,. 
C H E M IC A L S  A N D  F E R T IL IZ E R S  
be pleased to state:

(a) whether the commission to 
petrol-diesel dealers was raised during 
1970-81;

(b) when was it revised;
(c) what was the revised commis-

sion; and
(d) what was the basis of revision

T H E  M IN IS T E R  O F  P E T R O -
LE U M , C H E M IC A L  i AN D  F E R T I-
L IZ E R S  (SH RI P. C. S E T H I): (a) 
and (b). Yes, Sir. Apparently th'e 
honourable Member requires infor-
mation for 1980-81. The rates 
of commission were raised with effect 
from 15-7-1980 and again front 
1-3-198r-

(c) Details are given in the 
attached statement.

(d) The dealers were made good  
the losses suffered due to:

(i) increased monetary value o f  
the evaporation and handling 
losses borne out o f the gross 
commission paid to them, and.

(it) increased financing charges 
due to higher interest burdens 
on the working capital needed 
lor stocks held arising from 
increase in the prices of Motor 
Spirit/High Speed Diesel Oil. 
The increases in the commis-
sion on both these occasions 
took note of increase in prices 
of Motor Spirit/High Speed 
Diesel O il due to the succes-
sive price hikes.

Statement
Revised rates o f  Cmimssion 

As on 15-7-1980
Slabs (sales in KL/Annum) Rate o j Commission

(i) Motor Spirit Rs.fKl
0 —480 . . . .  100-00
481— 1080 . . 70-00-
above 1080. . . 50- 00

(There ia no minimum rate for M.S.)
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(ii) High Speed Diesel Oil Rs.jKl

o—600 . . .  55'o°

601—1200 .  .  .  .  30-00

above 1200 . . . .   25-00

(As on  1-3-1981)

[Salbs (salws in £;/Annum)  Rate of Commission 

(■) Motor Spirit Rs./Kl

0-480  . . .  107-00

481—1080 . . . .   75'00

Above 1080  .  .  .  55* 00

(There is no minimum rate of  Motor 
Spirit)

(ii) High Speed Diesel Oil RS. Kl

o—600 . . . . .   58*00

6ov—1200 . . . . 33‘00

Above 1200  .  .  .  28-0

Request by LPG  Distributors 
Association for Deleting/Modi-
fying Clause 5  of  contract

4814.  SHRI V. N.  GADGIL: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZ ERS 
be pleased to state:

(a) whether LPG Distributors* 
Association has requested to delete/ 
modify the arbitrary and one-sided 
contract clause 5; and

(b) if so, what Government pro-
pose to do in the matter?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a) 
No such specific request for deletion/ 
modification of clause 5 of the LPG 
Distributorship Agreement appears 
to have been received.

(b) Does not arise.

Misuse of Company’s Vehicles 
and Planes

4815.  SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether he is aware of gross 
misuse of Company’s vehicles and 
executive planes by the large indus-
trial houses holding them;

(b) if so, what check over mis-
use of share-holder®, money in this 
manner is being exercised by Govern-
ment; and

(c) whether his Ministry has laid 
down any guidelines for the use of 
executive planes by the Company 
Directors/Executives for themselves 
and for their relatives; if so what, and 
if not, the reasons?

THE  MINISTER  OF  LAW, 
JUSTICE AND COMPANY  AF-
FAIRS (SHRI P. SHIVSHANKAR):
(a) to (c). Government has no in-
formation in regard to unauthorised 
use of comapany vehicles/planes by 
employees belonging to large indus-
trial houses.

Under the Companies Act, only 
the remuneration (including perqui-
sites like housing, use of company’s 
car etc.) payable to the Managing/ 
Wholetime Directors or Managers of 
public limited companies and private 
limited companies which are sub-
sidiaries of public limited companies 
requires approval of the Central 
Government.  The remuneration pay-
able to the Executives does not require 
approval of the Central Government 
except̂ where such Executives come 
within the purview of section 314(18) 
of the Companies Act, 1956.

While there are no prescribed 
guidelines for the use of company 
planes (which must be very rare cases) 
by the managerial personnel, viola-
tions of the sanctions issued by Gov-
ernment for payment of remuneration
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to the managerial personnel are norm-
ally to be looked into and i f  need be 
reported upon by the statutory audi-
tors of the companies.

The Department also looks into 
these matters independently during 
the course of inspection under section
2 09A  and investigatio n under sections 
235/237 of the Companies A ct, 1956, 
where such investigation/inspection is 
ordered.

Permission to Expand Production 
Capacity to Drag Multi-Nationals

4816. SH R I S A N A T  K U M A R  
M A N D A L : W ill the Minister of 
P E T R O L E U M , C H E M IC A L S  AN D  
F E R T IL IZ E R S  be pleased to state;

(a) the names o f multi-national 
drug companies which have been 
allowed to expand their existing pro-
duction of drugs and their excess pro-
duction regularised during the current 
year (upto 28th February, 1981); and

(b) whether any control o v e r  
their pricing is exercised by Govern-
ment so that the benefit reaches the 
common man, if  so, in what manner ?

TH E  M IN IS T E R  O F  S T A T E  
IN TH E M IN IS T R Y  O F  P E T R O -
L E U M , C H E M IC A L S  A N D  F E R T I-
L IZ E R S  (SH RI D A LB IR /SIN G H ) :
(a) No industrial licence permitting 

substantial expansion has been 
granted to any multi-national drug 
company during the period M arch,
1980 to February, 1981. However, 
six letters o f intent have been issued to 
foreign companies during the said 
period. No regularisation o f excess 
production has also taken place during 
this period.

(b) The prices of essential and 
life-saving bulk drugs and the formu-
lations based thereon are controlled 
under the provisions o f the Drugs 
(Prices Control) Order, 1979. The 
objective o f such price control is to 
make available such drugs and formu-
lations at reasonable prices to the 
masses at large, while allowing rea-
sonable return to the companies 
manufacturing them.

Refugees from  Bangladesh still 
Squatting on Calcutta and Sealdah 

Stations

4817. SH R I S A N A T  K U M A R  
M A N D A L : W ill the Minister o f 
S U P P L Y  AN D  R E H A B IL IT A T IO N  
be pleased to state:

(a) whether a large number of 
refugees from Eas*- Bengal (now 
Bangladesh) are still shelterless and 
aresquatting at C alcutta and Sealdah 
Stations;

(b) i f  so, their approximate 
number; and

(c) what measures do Government 
propose to settle them permanently 
and provide them with some workto 
sustain their families?

T H E  M IN IS T E R  O F ST A T E  
IN  TH E  M IN IS T R Y  O F  SU P P L Y  
A N D  R E H A B IL IT A T IO N  (SHRI 
B H A G W A T  JH A  A Z A D ): (a) No, 
Sir.

(b) and (c). Do not arise.

Demand for setting up Benches 
of High Courts

4818. PROF. N A R A IN  CHAND 
PARASH AR: Will the Minister o f 
LAW , JU STICE  A N D  C O M PA N Y 
A F F A IR S  be pleased to state:

(a) the names o f the High Courts, 
case of which demands for setting up 
permanent circuit benches at places 
other than Headquarters o f these 
High Courts have been received by 
Government; and

(b) if  so, the likely date by which 
decisions would be taken in each 
case?

TH E  M IN IST E R  O F  LAW , 
J U S T IC E  AN D  C O M P A N Y  A F-
FA IR S (SHRI P. SH IV  S H A N K A R ):
(a) and (b). A  statement giving the 
position of the proposals received 
from the State Governments for
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establishment of permanent Benches 
is attached. No date can be indicat-
ed by which decision will be taken in 
each case.

Statement

The position o f  the proposal 
received from  the Sta te Governmetit 
fo r  the establishment o f permanent 
Benches is indicated below :—

(*) Establishment o f a Bench of Kerala 
High Court.— The State Govern-
ment sent a proposal for the estab-
lishment of a Bench of the Kerala 
High Court at Trivandrum in 
September, 1971. They were 
addressed in July, 1973 for com-
pleting certain statutory consult-
ations. The State Government 
intimated in June, 1978 that the 
matter was still engaging their 
attention. No communication 
has been received from them 
thereafter.

(it) Establishment o f a Bench of the 
Madras High Court.— The State 
Government sent a proposal for 
the establishment of a Bench of the 
Madras High Court at Madurai 
in September, 1977- After 
carrying out certain consul-
tations which were required to be 
effected, the Chief Minister o f 
Tamil Nadu again proposed in 
July, 1980 that a Bench o f the 
Madras High Court may be set up 
at Madurai. In this connection, 
some additional information was 
called from the State Government 
which is awaited.

(til) Establishment of Benches o f Bombay 
High Court.— In January, 1977 the 
then Chief Minister, Maharashtra 
proposed the establishment of a 
permanent Bench at Aurangabad. 
The State Government were re-
quested to carry out certain con-
sultations. The State Govern-
ment suggested in April, 1978 
that two Benches o f Bombay High 
Court might be established, one 
at Ai irangabad and another at 
Pune. However, in its communi-

cation dated 28th January, 1981, 
the State Government have iriti- -• 
mated that a Bench may be set tip 
at Aurangabad. The matter is 
under correspondence with the 
State Government and some infor-
mation and clarifications 'have 
been sought.

(iv) Establishment o f a Bench o f Allahabad 
High Court for the Western Districts 
of Uttar Pradesh.— In M ay, 1979- 
the State Government sent a pro-
posal for establishment of a Bench, 
of the Allahabad High Court at 
Meerut for the Western districts 
of Uttar Pradesh. The views of 
the present Government o f Uttar 
Pradesh, which had been sought 
in the matter, have been received1 
very recently. The State Govern-
ment have recommended the es-
tablishment o f a Bench to cater 
to the six Divisions o f Meerut,. 
Garhwal, Kumaon, M oradabadr 
Agra and Bareilly. The matter is- 
engaging the attention o f th e 
Central Government.

Hydel Projects under execution 
by the Centre

4819. PROF. N A R A IN  CH AN D  
P A R A SH A R : Will the Minister o f 
EN ERGY be pleased to state:

(a) the names of the projects for 
hydel generation which are under 
execution by the Centre as on 1st 
March, 1981, along with the capacity 
of hydel generation and the estimat-
ed cost of the projects in each case;

(b) the likely date by which each 
one of the projects would be complet-
ed; and

(c) the unit cost ofhydel-generation 
at each one of these projects and the 
likely sale prices o f for each unit at 
each one of these projects ?

TH E  M IN IST E R  O F  S T A T E  
IN TH E  M IN IS T R Y  O F E N E R G Y  
(SHRI V IK R A M  M AH AJAN ) r{at) 
As on 1st March, 1981, four hydro-
electric Projects in India, nainely 
Baira Siul " (3x60
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Salal & & * 15 ^ W ) . K opili < 8X 50 +  
2 xasW CW )andLoktak (3 x 3s  M W ) 

w ire  u *  ier ex s r it io i  by the C  -atre.) 
in  addition, National Hydro-electric 
Power Corporation is also engaged 
in the Construction o f Devighat Hydro-
electric Project (3 X 4 .7  M W ) in Nepal 
on behalf o f His Majestys Government 

o f  Nepal. As on date the net sanctioned 
estimates costs o f these projects are: —  

Baira Siul 9 2 .2 1 crores
Salal 222.15 crores
Loktak 77-45 crores
K opili 56. 77 crores
Devighat 25.22 crores.

(b) The likely completion Schedul-
es o f Baira Siul, Salal, Loktak, Kopili 
and Devighat Hydro-electric projects 
are December’ 81, Year 1987-88 Dec-
ember, 1982, December ’83 and 
April *84 respectively.

(c) The unit cost of Hydel-genera- 
tion and the likely sale price for each 
unit at these projects is given beow :—

0*
22

 
|

Project Unit cost o f  liydel 
generation (at grid 
sub-station)

Likely unit sale price 
(al grid sub-station).

i Baira Siul HE Project 12-03 Paise/KWH 15-19 P/KWH

-a •vilal HE Project 12 70 Paiso/KHW io-60 P/KWH

f. .ktak H !3 Project 22- 25 Paise/KWH 25- 00 P/KWH

4 1* v ig ’n t HE Project . 21 40 Paise/KHW to be determined by His 
Magcsty’s Govt. of 
Nepal as the power is 
to be consumed in 
Nepal.

5 Kopili HE Project *13-21 Paise/KWH *18-81 Paise/KWH.

figures are based on revised estimates of the project.

TH E  D E P U T Y  M IN IST E R  IN 
TH E  M IN IS T R Y  O F IN FO R M A -
T IO N  AN D  B R O A D CA STIN G  
(K U M A R I K U M U D  BEN M. 
JOSHI) : (a) to (d). A  statement is 
laid on the Table of the House.

Production of Films in Regional 
Languages

4820. PROF. N A R A IN  CH AN D  
PA R A SH A R : Will the Minister o f 
IN F O R M A T IO N  AN D  B R O A D -
C A S T IN G  be pleased to state:

(a) whether Government have 
plan to encourage the production of 
films in regional/folk languages;

(b) if  so, the nature of the plan 
and the names of the regional/folk 
languages in which films have been 
subsidised or assisted for production 
during the last five years;

(c) i f  not, the reasons therefor; 
and

(d) whther any such plan would 
be drawn up alongwith the likely date 
by which it would be drawn up?

Statement

Production of Films in Regional Languages

In so far as the documentary films 
are concerned, a scheme has been 
approved under the Sixth Five-Year 
Plan for setting up two Regional Film 
Production Centres in the Eastern 
Region (At Calcutta) and in the 
Southern Region (At Bangalore) for 
production of 16M M  films in the 
languages of the concened regionsi. 
The Production Centre in Eastern 
Region will produce films in Bengali 
Oriya, Assamese, Manipuri and other
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Regional and Tribal Dialects o f the 
Eastern Region. The production 
centre in Southern Region will pro-
duce films in Tamil, Telugu, Kannada, 
Malayalam and other Regional and 
Tribal Dialects o f the Southern Region. 
It is proposed to produce 96 films 
under the Plan Scheme. These films 
will be about 30 to 45 minutes dura-
tion with story-content and elements 
o f entertainment suitable for rural 
audience. The films Division pro-
duces films and newsreels either in 
English or in Hindi as a basic language. 
These films are then dubbed in other 
regional langnages. Sometimes, films 
are also produced in basic version in 
the respective regional languages. 
The regional languages in which docu-
mentary films were produced by the 
Films Division during the last five

years are Gujarathi, Telugu, Bengali, 
Marathi, Tam il, Kashmiri, M alaya-
lam, Urdu, Kannada, Pubjabi, O riya, 
Rajasthani, Assamese and Nugemese.

2. The National Film Develop- 
ment Corporation finances produc-
tion o f feature/short films in English/ 
Hindi and regional languages. To 
encourage receipt o f loan applications 
for production of films in regional 
languages, the National Film Develop-
ment Corporation has set up Script 
Panels in their regional offices at 
Madras and Calcutta. During last 
five years, the N FD C has sanctioned 
loans for production o f 15 feature 
films and one short film in regional 
languages. The details o f these 
films are at Annexure to the statement

Annxeure

Details o f FeaturejShort Films in regional languages financed by 
Corporation during last five years.

the National film Development

Sr. Nam e o f  Producer 
N o.

N am e o f  film  &  
language

Loan S acti'.n cd

(a) Feature Films:

1 G hitralekha Film  C o-O p

3 Chitra Bharath

3 Jah n u  Barua

4 N achiket Patwardhan .

5 M .S . Sathyu

6 Sanchai Film Co-O p.

7 M s. Prem a K aranth

8 Sadhu M eher, C uttack

g M anm ohan M ohapatra, C uttack 

10 Lotus Productions, Bhubaneswar

“ K I R A T T A M ”
(M alayalam )

‘ ‘S O O R A V A L I*  ’ (V  izhippur) 
(Tam il)

“ A P A R U P A ”
(Assamese)

“ 22ND JU N E  1897”  
(M arathi)

“ B A R A ”
(Kannada)

“ B H A V N I B H A V A I”  
(Gtyarati)

“ P H A N Y A M M A ”
(K annada)

“ A B H IL A S H A ”
(O riya)

“ N E E R A B  J H A D A ”
(O riya)

“ M A Y A  M R I G A ”
(O riya)

R s.

3.00.000/-

3.00.000/- 

3,50,000/- 

3,50,000/- 

3,50,000/- 

3,50,000/- 

2, [ i , i i  /-

3.00.000/-

2,34,000/-

/
4.00.000/-
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I 3 3 4

II M. Sarkar, Calcutta  . “ASHWAMEDHAR GHORA” 
B̂engali & Hindi)

3,50,000/-

12 M/s. Mallika Sarabhai “AAJWALI RAAT AMAAS NT’ 
(Giyarati)

♦,50,000/-

13 G.V. Iyer, Ananthalaxmi Films, 
Madras.

.  “ADI SHANKARACHARYA” 
(Sanskrit)

5,00,000/-

*4 Byatikram Chal Chitra, Calcutta- • “YIASNIR  KOLKATTA” 
(Bengali)

1,98,000/-

>5 M/s. Renu Films, Calcutta, 

(b) Short Films

“RADHAKRTSHNA”
(Bengali)

3,5o,ooo/-

I Sar.iiya Productions “MAHAKAVI NANALAL” 
(Gujarati)

11,000/-

% TT*rlr»T %  srrnrFT

482 1. 4t  TWWrf!T :

TOT $f?» 3?T*fe? ̂fFT afft

îr fa :

(*t?) tot  f̂ ft  Tr̂ nrm % 

swm srfafrojr,

1963 %  % sfsfta (To O l(\X

tft© T̂vRff % f-nj ̂  #wr % Tr̂ nrm 

f̂rpr arn  vnfa*r for* fo*rr 

smrr | ;

(*§r) *rfe *tt, <ft tot '3’m̂t *tsttto 

frofor srr̂r

(n) *rfr $t, <rt rfr̂lr  q-ftipff % 

r̂rof % far*  1980  % f̂ nr  for*

ift sjTphJTT m sq->n TOT t ;

(s) *rfc tf, <fr to 1980 % fa*? 

**ft % % f^

% 3ro1*r  snrfa  sTfcWncrr tô

I  ?

f̂cf iflrc 3**fa *r?nw 3 tito 

*«rt  («ft m*w?f wt insw) : (̂7):

sft,$r 1

(*) 3t, $ 1

(»r) ^  fTO-nJT, f̂ rit 1980 

%  *r?nfajT ŝrfaT tot

h'W TCeT «TT T̂T TOT I 7̂TT̂i*?T Tf

ns  fror tot i [ifw* ^  <ft-

2190/81 ) I

(*T)  T ̂  *fPT VT% % f̂fiT

TOFT  fVtr ̂xr £ |

(*r) tot  unfair % f-wîrôr (?) to, loso % stare stow

%  ^ 3? *T3TTO % SriTcff fa#  sr  ̂^%XTTO%yR #̂<fmT3F?V

 ̂ 3nrfir  »rf 1 1
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srercf vt vr

4822.  sft TPRPWfT ffTfaft : 

-spTf T3f«R «fh 3*fT«P

Jf$ STcIT* ̂  fTTT ̂  fa :

(*) WT  TOTT % 

forrfwlr *rV< 3*3? qfĉ rc % ?r3r̂rf ̂fr 

T̂RT,  ^5T?r %fiX fa  t̂'faqt 

scrsfecr qr*ft *?r fofa fatrr t  ;

(*r) facnt ŝfawr

* %*  % farcr 3*% tizrm

%  ?rr#^

(*r)   ̂   % facT*  5JT̂ef̂ff f̂i

it  | srtr s*m xm-

■?C< sqV-nr T̂T I ;  ?T>T

(*r) w*  srrt̂ -qpff r̂ m  cR? 

frrcR fa*  ^ r̂aprr | ?

TWfrr̂t  SaR* TOT 

(*jf  STEfTTfT '*** tt\)  :  (jfl)

f̂l .̂f I 1981—82 % qrfafaff SffcT 

far  % g*f) 5m? % $Z*r

W  (̂ W/Â RT qrq-)  cfT̂r

fa r̂  i o srfosra

vnfa<rfa*f  wV/sr*nrr 

w<mr *p1 *t srîft i

' 1  ' \ T )•  JIM 35cTf I

VffinrMPlt 5TTT  VflftftW

wft nf  «r»rrW

4 82 3.  sft  TmRwi? 9Tr7«rV :

*vr  wH  srfiiT̂T  >?$ «rcrr%

€f <̂TT  fa  :

(v) ^r  srrwwml  •%  f f̂t

to sflTT fafâ T Sq r̂ q*  r̂rgrflT

xrnftNicr aft  | fsRJr *?n,

m\ q**r<, Wnr

*«tt  **t  fawrrf  *rf*fcr *rnr  f;

(sr)  $t, tft sprartt, 1991 

t 15  JfPT, 1981  VPTtfacT

T̂crt̂rf vr sjfhnr «rtt % ̂fV̂c  ̂spflsrc’ 

% facr smff̂r strfar̂f %r t̂ttt ̂tr

| cT«TT *Tfc ?TT«T  f̂% TTor̂rsp 

ĉTT   ̂eft 3TO  fâT- fa?T

Tr̂r̂ R?   ̂«tt ; *ftr

(»r)  ̂  sirfar̂r r̂ 

facr ̂rr t̂ ws t#  | ?

5Tt(R̂T wrgrt

*̂nft f<r?  arjf tnTo  arM )  :

(») :  *), ft I

(̂ ) :

f̂qr̂ T ?r̂r  r̂r̂nr̂nft jin

«wf̂ r fa(T qrr  r̂̂ nrf *pt ŝ'<t

t̂t?t: qfvfw-1 *V< 2 r̂ r̂r r̂ 

| r< *git  i

?r?iT?rq  q tq facrr  [f%^

^r  tTcT t̂-219l/8l]  5̂T

ĝ err *ft f̂ n̂r T̂cft |

’if 11

(it) T̂farTf/̂rn’ ^  r̂ 

;̂rq̂5  % f̂t ?rr̂r̂tTr,

f̂ar t̂  it f̂ r̂fcr

?fr<  *̂̂crr,  ^ f̂or *ft<
^̂ ucfr %  fa?rr r̂r̂rr  t i

Energy consumption in Industries 
in India is higher than other 

countries

4824.  SHRI CHIRANJI LAL 
SHARMA : Will the Minister sof 
ENERGY be pleased to state :

(a)  whether it is fact that in many 
industries in the country,  energy 
consumption per unit of output is 
distinctly higher than in other coun-
tries; and
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(b) i f  so, reasons thereof and 
steps to be taken to reduce the energy 
consumption in the industries ?

TH E  M IN IS T E R  O F  S T A T E  IN  
T H E  M IN IS T R Y  O F  E N ER G Y 
(SH RI V IK R A M  M AHAJAN) :
(a) Attempts to make a compara-
tive study o f the energy consumption 
per unit of output in specific industries 
compared to similar industries abroad, 
have been unfruitful due to deficiencies 
o f data. However, on a broad 
analysis it is seen that the overall 
intensity o f energy use in the indus-
trial sector in India is higher as 
compared to most developed countries.

(b) It is the normal international 
experience that in the initial stages 
o f industrialisation the share of 
industries which produce or process 
primary commodities or minerals 
is high and these industries have a 
relatively higher energy intensity. 
There is also scope for improvement 
in the energy efficiency of various 
equipments used in industry.

Energy conservation is one of the 
components of the energy policy 
being followed by the Government. 
To this end it is intended to take 
up research and development activi-
ties to improve the energy efficiency 
o f various types of equipments. 
Specific programmes for promoting 
conservation and improving energy 
efficiency in industries are also pro-
posed to be taken up. Certain pro-
posals have also been received from 
the Associations o f Indian Engineering 
Industries to give suitable financial 
aid and fiscal incentives to promote 
conservation measures in industries.

Proposal to Transfer Cinema 
to ‘Concurrent List’

4825. SH RI S. M . K R IS H N A  : 
W ill the Minister o f IN F O R M A T IO N  
A N D  B R O A D C A STIN G  : be pleased 
to state.

(a ): whether there is any proposal 
under consideration o f Government 
to transfer ‘cinema’ from ‘State 
List” to ‘Concurrent List’ ;

(b) whether before taking a deci-
sion, Government took the views 
o f the State Governments also ; if  
so, their reaction ; and

(c) the stage at which the proposal 
stands at present ?

'{
T H E  D E P U T Y  M IN IST E R  IN 

T H E  M IN IS T R Y  O F  IN F O R M A -
T IO N  AN D  B R O A D C A ST IN G  
(K U M A R I K U M U D  BEN. M . 

JO SH I) : (a) to (c) . The Working
Group on National Film Policy 
has recommended that the entire 
subject o f Cinema^and Film Industry 
should be brought within the purview 
o f Central & Policy and Central 
control. The views o f State Govern-
ments have been specifically requested 
in the matter. The matter was also 
discussed in the Conference of State 
Information Ministers held on 5th 
November, 1980. The Conference 
generally felt that to enable the 
Union Government to play a 
meaningful role in helping the growth 
of good cinema on an all India basis, 
to regulate, rationalise and streamline 
areas o f common concern to all 
States it was necessary that the Union 
Govt. should have the necessary 
concurrent powers. Governments of 
West Bengal, Tamil Nadu and 
Kerala have, however, opposed the 
proposal. Further appropriate pro-
cedural action is being taken.

Barauni Fertilizer Company

4826. SH RI N. E. H O R O  : 
SH RI C H IN T A M A N I 
JEN A :

W ill the Minister o f P E T R O -
LEU M , C H E M IC A L S AN D  
F E R T IL IZ E R S be pleased to state :

(a) whether Government have 
approved the proposal o f the Barauni 
Fertilizer Company to instal a naptha 
fired gas turbine generator to over-
come the current power problems ; 
and

(b) if  so, the details thereof ?
43 L.S— 6
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T H E  M IN IS T E R  O F  ST A T E  
IN  T H E  M IN IS T R Y  O F  P E T R O -
L E U M , C H E M IC A L S AN D  F E R T I-
L IZ E R S  (SH R ID A LB IR  SIN G H ):
(a) Yes, Sir.

(b) The Government o f India 
have approved the installation of a
2 .5 M W  gas turbine using naptha 
as feedstock to generate captive 
power to protect the front-end of the 
Barauni Fertilizer Plant. The esti-
mated cost o f this scheme is Rs. 245 
lakhs including a foreign exchange 
component o f Rs. 150 lakhs.

Lack of Personnel in M.R.T.P.
Commission to conduct inquiries

4827. SH RI N.E. H O R O  : W ill 
the Minister of LAW , JU ST IC E  AN D  
C O M P A N Y  A FFA IR S be pleased to 
state :

(a) whether the M R T P  Commis-
sion has no proper personnel for  
co n d u ctin g enquiries relating to the  
big m u ltin ation al corporations in the  
Country ; and

(b) if  so, what remedial steps 
Government propose to take in this 
regard ?

TH E  M IN IST E R  O F LAW , 
JU STICE AN D  C O M P A N Y
A FFA IR S (SHRI P. SH IV  
SH AN KAR ) : (a) The M .R .T .P . 
Commission has stated that it is 
not a fact that it does not have proper 
personnel for conducting enquiries 
relating to the big multinational 
corporations in the country.

(b) Does not arise.

Tribal special allowance by  
Government of Orissa

4828. SH R I A. C. DAS : W ill 
the Minister o f SU PPLY AN D  
R E H A B IL IT A T IO N  be pleased 
to state :

(a) whether it is a fact that 
Government o f Orissa has sanctioned 
20 per cent Tribal Special A 1 lowance

for their employees working in the 
district of Koraput as compensatory 
allowance ;

(b) whether there has been a 
demand from the Rehabilitation 
employees Union to sanction this 
allowance for the employees and 
workers of Dandakaranya Project ;

(c) if  so, whether the Union 
Government are thinking to sanction 
this allowance for the workers of 
Dandakaranya Project ; and

(d) if  not, the reaons therefor ?

TH E M IN ISTER  O F STA TE  IN 
TH E M IN IS T R Y  O F  SU PPLY 
AND R E H A B IL IT A T IO N  (SHRI 
BH A G W A T JH A  AZAD) : (a)
and (b) : Some staff Associations have 
intimated that Government of Orissa 
have sanctioned Special Compensatory 
Allowance to its employees posted and 
sanctioned in identified localities oi the 
Tribal Sub-Plan Areas of the State 
and have requested for sanction of 
this allowance in favour of the emplo-
yees o f the Dandakaranya Project.

(c) No, Sir.

(d) Because Government o f India 
have sanctioned Project Allowance 
and Bad Climate Allowance for the 
employees of the Dandakaranya 
Project.

Work-Charged staff served with 
retrenchment notice in f'anda- 

karanya project

4829. SH RI A. C. D AS: W ill the 
Minister of SU PPLY AN D  REH ABI-
L IT A T IO N  be pleased to state:

(a) whether it is a fact that Danda-
karanya Project Authorities have 
served retrenchment notice on work- 
charged staff in spite o f sanction of 21 
crores of rupees for the expansion of 
the activities of the Project;

(b) whether the Rehabilitation 
Employees Union has given a charter 
o f demands and served a notice to go
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on agitation i f  the retrenchments 
o f Work-charged staff were not 
stopped and i f  their services were not 
regularised even after their 15 to 22 
years o f service in the Project; and

(c) i f  so, what action lias the 
Government taken to stop retrench-
ment and regularise the services of 
work-charged staff?

TH E  M IN IST E R  O F S T A T E  IN 
TH E  M IN IS T R Y  O F SU PPLY AN D  
R E H A B IL IT A T IO N  (SHRI BH AG -
W A T JH A A Z A D ): (a) The services 
of surplus work-charge employees 
are terminated with notice where 
necessary on completion of works.

(b) Yes, Sir. This is an unrecog-
nised Union and they did not go on 
the threatened agitation.

(c) Since the work-charged staff 
are engaged charging their salary 
to specific works, their services are 
terminated on completion o f such 
works, and the question of regularising 
their services does not arise.

Recommendations of Central Pay  
Commission for work-charged 

Staff

4830. S IIR 1 A. C. DAS: Will the 
Minister of SU PPLY AND REH ABI-
L IT A T IO N  be pleased to state:

(a) whether it is a fact that the 
Union Finance Ministry had com-
municated decision of Government to 
various organisations in their letter 
dated 12th August i960 to imple-
ment the recommendations o f the 
Central Pay Commission in respect o f 
the Work-charged Staff;

(b) whether the Union Finance 
Ministry had declined to sanction 
funds when proposal to implement 
the same decision in respect o f the 
work-charged staff of Dandakaranya 
Project was sent by the Union Reha-
bilitation Ministry; and

(c) i f  so, what steps are being 
taken by Union Finance Ministry in 
regard to non-implementation o f the 
Pay Commission’s recommendations 
for the work-charged staff o f Danda-
karanya Project for the last twenty 
years?

TH E  M IN IST E R  O F STA TE  
IN  T H E  M IN IS T R Y  O F  S U P P L Y  
A N D  R E H A B IL IT A T IO N  (SHRI 
BH AG W AT JH A A Z A D ): (a) Yes, 
Sir.

(b) No proposal for sanction of 
funds was sent to the Finance Ministry 
in respect o f the work-charged staff 
of Dandakaranya Project.

(c) The workcharged employees 
under this Department are getting 
benefits of Workmen’s Contributory 
Provident Fund, terminal/death gra-
tuity/family pension for those who 
have not opted for Workmen’s Con-
tributory Fund, Central Government 
Employees Insurance Scheme etc. 
They have, however, not yet been 
classified into industrial and non- 
industrial categories, since the ques-
tion of applicability of the Industrial 
Disputes Act to the Dandakaranya 
Project has not yet been resolved.
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Non-Availability o f Petroleum 
Products

4833. SHRI SHIV K U M A R
SINGH TH AK U R  : Will the
Minister o f PETROLEUM , CH EM I-
CALS AND FERTILIZERS be 
pleased to state:

(a) whether it is fact that the 
country is still facing a great hardship 
due to non-availability o f diesel and 
other petroleum products;

(b) if  so, what are the main rea-
sons; and

(c) the measures taken by Gov-
ernment to ease the situation ?

TH E  M IN IS T E R  O F P E T R O -
LEU M , C H E M IC A L S AN D  F E R T I-
LIZE R S (SHRI P. C. S E T H I): (a) 
to (c) It is not correct to say that 
the country is still facing a great 
hardship due to non-availability of 
diesel and other petroleum products. 
However, due to closure o f Barauni 
and Bongaigaon Refinery for about 
a year and the intermittent working 
of Digboi and Gauhati Refineries an 
account of the Assam agitation, there 
was some shortfall in the overall avail-
ability of petroleum products like High 
Speed Diesel (HSD), kerosene, Lique-
fied Petroleum Gas (LPG), Motor 
Spirit (Petrol), etc. during the year 
1980. In order to make good the 

shortfall, alternative arrangements 
were made to the extent possible to 
move the product to the areas fed by 
these Refineries and the imports were 
also stepped up. The Barauni and 
Bongaigaon Refineries have resumed 
production by end January ’81 and 
the Digboi and Gauhati Refineries 
are now functioning normally. The 
position of overall availability of 
major petroleum products like HSD, 
kerosene, Petrol, etc. is, by and large, 
comfortable now. A  close watch is 
being kept over the supplies of these 
products in the country in order to 
ensure maximum availability and 
equitable distribution of the available 
product.

Loss to Industries in Madhya 
Pradesh due to Shortage of Power

4834. SH RI S H IV  K U M A R  * 
SIN G H  T H A K U R : W ill the Minister 
o f E N E R G Y  be pleased to state:

(a) whether Government are 
aware that the Madhya Pradesh is 
suffering a colossal loss in industrial 
production because of acute power 
shortage obtaining for the past several 
months; and

(b) if  so, steps taken by Govern-
ment to improve the power supply to 
save the industry ?

TH E M IN ISTER  O F STA TE  IN 
TH E  M IN IST R Y  O F ENERGY 
(SHRI V IK R A M  M AHAJAN): (a) 
Madhya Pradesh has been experienc-
ing shortage of power for some time.

(b) A  number of steps have been 
taken and are being taken to improve 
power availability in the State. These 
steps include:

(i) Beter management of load 
demand;

(ii) Maximising generation from 
the existing installed capacity; 
and

(in) Expeditious commissioning o f  
additional generating capacity 
aggregating to about 2400 
MW.

The following projects are at present 
under implementation in M adhya 
Pradesh:

Nam e 0 the Project Benefits during (M W ) 
1980— 85 1985— 90

Satpura 8th &  9th(T) 420

K orba East (T) 120

K orba W est (T) 420

K orba W est Extn. (T) 420

Pench ^State’s share) 106-6

Birisnghpur (T) 420

Bodhghat (H) 500

1486-60 920
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In addition, M.P. will also get the 
benefit of some power supply from the 
Central Sector Korba Super Thermal
power Station  presently  under 
execution.

Criteria for Promoting as Office
Superintendents inl.D.P.L.

Madras

4835.  SHRI  THAZHAI  M. 
KARUNANITHI: Will the Minister 
of PETROLEUM, CHEMICALS 
AND FERTILIZERS be pleased to 
state:

(a) what are the criteria for pro-
moting the officials as Office Superin-
tendents or Executive Assistants in 
the scale of Rs. 550—750 in IDPL- 
Madras—89;

(b) when this criteria has been 
incorporated in the  Recruitment 
Rules;

(c) How many candidates were 
promoted as Office Superintendent/ 
Executive Assistant since: 1971 in 
IDPL-Madras—89;

(d) how many Scheduled Caste 
and Scheduled Tribe officials were 
among them; and

(e) is there  any representation 
from Scheduled Caste and Scheduled 
Tribe, if so, details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):
(a) Indian Drugs & Pharmaceuticals 
have reported that the criteria follow-
ed for promotion to the post of Office 
Superintendent/Executive Assistant in 
IDPL—Madras are as under:—

(i) Minimum degree from recog-
nised University.

(a) Inter-se seniority in the next 
lower cadre i.e., Senior Assis-
tant/Head Time Keeper / 
Stenographer.

MARCH 24, 1981 Written Answers
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(Hi) Minimum 10 years’ service 
in the below grade next sub-
ject to satisfactory attendence 

and suitability as adjudged 
from Annual Confidential Re-
cords for the previous three 
years.

(b) The criteria referred to in (a) 
above are being followed right from 
the inception.

(c) Three employees were promot-
ed as Office Superintendents/Execu-
tive Assistants since 1971 * one was 
promoted in 1971, the second in 1977 
and the third in 1980 respectively.

(d) None from this category, since 
no employee came within zone of 
consideration.

(e) Yes. Recently one Scheduled 
Caste employee has represented who 
is neither a graduate nor has put in 
the required qualifying period of 
service to fall within the zone of 
consideration.

Honorarium sanctioned for 
editors of Yojna

4836.  SHRI RAMVILAS PAS- 
WAN : Will the Minister  of 
INFORMATION AND  BROAD-
CASTING be pleased to state :

(a)  whedier it is a fact that some 
special  honorarium/reward  of
Rs. 500/- has beeen sanctioned to the 
editors of  various  editions  of 
‘Yojana’ of the Publications Division.

(b)  what is the number of such per-
sons and the amount of honorarium 
given to them and full details of the 
specific work done by them in addition 
to their normal duties for which the 
honorarium has been paid ;

(c)  whether this honorarium was 
exclusively for the editors only ; if 
so, the reasons therefor ; if it was to 
be shared with the staff the amount 
that has been given to the other 
supporting editorial staff ; and
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(d) if the reply to part (c) is in the 
negative what are the specific reasons 
for the senior officials to reward the 
officer who contributed minimum in 
the total efforts and neglecting the 
supporting editorial staff who did 
the spade work and bore the strain ?

TH E  D E P U T Y  M IN IS T E R  IN  TH E  
M IN IS T R Y  O F  IN F O R M A T IO N  

AN D  B R O A D C A ST IN G  (K U M A R I 
K U M U D  BEN M . JO SH I)

(a) Yes, Sir.

(b) As in the statement I.

(c) The honorarim was also given 
to the supporting staff o f Yojna for 
similar work as shown in the state-
ment II.

(d) Does not arise.

Statment—I

Details regarding the names o f editors o f Yojna Units with Specific work cone by Them in addition 
to their form al duties Jor which honorairum has bean paid.

S.
No.

N am e c f  the Editor N am e o f  Yojna 
U n it.

Am ount oi 
honorarium

Specific W ork.

I Shri S .K .  R a y  . . Y o jn a , B engali. R s. 500/-

2 Shri Sethu R a o  . Y o jn a , English. R s. 500/-

" Shri R .N . T iw a ri Y o jn a , H in di. R s. 500/-

4 Shri T .R .  Panchapa- Y o jn a , T am i 1 R s. 300/-
gesan

In recognition of the hard 
work in D handlianya 
w hich had been given 
an  N ational Aw ard.

For raising the standard 
and circulation  o f  the 
m agazin e besides doing 
other jobs in K annada.

H e improved the contents 
o f  the m agazine and 
made i t more readable 
to scholars students 
comm unity.

For his crcdiatblc achie-
vem ent for increasing 
the circulation of T am il 
edition o f  Yojn a to the 
tune o f  7,000 Copies-

Statem ent— II

Details regarding the names o f the supporting staff o f  Tojna Units with Specific work done by 
them in addition to their normal duties for which Honoraium has been paid.

S. Nam e/Designation 
No.

Nam e o f the 
Y o jn a  U nit.

A m ount o f 
H onoraium

Specific Work.

Shri B.L. Saha,
Assistant Editor.

Shri Tripada Ghakaraverty, 
Sub-Editor.

Shri B.K. Paul,
Junior Stenographer.

Kum. Anjali Chakladar. 
Clerk Grade II

Yojn a, Bengali. 

D o.

Do.

Do.

R s. 300/- and 
Rs. 500/-

R s. 250/- 

Rs. 150/- 

Rs. 150/-

To assist the 
Editor in his 
duties.

J
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5 Smt. Kalyani Trivedy,
Messenger.

6 Shri Dayal Hari Dey,
Ghowkidar.

7 Shri Salig Ram,
Mazdoor.

8 Shri Samuthiram,
Assistant Editor.

9 Shri H.S. Desai,
Assistant Editor.

Yojna Bengali 

Do.

Do.

Yojna, Tamil.

Rs. ioo/- 

Rs. ioo/- 

Rs. io o /-

Rs. 300/-

Yojna, Gujarati. Rs. 300/-

To assi st the 
Editor in  his 
duties.

Posting of officers of CIS in 
Publications Division

4837. SHRI R A M  V IL A S  
PASW AN : Will the Minister of 
IN FO R M A TIO N  AN D  B R O A D -
C A ST IN G  be pleased to state :

(a) whether it is a fact that the 
Hindi Division of the Publications 
Division a number of officers of CIS 
in the scale of 1100-1600/- have 
managed to stay back in Delhi for 
a number of years in violation of all 
rules for postings at one place ;

(b) what is the number o f these 
officials and what are the posts held 
by them and how long they have 
been in Delhi :

(c) if  the reply to (a) is in the 
affirmative what are the reasons for 
not transferring these officials outside 
Delhi while officers in other Central 
Services are rotated from one station 
to another station after every three 
years if  they art- not on a tenure post; 
and

(d) whether all such officers would 
be transferred out of Delhi before 

the end of the current session and the 
House would be informed of the 

same ?

TH E D E P U T Y  M IN ISTER IN 
TH E M IN IST R Y  O F IN F O R M A -
T IO N  AND B R O A D CA STIN G  
(K U M A R I K U M U D  BEN M. 
JOSH I) : (a) to (c) : The number of 

such officers is only 6. The parti-
culars desired in part (b) are given 
in the statement. The guideline for 
transfer followed by this Ministry 
for officers at this level, i.e. in Grade 
I is to give them a change of the Media 
Unit after a five year spell. The 
officers mentioned in Annexure have 
not completed such a period.

While it is desirable that officers 
serve in field units outside Delhi, this 
has to be subject to the availability 
there of posts in this Grade. 
The constraining factors here are 
that out of a total of 176 posts in this 
Grade, 97 posts are in Delhi itself ; 
the posts are also language require-
ments based. Thus a routine station 
to station transfer at the end of the 
prescribed period is not always 
possible.

(d) Does not arise.
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Statement

Grade I officers working in Hindi Publication Units in Publications Division.

SI.
No.

Name of Officer Designation Date of 
present posting 
in Pub. 
Division

Since when- 
in Delhi

1 3 3 4 ' 5

1. Shri P.K. Bhargava Editor, Bal Bharati 8-6-1979 *954

2. Shri R.N. Tiwary Editor, Yojana (Hindi) 3-6-1978 •958

3- Shrimati I.akshmi Tripathy. Editor, Hindi Books 3-6-1978

S 
I 03 •

4- Shri A.N. Singh Editor, Collected Works of 
Mahatma Gandhi (Hindi)

3-6-1978 1978*

5- Shri V.P. Arora Editor, Ajkal (Hindi) 30-9-1980 1965

6. Shri Narendra Sinha . Kditor, Hindi Books 10-10-1980 ■969

•The year of induction of the Officers into the Central Information Service is 1978.

Regular is at ion of ad hoc Em-
ployees in Dandakaranya

4838.  SHRI SAMAR MUKHER- 
[EE : Will the Minister of SUPPLY 
AMD REHABILITATION' be pleased 
to state :

(a) whether Government have any 
proposal to regularise ad hoc appoin-
tees »vith  retrospective effect  in 
Dandakaranya Project :

(b) if so, fotn when ; and

(c) if ii'it the re is ms thereof ?

THE MINISTER OF STATE 
IN THE MINISTRY OF SUPPLY 
AND REHABILITATION (SHRl 
BHAGWAT JHA AZAD) :  fa)
No, Sir.

(b) Does not arise.

(c) Retrospective regularisation of 
ad hoc appointees is not permissible 
under existing instructions of Govern-
ment.

Plan to reinstate nd hoc Ter-
minated Employees

4839.  SHRI SAMAR MUKHER- 
JEE : Will the Minister of SUPPLY 
VND  REHABILITATION  be
pi eased  sratc :

(a) whether Government have any 
plan to reinstate and hoc appointees 
who were demoted/terminated in 
the Dandakaraiya Project :

(b) if so, when and

(c; if not the reasons thereof ?

THE MINISTER OF STATE IN 
THE  MINISTRY OF  SUPPLY 
AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD) (a) No, 
Sir.

(b) Does not arise.

(c) Ad hoc arrangemets had to 
be discontinued on appointment of 
regular incumbents. Such emplyees- 
have no claim for reappointment to- 
the posts held by them on ad hoc- 
basis.
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Shortage of India made ‘Foreign 
Liquor*

4840. SHRI N.E. H O R O  : Will 
the Minister of PETROLEUM , CHE-
M ICA LS AND FERTILIZERS be 
pleased to state whether it is a fact 
that the sharp fall in sugar production 
during the last two years has led to an 
acute shortage of India made 
‘ foreign liquor*.

T H E  M IN ISTER  O F P E T R O L E U M  
C H E M IC A L S AND F E R T IL IZ E R S  
(SH RI P.C. SETH I) : No such 
shortage has come to the notice o f 
the Government.

Expenditure on Shifting of
Organisations of Danda- 

karanya

4841. SH RI A .C . DAS : Will 
the Minister of SU P P LY  AND 
R E H A B IL IT A T IO N  be pleased 
to state:

(a) how many organisations o f 
Dandakaranya Project were shifted 
from one place to another and what 
was the expenditure on the shifting 
and T.A. and D.A. of the employees 
during April, 1980 to January, 
1981;

(b) whether the shifting was done 
with the approval of the competent 
authority; and

(c) how many promotions and 
transfers were made during the said 
period and what was the total 
expenditure involved ?

TH E  M IN ISTER O F STA TE IN 
TH E  M IN IS T R Y  O F  SU PPLY 
A N D  R E H A B IL ITA TIO N  (SHRI 
B H A G W A T JH A AZAD) : (a) No 
organisation of the Dandakaranya 
Project was shifted during the pe-
riod April, 1980 to January, 1981 
and, therefore, no expenditure was 
incurred on the shifting and conse-
quential T .A . and D.A. of the em-
ployees.

(b) Does not arise.

(c) The labour involved in collec-
ting the requisite information is 
not considered commensurate with 
the objective to be achieved.

Creation of SG/ST Cells in the 
Department of Petroleum

and Department of Che-
micals & Fertilizers

4842. SH RI R A M  V IL A S  
PASW AN : Will the Minister of 
PETR O LEU M , C H E M IC A LS AN D  
FER TILIZE R S be pleased to state :

(a) whether Scheduled Caste 
and Scheduled Tribe cells have 
been created in the Departments of 
Petroleum and Chemicals and 
Fertilizers;

(b) what is the strength of SC/ 
ST  employees in both the Depart-
ments and also in the Public Sector 
Undertakings of both Depart-
ments ; and

(d) if SC/ST cell has not been 
created so far in any of the Depart-
ments despite Government’s ins- 
ructions from time to time, 
whether he now proposes to take 
necessary steps ?

TH E M IN IST E R  O F PET-
R O LEU M , CH E M ICA LS AN D  
F E R TIL IZ E R S (SHRI P.C. 
SETHI) : (a) The Scheduled Castes 
and Scheduled Tribes cell was set up 
in the Department o f  Petroleum 
w.e.f. 24-5-1979. In the Depart-
ment of Chemicals & Fertilizers 
this work is being done by the A d-
ministration Division

(b) The total strength of SC/ST 
employees in the Departments of 
Petroleum and Chemicals & 
Fertilizers is 47 and 50 respectively. 
The requisite information in res-
pect of Public Sector Undertakings 
is being collected and will be laid 
on the Table of the Lok Sabha.
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(c) The SC/ST cell has not been 
created in the Department of Che-
micals & Fertilizers because this 
work is being looked after by the 
Administration Division.

Abandonment of Oil Weil near
Diamond Harbour by ONGC

4843. SHRI K R ISH N A  CH AN -
D R A  H A L D E R  : Will the
Minister of PETR O LEU M , CH E-
M IC A L S AN D  F E R TIL IZE R S
be pleased to state :

(a) whether the attention o f the 
Government have been drawn 
regarding abandonment o f well near 
Diamond Harbour by O N G C  as 
there was no evidence of good oil 
or gas accumulation there ;

(b) if  so, whether Government 
are insisting for a work report, from 
the O N G C on this project and placing 
before the House; and

(c) whether Government are 
also considering to engage Soviet/ 
Romanian expert to evaluate the 
work report for further scrutiny?

TH E M IN IST E R  O F  P E T -
R O LEU M , C H E M ICA LS AN D  
F E R T IL IZE R S (SHRI P. C. 
SETHI) : (a) The Diamond Harbour 
well has not been abandoned but 
the rig has been temporarily moved 
to another location. The well is 
proposed to be taken up for further 
testing at a later date.

(b) Does not arise.

(c) It is not considered necessary 
to engage the services of Soviet/ 
Romanian experts for evaluation 
of the work carried out by O N G C ., 
However, a Soviet Team is currently 
reviewing the exploration programme 
o f different onshore areas, including 
West Bengal.

Contract for 200 Million Euro-
Dollars for O il and Natu-
ral Gas Commission’s

Exploration Programmes

4844. SH RI B. V . D ESAI : 
Will the Minister o f PE T R O L E U M , 
C H E M ICA LS AN D  F E R T IL I-
ZERS be pleased to state:

(a) whether an official team visi-
ted London in February, 1981 and 
signed a contract for a 200 million 
Euro-dollars for launching the Oil 
and Natural Cas Commission’s 
exploration Programme;

(b) if  so, what are the main 
details of the contract ;

(c) whether it will be in addition 
to the World Bank’s loan already 
sanctioned;

(d) if  so, when the same is 
likely to arrive ; and

(e) how this amount to be utili-
sed ?

TH E  M IN IS T E R  O F PE T-
R O LE U M , C H E M ICA LS AN D  
F E R T IL IZ E R S  (SHRI P. C. 
SETH I) : (a) An official delegation 
deputed by the Government of 
India visited London in February,
1981 to negotiate and finalise draft 
agreement for a loan o f US $ 200 
million for financing the general 
operations of O N G C. The agree-
ment was subsequently signed on 
6th March, 1981 at London.

(b) The loan has been extended 
by a syndicate of banks with M/s. 
Manufacturers Hanover Ltd., 
London, as the Agent. Amongst 
the participating banks, State 
Bank of India is one of the Lead 
Managers, United Commercial Bank 
is one of the Managers and the 
Bank of Baroda and the Bank o f 
India are amongst the other banks. 
The Government of India has agreed 
to stand Guarantor on behalf of  
ON G C for the repayment of the loan



spread over a period of 7  years. 
The loan carries an interest of 
3/8 %  over LIBOR during, the 
first 2 years and 112 %  over LIBOP 
over the remaining 5 years. There 
is also a commitment fee of 3/8 %  
per annum on the undrawn amount. 
The entire amount of loan is to be 
drawn within a period of 6 months 
from the effective date.

(c) Yes, Sir.

(d) The loan is already being 
drawn and utilised by ONGC.

(e) The loan is meant for finan-
cing the general operations of 
ONGG.

183 " Written Answers MARCH

New Projects of Hindustan 
insecticides Limited

4845. SHRI HARINATH  
MISHRA : Will the Minister of 
PETROLEUM , CHEMICALS AND  

'  FERTILIZERS be pleased to state :

(a) whether it is a fact that the 
Hindustan Insecticides Ltd., is 
forging ahead in expending and 
diversifying its activities;

(b) if so, the details of the new 
projects to be launched and the 
increase in its annual turnover as 
a result thereof; and

(c) the net foreign exchange likely 
to be conserved in its diversification 
projects ?

TH E M INISTER OF PET-
ROLEUM , CHEMICALS AND  
FERTILIZERS (SHRI P.C. 
SETHI) : (a) Yes, Sir.

(b) and (c) . The following 
new projects are proposed in the 
Sixth Plan in respect of Hin-
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dustan Insecticides Limited :—

Tonnes/
annum

Est. Cost 
(Rs./crores)

1. Dimetboate

2. Fenitrothion

500

200
j.  i - 78

3. Metasystox] 300 1 2 4

4. Carboodn 50 1-3 °

5. Chlordane/
Heptachlor . IOO 3 73

6. Dicofol . IOO 1 4 a

7. Temophos 50 1-32

8. Methyl Parathion IOO 2* l8

9. Butachlor 400 3* 11

10. Decam ethrin . 200 6-94

11. Isoproturon 50 2- 42

12. Oxycarboxin IOO 2‘ 08

13. Ethepan IOO I - 02

14. Edifenphos 200 I - 80

15. Multipurpose for-
mulation and 
part shifting of 
formulation faci-
lities from Delhi. I ’ 17

16. UNDP Centre . 0 5 8

17. R & D  Complex o*6o

32-67

The likely increase in the annual 

turnover of the Company and the 

net foreign exchange likely to be 
conserved can be quantified only 
after these schemes are finalised.
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Expenditure on Film of K iw i 
Rally

4846. SHRI KRISHNA
CHANDRA HALDER : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to 
state :

(a) whether the Film Division 
has taken for Film of Cong. (I) 
Kisan Rally of 16th February, 1981; 
and

(b) if to, total expenditure 
incurred for this film ?

TH E D EPUTY M INISTER IN  
TH E M INISTRY OF INFORM A-
T IO N  AND BROADCASTING  
(KU M ARI KUM UDBEN M. 
JOSHI) : (a) Yes, Sir. The 
Film Division has covered the Kisan 
Rally of 16th February, 1981 for 
inclusion in its weekly newsreel as 
a significant National news event.

(b) The approximate expendi- 
ure on coverage used in the Indian

News Review Vbased on average 
cost per meter as worked out in 
1979-80 comes to about 
Rs. 18,8101/-.

Power generation by D.V.C.

4847. SHRI JY O T IR M O Y  
B O SU : WiU the Minister of ENERGY  
be pleased to lay a statement 
showing :

(a) average daily generation of 
power by the DVG units, in M.W., 
month-wise from Januray, 1980 
to January, 1981 ; and

(b) daily supply of power (in 
M.W.) by D V C  to West Bengal 
as a whole and Calcutta separately, 
month-wise, from January, 1980 to 
January, 1981 ?

TH E M IN ISTER  O F STATE  
IN TH E M IN ISTR Y O F ENERG Y  
SHRI V IK R A M  MAHAJAN) : 
a) and (b). A  statement giving 

figures it attached.

Statement

Month
1980

Ave. daily 
generation 

(MW)

Ave. daily 
supply to

C.KS.C.(MW)

Avc. daily 
supply to 

conusmer 
in W at  
Bengal in-
cluding
G.E.S.G. 

and S.E.B. 
(MW)

January 531-66 33’ 73 189-64

February 516*13 33 '45 189-98

March 457-16 25-33 174 07

April 449' I* 29- 36 171* 00

M ay 4*6*79 33*78 154-17

June 474*96 39* 65 170*30

July . . . 513*90 38*93 154*88

August 484-54 3 i * 5 i 189*83
September 474* 33 85*23 I7**05
October 4 7858 36*09 177*16
November 499*4* 32* 33 193*37
December 946- 71 38-65 *90-97
January, 1981 . 481*31 30*93 *74'74
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Foreign exchange ipent by drug 
Firm s

4848. SHRI JYOTIRMOY BOSU: 
Vm the Minister of PETROLEUM, 
CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) total foreign exchange spent 
by each foreign drug firm (includ-
ing import and remittances, separa-
tely) year-wise from 1977-78 
to 1979-80 ;

(b) total foreign exchange ear-
ned by each of these firms through 
export ;

(c) whether Government are 
considering to direct the foreign 
drug firms to bring down their equity 
holding to 40 per cent ; and

(d) if not, the reasons therefor ?

TH E M INISTER OF STATE  
IN TH E M INISTRY OF PETR O -
LEUM , CH EM ICALS AND  
FERTILIZERS (SHRI DALBIR  
SINGH) : (a) and (b) . Available 
information relating to remittances 
by foreign drug firms has already 
been furnished in reply to Lok Sabha 
Unstarred Question No. 3005 ans-
wered on 9-12-80.

However, the data reganling"** 
the amounts spent on imports and 
earned through exports by foreign 
drug firms is being collected and 
will be laid on the Table of the 
House ;

(c) Needed action is being 
taken in terms of the Drug Policy ;

(d) Does not arise.

Coal Permits given to Parties 
in Malda District

4849. SH RI J Y O T IR M O Y  
B O S U : W ill the Minister of EN E R G Y  
be pleased to state :

(a) names and particulars of 
party or parties in Malda, West

Bengal wiio have been given 
permits exceeding 100 tonnes ; and

(b) what is the basis of issuing 
coal permits ?

THE M IN ISTER  O F ENERG Y  
(SHRI A.B.A. GHANI KH AN  
CH OUDH URY) : (a) and (b).
The distribution of non-coking 
coal being decontrolled, the ques-
tion of issue of coal permits to in-
dividuals or partie does not arise. 
There is, therefore, no legal restric-
tion to the release of coal to any 
individual for use within the 
country. Coal is also released freely 
without restrictions from certain 
identified coal mines where stock 
levels are unduly high or on an ad 
hoc basis at various levels in the coal 
companies to meet immediate re-
quirements of individuals or parties. 
The names and particulars of 
the parties in Malda District to 
whom coal has been released in ex-
cess of 100 tonnes will be collected 
and laid on the Table of the House.

Demand for raising commission 
by L.P.G. Distributors, Federa-

tion

4851. SHRI JANARDHANA  
POOJARY : Will the Minister of 
PETROLEUM , CHEM ICALS  
AND FERTILIZERS be pleased 
to state :

(a) whether All India LPG  
Distributors’ Federation has urged 
Government to revise the existing 
ceiling on refill sales by distributors; 
and

(b) if so, the decision of Govern-
ment thereon ?

THE M INISTER O F PETR O -
LEUM , CH EM ICALS AND  
FERTILIZERS (SHRI P.C. 
SETHI) : (a) Yes, Sir.

(b) The intention behind seek-
ing revision in the existing ceiling 
in the LPG refills sales by LPG  
distributors was to ensure a reason-
able return to the distributors in this
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business. In order to achieve this 
objective, LPG distributors commis-
sion has been recently raised 
with effect from 1-3-1981 and, 
therefore, revision in the existing 
ceilings in the monthly sale of LPG  
refills may not be necessary.

Rural Electrifications Schemes 
for 1981-82

4852. SHRI CH IR AN JI L A L  
SH AR M A : Will the Minister of 
EN ER G Y be pleased to state :

(a) the number of Rural Elec-
trification Schcmcs proposed to be 
taken up during 1981-82 in Punjab; 
and

(b) the loan sanctioned by Rural 
Electrification Corporation for the 
same period ?

TH E  M IN IS T E R  O F ST A T E  
IN TH E M IN IS T R Y  O F E N E R G Y  
SH RI V IK R A M  M AHAJAN) :
(a) and (b). Rural electrification 
scheme are formulated and implemen-
ted by the State Electricity Boards. 
Rural Electrification Corporation 
sanctions the schemes sponson d by the 
Electricity Boards from time to time, 
subject to their being technically 
feasible and financially viable and 
subject to the availability of financial 
allocation set apart during a particular 
year for sanctioning new schemes. 
R E C  schemes are phased for imple-
mentation over periods ranging up 
to 5 years and loan amount is released 
in instalments. The first instalment is~ y 
released on completion of formalities x 
and the subsequent instalments are 
released according to the progress 
acheived on individual schemes. 
Depending on the number of schemes 
that may be sponsored by the Punjab 
State Electricity Board, the Cor-
poration expects to sanction new 
schemes to the extent o f Rs. 9.60 
crores in Punjab during 1981-82.
In addition, the Corporation will be 
releasing instalments of loan for 
165 schemes sanctioned up to the end 
of February, 1981 and also on further 
schemes likely to be sanctioned 
up to 31-3-1981.

Closure of Cement Plants 
in Udaipur etc. due to Power 

Failure

4853. SHRI CHIRANJI LAL  
SHARM A : Will the Minister of 
ENERGY be pleased to state :

(a) whether the cement plants at 
Udaipur, Nimbehra, Sawai M a- 
dhopur and Surajpur have been 
closed due to failure o f power supply; 
and

(b) if  so, steps taken or proposed 
to be taken for regular power supply.

T H E  M IN IS T E R  O F  S T A T E  
IN T H E  M IN IS T R Y  O F E N E R G Y  
(SH RI V IK R A M  M A H A JA N ) :
(a) Rajasthan and Haryana are 
at present facing power shortage. 
The overall power shortage in Har-
yana during the period October,
1980 to February, 1981 has, however, 
come down to about 17%  as against 
about 31 %  during the corresponding 
period in the previous year. The
power supply position in Rajasthan is 
primarily dependent upon the level 
of performance o f RAPP. When 
R A PP goes out, the State faces diffi-
cult power position as the power 
supply from other sources like Cham- 
bal and Bhakra Beas complexes is not 
adequate to meet its power require-
ments fully. During the first fort-
night of March, 1981, there was power 
shortage of about 23% as compared 
to about 31% in February, 1981. 
Because of some power shortage in 
these States, there is a demand cut 
o f 45% on cement factories in Rajas-
than and a demand cut of 55%  on 
cement factories in Haryana.

(b) A  number of steps have been 
and are being taken to improve 
power availability in the States. 
These steps include:

(i) Better management of the load 
demand ;

(ii) Expeditious commissioning o f 
additional generating capacity. 
About 438 M W  and 496 M W  
of additional capacity  fii»
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eluding their share from Dehar 
& Pong Projects) is scheduled 
to be added in Haryana and 
Rajasthan respectively during 
the period 1980*85.

(iii) Maximising generation from 
the existing installed capacity.

Awarding of Dealership# for 
Petroleum Products to 

Scheduled Castes/Tribes

4854. SHRI BHEEKHABHAI: 
Will the Minister of PET-
R O LEU M , CH EM ICALS AND  
FERTILIZER S be pleased to lay a 
statement showing :

(a) the total number of dealer-
ships awarded by different corpo-
rations of his Ministry, separate

figures for each type of dealership/ 
distributorship, corporation wise;

(b) the number of dealerships 
or distributorships reserved for 
Scheduled Caste/Scheduled Tribe 
communities in inis country till this 
date ;

(c) the number of such dealerships, 
though reserved for reserved commu-
nities, have been dereserved; and

(d) the reasons for dereservation?

TH E M IN ISTER  O F PET-
R O LEU M , CH EM ICALS AND  
FERTILIZERS (SHRI P.C. 
SETHI): (a) The approximate num-
ber of dealerships/distributorships of 
petroleum products of the public 
sector oil companies as on 1-1-1981 
is reported to be as under :

Company
Retail Outlet 
Dealerships 
(petrol/diesel 
pumps)

Cooking Gas 
Agency/sub-
agency

Ker osene/ 
Lijght Diesel 
oil agencies

Indian Oil Corporation . 4>333 465 2,302

Hindustan Petroleum Corporation . 3.325 492 1,386

Bharat Petroleum Corporation 3»3°4 148 724

Indo-Burma Petroleum Company • 1,001 •• 3*4

(b) The policy to reserve 25%  
of all types of agencies/dealerships 
For Scheduled Castes/Scheduled 
Tribes communities was laid down 
for all public sector oil companies 
for the first time with effect from 
23-9-1977- Prior to this,-the reser-
vation was applicable to only Indian 
Oil Corporation Limited for all 
their agencies/dealerships except for 
‘B* site retail outlets i.e. dealer- 
owned and dealer-operated outlets 
since 1-1-1974.

(c) According to the existing
policy if a location is decategorised

from SC/ST category to ‘Others* 
category, another location in lieu 
thereof is earmarked for SC/ST cate-
gory. Thus reservati on percentage is 
not affected. The number of such 
decategorised agencies/dealerships 
is not readily available.

(d) Decategorisation is under-
taken when the oil companies are 
not in a position to get a suitable 
candidate from among the candidates 
applying against specific press 
advertisements issued for SC/ST  
categories.
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Television in Villages

4856. SHRI D. M. PU TTE  
GOW DA : Will the Minister of 
IN F O R M A T IO N  AND BR O A D -
CA STIN G  be pleased to state :

(a) by what time television is 
likely to be brought in remote villages 
in India ;

(b) whether it is under conside-
ration to educate villages in (i) family 
planning, (ii) agriculture and (Hi) 
other rural development shchemes 
through television media ; and

(c) will it not be economically 
viable ?

TH E D EPUTY M IN ISTER  
IN THE M IN ISTRY OF IN FOR -
M A TIO N  AND BRO ADCASTIN G  
(KUM ARI K U M UD BEN  M. 
JOSHI) : (a) A  large number of 
villages are getting T V  service from 
the existing transmitters. A  scheme 
for utilisation ofIN SAT-I, India’s 
first communication satellite to be 
launched in 1982, for T V  service 
is under formulation. This envisages 
inter alia the setting up of Direct 
Reception Community Viewing 
sets in selected villages in the target 
areas. The implementation of the 
scheme will, however, depend upon 
its approval and availability of re-
sources.

(b) The over-riding priority in 
T V  programme content has always 
been given to special education and 
composite rural development themes. 
The 7 main T V  centres put out bi-
weekly or triweekly programmes for 
agriculture in addition to programmes 
on family welfare, adult education, 
folk entertainment, etc. The SITE  
project conducted in 1975-76 was a 
totally rural telecast service for 
2400 villages in 6 states. On con-
clusion of this project, Doordarshan 
commissioned terrestrial transmitters 
in these areas which arc putting 
out rural oriented T V  service. The 
INSAT T V  service will also pri-
marily be a service for rural areas.
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(c) The impact of T V , which 
is a visual medium, on the masses is 
undoubtedly greater than i he spoken 
word or the prin'ed word. How-
ever, T V  being a comparatively 
more expensive service, is will take 
quite a long time for this medium 
to replace other media for special 
education and rural development. 
T ill then all media have to play their 
part side by side.

Survey by organisation of Arab 
Petroleum Exporting Countries 

for Oil and Gas

4875. SH RI D. M . P U TT E E  
G O W D A  :

SHRI H. N. NANJE G O -
W D A:

SHRI K . L A K K A P P A : 
SHRI K . R A M A M U R T H Y I 
SHRI K . P R A D H A N I:

Will the Minister of P E T R O -
LEU M , C H E M ICA LS AND 
F E R T IL IZ E R S  be pleased .0 state:

(a) whether some survey has been 
carried out by the Organisation 
o f Arab Petroleum Exporting 
Countries in India;

(b) whether according to Secre-
tary General of the Organisation, 
India has immense resources o f oil 
and natural gas;

(c) if  so, particulars o f such 
places; and

(d) action proposed by Govern-
ment to exploit the resources?

TH E  M IN ISTER  O F P E T R O L -
EU M , CH E M ICA LS AND F E R T I-
L IZ E R S (SHRI P. C. S E T H I): (a) 
No Sir.

(b) This was mentioned by him 
in very general terms during informal 
discussions.

(c) and (d). Do not arise.

Import of Formulated Weedici- 
des by Multinationals

4858. PRO F. N A R A IN  CH AN D  
PA R A SH A R : W ill the Minister o f 
P E T R O L E U M , C H E M IC A LS AN D  
F E R T IL IZE R S be pleased to state:

(a) whether complaints have been 
received about import of formulated 
weedicides by multinationals when 
technical materials could have been 
imported for formulation in the 
country;

(b) whether the concerned multi-
nationals are denying teclmical 
materials to Indian formulators, to 
keep monopoly over supply o f these 
weedicides;

(c) whether Government have 
received suggestions from Members 
of Parliament for canalisation o f 
import of these weedicides (technical) 
viz., Tribunil, Dosanex and Isopro- 
luron to ensure equitable distribution 
and to curb the monoploy o f the 
multinationals;

(d) whether in other similar cir-
cumstances, on the recommendation 
of Government, import of Endrin and 
Carbaryl was canalised through CPC/ 
STG and it ensured equitable distri-
bution and curbed the monopoly o f 
the concerned multinational firms ; 
and

(e) if  so, what is Government’s 
reaction thereto ?

TH E M IN IST E R  O F P E T R O L - 
EU M , CH E M ICA LS AN D  FER -
T IL IZ E R S  (SHRI P. C. SETH I):

(a) Yes, Sir. However, formulated 
weedicides like Tribunil, Dosanes and 
Isoproturon had to be imported for 
meeting essential agricultural require-
ments.

(b) This question does not arise 
since neither these multinationals 
nor any one else is making or impor-
ting the tecknical materials.
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(c) Yes, Sir.

(d) Imports o f Endrin and 
Carbaryl were canalised through the 
GPC/STC some time back on receipt 
o f representations from a number of 
formulators that they were unable 
to get the technical material.

(e) The question of canalising 
import o f technical material for 
formulation is dependent upon a 
sufficient number of Indian parties 
securing registration for formulation, 
with the Central Insecticides Board 
under the Insecticides Act. A t presen 

'Only two parties have this registration
and both these are in respect of 
Tribunil. No Indian party is 
registered for Dosanex and 
Isoproturon formulations.

Generation capacity of each 
power station in the 

country

4859. SH RI A M A R  R O Y P R A - 
D H AN  : W ill the Minister of 
E N ER G Y be pleased to state :

(a) yearly record o f power 
generation capacity o f each thermal 
power project in the country since 
their inception; and

(b) what is the yearly expendi-
ture incurred for this purpose?

TH E  M IN IST E R  O F STA TE  
IN TH E M IN IS T R Y  O F E N E R G Y  
(SHRI V IK R A M  M AHAJAN) : (a) 
and (b). The information is being 
collected and will be laid on the 
Table o f the House.

Refining capacity o f M athura  
Refinery

4860. SH RI H A R IN A T H  
M ISR A : W ill the Minister of PET-
R O L E U M , C H E M IC A L S AND 
F E R T IL IZ E R S be pleased to state 
fhe refining capacity likely to be 
increased through the commissioning 
•of Mathura Refinery and expansion 
o f  existing refineries in the country?

T H E  M IN IS T E R  O F ST A T E  IN  
TH E  M IN IS T R Y  O F  P E T R O -
LE U M , C H E M IC A L S  AN D  F E R T I-
L IZ E R S  (SH RI D A L B IR  S IN G H ):
W ith ' the commissioning of the 
Mathura Refinery Project the ins-
talled refining capacity in the coun-
try w ill be 37.80 M M T P A . Apart 
from this, the Government have also 
plans for the expansion o f existing 
refineries to raise the total installed 
capacity to 44.55 M M T P A  by the 
end o f the Sixth Plan Period.

Installed cepacity of oil 
refineries

4861. SH RI PR A TA P BH AN U  
SH AR M A: W ill the Minister o f 
PE T R O LE U M , C H E M IC A LS AN D  
FE R T IL IZE R S be pleased to state:

(a) what is the total installed 
capacity of different oil refineries in 
our country;

(b) range of main petroleum pro-
ducts processed in these refineries with 
production capacity of each item;

(c) whether Government are con-
sidering to expand or create new 
capacities at these refineries; and

(d) if  so, details thereof?

TH E  M IN IST E R  O F STA TE  IN 
TH E  M IN IS T R Y  O F P E T R O -
LE U M , C H E M ICA LS AN D  F E R T I-
LIZE R S (SHRI D ALBIR  S IN G H ):
(a) The total installed refining 
capacity available in the country 
during the year 1980-81 is about 31.80 
million tonnes. After commissioning 
of the 6 M M T P A  Mathura Refinery 
at full capacity the refining capacity 
will increase to about 37.80 million 
tonnes.

(b) The major products produced 
in the refineries in the country 
are LPG, Naphtha, Motor Spirit, 
Aviation Turbine Fuel, Kerosene, 
High Speed Diesel, Light Diesel O il, 
Furnace O il, Low Sulphur Heavy 
Stock, Lube O il and Bitumen. How-
ever, the products manufactured and
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the production capacity for each 
product at each refinery varies with 
the processing facilities available, 
type of crude processed and the 
products demand in the market.

(c) Yes, Sir. -

(d) The Government have plans 
for expanding/creating new capacities 
in the following existing refineries:

199 Written Answers

(In M M  T P  A)

N am e o f  the U n it Existing

C ap acity

Proposed

C ap acity

1. M adras Refineries 
Ltd. 2 8 5-6

2. H P C L  (Visag) . i -5 4 ‘ 5

3. B P C L  (Bombay) 5 ‘ 25 6- 00

4. C R L 3 3 3 5

Progress of Mathura Oil Refinery 
and Setting up of Chemical Com-

plex in Madhya Pradesh

4862. SH RI PRA TA P BHANU 
SH A R M A : W ill the Minister of
PE T R O L E U M , C H E M ICA LS AN D  
F E R T IL IZ E R S  be pleased to lay a 
statement showing:

(a) what is the progress of Mathura
O il Refinery;

(b) when will it be in production:

(c) what are the main petroleum 
products expected from this Unit with 
their production capacity;

(d) whether Government are con-
sidering any proposal for setting up 
a Chemical Complex in Madhya 
Pradesh based on this refiner)'; and

(e) if  so, the details and progress 
in this direction ?

TH E M IN IST E R  O F STA TE  IN  
T H E  M IN IS T R Y  O F P E T R O -
LE U M , C H E M ICA LS AND FER-

T IL IZ E R S  (SHRI D A L B IR  
SINGH) : (a) As on 31-1-1981,
the overall percentage of pi ogre 5s 
o f the project is 91% .

(b) As per present estimates, the 
refinery will be commissioned by 
the end of 1981.

(c) The refinery would be pro-
ducing standard petroleum products 
which include Liquefied Petroleum 
Gas, Naphtha, Motor Spiiit. Aviation 
Turbine Fuel, Superior Kerosene, 
High Speed Diesel, Light Diesel Oil,. 
Furnace Oil, Bitumen etc. T h e  
production capacity for each product 
would vary with the type of ciude 
processed and the product demand in 
the market.

(d) and (e). The Government o f 
India have constituted a Site Selec-
tion Committee for setting up of Aro- 
matics Petrochemicals complexes. 
The Committee will make recommen-
dations lor the various locations on 
techno-economic consideration. The 
Committee has not yet submitted its 
report.

4 8 6 3 . : w r

s w  sftr «fcrr?r

t^rr fa  :

(*p ) *rr*rr*fi *nrfsr

if tt» t  sr^r Iw t  m v r w w t

(«sr) w r  ir rr^r
*rc*rr< *r sr^ncf ttt*t

(Tr) Vfe f[T, ^  

w r  |  ?

5THTTni Ty’eTTW *  W  *T5Tt 

«f*t* **r q * o  sfraft ) : ( * )

*nr5ft crq-apf ftr jfr^rr % far*

srerre v s  t̂t
|  *pfffa ^SRT ( 1980— 85 ^
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^  forr to t  |  i

cr̂ TTfr, 3cTqT?r ® "t T ^ 'fh r  Tl^nT

srefsr ( 198 0 -8  5) % t&z  srirw

TOT tfW i 

3T̂ rr̂  ?rft |  1

(sr) *ft, f̂t 1

(it) 5PR ^1r ~5=TT :l

Organisation chart of Delhi 
Regional office of Hindustan

Petroleum Corporation 
Limited

4864. SHRI RASH EED 
M A S O O D : Will the Minister of 
PETR O LEU M , C H E M ICA LS AND 
F E R TIL IZE R S be pleased to state

(a) the organisation chart of Delhi 
'Regional Office of Hindustan 
Petroleum Corporation Limited 
(HPCL) showing the various ma-
nagement positions, individual de-
tails of the incumbents including 
their qualifications, grades and pay 
scales;

(b) is it a fact that scales of pay, 
gradations, benefits etc. applicable 
to the various management positions 
are the guarded secrets in H PCL 
and are not disclosed even to their 
lower management employees; and

(c) if  so, the reasons thereof ?

TH E M IN ISTER  O F P E T R O -
LEU M , CH EM ICALS AND FER-
TIL IZ E R S (SHRI P. C. SETH I):
(a) The organisation chart of Delhi 
Regional Office of Hindustan Pe-
troleum Corporation Limited is
I aid on the Table of the House. 
| P la ced  in library See  no. LT- 
2192/81] The scales of pay are as 
under:—

Salary Pay Scale
Group

A  Rs. 750— 40— 1150— 50— 1550.
B Rs. 1050— 50— 1450— 60—

1750-

C Rs. 1450— 60— 1690— 65—
I950-

D Rs. 1600— 65— 2120.
E Rs. 1850— '100— 2350.
F Rs. 2000— 100— ’2500.

(b)” No, Sir.

(c) D oe not arise

*  r*ff % faq

4 8 6 5 . *r«Tf: w t

srercr sfh: sk t r o t  w r  êrr̂ r ^

f̂ TT fV :

( * )  snrnrn: tw  w rfanr
nr&  % farr TTTT 3T̂ 9r
ir t w r  tT̂ r m  it srr#7=r-qcr

sn̂ cr fc1 t i n  ^fr*T *r f ^ r  3*

|  ;

(w ) farerzr irrr ^

*rr |  c m  

fsr®mcrtft̂ T % ^rr «nnror |  ;

(̂ t ) ^T^rrf^, q rfm  cr«rr

TeT 3TT̂ T ^r^r^T-T f̂ 1>T

(*t ) t o t  *.fr ?mff

sft e fts fa  m w r  T f f̂ rcr ^  % wrt 

ir ’Tf̂ TcT f^rr srrcfr |  ?rk qf<? ff, eft 

w r  swr *:t s rr^ rft ^  

n f  t  t i n  q-fc * f t ,  ^  cTc^n^sft 
w t h  tot |  ?

g;^TT srk  JTan?rM qf

q̂f *rafi ( v m ft  r̂rrr ):

( * )  ** ( it ) . fqT r̂or % I

(*r) ^  1 fa sr*r
tfrc jrtc?  <fOT<q- srfafroir 3r *rtfercr 

n im ^ r  ? T i ^ f a w 3T ^  f r̂q; ^  

ir ir f 5RT Jrfrrcfs,

fsretf % fmr ^  5tt<t ^

f P w  f^̂ rr T̂Rrr |  1
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4 8 6 6 . :

m  t-ctcr v*qqO*>

W t  ^  qcTT̂  f̂ TT *f>̂ T fa  :

(sp) % f e l f ^  "*f," cT*TT 
^wr ^q-fasrf

% t f t t  ^qr | ;

(^ )  3?«Rt SPT ^TI^T

SftTT I  *ffc  spf 1 9 8 0 - 8 1  % ^TT?T 

SRtpi? ^ q r ft  ^ facRT focRT ^5TO?T 

fwrarr ;

(*r)
?T f T T ^  sfft Wcff 3?T fa^TT

«rr ?fV?: fTcrffTrT st ^ t t  *r srfspf: ^ T ^ T

^qvfl 5TTTT

I. f^Tftrr *ft —

1. f a t f  f e r f ^ ,  sr^rf

2. f a #  spf*i^a,

3. f a t f  IT^o

i i .  tftfVdta

1. '3TtT*xr fctdlf'R^r,

2. STŜ T

3. sfts^r

4* «rf?m  s t ^ t t o

fann «tt  fstfr t o  it fam  tot

«rr; srft

(sr) q fe  %j, tfr ^  ^<rf?r*ft %

qTTT ^  |  «r)nc fa*T-
fTfr ^  %m^fr f t

jyf zft q r  tfrf ^ r k r  fom

w  ®t t  ?

^rnr?r ^ fx  

i f c fT s r e  i f  7 T:sr $ ) :

( v )  3cfrr (<j). ferfqq- tft sftr

in fo rm  fa*rW ^<7r ^nfr P r f #

%: ÎTtt TTTW^RT STTjfiT sfft

1980- 8 l i t ^ m  ^cqT^T ?ft% ^TOT

*mr |  :—

198  0 - 8 1  it

(^fr i r )

500  1 3 8 . 3 0  ( ^ T r f ,  80
*r 8 1)

240  3 1 0 . 0 0  (?f5k ,  80
'F ^ r ff 8 1)  

125  2 5 . 9 6  (src^nf )

2, 000  2 8 1 . 2 7  (*r*rrf, 80

*t cF^Tt, 8 1 ) 

2, 500  7 7 1 . 00  ( 7 0  STfcTO)

(«W*T, 8 0 tf
^TTTT, 81 )

2, 000  5 0 6 . 00  ( 1980  %

f a ?  )

2 , 100  3 2 0 . 00  ( 1980  ^

fa n  )

(CTt q )
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m o  farrfor “tit” %
ft %<*** f a x  srrw nS ^ fiq ^ r  

wft ĉrpfl srom ft ? r lw

^c rr^ rr w r  t o t  |  i ^

'̂r 5TITWr ft *T<f 60  CT 

f V a f f t ^  “ f t r ”  * f t  f a * r f a r  w r * f t  %  f ^  
?ft«rtfVr$ *rrw sr fro r  t o t  *rr r i f t

3 T C  f t  f ^ r ^ T ,  1 9 6 6  f t  5 J W
9 0 &f TTf̂ r rH* «T?rf TTf «ff srlr 

• ^ r f t  < p r :  120 s *  s r f o  c r ^  f t s f t s R  
ftnrr to t  1 *n w  c^ r:
stYc Tf^-rd % srfsr^niT “ T-m  % 

r̂rETTT »k sTJT̂ rr ft 24o s i  srfcf wtf 

*P<ft ^t s r ^ f a  ?i sfr i

24 0 £T srRT^ ^  *?f f f  STJThT 
26 1976 ft *rr*T fVnrr t ot' CN
«TT I

*rqft w n rr#  ^r-o ^ffty?*r ft 

1 978 *lft sfarcr 'Tl'fcT % STCgv̂ T

ft fasrfft^ ftt % srfaw* f̂r
f^fft-T T̂Vft ?ftT ST̂ cT, 198 0 SFt 

s f a r t t a  j f r f n  %  sR T ^ T cT  f t r
T?T ?sqTfqrT STiTcfT qT?qciT % fan;

T $ r  f « r m  |  i w f
t v  *rftt ?rfi ^'it fa jfa  n ft  f^nrr 
t o t  |  i

( * )  SPR s?$f ^5 nf I

Terms for sanctioning of Grants 
by Rural Electrification 

Corporation

4867. SHRI M U K U N D A  
M A N D A L: Will the Minister of 
E N ER G Y be pleased to state:

(a) terms on which Rural Elec-
trification Corporation sanction grants 
to the States;

(b) amount sanctioned by the Ru-
ral Electrification Corporation to 
the States last year (State-wise);

(c) whether any State Govern-
ment failed to fulfil any terms o f the 
Corporation;

(d) if  so, facts thereof; and

(e) what is the reaction of Gov-
ernment thereto ?

TH E  M IN ISTER  O F STA TE  
IN TH E M IN IS T R Y  O F 
EN ER G Y (SHRI V IK R A M  
M AHAJAN): (a) Rural Electri-
fication Corporation provides fi-
nancial assistance for rural electri-
fication schemes in the different 
States mainly by way of laons. 
These loans are advanced on 
different terms and conditions de-
pending upon the level of develop-
ment of the area covered and the 
purpose for which the schemes are 
sanctioned. The terms, conditions 
and viability criteria for R E C  
loans are indicated in Statement 
laid on the Table of the House. 
[P la ced  in library See  no. LT- 
2193/81].

In the States, which are below *he 
National Average in respect of 
village electrification, the Corporation 
provides grants for meeting the 
capital expenditure for setting up 
one Linemen Training Centre in 
each State. The grant is limited to 
Rs. 1.5 lakhs.

(b) The Corporation sanctioned 
Rs. 210.76 crores by way of loans 
and Rs. 7.00 lakhs by way of grants 
in the different States during the 
last financial year (1979-80). The 
Statwise details are given in State-
ment laid on the Table of the House 
[Placed in library See no. Lt-2193/ 
81]

(c) The terms and conditions sti-
pulated by the Corporation in res-
pect of financial assistance sanctioned 
by it are being fulfilled by the State 
Electricity Boards/State Governments.
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(d) and (e). Do no' arise.

Foreign experts invited to enquire 
into the working of power stations 
of Damodar Valley Corporation

4868. SH RI M U K U N D A  M AN- 
D AL: Will the Minister of E N ER G Y 
be pleased to state:

(a) whether it is a fact that some 
foreign experts are invited to make 
an enquiry into the affairs o f some 
o f  the power Stations of Damodar 
Valley Corporation;

(b) if  so, facts thereof;

(c) whether they have submitted 
any report to the Government;

(d) if so, a copy of the report to be 
laid on the Table;

(e) what action has been taken 
in the light of the recommenda-
tion;

(f) whether furth r invitation has 
been made to the foreign experts; 
and

(g) if  so, to what context and 
subjects of enquiry ?

TH E M IN ISTER  O F STA TE  
IN TH E  M IN IS T R Y  O F E N ER G Y 
(SHRI V IK R A M  M A H A JA N ):
(a) and (b). A  team of experts from 
the British Electricity International 
were deputed to visit D V C  Power 
Stations in June 1980 to study and 
recommend measures for the im-
provement of pexformance of the 
thermal units of the D V C.

(c) Yes, Sir.

(d) A  copy of the Report has 
been sent to the Parliament Library.

(e) On the recommendations of 
the BÊ I Task Force a plant better-
ment programme for the thermal 
units has been prepared by D V C . 
C ertain  organisational improvements

have also been suggested. The 
recommendations are being im-
plemented by the D V C , as a re-
sult of which power generation has 
shown a marked improvement 
particularly during the last six 
weeks.

(f) and (g). There is a proposal to 
seek the assistance o f another wor-
king level team from the BEI to help 
in the implementation o f the plant 
betterment programme of the D V C . 
It is proposed that a team from the 
BEI consisting o f experts in opera-
tions, water chemistry, control and 
instrumentation and maintenance 
should visit the thermal power 
stations of D V C  for about 15 man 
months for this purpose.

Setting up of Mobile Courts for 
speedy justice

4869. SH RI K . M A LLA N N A : 
SH RI G.Y. K R ISH N A N : 
SH RI R.N. R A K E SH :

Will the Minister of LAW , 
JU ST IC E  AND C O M P A N Y  
A FFA IR S be pleased to state:

(a) whether it is a fact that the 
Central Government have asked th; 
State Governments to set up mobile 
courts for speedy justice to the peoplee

(b) whether Government have 
also suggested the setting up of a 
Special Committee to suggest ways 
and means of speeding up justice and 
to clear the pending cases in the 
Session Courts and High Courts; and

(c) i f  so, the details regarding 
the advice o f Central Government 
and the reaction of State 
Governments thereto ?

TH E  M IN ISTER  O F LAW , 
JU ST IC E  AN D  C O M P A N Y  
A FFAIR S (SHRI P. SH IV  
SH A N K A R ): (a) to (c). After the 
present Government has taken office,
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the Ministry of Law, Justice and 
Company  Affairs  have not asked 
the State  Governments to set up 
such Mobile Courts.  The  infor-
mation is being collected from other 
Union Government Departments and 
will be placed on the Table of the 
House.

Nagarjuna  Sarar fertilizer 
Company

4871. SHRI  INDRAJIT
GUPTA  : Will the Minister of 
PETROLEUM,  CHEMICALS 
AND  FERTILIZERS be pleased 
to  state :

(a)  whether it is a fact that the 
Zuari  Agro-chemicals  firm  has 
proposal  to nursr back Nagarjuna- 
sagar Fertilizer Company which  is 
in  financial difficulties  ;

(b) if so, whether it is a fact
that LT.S.  Companies own majority 
of the Shares in Zuari Agro-d lemi- 
cals; and

(c) if it is so, the details  and
Government’s  reaction to  their
proposal  to  take  over  Nagar-
juna Sagar fertilizers ?

THE MINISTER OF  PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI) :
(a)  to (c) . The Government  of 
Andhra Pradesh, who  are  the
promoters of M/s. Nagarjuna Ferti-
lizers  and Chemicals  Limited 
(NFC), and Messrs  Zuari  Agro 
Chemicals Limited., (ZAC)  have 
signed a Memorandum  of Under-
standing, according to which the 
State Government and ZAC are  to 
participate  in  the  promoter’s 
equity of NFC in the ratio of 2:3.

The total paid up share capital 
of ZAC isRs 16.55 cror: s of which 
Rs. 12.43 crores is Equity share 
capital and Rs. 412 crores  is Pre-
ference shar<- capital. The equity 
share-holding is as follows ■
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1. US Steel Corporation
Pittsburg 36-21̂

2. Armour & Co., USA i-81%

3. Bank of America 6-03%

4. First Chicago International
Finance Corporation 1*5*%.

5. Vantage Ten Ninety Fund . O' 30%

6. Other non -resident share-
holders o- 11%

7. International Finance Corpn. 18 • 53

8. Indian share-holders . 35‘5i%

Total ioo- 00%

All  the Preference share capital
is held by Indian  share-holders s

The  participation of  ZAC  in 
ihe equity capital  of NFC  has 
been  approved by  Government 
subject  to MRTP and other clear-
ances,  where  necessary.

Delay in  commissioning the
Thermal Power unit at Durga- 

pur of D.V.C

4872.  SHRI R.P. DAS : Will 
the Minister of ENERGY be pleased 
to  state  :

(a)  whether the 210 MW ther-
mal power unit at Durgapur of the 
DVC,  which was to be  commi-
ssioned  in  December, 1978  was 
later scheduled to go into operation 
since  March, 1979 ; and

(b)  whether DVC is  to  be 
blamed  for delay ?

THE  MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
SHRI  VIKRAM  MAHAJAN) : 
a) and (b) .  As per a recent review 
carried out by the G.E.A., the IV 
Unit of 210 MW at the Durgapur
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T  hermal Power Station of D V C  was 
to have been'commissioned in June,
1979. The reasons for delay are:—

(i) Slippage of maintaining the 
scheduled delivery of major 
equipment by various contrac-
tors ;

(ii) Delay in civil works ;

(iii) Unprecedented rains and 
subsequent severe flood in 1978 
hindering progress of various 
works already under execu-
tion ; and

(iv) Labour unrest in contractors 
works, for 5 months in 1980.

The unit is now scheduled to be 
commissioned in May-June, 1981.

Losses in Fertilizer Corporation 
of India

4873. SH RI R.P. D A S : Will 
the Minister of PE T R O LE U M , 
C H E M IC A L S AN D  F E R T IL I-
ZERS be pleased to state :

(a) whether the current financial 
year’s losses of the Fertilizer Cor-
poration of India are not expected 
to be Hugher than last years ;

(b) if so, the exact magnitude 
of the losses to be incurred ; and

(c) the reasons of failure of the 
Government to check the increase 
in losst s ?

TH I M IN IST E R  O F P E T R O -
LE U M , C H E M IC A L S  AND FER-
T IL IZ E R S  (SHRI P.C. SETH I) :
(a) The losses of the Fertilizer Cor-

poration of India Limited (FCI) 
for the year 1980-81 are expected 
to be higher than the losses 
incurred during 1979-80.

(b) The exact magnitude of the 
loss can be known only after the 
accounts for the year are prepared. 
The present estimated loss is Rs. 
97 crores approximately.

(c) The main reasons for the 
loss are shortfall in production due 
to inadequate availability of 
inputs in the Sindri Modernisation 
plant, inadequate availability of 
inputs and power cuts in the Gorakh-
pur plant, mechanical and design 
problems in the Sindri Rationali-
sation plant and teething problems 
after commissioning at Talcher 
and Ramagundam plants. Govern-
ment have taken steps to augment 
the supply of inputs to the plants 
and to remedy the equipment 
problems to enable them to per- 
fooifi better.

Execution ofBhimkund Hydel 
project during Sixth Plan

4874. SH RI A F JU N  S E T H I ; 
Will the Minister of E N E R G Y  
be pleased to state :

(a) whether Government of 
Orissa has requested the Centre 
to execute Bhimkund Hydel 
Project in the 6th Plan ;

(b) if so, the details thereof ;

(c) whether the Project report 
has already been cleared by the 
Central Power Commission; and

(d) if not, the reaction of Govern-
ment thereto ?

TH E M IN ISTER  O F STA TE  
IN TH E M IN IS T R Y  O F 
E N ER G Y (SHRI V IK R A M  
M AHAJAN) : (a) and (b). The 
Chief Minister, Orissa has written 
to the Union Minister for Planning 
and Union Minister for Energy 
for financing of Bhimkund Multi-
purpose Project in the Central 
Sector.

(c) and (d). The revised project 
report of Bhimkund Multipurpose 
Project, received in June, 1980 
has been examined in the Central 
Electricity Authority and Central 
W ater Commission and comments 
forwarded to the project authorities.
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Replies to these comments which 
Include the studies to assess power 
benefits of the project are awaited. 
The scheme being a multipurpose 
project will have to be first processed 
through the Technical Advisory Com -
mittee of the Planning Commission 
for clearance, thereafter, the power 
portion will be considered by the 
Central Electricity Authority.

Regularisation of Excess Pro-
duction of Drugs

4875. SHRI B. V . DESAI : 
Will the Minister of PETROLETJM , 
CH EM ICA LS AND F E R T IL I-
ZERS be pleased to state : *

(a) whether the basis for regula-
rising the excess production in the 
drug industry is processed to be chang-
ed :

(b) whether Union Ministries 
o f Industry, Petroleum and Fertili-
zers have been working out a new 
formula in the wake of two conflict-
ing policy guidelines ;

(c) if so, what are the mainreasons 
for the two conflicting formula ; and

(d) how this revised formula 
which is under consideration will 
be helpful to the drug policy ?

TH E  M IN ISTER  O F STA TE  
IN  TH E M IN IS T R Y  O F P E T R O -
LEU M , CH EM ICALS AND FER -
T IL IZ E R S (SHRI D ALBIR 
SINGH) : (a) to (c). Based on the 
recommendations of the Hathi Co-
mmittee, Government announced its 
decision to regularise excess produc-
tion over the licensed capacity at 
the highest level of production achiev-
ed in any year during the three 
year period ending March 31, 1977 
subject to certain stipulations. This 
decision is contained in paragraphs 
27*3 to 36 of the Drug Policy State-
ment, a copy of which was laid on the 
Table of the Lok Sabha on 29th 
March, 1978 by the then Minister of 
Petroleum, Chemicals & Fertilizers.

The Department o f Industrial De-
velopment have announced vide
Press Note dated 29-8-80 Govern-
ment’s Policy in certain selected 
industries of importance to the national 
economy and those engaged in the 
production of articles o f mass consu-
mption (this list includes the drugs and 
pharmaceuticals industry), to re-
cognise installed capacity as on
4-9-1980 where it is in excess of
licensed capacity subject to certain 
conditions. The implications of this 
decision in so far as it relates to Drug 
Industry are under discussion.

(d) Does not arise.

Designing of 16 MM Theatre 
Projector

4876. SHRI B. V . DESAI : 
Will the Minister of IN F O R M A -
T IO N  AND B R O A D CA STIN G  be 
pleased to state :

(a) whether it is a fact that his 
Ministry has decided to design of a 
professional 16 mm theatre projector 
during the current year ;

(b) whether this will be the first 
of its kind to be undertaken by the 
Department of Science and Techno-
logy for his Ministry ;

(c) if  so, whether the Depart-
ment of Science and Technology is 
allotted Rs. 24 lakhs for developing 
these projectors ;

(d) if so, what will be the main 
purpose of these projectors ;

(e) to what extent such projectors 
are beneficial to the country ; and

(f) when these projectors are 
likely to be developed ?

TH E D EPU TY M IN ISTER  
IN TH E M IN IST R Y  O F IN-
F O R M A TIO N  AND BR O A D -
C A ST IN G  (K U M A R I K U M U D - 
BEN  M . JOSHI) . (a) to (f).
In pursuance of the recommendations
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made by the Working Group on Na-
tional Film Policy that 16M M  tech-
nology is the appropriate technology 
for India, the Ministry of Information 
and Boradcasting have suggested to 
the Department o f Science and Tech-
nology to undertake the design and 
development o f a 16mm professional 
projector suitable for film projection 
in theatres. The Department o f 
Science & Technology have taken up 
development of optical designs for 
lenses and zoom lences for 16 mm 
and 35mm movie projectors. That 
Department has also undertaken 
development o f Xenon Arc Lamps 
for audio-visual system which can 
be utilised for 16mm projectors. 
For there two projects an amount of 
Rs. 5 .5  lakhs and Rs. 18.5 lakhs 
respectively has been allocated by 
the Department of Science & Tech-
nology. No decision has been taken 
to develop a complete design for a 
professional 16mm projector.

Projection in 16mm is more 
economical as compared to 35mm 
because of lower print cost and is 
particularly suitable for small and 
medium size theatres in semi- 
urban and rural areas. This will 
also indirectly encourage direct 
production of films in 16mm instead 
o f 35mm resulting in reduced expendi-
ture on film production.

PTI Plan to computerise news 
Service Operations

4877. SHRI B. V . DESAI: 
Will the Minister o f IN FO R M A -
T IO N  AN D  B R O A D CA STIN G  be 
pleased to state :

(a) whether Press Trust of India 
plans to computerise its news service 
operations in the major centre in 
the country ;

(b) if  so, what are the details of 
the proposed plan ;

(c) if so, what are the centres 
Where these will be set up ;

(d) wheter this wad also discussed 
at the heads o f the other media repre-
sentatives from 13 countries who were 
attending the coordinating committee 
meeting o f the non-aligned news- 
agency pool ;

(e) if  so, what are the details of 
the proposed scheme ; and

(f) to what extent it will be helpful 
to India ?

TH E  D E P U T Y  M IN IST E R  IN  
TH E  M IN IS T R Y  O F IN F O R M A -
T IO N  AN D  B R O A D CA STIN G  
(K U M A R  I K U M U D  BEN 
M . JOSHI) : (a) to (c) Four News 
Agencies in the country, namely, 
Press Trust of India, United News 
of India, Hindustan Samachar and 
Samachar Bharati are in the private 
sector and function independently 
They are free to decide their techno-
logical and other plans for expansion 
and improvement of service without 
governmental involvement. It is 
understood from P.T.I. that they are 
planning to computerise their news 
service operations of the major centres 
in the country. The details are 
being worked out by them.

(d) There is no connection bet-
ween P T I’s expansion programme 
within the country and the Non- 
aligned News Agencies Pool. How-
ever, PTI representatives might have 
had an opportunity to mention their 
developmental plans to the News 
Agency Chief who attended the re-
cent meeting of Pool Coordination 
Committee held in New Delhi.

(e) Does not arise.

(f) It has been reported that the 
system promises cost-effective co-
mmunication linkages.
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Generation and Demand of 
Power in Madhya Pradesh

4878. DR. V A SA N T  K U M A R  
PA N D IT :WilI the Minister of ENER-
G Y  be pleased to state :

(a) what is the total production 
of power and the demand for power 
in Madhya Pradesh during 1981 
and 1982 ;

(b) which are the on-going pow r 
Projects in M.P. bo’ h new and ex-
pansion and the expected date of 
starting :

(c) what is the number of power 
plants for M.P. Pending witli the 
Centre and the da’ e from which 
they are pending and reasons for 
delay in sanction for each project, 
and

Project Capacity

Thermal

Korba East . . . . . 120

Korba West St. I :
Unit I .......................................210

Unit II . . . .  210

Korba West St. II
Unit III . . . . .  210

Unit IV . . . . . 210

Satpura Extn.
Unit 8 . . . .  210

Unit 9 . . . .  210

Birsinghpur
Unit I . . . .  210

Unit II . . . . 210

(d) how many of the above will 
be sanctioned during 1981-82 year?

TH E M IN ISTER  OF SATE IN 
TH E M IN IST R Y  OF EN ER G Y 
(SHRI V IK R A M  MAHAJAN) :
(a) The electrical energy availa-
bility in Madhy Pradesh is estimated 
as 6987 million Kw h in 1981-82 
and 7462 m :ll ion K w h in 
1982-83. The corresponding annual 
energy requirements of the State 
are anitcipated as 8516 million Kwh 
and 9407 million Kwh respectively.

(b) Ongoing projects in Madhya 
Pradesh and their exoected date of 
commissioning are indicated below :

(MW) Expected date of
commissioning

3

March, 1981

August, 1982 

April, 1983

December, 1983 

June, 1984

une 1982 

December, 1982

1985-86

1986-87
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In  addition, the K o rb a  Super T herm al Power Project is under im plem entation in the 

State under the Central Sector. T h e  expected dates o f  comm issioning o f the generating uni 1- in 
th is  project are as under:—

Korba Super Thermal Power Project
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C ap acity  (M W ) Exepcted date o r
com m issioning

U n it I 210 Jan uary, 1983.

U n it II  . 210 J u ly, 1983

U n it I II  . 210 January, 1984

U n it I V  . 500 1986-87

T he State has been earm arked a share o f  148-5 M W  with the installation o f the first 
three units and 319 M W  on comm issiong of a ll units.

Hydro
Pench 2 X 80 

1st U n it

2nd U n it

Bodhghat 4X 125

1983-84

1984-85

Beyond 1984-83

Benefits rom Pench H ydro Electric Project would be shared between the States o f M ad h ya  
Pradesh and M aharashtra w ith M adhya Pradesh having two-thirds sahre (i.e. about 107 M W ',.

(c) and (d) 
piven below :—

T h e Status o the various projects pending clearance w ith the Centra is

Project and C ap acity D ate o'" receipt Present Status

Thermal:
Pench St. I:

(2 x  210M W )
(4 x  210M W  ultimate)

V indhyachal (Singrauli) 
(W idhan STPS) 
(2 x 5 0 0  M W  and 
6 x50 0  M W  ultimate)

Hydro:
Sindh M ultipurpose Project 

(3 x  25M W )

Sept. 1980 T h e project proposal was first submitted
by M .P . Elecy. Board in M arch, 1980. 
Subsequently, it was decided that the 
project would be implemented in the 
C entral Sector. T h e N ational Therm al 
Power Corporation Ltd. submitted the 
Project Report in Sept., 1980. In view  of 
this the project proposal submitted by 
M .P.E.B. has not been proessed. T he 
proposal subm itted by N T P C  is under 
techno-economic exam ination by the 
Central E lectricity Authority.

D ec., 1980 T he proposal was first subm itted by M P E B
in Jan, 1979. Subsequently it was 
decided that the project would be im ple- 
mentaed in the C entral Sector. N T P C  
sbumitted the project report in D ec., 1980.

T he Project is proposed to be implemented 
with Soviet assistance.

June, 1978 Processing o r this multi-purpose project ia
co-ordinated b y Central W ater C om m is-

sion. Com ments o f the C entral E lectricity 
A uthority have been sent to the project 
authorities and their replies are awaited. 
M ulti-purpose projects would have to 
be first cleared b y the T echnical A dvisory 
Com m ittee o f the Planning Commission 
before processing through the C E A .
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O rchha multi-purpose Sept. 1978 T h e  project involves inter-state aspects
project between M ad h ya  Pradesh and U ttar

( 2 x 1 5  +  2 x 3 0 ) Pradesh which are yet to be resolved.

H asdeo M ay, 1980 T h e  project has been exam ined in the C .E .A .
(3 x  40) Revised project report incorporating the

comments o f the C entral E lectricity  
A uthority  is aw aited from the project 
authorities.

Banasagar multi-purose Sept. 1980 
project (revised proposal)

(3>< «05+ 2I X5 +  2X 15)

K utru-I June, 1980
(3 x 50)

Proposal to set up A Committee 
on film  Industry

4879. DR. V A SA N T K U M A R  
PAN D IT Will the Minister of IN -
F O R M A TIO N  AN D  BRO AD -
CASTIN G  be pleased to state :

(a) whether eminent personali-
ties connected with Cinema, tech-
nology and industry has suggested to 
setting up a Committee on a film 
industry during the symposium 
Cinema in the the Eighties held in 
Delhi on n th  January 1981 :

(b) whether the Cinema industry 
considers The Video invasion as a 
challenge to the film industry ;

T h e project has been exam ined in the 
C entral E lectricity  A uthority  and the 
Central W ater Commission. Clarifications 
on the comments o f  the Central W ater 
Commission on design aspect are awaited 
from the project authorities.

Com m ents o ' the C entral W ater Com m is-
sion and the Central E lectricity  A uthority 
have been forwarded to the project 
authorities. T h eir replies are awaited.

Techno-econom ic clearance o r the project 
reports depends upon the correctness: 
and completeness o f information incorpo-
rated in the project reports. T h e appraisal 
o f the project is done by the C E A  w ith  

the assistance o r the Central W ater 
Commission who examine the adequacy 
and correctness o r the basis date as well 
as design aspects and clearance o f  the- 
project reports is given after the scrutry 
is completed. T h e projects can be sanc-
tioned only after the exam ination has 
been carried out and the projects are 
accorded techno economic approval.

(c) what steps Government are 
taking to take the Cinema to rural 
and under developed areas :

(d) whether Government h a v e  
drawn any scheme to construct small 
size cinema theatres in rural areas 
for 16 mm and 35 mm films and

(e) the policy in general of Gover- 
ment for developing the film indus-
try and its mass media socio-edu- 
cational appeal ?

TH E D E P U T Y  M IN ISTER  IN 
TH E M IN IST R Y  OF IN FO R M A -
T IO N  AN D  B R O A D CA STIN G  
(K U M A R I K U M A D  BEN M. 
JOSHI) :

(a) Symposium on ‘CIN EM A IN  
TH E 80s’ recommended that an
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advisory Committee consisting of 
technical experts from the industry, 
maas media experts and representa-
tives of the concerned business houses 
should be constituted to coordinate 
the maunfacturing programmes of 
film equipment in the country and 
suggest methods o f  making the coun-
try self reliant in this field.

(b) The video c; ssetts affect the 
interests of the distributors and exhi-
bitors of the films and are a cause of 
concern to them.

(c) and (d) Apart from the 
State film Development Corporations, 
National Film Development Corpora-
tion grants loans on easy terms for 
construction of low-cost theatres in 
rural areas.

(e) Interest of the Film Industry 
ar constantly kept in view by Go-
vernment and suggestions for its de-
velopment are always given due 
consideration.

Invitation to Rashtriya Chemicals 
and Fertilizers, Trombay to 

visit Iraq

4880. DR. V A SA N T  K U M A R  
PAN D IT : Will the Minister of 
PER TO LEU M , C H E M ICA LS AND 
FE R TILIZE R S be pleased to state.

(a) whether any invitation from 
States Organisation for Chemical 
Industries Baghdad had been received 
for a team of experts from Rashtriya 
Chemicals and Fertilizers, Trombay 
to visit Iraq :

(b) if  so, the names and status of 
the leader and other Member of the 
team which visited Baghdad) duration 
of their stay and full details of sub-
ject matters discussed ;

(c) whether any report in this 
regard has been submitted to Govern-
ment, i f  so the details thereof !

(d) the details o f the industries 
1 proposed to be set up in Baghdad

with Indian experts and assistance, 
whether on Indian collaboration 
and if so, the details thereof ; and

(e) whether a similar request has 
been received from France and i f  so, 
the full details in this respect ?

TH E M IN IST E R  O F S T A T E  IN 
TH E  M IN IS T R Y  O F P E T R O L E -
U M , C H E M ICA LS AN D  F E R T I-
L IZ E R S (SHRI D A LB IR  SIN G H ):

(a) Th'' States Organisation for 
Chemical Industries Baghdad reques-
ted, Rashtriya Chemicals and Ferti-
lizers Limited in April 1980 to pro-
vide engineers, plant operators and 
ma ntenance personnel to assist them 
in the operation of their ammonia/ 
urea/ power plants. D CF agreed to 
do so and sent a formal offer. 
This has so far not been availed of by 
the States Organisation for the 
Chemical Indistries.

(b) Nobody from RCF visited 
Iraq.

(c) The question does not arise.

(d) There is no such peoposaK

(e) No. Sir.

Supply of Diesel to Madhya 
Pradesh

4881. SH RI SH IV  K U M A R  
SIN G H : Will the Minister of P E T R O -
LEU M  C H E M IC A L S AN D  F E R -
T IL IZ E R S  be pleased to state :

(a) whether it is a fact that short 
supply of diesel in Madhya Pradesh 
has ready affected agricultural pro-
duction in that state : and

.(b) the measures taken by Govern-
ment to meet the requirement of 
diesel of Madhya Pradesh state ?

43 L .S .*—8
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TH E  M IN IST E R  O F PER TO - 
LE U M  C H E M IC A L S AN D  FER -
T IL IZ E R S  (SHRI P. C . S E T H I):
(a) This Ministry makes a monthly 
allocation of High Speed Diesel (HS 
D) oil to al the States/Union Terri-
tories, including Madhya Pradesh. 
T h e actual distribution of the pro-
duct between the different sectors of 
cosumption like agriculture, trans-
port etc. is to be deided by the State 
Government themselves. They have 
been advis d to accord the highest 
priority to agriculture sector No 
report to the effect that agricultural 
production has been affected in 
Madhya Pradesh due to short supply 
o f diesel has been received.

(b) The dies 1 allocations to the 
States/Union Territories including 
M adhya Pradesh, have been maximi-
sed keeping in view the overall 
product availability and movement 
capacity. For March, 1981 the diesel 
allocaion has been made at a level 15 
percent more than the sale in March, 
1980. Ad hoc increases of diesel were 
also given during the months of 
September, October and December, 
1980 and February, 1981 to Madhya 
Pradesh keeping in view the require-
ments indicated by the State Govern-
ment.
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Procurement of AIR Compressors 
for Baira siul and Salal Hydro- 

Electric Projects

4884.  SHRI  VIJAY KUMAR 
YADAV : Will  the Minister of 
ENERGY be pleased to stare :

(a) how many air  compressors 
have been procured for Baira  siul 
and Salal Hydro-Electric  Projects 
and the cost of each  :

(b) the total  R/M expenditure 
on each of the above compressors 
and the total period of their utili-
sation up to date :

(c) is it a fact that some of the 
above compressors are lying idle and 
have not been put to use even for 
■one full day ; and

(d) if the answer to (c) above is in 
the affirmative who is responsible 
for the misutilisation of public property 
and the measures taken  for utili-
sation of the valuable machinery ?

THE MINISTER OF STATE IN 
THE MINISTRY OF  ENERGY 
(SHRI VIKRAM  MAHAJAN) :
(a) to  (d) :  The information  is
being collected  and will be  laid on
the Table of the House
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frfarrqi if FT

% q̂rrcf  t̂ an ĝ ft 11
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Names qjf the location of weight 
bridges run by BCCL in Dhanbad 

District

4889. SH RI A. K . R O Y : W ill the 
Minister of E N E R G Y  be pleased to
state:

(a) names and locatinos of the 
weigh bridges run by the Bharat 
Coking Coal Limited (BCCL) in the 
district of Dhanbad at present and the 
amount of coal weighed by them in 
the months of January 1981 and the 
number of trucks handled, weigh- 
bridge-wise facts in details;

(b) average coal per truck des-
patch ej. as per vec »rd in th • same 
month in different weighbridges;

(c) number of trucks and dumpers 
and the amount of coal weighed in 
these weighbridge in the same month 
for despatching coal to other public 
sector Companies like power plant 
and steel;

(d) whe her, it is a fact that while 
the authorised carrying capacity of 
the trucks used to be less than 10 
tonnes, most of the trucks were allow-
ed to load officially much above that 
causing accident and damaging roads; 
and

(e) if so, steps taken on such 
recorded overloading?

TH E M IN IST E R  O F STA TE  
IN TH E M IN IST R Y  O F E N ER G Y 
(SHRI V IK R A M  M A H A JA N ): (a) 
to (e) Necessary information is being 
collected and will be laid on the Table 
of the House.

Labour cases pending before 
Supreme Court

4890. SHRI A. K . R O Y  : W ill 
ihe Minister of LAW , JU S T IC E  
AND C O M PA N Y A F FA IR S be
pleased to state:

(a) number of labour cases pend-
ing before the Supreme Court till 
this date, year-wise and province- 
wise breakup in detail;’ *•'
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(t>) whether it is a fact that, the 
lo n g  time taken by the Supreme 
Court to dispose of the case helps the 
employer and goes against the interest 
o f the labour;

(c) whether Government propose 
creating a special labour Bench in 
the Supreme Court for the expedi-
tious disposal of such cases; and

(d) if so, when, if not, the reasons ?

TH E  M IN ISTER  O F  LAW , JU S-
T IC E  AN D  C O M P A N Y  A FFA IR S 
(SHRI P. SH IV  S H A N K A R ): (a) 
According to the information furnish-
ed by the Supreme Court, the total 
number of cases pending iu the 
Supreme C urt till 17th March, 1981 
is 513. Break-up of year-wise figures 
may be seen as in the statement en-
closed. Province-wise details are not 
readily available with the Supreme 
Court.

(b) The Supreme Court is doing its 
best within the limitations imjxjsed 
by the volume of litigation.

(c) and (d). According o the in-
formation furnished by the Supreme 
Court, it is not possib’e to constitute 
a special Bench throughout the year 
exclusively for the hearing of matters 
arising out of awards of the Industrial 
Tribunals/Courts. The Labour ap-
peals are also posted alongwith other 
appeals before Benches. However, a 
Bench to hear appeals relating to 
Industrial disputes is constituted as 
and when it is felt necessary.

Statement

Labour Appeals Pending up to 17-3-1981

Years

*97°  

i97i 

197a 

*»73

11 974

Numbers

1

33

30

45

39

Labour Appsals f a d in g  up to 17-3-! 1981 

Y ears Num bers

1975 .................  3i

1976 ......................  33

1977 . . . . .  64

1978 . . . . .  60

*979 ......................  83

198 0 ........ 77

198 1 .........17

T o t a l 5*3

Proposal to take over oil companies

4891. SH RI R A M A  C H A N D R A  
R A T H : Will the Minister of P E T R O -
LEU M , C H E M ICA LS AN D  F E R T I-
L IZ E R S be pleased to state:

(a) whether Government have a 
proposal to^take over some oil com-
panies of the country;

(b ^ fte  name of those oil com-
p a n ie s

(c) when the above proposal is
going to be implemented; and

(d) the details thereof?

TH E M IN ISTER  O F P E T R O -
LEU M , CH E M ICA LS AND F E R T I-
LIZE R S (SHRI P. C. SETH I): (a) 
and (b). Yes, Sir. Burmah O il Com-
pany (London)’s financial interests in 
India comprising of (i) 50 equity 
rupee shares in O il India Limited, 
and (ii) Assets arid liabilities in India 
of Assam Oil Company, a sterling 
subsidiary of BOC and (iii) Burmah 
O il Co. India Trading Ltd. (BOC-IT) 
another sterling subsidiary of BOG 
are proposed to be taken over by i.he 
Government of India.

(c) and (d). The work relating to 
the assessment of the compensation 
to be paid on take over, forming part 
of the ground work for sta ting the 
negotiations, is on hand. Efforts are 
being made to settle the issues quickly. 
No precise estimate of the time for 
implementation is possible at this 
stage.
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Production and consumption of 
Soda Ash

4892. SHRI D A U LA TSIN G H JI 
JAD EJA: Will the Minister of PE T-
R O L E U M , C H E M IC A L S AN D  
F E R T IL IZ E R S  be pleased to state:

(a) the names of industries which 
are manufacturing soda ash in the 
country with their annual production;

(b) what is the approximate 
annual consumption of soda ash in the 
country;

(c) the steps taken by Government 
to meet the gap; and

(d) what are the criteria adopted 
to issue the soda ash permit to actual 
users and to the companies which are 
producing detergents etc.?

TH E M IN ISTER  O F P E T R O -
LE U M , CH EM ICA LS AN D  F E R T I-
LIZER  S (SHRI P. C. S E f f i l ) :  (a) 
The names of industrial undmakings 
which are manufacturing soda ash in 
the country with their annual produc-
tion are given below:

Nam e o f Production durin g
tlie U n it 1980 (January-Dccem ber)

(in tonnes)

1. M/s. T a ta  Chem icals Ltd.
M ith apu r, G iyarat . . 3>i6 >5!3

2. M/s. Saurashtra Chem ical
Ltd., Porbandar, G ujarat. 1,52,889

3. M/s. D harangadhra Chem icals
W orks L td ., D haranyadhara 
G ujarat . • • 67,907

4. M/s O rissa Cement Ltd.
(H a r i Fertilizers) Varanasi 
U .P . (formerly N ew  Central
Jute M ills) i i ,398

T o t a l  . 5>48>707
(b) The estimated demand of 

soda ash during the year 1980-81 is 
o f the order of 6,30,000 tonnes.

(c) and (d). The Government are 
depending on the twin machanism 
of adequate imports on the one hand 
and informal monitoring and regula-
tion of production and distribution

on the other. Import o f soda ash 
has been placed under Open General 
Licence (OGL) for ac' dal users there-
by making it possible for any actual 
user to impor* the material direct in 
case he wishes to do so. About 2 0,000 
tonnes of soda ash was imported in the 
year 1979-80 by State Chemicals and 
Pharmaceuticals Corporation of India 
(CPC) and distributed through the 
State Government agencies to various 
consumers, particularly to the small 
scale sector. In the year 1980-81, the 
CPC has finalised arrangements for 
import of 20,000 metric tonnes.

Guidelines have been issued to 
all the manufacturers of soda ash 
which ensure that all industrial con-
sumers who are taking their material 
direct from the manufacturers conti-
nue to get at least t he quantity they got 
in 1977, a year of normal supply. As 
a result, about 86% of soda ash pro-
duced by the manufacturers is going 
direct to industrial consumers at 
manufacturers’ price.

*TT«flr

489 4. W T  : TOT

SRTH* r e  spnFTCN
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Demand from A. P. High Court 
Advocates Association to reduce 

Court Fees

4894. SH RI R. K . M H A L G I:
SH RI A M A R  R O Y P R A D H A N

Will the Minister of LAW , JU S -
T IC E  AN D  C O M P A N Y  A F FA IR S 
be pleased to state:

(a) whether demand has ben made 
in December last in Andhra Pradesh 
High Court Advocates’ Associa-
tion function that court fees 
should be minimal in suits involving 
individuals against the State because 
the legal battle was not between two 
equals;

(b) Government’s reaction thereto 
and action taken; and

(c) if  no action taken, the reasons 
thereof?

TH E  M IN IST E R  O F  LAW , 
JU ST IC E  AN D  C O M P A N Y  A F-
FA IR S (SHRI P. S H IV  SH A N K A R )-
(a) to (c). Government have no authen-
tic information on the demand said 
to have been made in December last 
in A ndra Pradesh Advocates’ Asso-

ciation Function. The position is 
being ascertained from the State Gov-
ernment. The subject “ fees taken in 
all courts except the Supreme Cour*”  
occur as entry No. 3 of the State List 
in the Seventh Schedule to the Consti-
tution and hence primarily the respon-
sibility of the State Governments. The 
suggestion of the Law Commision 
that court fees may be abolished or 
reduced was taken up with the State 
Governments in 1975, and none of 
the States was agreable to reduce the 
court fees.

Inadequate coverage by Television/ 
All India Radio regarding Spe-
eches activities of Political 

Parties

4895. SH RI R. K . M H A L G I: 
W ill the Minister of IN F O R M A -
T IO N  AN D  B R O A D C A ST IN G  
be pleased to state:

(a) whether Government are 
aware that complaints are made 
from time to time regarding the 
policy of giving inadequate coverage 
adopted by the T V /A IR  in the 
matter of speeches activities o f 
various political parties or their 
leaders;

(b) if so, whether administrative 
arrangement exists whereunder all 
such complaints are looked into im-
partially and at the proper level;

(c) if so, the nature of these ar-
rangements ; and

(d) the specific complaints 
which were voiced by the various 
parties and individuals in the last 
six months and the views taken by 
Government in respect of each of 
them ?

TH E D E P U T Y  M IN ISTER  IN 
TH E M IN IS T R Y  O F IN F O R M A -
TIO N  AN D  B R O A D C A STIN G  
(K U M A R I K U M U D  B E N JO S H I): 
Policy guidelines to the offiicial 
Media Units stipulate that dissemi-
nation of information, news and 
comments should be done in a fair,
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objective and of balanced manner 
including contrasting points of 
view with emphasis on events and 
developments.

(a) Government have come 
across some direct complaints,
press comments, Parliament
qnesrio ns and Motions regarding 
alleged inadequate coverage by 
AIR(Doordarshan of speeches
and activities of political parties and 
leaders.

(b) and (c). Such complaints are 
lloked into by appropriate offi-
cials in the Media Units and the 
Ministry.

(d) There is no standing ma-
chinery in AIR/Doordarshan to tabu-
late or compile such complaints. 
Further, compilation of such com-
plaints for a long period like six 
months in respect of all the A IR  
stations will be too voluminous and 
time-consuming and therefore, it will 
not be commensurate with the re-
sults to be achieved.

Resignation by Director of  
Films Division

4896. SHRI PIUS T IR K E Y : 
W ill the Minister of IN FO R M A -
T IO N  AND B R O A D CA STIN G  
be pleased to state:

(a) is it a fact that Mr. Loksen 
Lalwanis Director of the Films Divi-
sion has resigned in protest against 
the recent decision of Government 
disallowing two of his films being 
sent to Indian Missions abroad;

(b) if so, the names of the films 
made by him and the details of the 
subjects dealt in the films;

(c ) reasons for not allowing those 
films being sent to Indian Missions 
abroad;

(d) what is the criteria of the 
'Goverdmewt for selection of the films 
to be sent abroad; and

(is) names of persons of Ike' Board 
of the Selection Committee-if any, 
and the details observations of the 
committee regarding these two films 
of Shri Loksen Lalwani ?

TH E  D E P U T Y  M IN IST E R  IN  
TH E  M IN IS T R Y  O F  IN F O R M A -
T IO N  AND B R O A D C A ST IN G  
(K U M A R I K U M U D  BEN. M . 
JjO SH I): (a) Sir, Shri Loksen Lal-
wani, Director of the Films Division 
has voluntarily tendred his resigna-
tion. In his letter of resignation, 
he has stated that he would like to 
be relieved from his duties to enable 
him to find enlarged areas of crea-
tivity.

(b) Shri Loksen Lalwani h.as 
directed several films in the Films 
Division for public information,edu-
cation, motivation etc. These films 
are shown to the public in India 
and they are widely exposed. These 
films include ‘They call me Chamar’ 
and “ Insult to Civilization..” . The 
film “ They call me chamar” high-
lights the terrible phenomenon of 
untouchabilitv that still prevails 
in some parts of India. The film 
“ Insult to Civilization”  concen-
trates on the problem o f 
urban slums and the moral and 
social degradation which the inhabi-
tants in such slums suffer from.

(c) to (e). 1 ’he selection of the 
documentary films by the Ministry 
of External Affairs to be exhibited 
by their Missions abroad is broadly 
guided by the considearation to pro-
mote a better understanding and 
appreciation of India and its rich 
heritage and of the various develop-
ments taking place in India with 
a view to focussing attention on the 
progress made in the social, eco-
nomic, cultural, scientific and tech-
nological fields. This is to contain 
the popular Western notions re-
garding poverty, superstititons etc. 
which seems to have become cliches 
in their concepts regarding India. 
As regards the wo films made by 
Shri Lalwani namely “ They 
call me chamar”  and “ Insult to
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civilization” , the Ministry of Ex-
ternal ASairs felt & a t although 
the two films contained a valuable 
social message for Indian audiences, 
their screening abroad for foreign 
audiences would have tended to project 
India in a derogatory, negative and 
excessively critical light. Given the 
stereotyped image projected by tjhe 
Western media of India as a back-
ward, poor country and suffering from 
irremedial social injustices, the 
showing of these films would have 
tended to reinforce such negative 
perceptions about India in the foreign 
countries as foreign audiences may 
not be able to understand these films 
in the correct perspective. It was 
on the basis of this consideration 
that the Ministry of External Affairs 
decided not to purchase the prints 
of these films for official external 
publicity purposes through their mis-
sions.

Programme on All India Radio

4897. S H R I T .R . SH AM A N N A : 
W ill the Minister of IN F O R M A -
T IO N  A N D  B R O A D C A S T IN G  be 
pleased to state:

(a) has it come to the notice of 
Government that there are com-
plaints that programmes in All 
India Radio to some extent are 
not given purely on merit; and

(b) whether Government pro-
pose getting the matter examined and 
see that All India Radio is used in 
a better way as good medium for 
Education of Public development and 
encouragement of Art, Music culture 
etc ?

T H E  D E P U T Y  M IN IST E R  
IN  T H E  M IN IS T R Y  O F  IN -
F O R M A T IO N  A N D  B R O A D -
C A S T IN G  (K U M A R I K U M U D  
BEN. M. J O S H I): (a) There is a 
well defined procedure o f  grading 
artists fo r  m usic and plays 
and features. Bookings are offered 
to artists on 'the basis of their gra-
ding. However, for selection of 
speakers and >talkers for .discussions,

station Directors use their judge-
ment and discretion. Complaints 
are received frow  time to tirr*e by 
the Station Directors, Director 
General, A ll India Radio and the 
Ministry of Information and Broad-
casting.

(b) Complaints are examined on 
merit and remedial action is taken, 
wherever necessary. Efforts are 
always made by the A ll India Radio 
to make qualitative improvement in 
their programmes by the utilisa-
tion of the best talent available for 
education and entertainment of the 
listeners.

Proposal to release M.R.T.P.
Act

4898. SH R I S. M. K R IS H N A  
W ill the Minister of LAW , JUS-
T IC E  AN D  C O M P A N Y  A F F A IR S  
be pleased to state;

(a) Whether Government are con-
sidering a selective softning of the 
M R T P  Act; and

(bl if  so, the broad aspect:, of 
the porposals and the measures to 
be taken to simplify the present 
process of clearance of investment 
proposals of large industrial houses 
and to define the ‘inter-connect ons’ ?

TH E M IN ISTER  O F LAW , 
JU S T IC E  A N D  C O M P A N Y  
A FFA IR S (SHRI P. S H IV  SH AN -
K A R  : (a) and (b ): The High
Powered Expert Committee < n 
Compan’es and M .R .T .P . Acts 
(Sac’lar-Committees has, inter-ulia, 
made various recommendations for 
the amendment of the M .R .T .P . 
Act. A  copy of th;s Report was 
also laid on the Table o f the I£ouse 
on 30-8-1978. These recommen-
dations are under active ponside- 
deration of Government in t' e 
context of the socio-economic ob-
je c t iv e  sought to be achieved through 
the M R T P  Act.
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Visit of delegation from Orga-
nisation of Arab Petroleum Ex-
porting Countries for joint 

venture in petro-chemicals

4899. SH R IM A TH I K ISH O R I 
SIN H A  Will the Minister of 
PETR O LEU M , C H E M ICA LS AND 
FER TILISE R S be pleased to 
state:

(a) whether Government had 
offered the recent six man team from 
the Organisation o f Arab Petro-
leum Exporting Counties (OAPEC) 
during its visit here for joint ventures 
in petro-chemicals;

(b) if so, the details thereof;

(c) whether Government has 
also been able to obtain any trade 
off against Indian expertise guaran-
teed supplies of oil from the dele-
gation; and

(d) if not, in what other manner 
Government propose to ensure larger 
supplies of oil from the Gulf 
countries ?

TH E  M IN ISTER  OF P E T R O -
LEU M , C H E M ICA LS AND FER -
T IL ISE R S (SHRI P. C. SETH I):
(a) Although this subject came up 
during discussions with the dele-
gation, no formal offer was made.

(b) Does not arise.

(c) O A PEC is not concerned with 
supply of crude oil.

(d) Our requirement o f imported 
cude oil for 1981 has more or less 
been arranged.

New Gas fields in Northern 
Gujarat, Cambay and Sanand 

areas

4900. SHRI R. P. G AEK W AD : 
Will the Minister of PETR O -
LEU M , CH E M ICA LS AND 
FE R TILIZE R S be pleased to state:

(a) whether new gas fields in 
Northern Gujarat, Cambay and

Sanand, areas o f Gujarat State were 
discovered during 1980;

(b) i f  so, number of wells drilled 
and names of places where such 
wells were drilled;

(c) amount of Gas found from 
these wells; and

(d) whether O N G C  is considering 
suplying natural gas for domestic 
purposes in the cities around these 
gas fields, particularly when gas is 
being flared up?

TH E M IN IST E R  O F P E T R O -
LEU M , CH E M ICA LS AN D  F E R -
T IL IZ E R S  (SHRI P. C. S E T H I):
(a) No, Sir.

(b) to (d). Do not arise.

Use of Transmitter at
Visakhapatnam Station of  

All India Radio

4901. SHRI K U S U M A  K R ISH N A  
M U R T H Y : Will the Minister of
IN FO R M A TIO N  AN D  B R O A D -
C A ST IN G  be pleased to state:

(a) whether a 25 K.W . transmit-
ter is now remaining unused at the 
Visakhapatnam station of All India 
Radio; and

(b) if  so, why it cannot be used for 
Vividh Bharati Boadcast at that 
station ?

TH E  D E P U T Y  M IN IST E R  IN 
TH E  M IN IS T R Y  O F IN F O R M A -
T IO N  AND BR O A D CA STIN G  
(K U M A R I K U M U D  BEN. M . 

J O S H I): (a) and (b). The 10 kw mw 
Transmitter which was operating 
at A IR  Visakhapatnam before the 
commissioning o f the 100 kwmw 
transmitter there in August, 1976, 
has been retained as a passive standby 
for use during emergencies like 
cyclones etc. This transmitter cannot 
be used for a new service at Visa-
khapatnam as there is no frequency
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allocation for this power under the 
medium wave plan as agreed to by 
the International Telecommunica-
tion Union.

Television Centre at Cuttack

4902. SH RI C H IN T A M A N I 
JEN A: Will the Minister o f IN -
F O R M A T IO N  AN D  B R O A D -
C A S T IN G  be pleased to state:

(a) is it a fact that the conference 
o f the Information Ministers 
held in the 1st week of November, 
1980 decided to set up a television 
centre at Cuttack with studio faci-
lity at Sambalpur in Orissa;

(b) if  so, the progress so far 
made in this regard;

(c) whether it is a fact that the 
Sambalpur Television Centre 
operated on receipt o f programme 
capsules from Cuttack studio;

(d) if  so, when a separate studio 
for Sambalpur Television Centre 
will function;

(e) Government’s action for es-
tablishment of a studio at Sambal-
pur;

(f) whether it is a fact that 
the only Television Centre o f 
Sambalpur in the State o f Orissa has 
the range to cover only areas o f  
40 kilometres;

(g) i f  so, have Government decided 
to establish a Television Centre at 
Cuttack Television Studio which will 
cover the State capital Bhubaneswar; 
and

(h) if  so, by what date this pro-
posal will be implemented

TH E  D E P U T Y  M IN IST E R  IN 
TH E  M IN IS T R Y  O F IN F O R -
M A T IO N  AN D  B R O A D CA STIN G  
(K U M A R I K U M U D  BEN M. 
JO SH I): (a) and (b). The Infor-
mation Ministers Conference did

not take any such decision. How-
ever, a suggesion was made in the 
conference to set up a Programme 
Production Centre at Sambalpur 
(Orissa).

(c) Yes, Sir.

(d) and (e). The scheme for 
utilisation of IN SA T for T .V . 
coverage, now under formulation, 
envisages inter-alia the setting up of 
a programme production centre at 
Sambalpur. The implementation o f 
the scheme will, however, depend 
upon its approval and availability 
of resources.

(f) T .V . transmitter at Sambapur 
has a service range of 40 kilometres 
and covers an area of 5000 sq. kms.

(g) and (h). The approved Sixth 
Plan proposals (1980— 85) include 
the setting up of a T .V . transmitter 
at Cuttack.

Annual Production of Coal from 
Telcher and lb Valley Coal Mines 

in Orissa.

4903. SH RI C H IN T A M A N I 
JE N A : W ill the Minister of E N E R G Y  
be pleased to state:

(a) whether it is a fact that annual 
production of the only two coal-
mines in Orissa viz. Talcher and lb  
Valley is 2.7 million tonnes as against 
104 million tonnes in the country;

(b) if  so, the action taken by 
Government to increase the produc-
tion of these two coalmines up to 8 
million tonnes by the end of Sixth 
Plan period, considering the increasing 
heavy demand of coal in two Super 
Thermal Power Projects which are 
coming up soon in Talcher area of 
Orissa;

(c) what provision is made for 
this purpose in the Budget of the 
Coal India Lim ited; and
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(d) if  not, the action to be taken 
for making adequate Budget provision 
in the Budget of Goal India Limited?

TH E  M IN ISTER  O F S T A T E  IN 
T H E  M IN IS T R Y  O F  E N E R G Y  
(SHRI V IK R A M  M AH AJAN ):
(a) Goal production in Talcher & 
lb  Valley Coalfields in Orissa in
1979-8° was 2.58 million tonnes and 
is expected to be 3 million tonnes in 
1980T81, out of the anticipated total 
coal production of 113 million tonnes.

(b) It is proposed to increase the 
production in Talcher and lb  Valley 
coalfields to about 6 million tonnes 
by 1984-85. To achieve this produc-
tion a number of new mines are 
being planned in these two coalfields.

(c) Rs. 8.72 crores has been provi-
ded in the Coal India’s budget for
1981-82 for the development of the 
mines in Talcher & lb  Valley C oal-
fields.

(d) Does not arise.

Availability of Gas

4904. SHRI C H IN T A M A N I 
JE N A : Will the Minister of PET-
R O LE U M , CH EM ICA LS AND 
F E R TIL IZE R S be pleased to state 
the estimate regarding the availabi-
lU y  o f g a s a t  p r e s c n t  a n d  a t  th e  e n d

o f the Sixth Plan period ?

TH E M IN ISTER  O F P E T R O L -
E U M , CH E M ICA LS AND F E R T I-
LIZE R S (SHRI P. C. S E T H I): 
The estimated production of 
natural gas in 1981 is about 3576.85 
million cubic metres. The production 
o f natural gas at the end of Sixth 
Five Year Plan is estimated at about 
€949.10 million cubic metres in 1984- 
* 5 -

Conversion of Goal isto  O il

4905. SH RI C H IT T A  BASU : 
SH RI G. Y . K R ISH M A N :

Will the Minister of E N E R G Y  
be pleased to refer to the reply given 
to Unstarred question No. 158 on 
17th February, 1981 regarding conver-
sion of coal into oil and state:

(a) whether the Government 
have examined the commercial 
viability of the projects; and

(b) if so, the results of such ex-
amination ?

TH E M IN IST E R  O F  ST A T E  IN  
TH E M IN IS T R Y  O F E N E R G Y  
(SHRI V IK R A M  M AH AJAN ): (a)
and (b). The various aspects connec-
ted with setting up of such a plant 
are under examination.

Supply of Power from Damodar 
Valley Corporation to Calcutta 

Electricity Supply Corporation

4906. SH RI C H IT T A  BASU : 
W ill the Minister of EN ER G Y be 
pleased to refer to the reply given to 
Starred question No. 4 on 17th 
February, 1981 regarding supply o f 
power from Damodar Valley Corpo-
ration to Calcutta and state:

(a) whether the Damodar Valley 
Corporation has a contract with the 
C. E. S. C. for the supply of power;

(b) if so, the terms of contract;

(c) whether the Damodar Valley 
Corporation could fulfil the contract 
during the last three years; and

(d) if not, the reasons thereof?

TH E M IN ISTER  O F STA TE  
IN TH E  M IN IS T R Y  O F E N E R G Y  
(SHRI V IK R A M  M A H A JA N ): (a): 
Yes, Sir.

(b): According to the terms of 
the contract the maximum coutract- 
tual obligation of the D V C  with the



249 Written Answers CHAIXRA 3, 1903 (SAKA) Written Answers

CESG is 105 M V A . This is however, 
the fnaximum obligation. Some of 
major clauses in the contract pertain 
to effective date and period of supply, 
the voltage of supply, a clause provid-
ing for dis-continuance of supply 
under unforeseen contingencies, in-
stallation and reading of check meters 
and electrical equipments, demand 
charges, overall unit rates, levies of 
taxes and duties, payment of bills and 
notice period for termination or 
continuance of the contract.

(c) and (d). It has not always 
been possible using the last 3 years 
to supply the maximum amount under 
the contract due to low generation 
in the D.V.G.

Loss of Revenue to state Electricity  
Boards

4907. SHRI N AW AL K 1 SH ORE 
SH A R M A : Will the Minister of
E N E R G Y  be pleased to state:

(a) what is the total loss of revenue 
of the state Electricity Boards in the 
country; and

(b) the steps Government pro-
pose to see that State power houses 
do not incur losses ?

TH E M IN IST E R  O F ST A T E  IN 
T H E  M IN IS T R Y  O F EN ER G Y 
(SHRI V IK R A M  M AHAJAN) : (a) 
According to the information availa-
ble with the Ministry of Energy 
(Department of Power), the aggre-
gate losses of the State Electricity 
Boards (excluding Assam, Megha-
laya and J & K ) in the five years 
period ending 31st M arch, 1979 
after making provision for interest on 
Government loans, depreciation 
and other revenue deficits, if  any, 
are of the tune ofRs. 615 crores before 
taking into account the Government 
subvention given to the State Elec-
tricity Boards and Rs. 211 crores 
after taking into account the subven-
tion given to the Electricity Boards.

1jb) State Electricity Boards are 
autonomous bodies working Under

the administrative control o f the 
State Governments and they are fully 
competent to take any steps including 
revision of tariff etc. to improve the 
financial health of the State Electri-
city Boards

The Electricity (Supply) Act, 1948, 
has been amended by the Central 
Government in 1978 enabling State 
Governments to prescribe the surplus 
to be created by the State Electricity 
Boards after meeting all expenses. 
Provision for the equity capital in 
State Electricity Boards has also 
been introduced.

To enable the State Electricity 
Boards to earn reasonable su; plus 
thro* gh improvement in income from 
operation, Government of India have 
introduced a numb r of measures to 
improve generation and reliability 
of thermal power stations. Similarly 
detailed guidelines have also been 
given to State Electricity Boards for 
effective monitoring of on-going 
projects and to achiveve their com-
missioning in time. All these measures 
should help the State Electricity 
Boards to improve their financial 
condition.

Enactment o f laws regarding exhibi­
tion o f film s made in States

4908. SH R IM A T I K IS H O R I 
SIN H A: Will the Minister of IN -
FO R M A T IO N  A N D  B R O A D C A -
STIN G  be pleased to state:

(a) whether the Central Govern-
ment are opposed to State 
Governments enacting laws to co-
mpel cinema houses to exhibit a 
fixed percentage of films made in the 
State as proposed in Tamil Nadu 
and West Bengal;

(b) if so, whether Central Govern-
ment have informed the States 
accordingly; and

(c) whether the matter was 
discussed at the conference of Infer* 
mation Ministers held last year?j
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TH E  D E P U T Y  M IN IST E R  IN 
T H E  M IN IS T R Y  O F IN F O R M A -
T IO N  AN D  B R O A D C A ST IN G  
(K U M A R I K U M U D  BEN  M . 
JO SH I): (a) and (b). Government 
received from the Government o f 
West Bengal “ the Compulsory 
Screening of West Bengal Films Bill, 
1979”  for previous sanction of the 
President under proviso to Article 
304 (b) of the Constitution before
its introduction in the State Legisa- 
ture. The said draft legislation 
provides inter alia for compulsory 
screening of West Bengal films for a 
period of 12 weeks in a year in cinema 
houses in West B engal. The draft bill 
was examined in consultation with 
the Ministries concerned. The legal 
opinion is that the proposed Bill is 
violative of the provisions of Article 19 
(1) (a) and (g) of the Constitution and 
is not protected by clauses (2) and (6) 
thereof. This has been communicated 
to the Government of West Bengal. 
No such legislative proposal has been 
received from the Government of 
Tam il Nadu.

(e) No, Sir.

HIL in foreign collaboration for
transfer of High Gamma 

BHC Technology

4909. SHRI H A R I N A TH  
M ISR A  : Will the Minister o f 
PETRO LEU M , C H E M IC A LS 
AN D  F E R TIL IZ E R S be pleased 
to state :

(a) whether it is a fact that 
Hindustan Insecticides Ltd. a public 
sector undertaking has entered 
into foreign collaboration for the 
transfer o f high gamma BHC 
technology on a centralised basis ;

(b) i f  so, the details thereof and 
the areas in which plants using this 
technology will be set up ;

(c) whether Government propose 
to undertake pesticides develop-
ment programme with special em-

phasis on the development o f 
technology for/the formulation o f  
industry ; an<J-'

(d) i f  so, whether assistance from 
United Nations Development Pro-
gramme has been sought and if  so, 
the details thereof ?

TH E  M IN ISTER  O F P E T R O -
LEU M , CH E M ICA LS AN D
FER TILISE R S (SHRI P. C.
SETHI) : (a) Yes, Sir. M/s Hindu-
stan Insecticides Limited have 
entered into a foreign collaboration 
agreement with M/s. Stauffers 
Chemicals of U.S.A. in this regard.

(b) The salient features of the 
agreement are as follows:—-

(i) No royalty payment is in-
volved.

(ii) The agreement is on a non-
exclusive basis and M/s. Hindu-
stan Insecticides Limited 
will have the perpetual right 
and licence to use the techno-
logy in India. It will also 
have the right to sub-licence the 
technology to other parties 
in India.

(iii) There will be no restriction 
on selling the product either 
in India or abroad.

(iv) For put'm g up the first 
plant of 3,300 tonnes capacity, 
M/s. Stauffer Chemicals Cor-
poration of U.S.A. will be 
paid a lump sum amount o f  
U S $2,40,000. For the second 
plant o f the same capacity 
this payment will be at the 
rate of US $34-45 per tonne o f  
capacity. Thereafter, for the 
subsequent additional capacity 
this fee will be at a lower rate 
o f U S $ 20 per tonne only.
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Government have already app-
roved a proposal for the setting 
up a 3,300 tonnes capacity 26% 
gamma BHC plant at Kovour in 
Andhra Pradesh by M/s. Southern 
Pesticides Corporation Ltd, which 
is a subsidiary Company of M/s. 
Hindustan Insecticides Limited. This 
plant will be the first using this 
technology under this agreement.

(c) Yes, Sir.

(d) No. decision has been taken 
in this regard as yet.

Proposal for decentralisation 
o f drilling operation in Andhra 

Pradesh

49 io- SH RI SUBHASH 
C H A N D R A  BOSE A L L U R I : Will 
the Minister of PETR O LEU M , 
CH E M IC A LS AN D  F E R T IL I-
ZERS be pleased to state :

(a) whether it is a fact that the 
Government of Andhra Pradesh has 
approached the Central Govern-
ment to decentralise the drilling 
operations in Andhra Pradesh on 
the anology of the regional office 
at Sibsagar in Assam and Baroda 
in Gujarat ;

(b) if  so, what are the details 
in this regard ; and

(c) i f  so, what is the reaction o f 
Government in the matter ?

TH E  M IN ISTER  O F P E T R O -
LEU M , C H E M ICA LS AND FER -
T IL IZ E R S  (SHRI P.C. SETH) :
(a) Yes, Sir.

(b) and (c) . The State Govern-
ment were informed that the 
existing set up of a Project Manager 

and the supporting establishment for 
the onshore area was considered 
adequate for the present, while the 
offshore activities could be best 
carried out from Madras harbour 
for the time being in view of [the 

logistics involved.

Requirement of Petroleum
products for Agriculture

4911. SH RI SUBHASH 
C H A N D R A  BOSE A L L U R I : 
Will the Minister o f PE T R O LE U M , 
C H E M IC A LS AN D  F E R T IL IZ E R S  
be pleased to state :

(a) what is the amount of petro-
leum products required annually 
for agricultural purposes ;

(b) whether Government propose 
to supply petrol and diesel oil at 
subsidised rates for agriculture 
purposes ; and

(c) if  not, the reasons for the 
same ?

TH E M IN IST E R  O F P E T R O -
LEU M , C H E M IC A L S AN D  F E R -
T IL IZ E R S  (SHRI P.C. SETH I):
(a) The agricultural sector mainly 
consumes high speed diesel oil, 
light diesel oil, lubricating oil and 
greases. The following are the 
details o f consumption of these 
products in the country, as a 
whole, covering all the sectors, for 
the year 1979-80:—

Figures in metric tonne 
N am e of the product consumption

H igh  Speed Diesel oil 9 .72

L igh t D iesel oil 1 .25

Lu bricating oil and greases 0 .5 6

No separate statistics are main-
tained either by this Ministry or 
by the oil companies regarding the 
consumption o f petroleum products 
for agricultural purposes. Accord-
ing to a rough estimate made by the 
Indian Institute o f Petroleum some 
time ago, about 10% o f total con-
sumption o f all the petroleum pro-
ducts consumed in the country is 
accounted for in the agricultural 
sector.
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(b) No, Fir.

(c) Petrol is used for cars/ 
motor cycles/three wheelers and 
not directly in agriculture. Diesel 
prices in India are lower than the 
international prices and the full 
benefit of the lower price o f indi-
genous crude :s passed on to the 
consumers of diesel oil under a 
system of weighted pool average 
price.

“RS. 12 Lakhs Loss A day—  
Bombay High Gas Wasted”

4Q12. SHRI A R IF  M O H A M -
M AD  K H A N  : Will the Minister 
of P E T R O L E U M , C H E M IC A LS 
AN D  F E R T IL IZ E R S be pleased 
to state :

(a'l whether Government’s at it n- 
tion has been drawn to a news- 
item captioned “ Rs. 12 lakhs loss a 
day— Bombay High Gas Wasted” 
published in ‘Business Standard’ 
(Calcutta) of 8 March, 1981 ; and

(b) the reasons thereof and G o-
vernment’s reaction thereto ?

TH E M IN ISTER O F PET-
R O LEU M , CH EM ICA LS AND 
F E R TILIZE R S (SHRI P. C. 
SETHI) : (a) Yes, Sir.

(b) At present the gas separated 
from the high pressure separator is 
transported to consumers mainly to 
R C F  as feedstock for fertilizer. Excess 
gas is supplied to Tata Electric Com-
pany. Some o f the high pressure gas 
and the low pressure gas is being 
flared. As soon as the compressors at 
BHN; platform are commissioned, 
gas wouVJ be transported through the 
pipeline to Uran and suitably utilised.

“The Wealth of Lube Wastes”

4913. SH RI ARTF M O H A M -
M AD  K H A N  : Will the Minister 
of PETR O LEU M , C H E M ICA LS 
AN D  F E R TIL IZE R S be pleased 
to state :

(a) whether Government’s atten-
tion has been drawn to a news item 
captioned “ The wealth of lube 
wastes” published in ‘Business 
Standard’ of March 8, 1981 ; and

(b) if so, the reaction of Govern-
ment thereto ?

TH E M IN IST E R  O F PE T-
R O LEU M , C H E M ICA LS AND 
F E R TIL IZE R S (SHRI P. C. 
SETIII) : (a) Yes, Sir.

(b) Government is aware of the 
utility of recycling of the used oil.

Violation o f M .R.T.P. A ct  
by certain Companies

4914. SH RI J Y O T IR M O Y  
BOSU : Will the Minister of LAW , 
TUSTICE AN D  C O M P A N Y  
A FFAIR S be pleased to state :

(a) whether there were charges o f 
violation of M .R .T.P. Act and Com -
panies Act against Hindustan Lever 
ITG  and Britannia Bisnu Com -
panies; and

(b) if sc, the details thereof and 
action taken thereon ?

T H E  M IN IS T E R  O F L A W  
JU ST IC E  AND C O M P A N Y  
AFFAIRS (SHRI P. SH IV SHAN-
K A R ) : (a) and (b) :

I. Charges of violation under the 
M .R .T .P . A c t .

(i) A complaint dated 25th 
September, 1978 from Messrs 
Bijoy Marine Products wt» 
received aMeging that (f) 
Messrs Hindustani Lever Ltd.,.
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(ii) Messrs I.T .C . Ltd., and
(iii) Messrs Britannia Biscuit 
Co. Ltd. (now Messrs Bri-
tannia Industries Ltd.), have 
taken up processing of marine 
products and purchase of 
raw-materials in the open 
market through middlemen 
without obtaining approval 
under the M .R.T.P. Act. 
On examination of the above 
complaint, it was found that 
there was no violation of the 
provisions of Sections 21 or 
22 o f the M .R .T .P. Act by 
Messrs Hindustan Lever Ltd. 
and Messrs Britannia Biscuit 
Co. Ltd., but the matter 
regarding alleged violation 
o f the Act by Messrs I.T .C. 
Ltd. is under examination.

(ii) A  complaint in the form of 
memorandum submitted by (i)
A.P . Federation of IL T D  Co. 
Workers, Rajavarithota, Gun- 
tur-I(AP), (ii) .I.T .C . Ltd.—  
IL T D  Division Workers’ 
Union Kothapet, Guntur-I 
(AP), and (iii) IL T D  Co. 
Staff Association, Kannavari- 
thota, Guntur-4, (AP), and
(iv) IL T D  Co. Technicians’ 
Union Chirala (AP) was re-
ceived on 15-11-79 alleging 
that Messrs I.T .C . Ltd. was 
planning to establish two green 
leaf thrashing plants in Andhra 
Pradesh. On examination 
it was found that the company 
did not propose to establish 
any new thrashing plant, 
but only proposed to add some 
new machinery with a view 
to modernise the existing plant 
and that there was no violation 
o f the provisions of the M .R.T.P. 
Act.

(iii) The M.R.T.P. Commision has 
instituted restrictive trade 
practices enquiries against these

companies under Section 10(a) 
o f the M .R .T .P . Act. The 
details o f these enquiries are 
given in the Statement anne-
xed

II. Charges o f  violation o f the 
Companies Act :

(i) Messrs Hindustan Lever Ltd.

On an inspection under Section 
209A of the Companies Act
1956 carried out in October,
1980, non-compaliance of Sec-
tions 204, 205A, 383A of the 
Act was noticed. These mat-
ters are being pursued with 
the company.

(ii) Messrs IT C  Ltd. :

An inspection under Section 
209A of the Companies Act
carried out in 1976 reveal 
certain violation of the pro-
visions of Sections 148, 211, 
217 and 372(6) o f the Com-
panies Act. However, after
examining the Company’s reply 
thereto, the matters was dro-
pped.

(iii) Messrs Britannia Biscuit Co. 
Ltd. (now Messrs Britannia
Industries Lid.) :

Inspection of statutory records 
maintained at the company’s 
registered office at Calcutta 
did not reveal any violation o f 
the Companies Act. Certain 
complaints were also received 
against the company, but on 
enquiry no violation o f the 
provisions of the Companies 
A c t was noticed .

43 L.S .— 9
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Statement %

Details of Restrictive  Trade Practices- enquiries instituted  by the Monopolies and" Restrictive  Trade 
Practices Commission against (i) Mis. Hindustan Lever Limited, (ii) Messrs I.T.C. Limited, 
and (Hi) Messrs Britannia Bitc'iit Company Limited (now Messrs  Britannia Industries

Limited)

SI.
No.

Name oi'tlr 
Company

Date of' 
institution 
of enquiry 
bv the 
MRTP 
C! wnission

D -tails of allegations against MRTP Com- 
the company mission’s Order

Remarks

1 M/s. Jliudas: 1 1 
Lever Limited.

(■) j-7'“)74 (»>

(b)

ll :-sale price 
ance.

mainten-

Full  line  forcing 
allocation of areas.

and

Cease and desist 
Order was passed 
on 17-3-1976.

(ii) 17-5-70 Acting in concert by revising 
tlv prices of certain brands 
of toilet soap manufactured 
by the Company.

2 M/s. I.T.C.  18-5-1974  P11 iasiug Cigarettes  from
Limited. -mailer cigarette manufactur-

ing companies, paying vary-
ing  rates,  manufacturing 
Ckarminar for M -ssi s Vazir 
S iltan  Tabacco  Co.  Ltd..
. xrlusive right of distribution 
for  Charminar  brand and 
rtain other trade practices 

i «.h" sale of cigarettes.

3 M/s. Britannia (i)  17-2-1977 (a)  High expenditure under
Biscuit Com- certain heads;
pany Ltd.
now M/s. (b)  Arbitrary price increase;
Britannia In- and
dustries (Ltd.) (c) Price differential.

(ii) 22-12-79 (a)  Allocation of territory

(b) Re-sale price maintenance; 
and

(c)  Exclusive dealings.

Euqu ry  is 
still pending 
before  the 
Commission.

Cease and desist 
Order was passed 
on G-5-1970.

Enquiry  is
still  pending 
before  the
Comm ission.

Enquiry  is
still  pending
before  the
Commission.

Termination of service of Chief 
Internal Auditor by TISCO 

Management

4.915. SHRI A. K. ROY : Will 
the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS  be 
pleased to state :

(a)  whether it is true that 48 per 
cent Equity Share of TISCO are 
owned by the Government  and its 
financial institutions ;

(b) whether the Executive Di-
rectors representing the Government 
are  regularly attending its Board 
meeting if so, names of those Exe-
cutive  Directors and the dates of 
the Board  meetings attended in
1980 ;

(c) whether the  Government’s 
Auditors are auditing its accounts ;

(d) whether it is  true  that 
TISCO Management has terminated 
the service of the Chief Internal 
Auditor and two other Auditor of
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Jamshedpur, if  so, facts in details 
and the reasons therefor ; and

(e) do Government propose x 
making probe into the matter ?

TH E  M IN IST E R  O F LAW , 
JU S T IC E  AND C O M P A N Y
A F F A IR S  (SHRI P. SH IV
SH AN K A R ) : (a) As on
14th August, 1980, 44.8%  of equity 
shares of T IS C O  were held by Go-
vernment Financial Institutions.

(b) Sarvashri Mantosh Sondhi, 
who was Government nominee on 
the Board of Directors till 6-6 80 and 
S. Samaddar, who has been appointed 
as a Government nominee on the Board 
of Directors from 4-7-80 attended 
the Board meetings on 30-1-80 and 
28-8-80 respectively.There were in 
all n  meetings of the Board during 
1980.^

(c) No, Sir.

(d) It is understood that Mr.
B. Das Gupta, Chief Internal Auditor 
and Mr. P. B. Pathak, Assistant 
Chief Internal Auditor resigned 
from the service of the company 
and Shri R. Guha Roy, Assistant 
Chief Internal Auditor was dismissed 
after a departmental enquiry in the 
matter.

(e) As the issues relate to a matter 
of internal management of the 
company, it is not possible to make 
any enquiry.

12.00 hrs.

M R. SPEAK ER : Shri Tewary.

PROF. K . K . T E W A R Y  : (Bu- 
xar) : Sir, Mr. Jyotirmoy B osu.. . .

M R. SPEAKER : I have got it. 
But I am getting the facts.

PRO F. K . IC. T E W A R Y  : M r. 
Jyotirmoy Bosu has made a statement
condemning the Parliam ent__
(Interruptions).

M R. SPE A K E R  : I have allow-
ed him. Don’t you have the de-
cency to listen ? I hav * allowed 
him.

PRO F. K . K . T E W A R Y  : I have 
to read it out.

M R. SPE A K E R : It is all right, 
Mr. T  wary. . . .

PROF. K . IC. T E W A R Y : Let me 
read it out. (Interruptions).

M R. SPEA K E R  : You must
listen also. I have got it ; it is under 
consideration. I have called for 
facts. Then I will let you know.

(Interruptions).

M R. SPE A K E R  : Hr has given 
a privilege motion.

PROF. K . K . T E W A R Y  : Let 
me read it to you.

M R. SPEAK ER : You have
given it to me. Why should I 
allow you to read it? No, nothing.

(Interruptions).

M R. SPEA K E R  : Please, it is all 
right. It is for public consumpion. 
outside. There is nothing here.

(Interruptions).

SHCtrer : t w f f  sff, STPT

(W 8TH ) :

Nothing is going an ecord now.

(Interruptions)* *

M R. SPEA K ER  : I am allowing 
one by one, let me listen. Mr. 
Harikesh Bahadur, what is your 
point ?

**N ot recorded.
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TTWcTR SlTTtft : S W fm  
SHRI H A R IK ESH  BAH A D U R  ~ . r  _ ,

(Gorakhpur) : A  Birla firm had 'TTT̂ '̂ iT'T 3m '<
purchased land paying Rs. 32 lakhs ft . . . .  I
as black money. . .  .

M R. SPEA K ER  : I want you 
to give some motion, but not adjourn' 
ment motion. I will call for facts 
and then, if there is anything I will 
do it.

SHRI H AR IK ESH  B A H A D U R : 
All right ; I am giving calling atten-
tion notice on this.

PROF. P. J. K U R IE N  (Mavelli- 
kara) : I have given a calling atten-
tion on Rajasthan Judge. . .  .

M R. SPEA K E R  : No, no calling 
attention motion. You come to me 
and discusses it with me.

[Interruptions).

PROF. P. J. K U R IE N  : I have 
not completed. What I am saying 
is, please allow the adjournment mo-
tion.

M R / SPEA K ER  : No, you come 
to me.

D R . SU BR A M A N IA M  SW AM Y 
(Bombay North East) : Under the 
Directive Principles of the Constitu-
tion, we have to ensure prohibition 
in this country. States after States 
are removing prohibition. In Tamil- 
nadu, there has been a financial pros-
ecution in this regard. We want 
to have a discussion in this House 
on prohibition.

M R. SPEAK ER  : You go to the
Business Advisory Committee.

D R. SU BRAM AN IAM  SW AM Y:
Okay.

«flr TPTnrcrn: s iw r  (tcjtt ) : 

3fr, ^  srerre
fa n  |  1 

: f a s  ?

srssrar f̂ rcr ^ r

STCTPT ?TT TfT 1 1

(OTWETPT )

M R. SPEA K ER  : Calling Atten-
tion is being taken up tomorrow.

«ff (faw rsrnar):

TOW  sff, SFriTq fa tt

|  1 srnr —

“ Path to give China access to Hie o f 
actual control” . . . .

M R. SPEA K E R  : I have allow-
ed it under rule 377.

(,Interruptions).

M R. SPEAK ER : Papers to be 
laid.

12.03 hrs.

PAPERS LAID  O N  TH E  TABLE

D e t a i l e d  D e m a n d s  f o r  G r a n t s  o f  
M i n i s t r y  o f  In f o r m a t i o n  a n d  
B r o a d c a s t i n g .

TH E M IN ISTER  O F IN F O R -
M A T IO N  AND B R O A D C A STIN G  
(SH RI V A S A N T  S A T H E  : I beg 
to lay on the Table a copy of the De-
tailed Demands for Grants (Hindi and 
Englis hversions) of Ministry of Infor-
mation and Broadcasting for 1981-82. 
[Placed i i Library. See No. LT-2168/ 
81].

Incom e T a x  (Amendment) R u le s ,  
1981 and N o t if ic a t io n  u n der C u s -
tom s A c t ,  1962.
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TH E  M IN IST E R  O F  S T A T E  IN 
TH E M IN IS T R Y  O F  FIN AN CE 
(SHRI SAW AISIN G H  SISO D IA ) : 
O n behalf of Shri Maganbhai Barot, 
I beg to lay on the Table :

(1) A copy of the Interest-tax 
(Amendment) Rules, 1981 (Hindi 
and English versions) published in 
Notification No. S. O. 183(E) in 
Gazette of ndia dated the 12th 
March, 1981, under sub-section (4) of 
section 27 of the Interst-tax Act, 1974. 
\PI iced in Library. See No. LT- 
2169/81].

(2) A  copy each of the following 
Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962 :—

(i) G SR 179(E) published in G a-
zette of India dated the 14th March,
1981 together with an explanatory 
memorandum regarding revised 
rate of exchange for conversion of 
Russian Rouble into Indian currency 
or vice-versa in supersession of noti-
fication No. 2oA-Custoins dated the 
26th February, 1981.

(ii) G SR 182(E) published in 
Gazette of India dated the 17th 
March, 1981 together with an explana-
tory memorandum maki g certain 
amendments to Notification number 
G SR 3i8(E) dated the 9th June, 1978 
>0 as to enlarge the list of materials 
allowed to be imported duty free 
against Advance Licences for execu-
tion of export orders. [Placed in 
Labrarv. See No. LT-2170/81].

12.04 hrs.

C A L L IN G  A T T E N T IO N  T O  
M A T T E R  O F U R G E N T PU BLIC 

IM P O R TA N C E

P l i g h t  o f  r e f u g e e s  f r o m  W e s t  
Pu n j a b  r e p o r t e d  t o  b e  o n  

D h a r n a  n e a r  J a m m u

M R. SPEAK ER : Shri Mhalgi.

SH RI K H W A JA  M U B A R A K - 
SHAH (Baramulla) : On a point of 
order, Sir. The rules provide that 
no matter which is exclusively a State 
matter should be discussed in the 
House.

—  M R. SPE A K E R  : No. This is 
not it. It has already been discus-
sed in the Rajya Sabha.

(Interruptions)

SH RI H A R IK E SH  BA H A D U R  
(Gk>rakhpur) : They are citizens of 
India, not citizens of Kashmir. 
That is why this matter can be dis-
cussed.

SH RI R. K . M H ALG I (Thane) :
I call the attention of the Minister 
of State in the Ministry of Supply and 
Rehabilitation to the following matter 
of urgent public importance and 
request that he may make a statement 
therean.

The plight of refugees from 
West Punjab who are sitting on 
dharna in Pakistan territory near 
Jammu because of denial of Indian 
citizenship to them in spite of
33 years stay in India and the 
action taken by the Government 
of India in this regard.

TH E M IN ISTER  O F STA TE IX 
TH E M IN IST R Y  O F SU PPLY AND 
R E H A B IL ITA TIO N  (SHRI BHAG- 
W A T  JH A A Z A D ): The Government 
of India in the Department of Reha-
bilitation has not received any report 
from the Government of Jammu and 
Kashmir on the reported “ Dharna” 
by the displaced persons from West 
Pakistan who have settled down in 
Jammu region for over three decades 
but are still deprived of Indian citi-
zenship.

2. As regards the question of 
Indian citizenship to these displaced 
persons, the Minister of State in the 
Ministry of Home Affairs had in 
reply to Unstarred Question No. 
7040 in the Lok Sabha stated on 
6-8-1980 that the persons of Indian
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origin who had migrated in 1947 
from the territories now included 
in Pakistan, were deemed to be the 
citizens of India under Article 6 of 
the Constitution of India. This was 
reiterated by me in the Rajya Sabha 
011 12-3-1981 when I made a statement 
on a similar Galling Attention Mo- 
tion in that House.

SHRI R. K . M H A L G I : This 
matter has appeared first in the Delhi 
Edition of the Indian Express on 9th 
March 1981. A  statement was made, 
on behalf of the Government there-
after in response to a Calling Atten-
tion Notice in the Rajya Sabha, on 
the 12th March, 1981, wherein it was 
stated that the Rehabilitation M i-
nistry of the Government of India 
lias not received an)' report from the 
Government of Jammu and Kashmir 
regarding the dharna by these 
thousands of refugees. Today, on the 
24th o f March, 19G1 the same state-
ment is made in the Lok Sabha, 
without any change of even a comma 
or full stop.

When this House is very much 
anxious 10 know the plight of these 
thousand- of refugees, who are de-
manding Indian citizenship, why is 
it that the Government of India has 
not sought exact information regard-
ing the same from the Jammu and 
Kashmir Government during this 
period of the last 14 days ? Is there 
any constitutional impediment ? I 
am very sorry to note that the Minister 
in his reply has not given any ex-
planation as to what is happening 
on the border, why is it happening 
and what is the stand of the Go-
vernment of India in regard to that.
1 am sure his attention would have 
been drawn to a statement formally 
issued by the Chief Minister of Jammu 
and Kashmir, Shri Sheikh Abdullah, 
in which he has stated that, so far as 
the rehabilitation of these displaced 
persons is concerned, it was naturally 
the resposibility of the Government of 
India and that the State Government 
have, on compassionate grounds, 
given them temporary shelter—  
these were the words that he has used.
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I am really surprised at these words 
being used in relation to a section of 
the population that has come to India 
in 1947. Most of these people are 
Scheduled Castes and Harijans 
from the district of Sialkot and 
nearby districts in Pakistan.

At the outset, I would like to say 
that this matter should be looked 
as a human problem, from the 
humanitarian angle. Let it not be-
come a slinging match between 
one party and another, or between 
the State Government and the Cent-
ral Government. At the same time, 
neither the State Government 
nor the Central Government can 
evade the issue by not stating what 
th< ir particular stand is.

So far as this particular dharna is 
concerned, it has arisen because of 
the failure of the Government to 
rehabilitate them. The specific 
issues that they have raised while 
doing the dharna are that though 
they have been living in Kashmir 
since 1947, for the last 33 or 34 years, 
they are not citizens of Kashmir 
State, while they have the right to 
vote in the elections to Parliament, 
they do not have the right to vote in 
the elections to the State Assembly 
or to the civic bodies in Kashmir, 
which is a political right.

from  West Punjab 268
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But what is more directly relevant 
is their live lihood, their very existence, 
and their right to hold property. 
They do not have that right, because 
they are not the citizens of that State. 
So, they cannot hold property.

These persons who came from 
Sialkot and adjoining areas do not 
belong to that category of persons 
who are living in Delhi or Lucknow. 
But my own view is that there should 
be no two classes of citizens. 
Because o f various circumstances, 
because of international
commitments and all that,.

MARCH 24, 1981



the other side may argue, Kashmir 
has a special status and, therefore, the 
Kashmir citizens are separate from 
the Indian citizens.

12.11 hrs.

[ M r .  D e p u t y - S p e a k e r  in the C h i i r ]

But, only a few clays before, Shri 
Sheik Abdullah, the Chief Minister 
ofjamm u and Kashmir, very catcgori- 
cally stated that article 370 o f the 
Constitution is not sacrosanct. Here 
I want to refer to one report of the 
Petitions Committee.

M y specific point in this regard 
is that this problem of rehabilitation, 
this problem of resettlement can be 
properly tackled only when we know 
the dimensions of this problem. 
According to the statement of the 
Minister in the Rajya Sabha7’based 
on the information furnished by the 

Jammu and Kashmir Government 
some time back— not now, but some 
time back— the number o f persons 
who have come to Jammu and Kash-
mir from West Pakistan is not known, 
as no census for this purpose was ever 
conducted.

Is this the way of running a 
Government or the Rehabilitation 
Ministry? How can you run the 
Rehabilitation Ministry if  you accept 
statements of this kind from the Chief 
Minister of Jammu and Kashmir?
Is it not the responsibility of the 
Government of India, particularly 
when the Chief Minister of Jammu 
and Kashmir says that he holds the 
Government of India responsible to 
rehabilitate these people, to know 
their number? According to press 
reports, their number is 3,000. But 
what is the actual number ? The 
exact number must be known to this 
House and it is the duty of the Govern-
ment of India to give that information 
to the House.

In order to understand the dimen-
sions of the problem, I would like to 
know how many displaced persons
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are there, who have settled down in 
Jammu and Kashmir, and how many 
o f them came from Occupied Kashmir 
and how many o f them came from 
other parts of Pakistan, right at the 
time of partition.

I have referred earlier to the Peti-
tions Committee. I will make a few 
observations on the recommendations 
of this Committee and then put certain 
questions. I am referring to the 62nd 
Report of the Petitions Committee 
o f Rajya Sabha, which was placed 
011 the Table on the 13th June, 1980. 
Practically one year has passed. I 
would like to know from the Minister 
as to what steps have been taken in 
pursuance of the Report submitted by 
this Committee. There are various 
suggestions. For example, there is 
one specific suggestion—

“ Since these displaced persons 
still feel insecure and rightly so, 
for fear of being dispossessed of 
their land, the Committee recom-
mends that the suggestion made by 
the representatives of the Depart-
ment o f Legal A flairs to the effect 
that the evacuee land eould be 
given to the displaced persons on 
a term-lease basis be considered 
and implemented by the Depart-
ment ofRehabilitation in consulta-
tion with the State Govern-
ment.”

What has been done in pursuance o f 
this recommendation? T^.cre is a 
very specific recom.nerr'.aiion be-
cause things lead to a sense of insecu-
rity among the displaced persons. So,
I think it is quite clear.

I shall put two supplementaries:—

1. Fourteen days hav\ passed since 
this news appeared in the press. 
Why has this Government not 
sought any exact information 
about ‘dharna’ near Jammu?
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2. What cxactly is the action taken 
by the Government on the recom-
mendations of the Petitions Com-
mittee as have been given in their 
<>2nd report which has been placed 
on the Table of the Rajya Sabha.

This House is entitled to know these 
two things.

SHRI BH AGW AT JH A A ZA D  :
It is true that we have not received 
any information so far about this. I 
did say in Rajya Sabha and I am 
sorry to say, I repeated the same thing 
here also. The hon. Member is 
entited to ask this question. All 
we can do in such cases, as the House 
knows is this, we have requested the 
Government of Jammu and Kashmir 
for the information. I think they are 
collecting the information. The 
moment it is availabl , we can make 
it known to th House and we can 
place it on the fable of the House.

In this case we have received no 
information so Jar.

About the second question pertain-
ing to the Petition Committee, I 
would like to .say that in Jarrmiu and 
Kashmir there are refugees who came 
from West Pakistan, who came from 
occupied area of Jammu and Kashmir, 
who came in three w aves one after the 
other in 194.7, u)~>5 and in 1971. 
This particular Gall Attention very 
clearly and definitely wants the infor-
mation about West Punjab and 
therefore, at this moment about the 
recommendations of the Petition 
Committee ihe hon. Members have 
to ask for other question. I shall 
prepare myself on that and reply.

So far as this ’particular Call Atten-
tion is concerned i.e. about West 
Punjab, it is true. So far as this 
figure is concerned as I said, the figure 
is not known. In April 1979 we were 
told that there are 2752 families. We 
in the Ministry of Rehabilitation, as 
far back as 1955-56 had put the figure 
at about 3,000 families.

2 7 1 Plight of refugees MARCH
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Hon. Member remarked that it 
is not the way that the Ministry does 
not know the figures. Large number 
of refugees came in this country, 
as much as 1 crore, both from the 
East and West. Those who came 
through the camps and got themselves 
registered, Government o f India 
took charge of them. Government 
can very well give the figure from 
each wing, as also of those who came 
from other parts. But there are other 
brave people, very courageous people 
who came after this blood bath. They 
did not ask for our relief but only 
wanted rehabilitation. They did not 
inform us. Therefore, Government 
of India got no figures about them. 
This batch of people who came and 
settled in this part are those lot of 
brave people who came in this part, 
settled down, filed the claim and we 
settled it. That is the position.

SH RI H AR IK ESH  BAH AD U R: 
Mr. Deputy-Speaker, Sir, it is unfor-
tunate that the people who are citizens 
of this country, India, are not citizens 
of Jammu and Kashsir. This kind 
of discrmination is quite unfortunate. 
These people do not have citizenship 
rights. They can vote in the par-
liamentary elections but they cannot 
vote in the Assembly elections and, at 
the same time, they cannot be given 
jobs in the State Government services. 
Such type of discrimination must be 
removed.

There is one Jammu and Kashmir 
Constitution Order, 1957. According 
to this Order, these people cannot get 
citizenship of Jammu and Kashmir. 
M y specific question is whether the 
Government of India is going to advise 
the Government of Jammu and Kash-
mir to amend this order so that such 
people who have come from outside 
may also be given citizenship right.

PROF. N. G. R A N G A  (Guntur): 
But is that Order constitutional at 
all?

SHRI H AR IK ESH  BAH AD U R :
I think so because it is Jammu and 

Kashmir Constitution Order.
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SH RI KH W A JA  M U B A R A K  

SHAH: No. The lion. Member may 
like to read article 35(a) of the Consti-
tution of India.

M R . D E P U T Y  SPEA K E R : The 
Minister will reply to that.

SH R I H A R IK E S H  B A H A D U R :
These refugees, .it is stated, have 
been.given land. But some people 
who came back from Pakistan, and 
whose land was given to refugees, the 
land was got evacuated from them 
and this was handed over »o those 
who came back from Pakistan. It is 
also alleged now— I would like to 
ask from the hon. Minister whether 
there is any truth in this— that some 
o f  the refugees have no land in 
Haryana, Punjab, etc. and, after 
sometime, they themselves sold that 
land. I want to know whether the 
Government of India have appointed 
any inquiry committee to look into 
these matters and, if  not, whether 
the Government o f India will institute 
an inquiry committee to look into all 
that.

These refugees who entered into 
Pakistan territory handed over a 
memorandum to the officials of 
Pakistan. That memorandum was 
addressed to the President of Pakistan 
and, in that memorandum, it was 
stated that they were still being con-
sidered to be the citizens of Pakistan. 
I want to know whether it is the correct 
information and whether the hon. 
Minister is going to enquire from the 
State Government about that memo-
randum.

The hon. Member, Shri Mhalgi, 
asked about thte number o f refugees. 
It is said that their number is not 
known. What is the reason why a 
census was not conducted to know 
the number. There have been several 
categories of refugees. The hon. 
Minister has said that some people 
came in 1947; some people came in 
*965 and 71 when there were wars 
between India and Pakistan and that

some of the refugees w'ho came in 1965 
and 1971 have been settled and they 
have been rehabilitated. But what 
about the people who came in 1947 
who have been staying here for the last
34 years? This is a question which 
must be replied to by the Govern-
ment.

It is also said that in 1947, when 
the refugees came from Pakistan, at 
that time, the Government o f India 
perhaps sent a committee o f officers 
to Jammu and Kashmir. This com-
mittee wanted to get some assurance 
from the Jammu and Kashmir G ov-
ernment that they would be settled 
there or, if they cannot be settled, 
they can be sent outside, out of Jammu 
and Kashmir. But at that time the 
State Government did not agree to 
send them out of J. K . Now per-
haps it is stated that they would be 
settled somewhere else. I would like 
to know from the hon. Minister 
whether that is a fact and what I am 
saying is correct, and whether the 
Government o f India will look into 
it and try to solve the problem of 
those people.

SH RI BH AGW AT JH A A Z A D : 
It is true that about these friends who 
are staging a dharna at the border, 
their main and most important de-
mand is about the full citizenship 
right in Jammu and Kashmir State. 
This is their demand, not much about 
relief and rehabilitation. Out o f this 
flow the demand that they should have 
a right about employment also in the 
State and in the State undertakings 
and, out of this, also flows the demand 
that thev should have not only the 
possessive rights but the proprietary 
rights in the land or other properties 
that they have at present in that part 
of the country.

These are three important things. 
The hon. Member is right. The hon. 
Member is also right that they have 
not got it because the Representation 
Act of Jammu &  Kashmir State o f  
*957 comes in the way. It says that
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a citizen should be a permanent resi-
dent of the State, and this permanent 
residentship of the State is again 
governed by another Order o f 1954 
which says that lie must be at least ten 
years’ resident of that Stale, that is 
the person who was there on 14-5- 
1944, up to that date, can be regarded 
as a permanent citizen; they are there 
from 1947 and, therefore, they are 
not permanent citizens. That is one 
importat thing that 11 Kit Order of 
1954 says. The second th in g ... 
(Interruptions)

M R. D E P U T Y -SP E A K E R : No. 
This is Calling Attention. You can-
not . . . .

SHRI G H U LAM  R A SO O L  K O -
C H A K  (Anantnag : On a point of 
order. Displaced persons, under the 
State Constitution, cannot be made 
permanent residents of Kashmir. . 
(Interruptions)

M R . D EPU TY-SPEAKER : There 
is no point of order.

SHRI BHAGW AT JHA A ZA D : 
I am surprised . .

SH R I KI-1WAJA M U B A R A K : 
SH AH : The Minister should read 
what is the law. The law on the 
subject is article 35(a ) of the Consti-
tution of India which says who has 
got the rights. He says about the 
order of 1964, that is, they must be 
resident for ten years before 1954. .

SHRI U I  TAM  R A TH O D  (Hin- 
goli): On a point of order. There is 
one more discrepancy. In 1947, the 
then Ruler of that State had asked the 
people to come and take shelter in the 
State, and this Act which was referred 
to by Mr. Kochak and Mr. Mubarak 
Shah came into being after that. I 
would like the Minister to clarify 
this position, whether there was any 
assurance given by the then Ruler to 
these people who had come from 
Pakistan. ^ -
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M R. D E P U T Y -SP E A K E R  :
Your name is not there. It is no 
use rising on a point of order like 
this.

SH RI B H A G W A T JH A  A Z A D  : 
If the hon. Member will have some 
patience, then I will clarify. Let 
no’ my hon. friend from Jammu 
and Kashmir take anything that 
way. I am only saying what is 
there in their own Representation 
Act. I am n o t quo ing any hing 
beyond that. I f  they can p o in t our 
any change, even of one full stop or 
comman, then they can challenge 
me and say tha' I am giving a wrong 
statement. This is how I have 
prepared myself for the task. The 
hon. Member wanted to quote article
35 which suits him. Let him quote 
it ; he is free to do thaj. But I will 
q u o te  what I feel right and should 
quote to hon. Member Shri Harikesh 
Bahadur. He has asked me why 
these persons, af er three decades, 
have no* been given the right of citi-
zenship. I am quoting that the 
Jamnm and Kashmir People’s R e-
presentation Ac: of 1957 stands in the 
wav. This is wha I have said 
before. It says . . . (Interruptions).

M R . D E P U T Y -SP E A K E R  : He 
is replying to Mr. Harikesh Bahadur.

SHRI B H A G W A T JH A  A Z A D  : 
It says tha1 a citizen should be a 
permanent resident of that State ^nd 
tha permanent residentship is e lf  
is governed by another Order of 
1954 which says ‘ hat he mus' be a 
leas 10 years resident in that State.

The second poin is that *hev 
should legally have p r o p e r t y  there, 
not only possessive but proprietary 
right. Since these two have no- 
been given to these persons who have 
been 'here for more than three 
decades, they are denied their citizen-
ship right.

Another question which Mr. 
Harikesh Bahadur asked me and 
which I had answered while replying 
to Mr. M halgi, is about the number.
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As I said, we have kep* The numbers 
about this; ihc numbers are there.
There are many classes o f people who 
came to this country as an aftermath 
of Partition, those who came, 
registered, came 'hrough the camp—  
we have kept the full number. I f  
you put me ano her question on that, 
we will reply ’ o you how they came 
from ea%T, how he}- came from west, 
how the}- came from Tibet, how they 
are coming from Sri Lanka, how 
the)- came from Mozambique and 
all that. Put in this part, these 
persons who came there arc the 
brave people from West Punjab who 
dicl not come ihrough the camp. 
T 1 iev settled there. The Jammu 
and Kashmir Government did allow 
them to settle there. I can quote 
their letter. They settled them. 
They have got their own Order under 
which they allowed them to settle 
there. They are 'here for now more 
than 30 years. 1 think, Mr. Deputy 
Speaker, it is not the inten’ iori of this 
House now hat after three decades 
These persons should be uprooted 
from rhere and se tied somewhere- 
else . . . [Infrrruptionyi . Therefore,
I am no • oing to quo‘ e what the 
hon. Members from Jammu and 
Kashmir want me to quore.

Sir, t ’ cv ar asking me • > qu >tc 
about the Scheduled Castes. About 
the Scheduled Castes the Government 
of India, in the M inistry of Home 
Affairs wrote a letter to the Jammu 
and Kashmir Government on 28th 
M ay 1980— v e ry  recently in which 
they emphasized :

“ The State Government will 
doubtless appreciate that the 
Scheduled Castes amongst th se 
displaced persons would need 
special treatment in regard to 
employment having regard to 
the special disabilities and dis-
advantages from which they suffer. 
In the context of the national 
policy of speedily ameliorating 
the conditions of the Scheduled 
Castes amongst others, we feel 
that these Scheduled Castes dis-
placed persons should be given
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a special sympathetic dispensation 
as regards employment in services.”

So, Sir, we have taken up their 
question. We have got the reply. 
W hat is their reply? The reply is 
dated 16th September 1980 in which 
they have said :

“ The question of affording oppor-
tunity in matters of Service in 
the State and other facilities to 
be extended to the said persons 
will be considered by the Govern-
ment.”

So, what I say is this. The Govern-
ment of Jammu and Kashmir also 
allowed them to settle there. They 
have settled there. They are there 
for three decades. We are in com-
munication with them all the time. 
They have been allowed the right to 
vote for Parliament, but the right 
to vote in State Assembly has not 
been given due to these two orders—  
the 1957 Act and the 1954 Order. 
Certainly, as the hon. Member wants 
me, the Home Minister as well as 
myself are taking up this question with 
the Jammu and Kashmir Government 
that they should consider over this 
order and amend it.

SH R I G H U L A M  R A S O O L  
K O C H A K  : On a point of order, 
Sir.

AIR. D EPU TY-SPEA K ER  : 
Und,er what rule you are raising a 
point of order ? For cvertything you 
are objecting. You can challenge 
his statement but you cannot raise 
a point of order . . . .  (Interruptions)*.
I am not permitting.

Shri Virbhadra Singli . . .

(Interruptions)*

M R . D E P U T Y-SP E A K E R  : In 
Galling Attention you go by the 
rules.

(Interruptions) *
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M R . D E P U T Y -SP E A K E R  : 
These will not go on record. Mr.

~ Virbhadra Singh— he is not there. 
M r. Parulekar.
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SH RI BAPUSAHEB P A R U L E -
K A R  (Patna s'iri) : Through
this call attention notic% a very 
important subject has been brought 
before this House for debate.

A t the outset I would like to 
congratulate the hon. Minister for 
having made an announcement that 
we will try our level best to see that 
these persons are not uprooted. 
However, while making these observa-
tions, I have to say that I feel very 
sorry with reference to the explanation 
which has furnished to this House 
regarding this call attention notice. 
As my hon. friend here said, it 
appeared in the papers on the 9 th 
M arch and the matter was debated 
in the Rajya Sabha on the 12th 
March. Many suggestions were 
made and I find from the debate that 
many suggestions were accepted by 
the hon. Minister.

Sir, from 10th upto this day, 
14 days have passed and I expected 
that the hon. Minister in his state-
ment would furnish somewhat more 
details. B ut we find that ad Verbatim 
the same explanations have been 
furnished to us. The hon. Minister 
has said that we are not in a position 
to get the information. However, 
the information which was available 
to him at the time hr was replying to 
the Calling Attention motion in the 
R ajya Sabha has not been made 
available to this House. Look at 
the dimension of the particular 
problem, which is not a small point. 
The persons who came to this country 
33 years back are so desperate. I 
would like to emphasise and underline 
that they are thinking of crossing the 
border and going back to Pakistan. 
Are we not ashamed of this ? Sir, 
I think we have to hang our head in 
shame. These people whether they 
are 300 or 500 or 40,000, came to

this country ou* o f love after indepen-
dence because of certain miserable 
plight and because fhey could get 
certain rights. But they are now 
desperate and they are thinking of 
going back and it is on this back-
ground I would request the hon. 
Minister to give a serious thought to 
this particular problem and consider 
as to what best we can do for these 
unfortunate brethren of ours. They 
are not responsible for their plight. 
It is the top leaders who divided 
this country. They had come here 
leaving their property, their houses 
and all belongings. How best we 
have served them in the last 33 years ? 
W ith reference to this background 
I would request the hon. Minister 
to reply to the point made by my 
esteemed, friend, Mr. Harikesh 
Bahadur. The reference hr“ made 
was with regard to a Committee of 
your Ministry set up in the year
1953 which was sent by the Govern-
ment of India to the State of Jammu 
and Kashmir to fincJ out whether the 
State Government of Javnmu and 
Kashmir was allowing them to settle 
in that State or they should be allowed 
to settle somewhere in Punjab 
because the refugees who crossed 
the border were Punjabis. M y 
information is that when a specific 
request was made to the Prime 
Minister of the Jammu and Kashmir 
State, as he was then called in the 
year 1953, he gave an assurance to 
this Committee, the representatives 
of the Government of India, that 
these persons need not be taken to 
other parts of the country but that 
the Government of Jammu and 
Kashmir would see that they would 
be given all rights, the citizenship 
rights and that they could settle there 
and all rights would be conferred 
upon them. I woul \ like to know 
from the hon. Minister whether this 
is a fact that in the year 1953, your 
Ministry had set up a Committee
for bringing these people from that
particular part of the country,
whether the Committee people had
gone there and whether they were
assured by the then Prime Minister
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of the Statj of Jammu and Kashm’r 
that they would be conferred  the 
citizenship and all the rights, aid 
therefore, lie did not agree to send 
thes?  people to other parts of the 
country.  This is one part of the ques-
tion.

Coming to the other problem, 
we are concerned with a limited ques-
tion  with  reference  to the Calling 
Attention Motion.  These  refugees 
came in 1947 and they came in 1965. 
They also came in  1971.  We are 
only concerned with the persons who 
came in the year 1947 and as the 
hon. Minister rightly said that about 
one crore people came  and they 
crossed the border.  But I believe 
that this number one crore refers to 
total number of refugees who crossed 
the border, out of which a few lakhs 
came and settled in the State of 
J. & K.  Now, out of these 3,000, 
or 4000 or whatever the figure, who 
have been here for the last 33 years, 
want to go back.  The Government 
of India was not in  a position to 
know—if such a Committee was 
appointed in the year 1953—what 
is the number of persons who had 
crossed.  After independence  they 
came here and though they settled 
down here we do not find from the 
speeches made in the Rajya Sabha 
any suggestions made by the hon. 
Minister.  They are  not allowed 
to get  any  employment in the 
Government.  Their children cannot 
go to the professional schools or 
other  institutions.  Th~y  are not 
allowed to hold any property.

AN HON. MEMBER  : Unless
they are Registered.

SHRI BAPU SAHEB FARU- 
LEKAR : They cannot get loans. 
They cannot  start  an industry. 
They cannot have  any  right to 
vote in the state Assembly election. 
You ai'e showing utter d scrimi- 
nation in regard to their citizenship. 
These  are the  problems which

near Jammu (CA)

are arising because of the special 
status which is concerned by the Cons-
titution and  because of the laws 
which are implemented by the .State 
Government within the framework 
of this particular Constitution. The 
Chief Minister of Jammu and Kash-
mir has made a statement that Article 
370 is not sacrosanct, may I know 
whether the Government of India 
had any talk with the Chief Minister 
on this particular issue? What is the 
opinion of the Government of India 
with reference to this particular 
statement of Sheikh Saheb, with 
reference to Article 370 May I know 
specifically whether the Government 
of India agree with that statement or 
refutes that statement ? This is my 
point No. 2.

Now, I come to point No. 3.. 
There is this dispute about ‘Dual citi-
zenship’. I know about the difficulty 
of this problem. I want to know whe-
ther the Government of India has 
discussed this matter with the Jammn 
and Kashmir Government in the 
light of this limited problem, —with 
reference to the limited number of 
persons,3,000 or 5,000 or whatever it 
is,—without enlarging the sope of this 
particular question. If that is so, may 
I know what is their response ?

And then, the last question which 
I would like to ask is this.

If there is any difficulty which the 
Government cannot overcome, be-
cause of Article 370 and the Acts of
1954 and 1957 what specific and 
concrete steps do they propose to take 
in this regard ? Had they any sort of 
dialogue wht the State Government ? 
May I know what concrete steps the 
Government of India proposes to 
take in the background of the various 
point which I have made with refer-
ence to this sepcific issue ? These are 
my questions. Kindly see that these 
persons who are  in dharna are 
not forced to go back to Pakistan, 
because  they are  not  getting



rsH Ri b A p u s a h e b  PARU- 
LEKAR]
any rights. Their existence without 
any civil rights to them amounts to 
civil death because they cannot 
exist they have no right to vote ; 
they have no right to hold property 
and if they have not right, how can 
they survive ? I request the lion. 
Minister through you, Mr. Deputy 
Speaker, not to treat this problem 
lightly. Let him not give the type to 
c r y p t ic  replies which he had given 
in the other House.

SHRI BH AGW AT JHA A Z A D : 
I sincerely hope that it shul ! not be 
the impression of any hon. Member 
that I have taken this matter lightly. 
This was the last part of the hon. 
Member’s question. I want to point 
out with all the emphasis at my com-
mand that I have taken this matter as 
seriouly as the other hon. Members 
who have spoken on this matter and 
I do feel that this particular question 
needs very sympathetic and huma-
nitarian consideration from every-
body including otlr friends who are 
sitting on the other side. O f course, 
they have thHr dlvn points of view.
I have already pointed out the diffi-
culties whish are there.

SHRI KH W AJA M U B A R A K  
SHAH : Why is the hon. Minister 
not mentioning anything with regard 
to Article 35 (a) ?

SH RI BHAGW AT JH A A ZA D :
So far as this questin is concerned, 
that has not come up just today be-
fore me. They are asking me about 
citizenship ; and I have given the 
reply that the Jammu and Kashmir 
Act and also the order stands in the 
way. Have I said anything wrong ? 
This is number one. Number two is 
this (Interruptions)

M R. D E P U T Y  SPEAKER : 
Please don’t interrupt. The hon. 
Minister cannot be interrupted just 
now.

SHRI BH AGW AT JH A A ZAD : 
Is there anything to say that a minis-
ter in Lok Sabha has to use the same
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language which the hon. M ember 
opposite Wants to use. I can speak 
my own language. I am speak-
ing my own language. In case 
the hon. Member has the oppor-
tunity of bringing in and .speaking in 
any Calling Attention M or on he can 
always speak in whatever way lie likes.
I am not stating anything at all which 
is wrong. I am only saying tha the 
Jammu and Kashmir Act is there and 
the order is there.

' I n t e r r u p t io n s )

MR. D E P U T Y  SPEAK ER  : 
Please don’ t interrupt.

SHRI BH AG W AT JH A A ZA D  :
I would like to clarify the point • ti 1! 
father. I would like to quote from the 
Council Decision No. 350 dated r-q- 
1971 Government order No. RES 371 
of 1971 dated 9-9-1971 of the Govern-
ment of Kashmir in which they said 
as follows :

“ Those West Pakistani displaced 
persons who held land in west 
Pakistan but either did not apply 
for claims or whose claims were not 
sanctioned or tthose who did not 
hold any land in West Pakistan 
and in whose favour the claims 
were sanctioned but who did not 
take prossession o f such land may 
be allowed to retain Government/ 
evacuee land in their possession up 
to the scale of Cabinet Order No. 
578-G of 1954. No new allotment 
of land should be made in their 
favour. ”
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This is the order o f the Jammu & 
Kashmir Government. So, Sir I am 
not quoting anything wrong. But if my 
friends want to explain a little more, 
they can do it very well. They are 
welcome. I am surprised why I am 
not able to carry my idea about one 
thing and that is about the number. 
The hon. Members beginning from 
Shri Mhalgi, Shri Harikesh Bahadur 
and Shri Parulekar have asked why 
I am not getting the number of such
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people. I told you very clearly...
(Interruptions) Please take it to the Chair. 
(Internptions) This is not relevant at 
all in this case (Inten ■ptions).

MR.  DEPUTY-SPEAKER  : 
Please £o to your seat, Mr. Kochak. 
This is not proper and this is not the 
parliamentary procedure. I will not 
alllow you to do this.  Please take 
your seat.

SHRI BHAGWAT JHA AZAD : 
Mr. Dcputy-Sp a: <•r, Sir. we should 
not mind it and we should consi-
der it patiently and calmly. My friend 
is agitated. Somtimcs truth bites and 
let it bite him also. The point is this 
and it is very simple that in this rase 
there was no question of keeping 
the number because in this country 
a large number of people came. The 
only way of keeping 1ĥ number 
was that those who came to the 
camp asked for  relief.  This  is 
point one and  the second point 
is their rehabilitation. In this case 
these brave people were about 3000 
in number. Now the Government of 
Jammu  &  Kashmir  had  only 
recently assured that they are taking 
the Census and I hope they will take 
it. But the point  is that they 
came and settled there and thev did 
not come through us.  They only 
filed their clamis and those claims 
that were found eligible have been 
satisfied to the tune of Rs. 29-05 lakhs. 
We have given them that claim. 
Therefore, in this case there is no quest-
ion of giving you the exact number. 
The important question in this case, 
you must appreciate is the question 
of citizenship rights. Why they are 
angry and why they want to go back 
after 33 years is the question to be 
sorted out.  For that J quoted to you 
what are the difficulties. We will talk to 
them, persuade them, have a dialogue 
with the Jammu & Kashmir Govern-
ment and try to find out and see what 
best can be done in this matter.

SHRI  GHULAM  RASOOL 
KOCHAK : Sir, I have a point of 
order.

MR.  DEPUTY-SPEAKER : 
Under what rule? What is your point 
of order ? You have to sit down. You 
cannot have any clarification now. I 
am not permitting you. Mr. Kochak, 
you can speak to the Minister after-
wards.

SHRI BHAG >VAT JHA AZAD :
About the Question  regard ins? the 

Committee consisting oi oihcers who 

went there in tojj about which Mr. 
Harikesh Bahadur also asked me, we 

have no information of that.

SHRI  B API SAM EB PAR-
ULEKAR : Sir. 1 asked a particular 
question. He has not replied to that. 1 
asked a pertinent question regarding 
Article 370 of the Constitution.

! Inh u up/io) s)

SHRI BHAGWAT JHA AZAD :
I did not reply that question because 
that does not pertain me. The best 
informed Members should have direc-
ted th 'V  questions pertaining to 
Article 370-and even the right of 
citizenship to the Home Minister and 
not me.

liildni] lions)

DR. KARAX SINGH (Udham- 
puri: Mr. Deputy Speaker, Sir, at the 
outset I would like to point out that 
this matter, in my view should have 
been handled bv the Minister of Home 
Affairs. 1 am not making any asper-
sions on my friend, Shri Bhagwat Jha 
Azad. He is answering the questions 
with a great deal of sympathy and 
he has done his home work, but die 
issues involved in this matter are so 
complex that it is really something 
which either the Prime Minister her-
self or the Home Minister should have 
teplied. And there is also a great tfeal 
ofconfusion with regard to the manner 
in which this calling attention has 
been worded. For example, the calling 
attention that I had given said :
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“ The acute frustration caused to 
thousands of refugees from Pakis-
tan living in Jammu for over three 
decades but still deprived of 
rights as permanent residents of 
the State.”

The one that has been admitted is 
with regard to their being denied the 
Indian citizenship. There is a lot of 
confusion. I f  you kindly bear with me, 
the whole matter will be very clearly 
put before this hon. House and I 
am sure, it will help the Government 
and the Minister in coming to a 
decision.

To begin with, I would say that we 
got our freedom in 1947. It was a 
glorious chapter. There have been 
great sacrifices. Only yesterday, 
martyrdom of Shaheed Bhagat 
Singh, Raj Guru and Sukhdev was 
observed. But let us not forget that 
among the people who made sacrifices 
were lakhs of people who were killed 
and the millions of people who were 
uprooted and disrupted in the 
parti don, particularly in partitioned 
States of Bengal and Punjab, 
as also Sind and other States, which; 
was partition de jure. In Jammu and 
Kashmir, it was, in a way, de facto  
and it has been subject to invasions 
from time to time.

The problem that we are discussing 
is a residue of partition. In Jammu & 
Kashmir, particulars-, as the hon. 
Minister has said, there have been 
three major waves of refugees. The first 
was in 1947 from Pakistan occupied 
Kashmir. Let us be very clear. The 
first category of refugees are those who 
belong to Pakistan occupied Kashmir 
which was legally and juridically a 
part of my father's State when he 
signed the instrument of accession 
and that is, therefore, ’ egally 
Indian erriUv-y. From -ha area, 
lakhs of people came in 1947. Then, 
they came in 1965. Chavanji, at that 
time, I think, was, the Defence Minis-
ter; he knows it; and then they came in 
1971. Even when we won our magnifi-
cent victory, 25,000 people from the 
Chamb area, which is within the terri-
tory of Jammu and Kashmir State,
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were uprooted. I would like to point 
out that lakhs of people from Jammu & 
Kashmir have not only paid the price 
in 1947~but have continued to pay the 
price even up till 1975. They have been 
uprooted and have not yet been ade-
quately resettled. That is a different 
problem. The Rajya Sabha Committee 
on Petitions is dealing with the petition 
of the refugees regarding displaced 
persons uprooted from Pakistan-occu-
pied area of Jammu and Kashmir. 
That is a different catego ry ....
(.Interruptions) * *

M R. D E PU TY-SPEA K ER  : 
Do not interrupt; any interruption 
will not go on record.

DR. K A R A N  SINGH  : Steps 
have been taken, but they have not 
yet been fully rehabilitated and their 
pending problems have to be looked 
into by the Government sympatheti-
cally. That is the first point that I 
would like to clarify.

The second point that I would 
like to clarify is that though this is 
an important issue we are not at this 
particular juncture discussing the 
special status of Jammu and Kashmir 
in the Indian Constitution. That is a 
different matter. Jammu and Kash-
mir State is governed by Article 370 
of the Indian Constituion which is 
mentioned in the Constitution as a 
Tem porary Provision. I agree w irh 
the hon. Chief Minister, Sheikh 
Abdullah when he recently said 
that there is nothing sacrosanct 
about Article 370. This is an article 
which under given condtions, and 
given agreements from time to time, 
could change.

Sir, the point I would like to make 
here (Interruptions) . . . .  while we 
are on Article 370 is this. Although 
our friends are very disturbed about 
it (Interruptions) and there is a 
good deal of sentiment with regard 
to Article 370 in the Kashmir valley 
which should be taken cogni-
sance of, my own views in this matter 
are very clear, viz. that if Article 370 
is to contine, the provinces of Jammu 
and Ladakh in Jammu and Kashmir 
must also be given special status within
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*he State. W hat is sauce for the goose 
Js sauce for the gender. I f  there are 
strong views in Kashmir valley, there 
are equally strong views in Jammu 
and Ladakh. That is my view 
with regard to Article 370. 
Some other time, when this matter is 
debated, I can place before the House 
a very detailed analysis of this 
problem.

So, I would like to say that the present 
problem which is being discussed under 
Calling Attention, neither concerns 
the refugees from Pakistan-occupied 
Kashmir, nor does it concern the spe-
cial position of Jammu and Kashmir. 
This concerns the several thousand 
families and I would like to clarify to 
the hon. House that my information is 
that it is about £,000 families came in 
1947. I f  you take it as roughly 7 
or 8 persons per family, it will mean a 
population o f about 20,000 in 1947. 
And, as the population everywhere has 
doubled, their population also must 
have doubled. It must be around
35,000 to 40,000 people today.

They came across from Sialkot and 
from the Shakargarh tehsil of Punjab.

SH RI G H U L A M  R A S O O L  
K O C H A K  : A  point o f order.

M R. D E PU T Y-SPE A K E R  : No; 
please sit down. You are disturbing. 
What is your point of order? Please 
sit down. No; you cannot; (Inter-
ruptions) unless he yields, you cannot 
speak anything.

D R . K A R A N  SIN GH  : No. I 
am clarifying the position. These 
people came across. . (Interruptions)

M R . D E PU T Y-SPE A K E R  : 
Please sit down. I am not permitting 
you. W hy are you getting agitated? 
Hear him. O n some other occasion, 
you can speak.

D R. K A R A N  S IN G H : I am stating 
the facts. Let them try and understand 
the problem. This is an indication of 
the sort o f hostile and unsympathetic 
reaction that their party Government 
is showing in Jammu and Kashmir, to
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this problem. It is proved here, that 
if  these people are not prepared even 
to listen to sense here in Parliament, 
what is their party going to do in 
Jammu and Kashmir? Sir, I do 
not get provoked easily. I am a 
man of a very calm temperament. I 
am not worried. But I would like to 
point out to them that they are 
cutting a sorry figure by trying to 
act in this manner.

I was saying that these people 
crossed Shakargarh and Sialkot 
in order to escape the communal 
holocaust. They crossed over; many 
crossed over to Amritsar, and many 
crossed over to various other parts o f  
East Punjab. These people came into 
the Jammu region. And I may point 
out that 90% o f them are Harijans. 
The other day the House passed, 
standing, a resolution with regard to 
reservation. Let me point out that even 
if  they had not been Harijans, it would 
not really have made a major differ* 
ence. But they are Harijans; and they 
belong to the most backward depres-
sed, weak and vulnerable sections o f 
the society (Interruptions).

M R . D EP U T Y-SP E A K E R  : 
Be patient.

D R. K A R A N  SINGH  : As has 
been pointed out, for the last 30 
years they have lived here; and they 
don’t have the right to own land, 
to have service under the Govern-
ment or any o f its authorities; and 
they don’t get admission to colleges 
and even to technical institutions. 
They are not eligible for loans, for 
self-employment or for old age pension 
etc. It is a pitiable plight. They 
don’t have the right to vote for the 
State Assembly, or for the panchayats 
where they are living. The position 
is : these people have been agitat-
ing for a long time. They are now 
in a pitiable condition.

Their young boys— boys who were 
born after they came into the Indian 
territory— have grown now to m a-
turity. I have been travelling in 
my constituency. There are young 
men who are on the verge o f suicide.
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T h ey say : “ I f  we cannot get em-
ployment if  we cannot hold property 
and if  we cannot do any business, 
it is much better that we end our 
lives. W e are becoming a burden 
to our families and also to the State.”  
T h ey are agitating for a long time 
now. In 1973-74, the last Congress 
Government in the State had draf-
ted a Bill under which certain cate-
gories o f refugees were to have been 
given proprietory rights; but in 1975, 
the party represented by my two 
friends behind, cams to power; and 
the process of integration and norma-
lization was deliberately reversed. 
(.Interruption) there has been a deli-
berate attempt— rather than bring-
ing the people o f Jammu and 
Kashmir into the mainstream of 
national life an attempt has 
deliberately been made to encourage 
these chauvinistic tendencies ancj 
the hostile activities there. The 
C hief Minister of Jammu and K ash-
mir met these people at Chikroi 
Farm on 5th of M ay, 1979, which 
is on the border, and assured them 
that the constitutional Amendment 
Bill would be brought in. Tha* 
has not happened. They went on 
dharna last year also. They say, 
“ I f  you cannot look after us; if  you 
say we are Pakistani refugees and 
we do not have permanent settle-
ment rights, we will go back to 
Pakistan.”  What a disgrace it is. 
The population o f this country in the 
last census is 68.4 crores and we are 
not able to settle 35— -40, 000 people.
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13-oohrs.

Now, the position constitutionally 
is very clear. These people are 
governed by the State Constitution; 
and under Section 6 o f the State 
Constitution, they do not, at present, 
qualify—«to be permanent residents. 
This is a constitutional and legal 
position. (Interruptions)

M R. D E P U T Y -SP E A .K E R : No, 
no, you cannot interrupt.

\
{Interruptions)**

M R. D E P U T Y -S P E A K E R  : 
Please sit down. This will not go on 
record. Do not record anything.

{Inter) up tions)**

DR. K/VRAN SIN G H  : I have 
read the Indian Constitution. I 
have got a copy o f the State Consti-
tution also. Now, I would like to ask 
categorically three questions from the 
hon. Minister. (1) What is required 
in this matter is an amendment o f 
Section 6 of the Jammu & Kashmir 
Constitution ? This can bs done. 
{Interruptions)

M R. D E P U T Y-SP E A K E R  : 
Please do not interrupt. It is not 
a discussion.

(.Interruptions)

M R. D E P U T Y-SP E A K E R  :
I am sorry, you go through ths rules 
of Calling Attention.

{Interruptions)

M R. D E P U T Y -S P E \K E R  : 
Please sit down. Nothing will go on 
record.

(.Interruptions) * *

D R. K A R A N  SIN GH  : What 
is required is the amendment of 
Section 6 of the Jammu & Kashmir 
Constitution. I f  any further cons-
titutional consequential amendment 
to the Indian Constitution is required,
I am sure, it will not be grudged by 
the House. Will the Government 
o f India, will the Prime Minister 
prevail upon the Chief Minister o f 
Jammu & Kashmir to bring in—  
in the current session of the State 
Assembly which is sitting today—• 
the necessary amendment o f Section 
6 of the State Constitution so as to
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allow these people to become per-
m anent residents o f the State ?
(Interruptions)

PRO F. N.G. R A N G A  : They 
are getting excised. So please be 
brief.

D R. K A R A N  SIN G H  : Let 
them get excited. I am not worried 

about their excitement. (Interruptions) 
W hy are you getting excited ?

M R. D E P U T Y-SP E A K E R  : 
Please order, order.

D R. K A R A N  SIN GH  : U n-
less the Government o f India pre-
vails upon the State Government 
to amend the State Constitution the 
problem is not going to be solved. 
Therefore,- what is required is an 
amendment o f the State Constitution 
and of the Indian Consti-
tution, if  necessary. But the 
Government of India must take 

the initiative because these people 
are Indian citizens. Therefore, there 
is a responsibility upon the Govern-
ment of India that in the State in 
which they are living, they should be 
properly looked after. Please pre-
vail upon the State Government 
to consider it. (2) will the Govern-
ment of India simultaneously make 
the necessary financial provision in 
the present Budget in the Rehabili-
tation Ministry to see that their 
interests are looked after and (3), 
will the Government o f India also 
look sympathetically into the pending 
problems o f the refugees from Pakis- 
than occupied Kashmir and take 
necessary action to solve those 
problems ?

SH RI Z U L F IQ U A R  A L I 
K H A N  : (Rampur) : What is
their religion? Hindus, Muslims 

•or Christians ?

D R. K A R A N  SIN GH  : Hindus 
and 90 per cent are Harijans.

1903 (S A K A ) Suggestion of World 294L 
Bank Team re. Import of 

High Power Locos by 
India (Stat.)

SH RI B H A G W A T JH A  A Z A D : 
Mr. Deputy-speaker, to the first 
question the non. Member knows 
that I cannot speak on behalf o f the 
Jammu and Kashmir Assembly 
and the C hief Minister what kind o f 
amendment he should or he will 
bring in the current session. But 
one thing I know, as I have said, 
that the difficulties that are there today 
in giving them full citizenship right 
in the State which is governed, as 
the hon. Members also are saying, 
under the Indian Constitution and 
also under the State Constitution 
should be looked into. W e wiil 
certainly like to talk to the C hief 
Minister o f Jammu and Kashmir 
without whose cordial help, talk and 
all that we cannot do anything in the 
matter. This has to be looked into.

About the second thing, so far 
in this case it is a question of 
citizenship right. In this case there 
is no question of relief or rehabilitation. 
On only one point that was about 
their claims which they field, we 
cleared up to 1,000 and a few more. 
W e have settled up to 29.05 lakhs.
I f  further some more are left, or 
if  any case is left out, I shall see why 
they are left out and what is the po-
sition. About the position in the 
occupied area of Kashmir, I cannot 
say anything in this matter at the mo-
ment, and I am looking into it.

13.07 hrs.

S T A T E M E N T  R E : D ISC U SSIO N  
BY W O R LD  B AN K  T E A M  A B O U T  
IM P O R T  O F H IGH  PO W E R  
L O C O M O T IV E S  BY IN D IA.

T H E  D E P U T Y  M IN IST E R  IN  
T H E  M IN IS T R Y  O F RIAL W A Y ? 
A N D  IN  T H E  D E P A R T M E N T 
O F  P A R L IA M E N T A R Y  A FFA IR S 
(SH RI M A L L IK A R J U N ): Sir,
A  World Bank Team  visited India 
in January/February, 1981. It had
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[Shri Mallikarjun] 
discussions with the officers of R ail-
w ay Board and other Railway 
Establishments. During discussions, 
the team did emphasise the need 
for establising a modern com-
puter-based management informa-
tion system for better management 
o f railway operations. But the 
team did not make any World 
Bank aid conditional on establish-
ment o f the computerised manage-
ment system. In fact, this issue 
was quite independent of other 
issues, like Electrification, import 
of Electric Locomotives, building 
o f Diesel Component Works etc.

2. In the context of acce-
lerating the pace of electrification, 
the Bank Mission volunteered assis-
tance to Indian Railways for 
improving the technology o f over-
head equipment (circuit bearers, 
transformers etc.) as well as to 
uprate electric locomotive techno-
logy. The Mission has proposed 
import of about 15 locomotives, with 
3 or 4 types o f systems ô gain ex-
perience under Indian conditions. 
The idea is to select the most 
suitable type thereafter for indi-
genous manufacture, with collabora-
tion or asisstance as necessary from 
the manufacturers and thus to ad pot 
the latest technology in the mini-
mum possible time.

3. There is no proposal to 
import high power diesel locomotives 
at present, and therefore, the ques-
tion o f reversing the past attitude 
does not arise.

M R. D E P U T Y -S P E A K E R  : 
The house stands adjourned till 
52-05 p.m.

13.07 hrs.

The Lok Sabha then adjourned for 
Lunch till five Minutes past Fourteen 

of the Clock.

The Lok Sabha re-assembled after
lunch at ten Minuter past Fourteen

c f  the Clock.

[M r. D e p u ty  Speaker in the Chair.

M A T T E R S  U N D ER  R U L E  377
(i) M e a s u r e s  t o  p r o v i d e  a d e -

q u a t e  TRAIN SERVICES BETWEEN
P lLIB H IT AND SHAHJAHANPUR

SH RI JIT E N D R A  PRASAI 
(Shahjahanpur) : There is wide^
spread resentment among the 
people in the matter o f deteriorat-
ing train sendee between Pilibhi- 
and Shahjahanpur putting thousands 
o f passengers to a lot o f inconvenience 
and harassment. Two out o f three 
passenger trains running between 
these two stations have been sus-
pended for the last few months. 
No time schedule is maintained 
subjecting the public to untold 
hardship and inconvenience. Lack 
o f telephone facilities and lighting 
at these stations, bad condition of 
coaches, unsatisfactory sanitary 
conditions, no provision of lights 
in th e  trains and the rising crime 
raids in these trains are also adding 
to th e  already deteriorating train 
services between these stations. 
I request the Railway Minister 
to look into this burning problem 
o f this area and see that the trains 
are run punctually and properly, 
that telephone and other basic 
amenities are provided at these 
stations and also that the track is 
converted into broad-gauge and diesel 
engines are introduced in place o f 
steam engines.

(ii) N e e d  t o  r e -c l a i m  a l k a l i n e  

l a n d .

SHRI P. R A JA G O P A L N A ID U  
(ChitTor) : When I went to 
Moradabad in U P I saw an exten-
sive stretch o f vacant land where 
there is no vegitation. On enquiry 
I found that its extent is about
75,000 hectares and no crop is raised 
there since it is alkaline land.
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When I went to K arnal in Har-
yana to know about the research work 
being done to reclaim alkaline 
soils I found that they have easily 
succeeded in making the waste 
alkaline lands fit for cultivation. 
I have seen that even the Harijans 
are doing rice cultivation in the re-
claimed lands and they are getting 
about 30 bags of paddy per hectare 
within the second year o f reclaima- 
tion. The researchers told me that 
it will go upto 50 bags per hectare 
within two years.

I feel that if  the Government 
take interest and reclaim this land, 
about 40,000 landless poor can get 
land and we can get about 2,00,000 
tonnes of paddy per annum.

I, therefore, urge upon the Govern-
ment to take up this scheme imme-
diately.

(iii) S t e p s  t o  k e e p  t h e  r i v e r

GANG A EREE FROM POLLUTION

SH RI Z A IN U L  BASH ER 
(Ghazipur) : Recently resear-
ches have revealed that river Ganga 
is the most polluted river in the 
world. The Ganga is considered 
to be tht' most sacred river in 
India and in many places inclu-
ding Haridwar, Allahabad and 
Varanasi crores of Hindus take 
their holy dip on auspicious occasions. 
The large scale pollution in the 
river is bound to affect the health 
of crores of people including those 
who are living on the banks of the 
river.

Researches have also revealed 
that the extent of population is 
more in the river where it crosses 
through Varanasi. A  scheme 
was launched in Varanasi by the 
Goverment of U P with the Central 
financial assistance to divert the 
sewage water of the city from 
the river to irrigation purposes. 
Some time back it was reported 
in the papers that crores of rupees 
have gone under the drains and the

sewage water continues to flow in 
the river.

The people residing on the banks 
of the Ganga in Varanasi and ad-
joining areas have started to feel 
bad effects on their health.

I, therefore, urge upon the 
Government to take immediate steps 
to keep the sacred river of Ganga 
free from pollution in the best 
interest of the people o f the country.

fiv) S te p s f o r  c o n d u c tin g  L o c a l
BODY ELECTIONS IN T A M IL  N a d u

SH R I K . M A Y A T H E V A R  
(Dindigul) : The local body e lec-
tions were not conducted for the 
last 11 years in Tam il Nadu. The 
elections for the Corporation o f 
Madras and various Municipalities 
were also being postponed for the 
past 11 years, as a result o f which 
the democracy and the democratic 
right o f the people in so far as the 
local body elections are concerned, 
is at stake in Tam il N adu. There 
were no elected representatives to 
fight for the cause of the public 
before the officials and the G overn -
ment at various stages. The said 
elections have been postponed many 
times. The urban and rural people 
could not get even their minimum 
requirements and necessities and 
essentials like rations, drinking water, 
road facilities, street lights and 
so many other facilities and 
benefits. The panchayats, the panch- 
ayat councils, m unicipal councils 
and the councils o f corporations 
are defunct for the past 11 years.

So, on behalf of the people 
of Tam il Nadu I call upon the 
Central Government to take suit-
able steps to direct the state Govern-
ment of Tam il Nadu to conduct 
all the local body elections starting 
from village panchayat upto M adras 
Corporation in the interest of the 
urban and rural public in Tam il 
Nadu and in the interest of safe-
guarding the democratic rights o f 
the people o f Tam il Nadu.



(v )  N e e d  f o r  a  r e m u n e r a t i v e

PRICE FOR TOBACCO PRODUCERS

S H R IM A T I G E E T A  M U K H - 
ERJEE (Panskura) : The
peasants of Cooch-Bihar district of 
W est Bengal are in dire distress 
due to the sharp fall of raw tobacco 
price. About two lakhs of peasants 
are involved in tobacco cultivation 
in the district. Where the remuner-
ative price of tobacco should be 
Rs. 500 a maund (i.e. Rs. 1,250 a 
quintal), the peasants are being 
forced to sell at Rs. 50 to 60 a maund 
(i.e. Rs. 125 to Rs. 150) a quintal. 
Earlier, there was Central excise 
duty on raw tobacco to the tune 
of more than Rs. 100 a maund 
(i.e. Rs. 250 a quintal). The Central 
Government used to earn more 
than Rs. 5 crores from raw tobacco. 
The duty was abolished during the 
tenure of the Janata Government. 
But, strangely, this did not give any 
actual benefit to the producer 
peasants. It is the middle 
men who cornered the entire benefit. 
The price of raw tobacco in pri-
m ary markets was depressed even 
further despite the abolition of duty.

The peasants have become very 
r e s t le s s . There was road block by 
the peasants on the 16th March, 
at the call of the Kisan Sabha.

I draw the immediate attention 
of the Minister of Agriculture and 
the Minister of Commerce to take 
effective measures so that the tobacco 
producers in Cooch-Bihar and other 
places can be guaranteed fair price 
through Government purchase sys-
tem at proper price.

J299 Matters under

( v i )  R e p r o t e d  d i s t o r t e d  d e l i n e a t i o n  
o f  I n d ia ’s  b o u n d a r y  in  t h e  l a t e s t  

C h in e s e  m a p .

SH RI BAPUSAH EB PARU LE- 
K A R  (Ratnagiri): The latest Chi-
nese maps not only continue to 
show a distorted delineation of

boundary in all the sectors, but 
also mark out “ Sikkim”  as an indepen-
dent state. For instance, a publica-
tion “ W hich : 1980”  described 
“ Sikkim”  as an independent State 
on China’s southern borders, as do 
“ An Oudine of Chinese Geography”  
and “ China— a General Survey” .

In all these publications, the 
former Sikkimese flag o f ‘ Independent 
Sikkim’ and the Tibetan prayer 
wheel, as the State’s symbol, have 
been mentioned. In the 1980 publica-
tion, moreover, Sikkim’s area has 
been given as 7,100 sq. K ilo metres, 
while according to Indian Geography 
textbooks it is 7,300 sq. K ilo  metres.

The Finance Minister o f Sikkim 
is reported to have told the Assembly 
that the Indian Constitution was not 
applicable to Sikkim until the old 
laws of the erstwhile Chogyal regime 
were repealed by a competent legis-
lature.

I would therefore, request the 
Government to clarify whether 
Government accepts the statement 
of the Finance Minister of Sikkim and 
regarding the distorted delineation 
o f the boundary shown in Chinese 
maps.

( v i i )  R e p o r t e d  d i g g i n g  o f  a  n e w  
d r a i n  b y  D e l h i  A d m i n i s t r a t i o n  f o r  
r e l e a s e  o f  W a t e r  f r o m  H a r y a n a  
a n d  R a j e s t h a n  a n d  f a r m e r ’ s  r e a c -

t i o n  t h e r e t o .

Tm fan m  <rer*R :

3-qTWTST t  fczpr 377  % 5fsfcr

f w f r r f e  srr

s z t r  ^ r r

i  —

f c ^ f i  W T ^ T  5TTT ^ fr z r m T  TTcf

M 'm  ^  ? m i  %

|  1 m s  sfhc

OTfra *pRSTT ?TT*TT

Rule 377 30^MARCH 24, 1981 

th e
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s im r  frrcr % fa q  ^  ^  W  
«rfsnr^r f̂r snffa

3tF*rr<£ |  i ^  nrar *arterf 

jfr^FiT F̂f f^ rp ff Sr f fa  

|  i *f*rq |  sn fff s r t a ^ r  % m z  

srftn? t o t  * f i ^  ^  i 3f

(W in f % Stfofrfa ^ ^ i w t r , 

f e f r  ^  sriTPr *refr *r *fr *n^ 

f^ r  w f r  sfff w  «rr i

ft?O Tf *rnr |  

qfr î *rfe ?TiqTw r̂fr C* ^  t o r  

r̂nr ?fhc ^  r̂rwr tfr
?To?TqfTf̂ 7 tr^  f^r^Tn fq fis f( zfiSfnT ^

f w  i f  *r *p^sr *r fosrR

2 5 TTT̂ f, 81 RT

ffcTFFT TC *ft 'jfT T | |  I

ST^TT h^V i f

sfTf *fi SRHTcf ^T T O

^  i

14.23 hrs*
D EM AN D S F O R  G R A N TS, 1981- 

82 — Contd.

M in is tr y  o f  Commerce— Conld.

M R. D EPTJTY-SFEAK ER 

Shri Krishna Kum ar Goyal.

sft £™T v m r  rftifH (qrVr) : 

*t ^ t , ^ r f ^ r  w m  qr 

?r *r^r t © |  i

w i w f  3r i f t j f e  % srrt: 3r

fsRrr s r o  |  srr«r 
5ETTT m  3ftt?r |tT ^  ?rq^ f^ rrc 

JT̂ t qrt w i t  ^ifrrr 1 zrfe ^  sf^r 
qiTT fkp cfifur^r m r m — ^r% ^tr* 

sct gnr srh: swfssPTr,

|  eft ^  ’srfemifsRT n^r f r i t  i ^  

W  f a  n r  f r  ' r r o >  |  f a r c e r
?nf«FP sra 3r $  srraiTf 3r

f?rrT ^ r t t  h t

fsRTfcff ^ I

T̂TŜ ST ^ f^ T , 1 9 7 5 - 7 6  if,

f o w r  f% r̂r T̂fF̂ n’

^ T  T̂RTr t ,  5T O  1222  spfif

^T TCT p i  «TTI W  1979-

80  A' ^  sin^rfT^ 'ETTST 2 3 2 8 . 2  

^ f i f  i^rr 5fU  frier 1 980 - 8 1

Jr 5ITFiT" r̂r ^T2T 4 200  ^TiT ĉ T

q -g ^  ^  W i i  i  1 w  w t t

^ ^rrnTT °jncrrT ^ ^kTT
^ rr  srnr f^r fc 'n w :

qrr^T fv^r  ̂ q r 'Tfcn

 ̂ f̂tT ^ T  5TWT 5RiTt^|JT sTl'jflT

r̂ w cr  sfr ^ r  |

^ qr T ĉiT w  r̂r Tfr |  1 r̂t

qn^r rr^rt^r |  ^

1 9 7 6 - 7 7  286 3  «?, 1977-
78  ^ 449 9  ^ T if qTT̂

1 9 7 8 - 7 9  5 2 1 9 . 9  ^ f i f
*HT ^ F f  1 9 7 9 - 8 0  ^

f m  I 1 9 7 9 - 8 0  ^ ^

5 1 6 3 . 7  T f HIT iftn

1 9 8 0 - 8 1  % ^  sn fiW  ^Tnqft cRT 
% ?rjTt f^r qrr |  %TT^ ^

4 8 5 0 . 5  T O f  qrrtn' l^RT̂ ST ̂ T I
*• ________ « r* _________

r ' <+> q'i‘i ^rrpr ^ etc-

T̂FFm’ Tft̂ TcTfi' CB5‘ ( j .  M . F .)  ^
800  ^Tfif f^TT fRT «fi 5f i f  5
?fh  ^r% m r< \ q r^ i-irr# , f r

sfr qrr^r if %ftx

R i n ^  m  |  tf\x  snfrft

^ w r  ^frf f  ?ft f*rrrr cFn^r t r ^ fs r  
4 ^ r̂n: wrfrf ^o ^  ^  T f

^ 1 T  I f^ ’Til ̂ T r^Mif IT

w  qr w ii iiw r^ rr q ff  ^ r r  a

^ q T ,  3fr ^ f^ r fr T  I ,  5Tf
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[4 t § ctt ^ n r  *rfrr*r]

% ft? ^rrrr f *  f f a f e  

w  'STf t  ^  ^
^  f^r^ft ^*rt srr x §  |  i 

wfcff % sft fWqr 

r̂icrr t  * \x  t̂trr tor r̂itrr T̂r 
#srrft? srrftrar fcfrs
ft? ?rnsr srrsrrc If ^  | ,

M w *  |, s t s t r  %  ?f s t

f a t f f a r  ^ f f  ^  SStfr

X’i t  I, ^ r | ^  ^rsr 
f*rfa£9P T % §r?:r f t ,  ^ r |  ^  ^ r f t r #  

% grrer ^r | ^
n r z t r t i f m  T i t i  % sfr 

$* ^r <*>wr f, T«r4ff
^  % f̂ TCT

s rc r  ^  | ,  % -ftr^
f t iT  * ff  ^  ^ r  jfP T f I
ft? f?r spiTJff ^ ^ iT r  ^  f f a f e  

sr? |  1

$  ^■fftJT̂ q* *?#? i f r  sr
^ f - r r  ^ i^cT f g  ft? *Tf 5TRT s ff 3TT 
^rn: *t?|r | ,  **rr ^ rn r^ r ^ e r r
|  ft? fa*?£ % s f t ?; *rnr

r r  ^R ff *r s ^ ? R r  <rr * w i f  ? w r  

s n w t  ^T'Tcrr |  ft?  %?r aft
f?r  r e fr r e t  3r tff& r I ,  m * t  f s ^ r -  

t o r  ^'r ^r?*r 1 i  ^ r  ft?

^ r r c r  s f t ^ r r  ^T-tfr * rp fe  3r ^rr
* ir r  s tp t ^  ^ r ftr  ^ r  ^ * f r  <fr?

<TR*T I 3 H? |  f t  q’RT SfFJT

* 7  *  STCHr I  I T̂fT

q r  fez ivx  «fr ftT  | ,  #  ^ r f
T̂Tcft TT irtff ^  ftT | ; $

^ r r r  % Trrcq-^r ^r ^ r f * r ^  ?r^r ^fr ^
f ,  rr^o

TTo ^ % StTPTfWf ^ f^ ^ ^ R -

% ? r ^ r  sfr ft?q  | ,
ITfTo ITO ?̂f yiJTt %

*rrarc t * ftrq jt<t  | ,  t  *r?* >7̂ %

mft?? t  ?n 3rr xm ,  %

»tr : ^  ^ t̂ p f s

t  * r k  ^ T f ^  % ftrq f̂r
\ ? z t  ^ r f  sfft ^

T̂FT ^o it^ o rr0 if ^  T̂f ’TRTr,
^rr ^r #FiT?ff % ̂  s m f

% h r  ft?€t 5R?n:

f̂?r ^ t r j t  f ^ r  | ? ^rr ^  f̂t
^o xr^o tTo ^ ^ r ^ c t f ^

*T<rrf, ^r^fr w v  % st-tt 
^r^ : r̂rT % r̂r«r
p T , ^w 'r 3Tfa*r jto it^o it0 ^  
sT'sr̂ r jf ’ ?rq r̂ | q  ? ft*  ird

^rRvrf) | , ^  vt t̂ f q  |  1 
^r^rcT 4 ‘ ^  « p ^  ^ifirr ft?

cfr ^n: f ^  t o  |  ft? î T 
^nroff ?r ^ w rrs

f̂ s j  qr t|  f , cfr TT̂ q̂̂ j ij- ^  
5ffr ^  ?r?rr | 1

f̂r, irfr ^

T̂T̂ Tcfr |  ft? f̂r f^ ,

|, ^ r t  sfr fa&ft Hzrrcrn: |, ^  
^TRt ft^?r ?ftRr fr*ft,

r̂ ^r^ir, f ^  vfr r̂ ^ rrtt

wr | ? ^ rc t fsr^r ?fr%
fr f̂r, fr f»TRT f^^r ^ p t r  
^PHT I ^T fV?^ % Mr<z. < ^ T

f a s  |  ?rk  ?̂>T ir?r s f̂trT zft 

^  ?r r^[\

f^ crr ^r %\*\ ^  r̂, r̂ft?  ̂ t o

|, r̂rsTR <rc ^rr^: f^^ft 
sqrrn: ?̂r fr̂ rr T̂f̂ cT 1

?Tfr <tt ?rf̂ ?| ?rcr 1

?̂r 1 9 7 0 - 7 1  % wzz ?nr^? ^

?̂r ^rrtr ̂ f r  ^  r̂
ft?cT«TT «rr ?rk ^  t̂ rf t  %
197 8 -7 9 ,  1 9 7 9 -8 0  ^r 1 9 8 0 - 8 1  

3r ftrcT-rr f  m — ftft w r  r̂ ^  

% >Rf*f ftq  i *rfc ?rft?ff 
F̂rr ^rr sms, ?ft ^ r wft?ff sf?t
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% «rr?, ?  swstfrr

f  fa fR C  ^ rr fR n r ire n R *

?r$r ^ q iR f |  i ^  s m ? |  far

^ rn cr ztzx 10  srfaRer wzt

t ,  ^ R R  vx  | , w

tf*iR  | ,  ^  *rrr s h r  Rt ?rfsiR

t r r  % r  ^ r f ^ q  i f ^ T R  ^  
R^lr % h p t ®RqrfaR % ?r?^ 

|  1 ^ q rt %

r r t  s q r e r  ? t r r t  | ? r r  |  ? r t e
it faqfa R*T R(T |  |

fatf j f ’ srrfanar qRf

^  R f * r  ^r^frr ff far s?£r «frfr 

« R ^ r f a * r  w r  q f* r r  1 fa n 1 
% r̂«r ^rrfr fq w r  | ,  far*% qrsrn: 

<ix $<r r t r  fa £ w  ^ffTcf r t  % r i  
r * t  t |  f ,  ^  % ^r« r ^ r  #*f*f-*rrc>- 
f ¥  qfr s t r ^  qrr s t r ^ t  r t r  ^rrf^R  1 

r i r  fafcTR ^rr^rrrr r ^ T  %', 
^ < t r  fa-qfcr ^  f r T r e f f  |  1 f ^ r %

?ft R̂ TRTTR |  fa  *̂T 3R

Rr strict r * £  f  s rk  ^ r  % 

sTftTfoT sraft srr t |  f  i s T R tfs frc

T̂IRR! it faff 5TRTRT ^ %'f*T srk

^ f t f * w r  5t t ^ ^ t  % s i r  ^ r  ^rr 
f  w r  s t r t r t  i f  ^ r  s rc r  

fa q fa  R r ^ r - ^ f? fr % r r

s rf t |  i ,  qftRTq- ^  f r  x$r |
fa r ^  R r ffc f i ^rr T§r
|  1 s g  f a t f  * f ' W r t  r *  x& |
fa? ^ r  ^fr ^R fR  ^

s t r r  R r f f *  v**rz 
■farcT r̂ «fr f f l ’R T O sr wx f
-zq if f  ^ r t  1 ^ r r r r )  ^ r r -  
^rRT % far ,̂

% far̂ - ^  ^r #r far̂ r 

far«r ^ s ff  ^r ^r^crr ^r, ^

^ r t  ^ * f f  % fa r^
^*fr^ f̂r

rf^f t  1
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 ̂I TOT fT ̂  TOiTT if
to % afr ^

5TPT 5ft T̂TT q̂feft ?̂r I,  % 

arc #5 qrc qrr̂ aaa'tm ferr t i 

srfl   ̂| f̂ |itwr vî +̂

if, f̂pT ̂r f¥  ?iT3T ?rt ̂ afrz 
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5TT«T fr â T I I tffSTH, t̂Pwr qrl 

rm ar«r 3r aq̂ Tf' i tot sfrto? 

srnr tjv̂ rUf qff  % Pi4
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?H5T *r̂ a % fo*r, ̂ 7 ̂ ^
srwr r̂, to % f̂r  srk

VthFTT % aT*T ̂ TTF? P̂TR fTf? TT 

tpt'cl  ̂I $FI7! ̂JT ̂  % «fn'l< if 
•I■‘Ml ŜT ̂ T sPTn aT*T  % tf+'d
fff fif W TO q?t TOnT OTT fo

trarfi f^r ?frRr *fr  WrfSjfc â

Jf %R Wb̂   ft qT% f 1 TO

% amiT if jrf? fa ̂fîfnr q?r ?m 
m«r ât ?rr aq̂r,  arqrfea

% faif aa  qrf aarcârqn: aq??t 
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f’T̂rfflTT g*TT «TT I aTWT  <TC

333 faf̂r fWranr to %i\i, at 
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jm ?rk %% % =̂pî% if 306.7
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wr w if  «flf«nur   ̂ r̂ r $t 

sp̂fft Tf»fn:dT r̂ am i  Jn6r

t srtr I % ^

srtwr̂TO’ «R, 275 

 ̂̂ «fk 5*rfar   ̂̂ 5?nTT 

% «rrortf a *t ?tt T̂̂ ir?r ?f ^

qrfê rw  nt 1  w   w  ̂  ̂ if 

q̂rf srn̂ rrff mT ?r  f% fRr icr7

jT̂Wrir ̂ T z; ̂ >1 Wi  ̂f

TO  r̂ Rs'ani dvTT̂n  f ffiT %  q?T 

f® f̂-ar fr f w ĥ T. qr fwq?nT 
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qTtq̂rnr if ?̂rr *rcr  ?  w f̂f 

T̂nqrrCf  r̂rr ?r wt 1

r̂ % TO if tnp WTn'  q̂nT 

TO1̂ i 1 ^Tf̂ r H3MZT ?r TTtTo 
l̂TTo t{0 ?ffo qtr trao Si'o f̂fo

t'i ?rHf f?fr£ % sr̂: Tn  ̂qr- 
qmf̂ 7̂ wfi smar  ̂| 1
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 ̂  ̂fTfr? fir̂r | i

sft B̂OT î?R nt«?fT : 5ft, r̂, #
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§̂tt  ̂1 ^ 0 sT o at o

vl<«  tTiTot̂ojtôfro  qrr snR 

umr i*Mi£ ?rVt >r<faq:rs q̂ ŝTRr 

rfr *r% fq̂cnrr | ?  90 qrâ 

ptis | %fk  10  q̂?!*̂  T̂qanc

 ̂ ;>ft  <(=f̂*id Tnarfgrft % 5RI ̂?rfl

tî frfqr f̂q^a^ îfJT?^^
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 ̂ f<<sll T*TT ̂ I

*fi5T  I ?ftT t V*ti£ ^

rgi  i sfr  snq  ̂ fanrr 

if?  ̂Ffr?  t| t I STT̂t

srq*̂ ?rf̂ T qT, sfr cfrŝr  ?#-

?fispc  sr fett q’W'frs  fanrr

|, fars  €r % srrn 11

^ £far | fa srnsr  p? sn̂ wfr 

r̂sflr '̂r  ̂'JiTTcf t

f̂a>w *nr m*; qrr̂r «f <c îrr

| 5cfrr qr*r  sfr

wrr iftt st̂ t̂it

f,  cfi T̂TTT  T̂RTfKT

T̂T̂iJ HT+’n T̂T <T q- f̂f  ŷTf̂vTT 
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T̂rff |, <fi t T̂̂ ciT  ̂fa: 
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T̂T T̂f t,t ?fhC  ̂  ̂I f̂
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F̂t 5TFT *F̂T T̂ 5iT  |  T̂TTT

^wfrt ^ ?mf sr? ĉtt | 1 r̂ 
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I,   ̂ wfrre: tT̂f̂rf % 
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[*f ifr̂ R]
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 ̂ -̂.Tf̂nr 1

it  t tf'TPtf ĉfr

 ̂1

SHRI GHINTAMANI  PANT-
GRAHI  (Bhubaneswar):  Mr.
Deputy Speaker, Sir, I rise  to sup-
port the Demands for Grants of the 
Ministry of Commerce. Sir, it is how 
one views a thin̂ that matters. If 
there is a glass full of milk and if one 
says that the glass is full of milk 
then this is a positive approach. On5 
the other hand if somebody comes 
and says that the glass is one-fourth 
empty then it is a negative approach. 
Listening to the speeches of the hon. 
Members from the Opposition I find 
that their approach to the problem 
is a negative one. They see all dark-
ness whereas we see light.

Sir, the hon.  Members might 
have read the Report of the Ministry 
of Commerce. Well I must admire 
that it is a very practical  and 
pragmatic  Report. Sir. to counter 
what hon. Members are narrating I 
would like to quote a few lines from 
the Report:

“India’s foreign trade is pas-
sing through sever stains 
in the face  of growing 
imbalances for the  last 
few years. While domes-
tic and external constrai-
nts  like drought, short-
age of power and basic in-
puts, global recession and 
growth  of protectionist 
tendencies  abroad  have 
had  an impact on  the 
growth of exports...........”

These are the constraints at ho me 
and abroad. In this  context  we 
shall have to discuss our achieve-
ments in the field of foreign trade 
so far  as 1980-81 is concerned.

Sir, when we look to the export 
of engineering  goods,  I mustay 
that a remarkable achievment has 
been made. Export of engineering 
goods was declining during the last 
two-three years.
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But on account o f the measures 
taken in 1979-80 and 1980-81 the 
dedining trend has been reversed and 
in 1980-81 we are going to achieve 
the target of Rs. 500 crores. I think, 
Sir, it is an achievement.

Similarly, look to the ease 01 
project contracts abroad. There also 
you will find that the total volume 
o f project contracts overseas held by 
Indian parties was of the order of 
Rs* 35965 crores in the beginning of 
1981 which was a substantial increase 
over 1980. Similarly, i f  you look to 
the basic chemicals, pharmaceu-
ticals and cosmetics ycu will find 
that the achievements are commen-
dable. The target o f Rs. 450 crores 
is going to be achieved in these fields.

Sir, as I ee me ficm  the jute growing 
area, last year I was tiy irg  to impress 
on the hon. Minister that as he him-
self ccmcs ficm  the jute growing area 
he may please Jcck to the interests 
of the marginal and small faimers 
who aie mostly exploited by midd-
lemen.

1 iD) \eiy  happy to note that in the 
field cl Jute, the Jute Corporation o f 
India has procured Rs. 10.50 lakhs 
bales of Raw Jute which is higher 
by 20 per cent than the previous year’s 
procurement. This procurement is 
the highest in the last five years. 
C u t of this, 80 per cent has been 
procured ficm  the small andm aiginal 
faim eis at the time of festivals when 
they needed the money most. 
This step has ceme as a great help to 
these small and marginal farmers 
and jute growers in this area.

Sir, another geed thing that the 
M inistiy has done is this. W e have 
been demanding frcm the Govern-
ment nationalisation of the sugar 
industry, the jute industry and soon.
I am very happy to note that slowly 
and steadily the Minister is moving 
in that very direction. The National 
Jute M anufacturing Corporation was 
set up in the year 1980. Six jute 
mills have been naiionaiised.

A N  E O N . M E M B E R  : Sick only. 
SH RI C H IN 1A M A N I PAN I- 

GR.AHI W hatever it is I am happy 
about it. This is a step in the right 
direction.

~  M r. T E I L T Y - S I E A K E R  : 
Other mills should not beccme sick.

SH R I C H IN T A M A N I PAN I-
G R A H I No doubt if  they become 
sick, they will be taken over one does 
not know. Therefore, Sir, I hope that 
Government will take early steps to 
nationalise the Jute Industry. I say 
this because it is now in the hands o f 
a few jute magnates who are only 
exploiting the faimers. I am very 
happy to know that to end this exploi-
tation, a tegirn.'r.g has teen made.

Sir, Rs. 5.63 crores o f money has 
been provided for modernisation of 
these mills which are taken over. 
These mills became sick because they 
have been exploited to such an extent 
by those mill-owners. So, Sir, we 
have got to incur Rs. 5.63 crores. W hy 
should you waste more time in taking 
over the rest of these mills? This is 
my submission.

Then, Sir, Government have issued 
Letter o f Intents to the Governments 
o f Assam, Bihar and Meghalaya, re-
garding the setting up o f 5 new jute 
mills either in the public sector or in 
the cooperative sector. This is a step 
in the right direction. One jute mill in 
the public sector has been set up in 
Orissa and the Orissa Government 
has requested the Centre for the 
setting up of 3 or 4 jute mills 
in Orissa State. I request the 
Minister to help the '©rt&sa Govern-
ment to set up some more jute mills 
also in the public sector. Sir, Orissa 
is a jute-f rowing area. The faimers 
in Orissa are exploited by the middle-
men, both frcm Orissa and Bengal.

- M R . D E P L T Y -S F E A K E R  : Ihope 
you do not mean our Pranab Mukher- 
jee.

S F R I  C H IN T A M A N I F A N I- 
G R A H I : No Sir, I c.on’t mean b'm  
he is above all these things; actually* 
he is trying to stop this exploitation.
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[Shri Chintam ini Pan! *rahi]
Now, Sir, the recommendations 

•of the Task Force for the Jute 
Industry ha* been recieved by the 
Government. This Task Force has 
made some recommendations which 
are not so good. But there are other 
recommendations which are very 
good. I hope that those recommend-
ations which are very good will be 
implemented by the Government 
which will pave the way for a stable 
and strong jute industry in this 
country.

Then, Sir, the Kulkarni Commit-
tee has made some very good reco-
mmendations in the matter of strea-
mlining the Jute Corpora;ion of 
India. I do hope that the G overn-
ment w il1 look into these recommen-
dations and implement them ex-
peditiously.

Then, Sir, I come to the subject of 
exports of carpet-backing and also 
sacking materials about which 
some hon. Members spok yester-
day. Some of them were saying that 
no steps have been taken by the 
Government in this regard. But, 
I find from the Report of the Minis-
try that various serious efforts have 
been taken up by the Ministry in this 
respect. W e know the constraints 
in the domestic market. We also 
know the constraints in the in-
ternational market. When I look at 
the Import Bill for 1980-81, I find 
that this is of the order of Rs. 11,300 
crores.

W hat we find is this: O il forms
80.3 per cent. Iron and Steel forms
84.6 per cent. Fertilizer forms 8.7 
per cent or about Rs. 640 crores. We 
are importing non-ferrous metals to 
the extent of 47.9 per cent. We are 
importing Vegetable Oils to the 
extent of nearly Rs. 400 crores. 
We have inbuilt unutilised capacity 
in the steel sector. The total output 
of steel in the six steel plants including 
Tatas is likely to be about 5.5 
million tonnes as against 7.4 million

tonnes in 1976-77. W hy can’t we at- 
least achieve the capacity utiliza-
tion to the extent of 7.4 million 
tonnes which we achieved in 1976-77. 
Today, India has got an installed 
capacity of 11.4 million tonnes. W hy 
can’ t we go upto 8 million tonnes and 
consequently reduce the import 
for which we are spending so much 
money ? Similar is the case in respect 
of fertilizers. There is a link between 
the countries from whom we are 
importing and those who manage the 
import-exports here. So far as fertili-
zer is concerned, our capacity in all 
the fertilizer plants after so much 
investment is 5.2 million tonnes. 
But do you know what we produce ? 
It is only 2.2 million tonnes. Can we 
not increase it upto four or five 
million tonnes and then reduce the 
imports ?

Take the case of vegetable oil? 
We are importing vegetable oil 
for more than Rs. 400 crores. India 
is an agricultural country. 
I am very happy that the Govern-
ment are trying to have a crash 
programme for increasing the produc-
tion of vegetable oil seeds in the 
country.

W e must see to it that the pro-
duction in respect of iron and 
steel fertilizers, non-ferrous metals 
and vegetable oil, goes up, 
so that our dependence on imports 
is reduced.

I f  you look to the import lists, 
what do we find? coconut oil for 
industrial purposes is one of ihe 
items included there. W hat does it 
mean? There are fifty-four item; 
included in the list. Thin<?s 
like bright steel bar, aluminium 
etc. are included there. There are 
many loopholes in that list. The hon. 
Minister should go into the list. 
When we want to build up a self- 
reliant economy in India, why 
should we resort to imports more 
and more? Our annual import bill 
is about Rs. 11300 crores and the 
exports are only worth Rs. 6000 
c ores. W e are having a deficit o f
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Rs. 4000 crores. W e have, therefore, 
to take a serious note o f this devel-
opment and make all efforts to utilise 
the unutilised capacity in respect 
o f iron and steel, fertilizers, non- 
ferrous metals etc.

I am very happy that news has 
come that in Bombay High, we 
can go upto a production of 17 
million tonnes of crude oil in a year. 
W e must expedite the process by 
1983 or 1984. W e have to expedite 
our oil exploration programme so 
that we do not heavily depend on 
imports of oil from the oil-producing 
countries.

Whenever we talk of higher rate 
o f growth in this country, the ques-
tion will come from where we would 
find the resources. It is a very vicious 
circle. If you want to have resources, 
what should we do? Should we go 
01 exporting? To be very frank, 
I am against this export mania. 
I have not seen any country in 
the world which has pro-
gressed in this way. The Soviet 
Union built itself from scratch. 
A ll the western capitalist countries 
boycotted the Soviet Union when it 
started growing up in 1917. Today, 
it is one of the mightiest countries in 
the world. Did it bring anyting from 
any other country? A ny nation 
which wants to be self-reliant in its 
economy and become a great power 
has to do it by sacrifice, and not by 
going on importing things. Now, 
we import things worth Rs. 11,000 
crores. You w ill say that for 
supporting the imports, we will 
export things worth Rs. 8,000 
crores. Where do we get from goods 
worth Rs. 8000 crores exports? The 
way we are habituated to this kind of 
export mania, I think, we are binding 
the Indian economy hand and foot 
to the exporters. This requires seri-
ous consideration.

In 1971, the export subsidies that 
were given to the exporters were 
Rs. 110 crores and in 1978, we 

"have given Rs. 625 crores as subsidy 
AO the exporters. I f  you have gone

through the recent report of the 
Comptroller and Auditor General, 
you will find how these subsidies are 
not being properly utilised 
There are a number of cases and I 
am not going to cite all these cases. 
But, there was one case o f export of 
black pipes, where for export earn-
ings amounting to  Rs. 2.31 crores, 
i h c  Government paid Rs. 1.78 crores 
in foreign exchange to import the 
raw material and further Rs. 71.78 
lakhs by way cash assistance. I am 
very happy that the Finance M ini-
ster has taken note o f all these things 
and how these things are not being 
properly utilised by the exporters, 
and said that he will review the 
entire question of subsidy being 
given to the exporters.

When we talk of a higher rate o f  
growth, naturally it raises the question 
of resources. In this connection, I 
would like to mention that the capi-
tal accounted for less than one-fifth 
of the growth rate in the United 
States between 1948 and 1969. It 
is not necessary that we need more 
and more loans from the foreign 
countries to build up our own strength. 
I f  you look into our savings also, 
the rate of savings in India has pea-
ked to a level of 22% , yet in the year 
1979-80, we had a negative growth 
rate. So, the capital and growth are 
not very much interlinked. Let us 
look to the return on the investment 
that we have made. I f  we invest Rs.
20,000 corores and there is no 
return from this investment, how long 
can we go on investing by borrowing ? 
We should be concerned with the 
yield of investment rather than the 
volume of ivestment. I am  very 
happy that the Commerce M inistry 
in its report has stated that there 
must be careful investment manage-
ment; it must be properly scrutini-
sed otherwise we are going to be 
over-capitalised.

Sir, I support the Demands for 
Grants of the Ministry of Commerce, 
but at the same time, I w ould like 
to bring a few things to the notice o f
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the hon. Minister. He is very sincer-
ely trying to see that our export 
potential is fully utilised that we do 
not depend more and more on im-
ports, and that we diversify our 
exports. W hy have our exports to 
U . S. A. and certain other countries 
gone down? Well, we have to div-
ersify. We cannot have in one bas-
ket all our trade. It is better that we 
diversify and export to various coun-
tries. We have connections with all 
the countries, not with this bloc or 
that bloc only. We must try to see 
that while gradually our export 
potential goes up, at the same time, 
whatever we import should not 
stand in the way of our becoming 
self-reliant.

In this context, I would like to 
give you one instance. If you look to 
the import of tin, there is an interna-
tional cartel of four big countries. 
T hey have a control over production 
o f tin in the wor'd. Whatever they 
send to India, they would charge 200 
dollars per tonne extra, but if they 
send that material to Taiwan or 
other countries, they would not 
charge like that. Then, there are two 
companies in India, which mono-
polise the manufacture of cans in 
India. I have compared the prices: 
if  one can is imported, it will cost 
Rs. 1.20 p but if it is manufactured 
by these two monopolies its cost 
would be Rs. 2.50 p. Therefore, if 
you import the cans, you save 50% 
in cost.

15*00 hrs.
These are the things which the 

hon. Minister should go into in details 
W e should not go 011 increasing our 
imports unnecessarily and on that 
basis try to build up everything, or 
surrender to exporters. That is not 
the economy we want to build up. 
We want to build up a self-reliant 
economy and with that purpose in 
view, we have invested Rs. 18,000 
crores in the public sector, and we 
have to expand it. They are having 
the commanding heights of economy. 
Even if we sacrifice, even if  we 
forego somtehing, the shape of things

that are coming in within the next 
two or three years in the international 
arena, the way the confrontation and 
the crisis are developing, it is time 
for us to realize that we shall have to 
make whatever sacrifices may be 
necessary. W e have to build our 
economic strength, so that in the 
next 2 or 3 years when the real test 
comes, India will have become 
very strong from the point of view 
o f its economic and military strength.

With these words, I thank you 
and support the Demands for Grands.

SH RI SA T Y E N D R A  N A R A Y A N  
SIN H A (Aurangabad) : Sir, Almost 
all the Members who have participa-
ted in the debate have expressed their 
anxiety at the dwindling foreign 
exchange reserves, and at the increas-
ing trade deficits.

15.01 hrs.
[Shri K . R a j a m a l l u  in the Chair]

The Annual Report which has 
been circulated amongst us, also says 
that the import bill this year is likely 
to go up to Rs. 11,300 crores, whereas 
our exports will reach a target o f 
Rs. 7,100 crores— a gap o f Rs. 4,000 
crores. It has been stated that this 
is because o f the continuing rise in 
the prices of petroleum products. 
The Annual R e p o r t  says:

“ Imports of PO L during 1979-80 
were 19.1 million tonnes, valued 
at Rs. 3023.52 crores as against
18.7 million tonnes valued at 
Rs. 1676.77 crores in 1978-79.”

W e have increased our imports by 1 
million tonnes. The Report says 
further:

“ Although quantitatively the in-
crease was only 5 -3 % , the rise 
in terms o f value of imports was 
by 8 0 .3 % .......... ”

It has been stated here that during 
the first half o f 1980-81, imports of 
P O L  on a provisional basis were 
placed at 1 1 . 1 million tonnes at a 
cost o f Rs. 2320.12 crores, as com-
pared jo  9.9  million tonnes amounting.
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to Rs. 1220.61 crores in the corres-
ponding h alf o f the previous year. 
Thus, the increase in die quantity o f 
imports was about 12% .

Despite the fact that there has 
been a continuing rise in prices o f 
PO L, the import o f Petroleum 
products has also increased; and we 
have also been importing other critical 
items like fertilizers. We have also 
been importing cement, sugar, edible 
oil, steel etc. The question is: I f  our 
export performance is not in a position 
to match the import bill, what should 
we do ? It will be a long time before 
we could catch up with our imports 
and bridge the gulf between the 
imports and exports. In the mean-
time, can’t we think o f restricting or 
even stopping the import of some of 
these items? It has been observed 
in “ Economic Survey”  at page 58:

“ The growth o f oil demand has 
to be contained through appro- 

, t priate pricing o f oil products. 
The domestic prices must reflect 
the steadily rising cost o f oil 
imports.”

The consumption of petroleum pro-
ducts iA India, I feel, can be restricted 
by us. During the War, we had done 
so. W e may have to face some in -
convenience, but it is nothing during 
a national emergency. Even i f  it 
means some inconvenience to people,
we should not mind it, keeping in view 
jJhe great foreign exhange saving that 
we will make.

Therefore, I would suggest that 
there should be a dual pricing system 

for petroleum products— (1) price for 
rationed stock and (2) free market 
price. Whatever we produce in the 
country should be rationed and dis-
tributed on a reasonable basis and 
should be sold at a reasonable price, 
whereas whatever we import should 
be sold in a free market and at a 
higher price. This will reduce the 
consumption leading to lesss imports. 
I seriously suggest to the hon. Minister 
to consider tins point, because this is

43 L.S.—11

is not a novel idea as we have a dual 
price system in respect o f sugar and 
other commodities. Therefore, i f  we 
resort to this, it might cause some 
inconvenience to some people, but the 
saving in foreign exchange will go to 
the benefit o f the country itself.

M y friend Shri Chintamani Pani- 
grahi had just now said that the 
M inistry gives subsidy to exporters. 
I am not sure about the figures. It 
is between Rs. 400 crores and Rs. 625 
crores. Besides, it also gives subsidy 
to commercial banks and the financial 
institutions to compesate for conce-
ssional rate o f interest charged from 
exporters. But is spite o f this massive 
assistance, the exports are stagnating 
in volume and increasing only margi-
nally in value. In The Times o f  India 
today, there is an article on the subject 
wherein Mr. Khanna had referred 
to the massive assistance to the expor-
ters and their poor performance and 
has quoted from the Report o f the 
Comp roller and Auditor General o f 
India. One o f the instances has just 
now been cited by Mr. Panigrahi. 
Therefore, my submission to the hon. 
Minister is that a time has come when 
the Government should have a re-
appraisal o f this policy of subsidy 
because w e  have been giving them 
subsidy and the performance o f these 
e x p o r te r s  does n o t  match it : and the
foreign exhange earned by some o f 
these e x p o r te r s  is just enough or 
equal to the amount that we had 
paid them as subsidy.

The Ministry has several commo-
dity boards and corporations under 
it. M y friend M r. Goyal has just 
now referred to the performance o f 
the M M TG  and had suggested that 
it has imported more than exported. 
Same its the case with other cdrpotz- 
tions.1.1  would particularly submit 
to fKe Minister that it is necessary 
to appoint a special committee to go 
into the working o f these corpora* 
tions and boards to find out w hat is
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the reason for their poor performance. 
W hy is the performance not satisfac-
tory ? I do not want to make any 
kind of insinuation. I leave it to 
the committee to be appointed to 
go into the whole question.

I would, in particular, mention 
the National Textile Corporation 
which is managing 114 textile mills. 
It is unfortunate that it has been 
incurring losses all these years. Even 
for this year, a small amount o f profit 
o f Rs. 1.30 crores has been shown. 
But this is because of a boom in 
textile. But in the Budget for 1981 -82 
a provision of Rs. 14-74 crores has 
been made to meet cash losses o f the 
mills. O n the one hand, it has been 
shown that N T C  has made a profit, 
on the other hand, the Budget provi-
des for R s. 14.74 crores to meet cash 
losses. It is intriguing. The manage-
ment has not been satisfactory, it 
appears, and we have to go into the 
whole question again because if  these 
mills are not being managed satis-
factorily, what happens is that a 
doubt arises about the whole nationa-
lisation policy.

I wanted to urge the nationalisation- 
o f jute industry where the jute bar 
ons have been making profits, and the 
jute growers have been denied o f their 
remunerative prices. When we were 
discussing the nationalisation o f some 
iute mills here I made this submission 
to the Minister then for nationalising 
Jute Mills and would again say that 
the Jute Mills should be nationalised. 
W ith regard to some jute mills it is 
alleged that they have not carried 
out their obligations for exports, 
because they got higher prices in 
the domestic market. This point has 
to be taken into consideration. I would 
like the Minister to see that the mana-
gement is streamlined so that no 
argument is advanced against nationa-
lised mills and people should not feel 
that nationalsed industries are not 
working atisfaitorily.

W ith regard to the Textile policy,
I am glad that the pride o f place, 
as the Minister claims, has been 
given to the handloom industry. W e 
have about four million handlooms 
in this country which employ about 
ten million people, out o f 13 million 
people employed in the textile indus-
try. The handloom industry has 
been suffering and it has been lagging 
behind. It is apprehended in many 
quarters, that the obligations placed 
on the handloom industry may not be 
discharged. I would like to say that 
if  we go into the whole question we 
will find that the trouble is largely 
because o f non-supply and non-
availability o f yam  which is responsi-
ble for the bad performance or 
unsatisfactory performance of the 
handloom industry; and I would 
make a submission to the Minister 
that the N .T .C . mills may be asked 
to reserve the surplus yarn for the 
handloom industry.

AN  HON. M EM BER : There is 
no surplus.

SH RI S A T Y E N D R A  N A R A Y A N  
SIN H A : No. I read some where in 
the newspapers that the Minister o f  

State for Commerce had stated that ihe 
N T C  mills have been asked to reserve 
the lower count yarn for the handloom 
industry. I want to know, why 
only lower count varn should be 
reserved. Whatever surplus is there 
in the textile mills should be reserved 
for the handloom industry so as to 
place it on a sound footing, i f  you 
want the janata cloth or the controlled 
cloth to be produced by the handloom 
industry the industry has to be supplied 
yam . In this connection, I welcome 
the step taken in appointing the 
National Handloom Development 
Corporation to take care of the needs 
o f the handloom industry.

One more thing I would like to 
say is that in the budget there is 
a provision for increased subsidy for 
controlled cloth. A  sum of Rs. 76 
crores has been provided in the 
Budget for 1981-82. O f  course, it
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is a welcome step because it is intended 
for the poorer sections o f the society, 
but there have been some complaints 
that this does not reach the weaker 
section;;. I would submit to the 
Minister that an inquiry may be made 
into the large number o f complaints 
that this controlled cloth bearing 
subsidy does not reach the poorer 
sections, for whom it is intended and 
they are being taken by the middle-
men. St> this has to be enquired into. 
In the end I say that the Government 
is quite conscious of the difficulties in 
its way. They are trying to take 
the necessary steps to augment ex-
ports and to reduce the trade deficit. 
I would repeat that if  you can reduce 
the imports or cut down the consump-
tion of petroleum products, if you, 
take the necessary steps for that, I 
think the nation will be behind you. 
Even if  it means inconvenience to 
certain affluent sections of the society, 
if  the petroleum products are subjected 
to dual pricing, free market price 
being higher, we can cut down the 
consumption of petrol. The other 
day the Petroleum Minister said that 
it is not their intention to do so. But 
in other countries, we are finding 
that they are taking steps to curtail 
consumption o f petrol. Today I 
read in newspapers that Tanzania 
has taken this step. They have res-
tricted the sale o f petrol to only 3 days. 
Even sale of petrol on coupons has 
been stopped on other days. I once
again beg of the Minister to consider 
this suggestion seriously and take 
necessary steps to cut down the con-
sumption o f petrol.

I am happy that in the agricultural 
sector, we are looking up. We have 
achieved self-sufficiency and it should 
be possible for us to export our goods 
to other countries and increase our 
foreign exchange earnings. As I said 
earlier, we are also very anxious and 
it is not by way o f criticism that we 
are saying that the trade deficit is

increasing. It is a matter o f concern 
to ail o f us. W hatever measures you 
take, you can expect that the people 
o f this country will support you in 
tiding over this crisis.

SH RI B. K . N A IR  (Quilon) : 
Sir, I am very happy to have an 
opportunity on this occasion to offer 
my congratulations to the Minister 
of Commerce and the team o f experts 
working under him for the very 
successful efforts made so far and the 
achievements already got. This 
Ministry is performing an interme-
diary function. It is dependent 
entirely on production o f goods in 
this country so that they can be expor-
ted. It also depends upon foreign 

markets and foreign buyers for import-
ing our goods. Nevertheless, it is 
performing a very important duty in 
the sense that our nation is passing 
through a very difficult and serious 
situation in regard to foreign exchange 
resources and trade balance. So, 
taking all this into account, I feel 
that the Ministry deserves to be con-
gratulated for the efforts so far made 
and the plans already drawn up.

The gap between our imports and 
exports has been widening and our 
foreign exchange reserves are coming 
down. In this connection, I am 
happy to find that a substantial gap 
between our imports and exports and 
the deficit in the Balance o f payment 
position has been covered by our 
people who have been working hard 
abroad. Amoung those people I am 

happy to count my own countrymen
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from Kerala and also youngmen from 
Haryana and Punjabi The substan-
tial contribution they have made is 
partly wiping out this gap and this 
is commendable. A t the same time, 
I  would like to add my word o f  
appreciation for the liberal imports 
allowed in regard to crude oil and 
petroleum products by U SSR  and 
certain other countries. Their timely 
help has to be appreciated. z

I belong to a State where produc-
tion o f export products is the main 
occupation. O ur farmers do not pay 
so much attention to production o f 
foodgrain crops. Almost all o f them 
have shifted to cash crops. In regard 
to exportable items, our State en-
joys a very high position Various pro-
blems are there in regard to various 
crops. When we come to export it, 
is not only the quantity that is impor-
tant but the cost also is important. 
In this connection I would say that 
many o f the products that are exported 
to the Western countries especially to 
European countries where we have 
got a market, come from Madras 
and Calcutta ports. I f  a good por-
tion o f cargo is diverted to Cochin 
Port we can save a lot o f mileage for 
the ships coming around Ceylon. A t 
the same time, it would be saving a 
substantial amount o f money by way 
o f freight i f  we could expand the 
facilities at the Cochin port and also 
minor ports like Alleppy.

The other day, we were discussing 
about congestion at Bombay Port. 
But why not expand the Cochin port 
to the maximum possible extent so 
that congestion at Bombay can be 
avoided ? I f  such facilities are created 
at Cochin, then good can be brought 
from central areas in Madras State 
there. Another factor is that the 
Cochin-Madura railway line should 
be constructed. It will provide for 
transport o f goods to Cochin. Thus 
a lot o f foreign exchange that we 
have to incur by way o f road

transport and lorry transport can be 
minimised. It is much more expensive 
to take all these goods to Madras than 
to Cochin. Even though it may 
require substantial capital expenditure 
for the construction o f a rawilay line, 
it will certainly be a net saving in the 
long run.

In view of the high cost o f petro-
leum products and d iesel we can go 
in for electrification of railways in 
Kerala. There is surplus o f  electricity 
and a lot of it is wasted in transmis-
sion. So, with some additional cost 
we can go in for electrification in 
Kerala. That way we will save a lot 
of foreign exhange by saving diesel.

In regard to the policy of export,
I join my friends who have already 

spoken. There is acraze for exports 
by offering incentives, subsidies, etc. 
For example, a provision is being 
made for expanding the capacity and 
for legalising the additional capacity 
already created and for putting up 
new export oriented units. Suppose, 
something happens and after some 
time a situation may arise that the 
exports may not be possible due to 
extraneous reasons, what would be 
the position of the additional capacity 
created ? O r it may happen that 
there may not be a demand outside. 
As a consequence o f that, will the 
added capacity, remain idle or 
will be absorbed or legalised ?
That will have to be carefully exmain- 
ed.

About rubber products, we, in 
K erala, produce about 90 per cent 
o f the rubber in the country. A t the 
same time, thousands of tonnes of 
rubber is being imported, which is 
not advisable. There is ample scope 
for increasing and expanding the 
production of rubber in the country. 
I have addressed the Planning Com-
mission about it because the entire 
North Eastern Region is ideal for the 
production o f rubber. Tea, rubber 
and cardamom require the same type
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of land, moisture and climatic condi-
tions. So, if wo could only have 
extension of rubber cultivation in 
the north-eastern areas, tens of 
thousands of acres can be brought 
under cultivation, which will inciden-
tally also prevent soil erosion. New 

ople are not living in that area, 
we bring that land under rubber 

cultivation, we can provide employ-
ment to thousands of people, we can 
settle people there, particulary the 
ex-servicemen for whom you could 
not provide opportunity elsewhere, 
this area can be colonised by ex- 
servicemen, and that may also prove 
to be an alternative source of defence 
for the outer periphery' of the boarder 
States.

The production of rubber has 
been improving very fast. The hon. 
Minister has also referred to it the 
other day while participating in the 
Silver Jubilee Celebration of the 
Rubber Research Institute. At that 
time, I had personally taken up with 
him the question of the payment of 
bonus to the employees of the Rubber 
Board. He has committed, though 
not formally, that he will try to make 
the payment in November. Four 
months have passed and I think the 
consideration stage is over and now is 
the time for action. I earnestly 
hope that the Minister will^be able to 
make some sort of assurance about the 
actual payment of the money to 
these employees, we have been doing 
an excellent job. I would say that 
the Rubber Board is one of the top 
institutions in the country in regard 
to research and development, as 
compared to other Commodity 
Boards. So. they deserve all encour-
agement and support. They have 
been clamouring for bonus for a long 
time and I hope it will be paid.

Then I come to the Cardamom 
Board. There was a time when the 
entire production o f cardamom was 
only 1,500 tonnes, because it was 
suffering from a particular disease. 
Now the position has very much im-

proved. Last year the production 
reached the peak figure of 4,500 
tonnes, and a large part of it is entirely 
due to the effort of the knowledgable, 
hard-working and intelligent far-
mers, who have taken up this job of  
expanding the cardamom cultivation.

With the expansion of production 
of rubber in the northern-eastern part 
of the country, I would even envisage 
a time when the flag of the Rubber 
Board will be flying in Delhi. The 
demand and production of rubber is 
expanding and it can be made an all- 
India crop, in which case the office 
of the Rubber Board will be shifted 
to Delhi and its flag can as well fly 
in Delhi, because it i* a crop very 
much needed, and we have been 
encouraging it. Today the price of 
rubber is Rs. 14 a kilo and with su-
fficient encouragement and develop-
ment, its production can be expanded 
still further and it can provide a means 
of livelihood for tens of thousands of 
people.

Then I come to tea, which is 
now in a dwindling stage in our 
State. Many of the tea estates are 
on the verge of closure, because they 
cannot meet the rising expenses. 
They cannot pay even the weekly 
cash to the workers, because they are 
so much hard up, particularly in our 
State as they have recently gone in for 
a high wage setdement. The emp-
loyers say that they cannot stand 
the pressure of increasing costs and they 
are on the verge of closure. This 
question has to be examined in detail 
because tea enjoys a very high posi-
tion among the commodities exported. 
I hope the hon. Minister will go into 
this question.

Coming to cashew, it is making 
a lot of noise, as always, because the 
growers of our State. . . .

SHRI M. R AM  GOPAL  
REDDY : It is very tasty.

SHRI B. K. NAIR : But it is
beyond the reach of many people,
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because most of it is exported to 
America and Russia. In Kerala, 
because the ruling party does not give 
enough encouragement,lakhs of people 
in the cashew industry are unemploy-
ed. There are about 250 factories. 
W hy should we import cashew from 
Africa? That question is pere-
nnially asked. Even this year the 
first shot has already been fired by 
Shri Kodiyan, by raising the question 
of import o f cashew, under rule 377. 
In Kerala we produce 1.1 lakh tonnes 
o f cashew. The Government has 
a huge machinery. Hundreds o f coop-
eratives are there, which are control-
led by men belonging to a particular 
party. W hat do they do ? They 
are not able to give a remunerative 
price to the producers. What is the 
result ? This year more than 50 
per cent o f the cashew produce in 
Kerala has gone out of the borders 
of the State.

PROF. P. J. K U R IE N  (Ma- 
velikara) : So what ? What is the 
harm ?

SH RI B. K . N A IR  : Look at the 
Government. What happened ? The 
Government has all the machinery 
and all the inducements, but they 
are not in a position to procure Jthe 
entire cashew production. Whether 
it is in the case of cashew or anything, 
the reason is thar they are not earnest 
in achieving this objective. Because 
of that they do not pay remunerative 
price to the cashew growers. The 
Tamil Nadu factory owners are pre-
pared to pay Rs. 12 to Rs. 14 a kilo 
and the Kerala Government says that 
they would pay Rs. 7.50 a kilo to the 
grower. The Kerala State Govern-
ment says that they are very anxious 
to provide employment to the people. 
What happens is that inKerala the cost 
of processing one quintal o f cashew 
is Rs. 1,250 whereas in Tamil Nadu it 
comes to Rs. 250 and in Karnataka 
it comes to Rs. 450. So, you cannot 
fill a tub carrying water in a leaky 
bucket. The entire thing will go out

of the country You cannot hold it. 
All the Ministers in Kerala and all 
their party men cannot prevent 
cashew being taken out of the country.

AN H ON ; M EM BER : Smug-
gling ?

SH RI B. K . N A IR  : I f  I can go 
further,I would ? ay that the coopera-
tives are helping the smugglers. Most 
of them are very corrupt because it is 
their monopoly for 10— 15 years. 
The authorities in Kerala are interest-
ed in a certain party and they are 
aiding the smugglers and they are 
smuggling cashew during the night. 
So, I would suggest that if  only they 
go in for remunerative prices for the 
growers, they can prevent smuggling. 
Look at jute or cotton or tobacco. 
What do we do ? We are more in-
terested in safeguarding the growers. 
We are not carried away by any other 
slogan. We want to ensure remune-
rative price to be given to the cashew 
growers. What happens to coconut 
husk ? There also they are not pre-
pared to pay remunerative price to 
the growers. So, the State is just 
conniving with the smugglers. They 
want the Centre to import cashew 
from Kenya. Look]at the case of spirit. 
Rectified spirit was available in 
abundance in Tamil Nadu and the 
Government of Kerala wanted it 
for making alcohol. W hat did they 
do ? They found the State machi-
nery useless. The Tam il Nadu G o-
vernment was prepared to give and 
the Kerala Government was anxious 
about it, but at the same time they 
had to entrust the import of rectified 
spirit to a private agency because the 
Government agency could not work 
properly. That is an admitted fact. 
We have a difficulty in getting ca-
shew from Kenya. So I would suggest 
to the hon. Minister to lift the embargo 
on the import from traditional sour-
ces. Let the Kerala Government 
get cashewnuts from Kenya. The 
Cashewnut Development Corpora-
tion can go in for import from Kenya. 
Why should the Cashew Corporation
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of India or the Commerce Ministry 
take the blame of not importing ca-
shew from Kenya ? Let the Kerala 
Government or the Cashew Deve-
lopment Corporation get it from 
Kenya.

MR. CH AIRM AN : Please con-
clude.

SHRI B. K. N AIR : Coir is 
merely an export commodity yet 
the Coir Board functions under the 
Ministry of Industry. It does not 
depend upon the Government for 
anything beyond export. Why 
should not the Coir Board be under 
the control of the Commerce Ministry ? 
They are export-oriented jobs. 
Why should the Commerce Mi-
nistry not take it up ? In all respects 
it should come under the Ministry of 
Commerce.

Coir Board has not been function-
ing for more than a year. Lot of 
coir yarn is being exported. Lot of 
manufactured goods are to be export-
ed. Commerce Ministry should come 
into the picture and take up the res-
ponsibility.

We have the tendency to export 
raw material. I fail to understand 
why we export iron ore just for a crore 
of rupees. It is not a replenisable 
commodity.

Similarly, for coir yarn there is 
growing demand for manufactured 
goods abroad. Certain co-opera- 
tives are dealing in yarn. Coir 
manufacturers are not getting the 
yam needed by them. Their leaders 
of the Cooperatives are interested 
more in the export of yarn. The 
export of yarn should be prohibited. 
Only processed goods or value added 
goods should be allowed to be ex-
ported. That should be a part of our 
policy.

There are some other points. 
But due to non-availability of time

I finish by saying that I wish the 
Ministry well and under the dynamic 
leadership of our Prime Minister 
alone this country can prosper. So, 
I support the Demands for Grants.

SHRI K A M A L NATH  (Chhi- 
ndwara) : I rise to speak on a 
matter, as complex as commerce, 
but as I heard my other friends 
speak with many generalities and 
a few specifics, I concluded that 
it would be better to confine myself 
largely to generalities. Are our 
exports a mere extension of inland 
trading or is it a means for dump-
ing surplus domestic production ? 
What is the necessity of exports in 
our national context ? These are 
some of the points I will endea-
vour to make Exports are necessary 
because no country in the world 
can produce all the goods that are 
required and because technological 
changes require cross fertilisation of 
ideas and production methods among 
the nations of the world. Exports 
in the context of India are even 
more necessary as we cannot re-
concile our sense of honour with 
the encumbrance of foreign debts. 
Our export drive has been a conti-
nuous process since independence and 
a part of our struggle for economic 
independence. It is only through 
exports that we can pay back our 
foreign loans including interest. 
Even as recently as 1979-80, we 
made debt service payments to the 
tune of Rs. 884 crores.

I think, it would be over-sim- 
plification of issues by saying that 
export is merely a way of earning 
foreign exchange. Today time has 
come in the world where economic 
relations between two countries
cannot be looked at in isolation 
of political relations between
nations. It is my firm belief that it 
is trade between two countries
which leads to development of 
economic relations, and economic 
relations play a great part in develo- 
ing as well as changing of political
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relations. In the past, it was 
political relations which built eco-
nomic relations but in today’s 
world and for this there are many 
examples—political relations between 
nations have many times to bow to 
the dictates o f economic relations.

Looking at the economically 
strong nations o f the world, we 
cannot but miss an important factor. 
All economically strong countries 
today have a direct link with the 
vitality o f foreign trade. Recent in-
stances reveal even more. It shows 
that a nation need not be a great 
military power to ensure well-being 
for its citizens, or to be economi-
cally sound and stable. We 
have examples like Japan, 
Korea, Malaysia, Yugoslavia and 
the German Democratic Republic. 
All these are aggressive— exporting 
nations in today’s world and they 
all enjoy a comfortable growth 
rate o f G N P and per capita income.

Growth o f export leads to grea-
ter foreign exchange earning, but 
i f  our greater foreign exchange 
earnings are to be frittered away 
with lack o f restrained import 
policy, I do not think we will be 
able to do much to cure our 
trade deficit. This year, our trade 
deficit is likely to be Rs. 5000 
crores. I would like to retrace . in 
fact, I think, I would be doing 
justice to facts— and take the last 
couple o f years as to how our trade 
deficit came about.

Between 1970 and 1977, our 
exports rose from Rs. 1535 crores 
to over Rs. 3000 crores in 1974-75 
and stood at Rs.5146 crores in 1976- 
77. Let us not forget that in 1976-77, 
our country for the first time since 
Independence witnessed a small 
but significant trade balance o f 
Rs. 72 crores which could have been 
A trend-setter. But come M arch

1977 and come the Janata Govern-
ment, the surplus balance o f  Rs. 
72 crores in 1976-77 was converted 
into a deficit balance o f Rs. 621 
crores in 1977-78. Despite a lot o f 
research I tried to do in this, I 
could not understand why it was 
so in 1977-78 when there was no 
out-of-line increase in the price o f 
petroleum products nor was the 
international infilation rate higher 
than that in the preceding year, 
it was not substantially higher but 
it was only marginally higher. 
Between 1975-76 and 1976-77, the 
rate o f growth o f exports was 38.6 
per cent whereas in 1977-78, the 
rate o f growth o f exports was only 
9 per cent, but, on the other hand, 
our imports rose by 10 per cent.

I would like to cite an example 
here and that is concerning edible 
oil imports. This perhaps could 
go down in the annals o f economic 
history. In 1975-76, our edible 
oil imports were to the tune o f 
Rs. 17 crores whereas, in 1977-78, 
our imports were o f Rs. 738 crores. 
Similarly, let us take the case of 
steel. We were net exporters o f steel 
and in the subsequent year, we 
became net importers of steel. 
In 1978-79, imports knew no bounds, 
galloping at the rate o f 28 per cent, 
and the trade deficit also rose to 
Rs. 1,062 crores. These are statistics; 
these are not manufactured figures, 
These are not jn y  opinions. These 
are hard cold statistics. Unfor-
tunately, the Janata-Lok Dal 

Governments were exporting to 
and importing from their groups 
and caucuses. Our exports were 
getting stagnated and our imports 
were steadily mounting up.

Export promotion and import 
substitution are an exercise which 
calls for a long-term policy. It is 
like a surgical operation or like 
playing a symphony which you 
cannot interrupt in the middle. 
It is a strategy, not a tactic. 
It cannot be subjected to ad hoc
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conveniences. It is only since the 
middle of last year that the broken 
cords of policy are again being 
tied together and a comprehensive 
policy is being evolved. The task 
before us is not easy.

Here, I  would like to quote 
some figures. In 1958, India 
exported goods worth 1222 million 
U S dollars against an overall 
world trade o f 108,600 million US 
dollars. In other words, arithmeti-
cally, our country enjoyed a 1.13 
per cent share in world export trade. 
But last year the same share shrank 
to 0.48 per cent and even this share 
is fast eroding. Even if  the country 
has to maintain a 0.48 per cent 
share of world export trade, what 
are we to do ? For this, I think, 
we have to aim at increasing ex-
ports by 12 per cent per annum 
and that means— I have worked it 
out— we have to get new export orders, 
in addition to what we are getting, 
worth Rs. 2.2 crores per day. This 
we have to do after considering 
inflationary effects which are taking 
place all over the world.

This is an uphill task but I am 
sure my esteemed friend the hon. 
Commerce Minister is making some 
long-range strategies and policies. 
W e are the only country in the world 
which exports engineers, doctors, 
technicians, down to manual labour 
and one cannot but appreciate the 
fact that foreign exchange remittances 
of Indian employees who are working 
abroad hit a plateau of about Rs.
1,000 crores but we must not 
rely on this because in a world 
o f changing technology, specially in 
the oil-rich countries, I am sure they 
will be evolving more labour-saving 
systems and more labour-saving tech-
nologies. I think the best slolution 
suitable to Indian conditions is to 

' lay great emphasis on project exports 
because project exports cover a wide 
spectrum o f Indian know-how and 
do-how. In project exports, we ex-
port our equipment, we export our 
technicians, we export our techno-
logy and labour. But, there has been

an anamolous situation in this. From 
the figures which have been pre-
sented by the Government, I find 
that figures relating to remittances 
received from technicians, from engi-
neers and from labour connected 
with project exports are not charged 
to export earnings account. They 
are treated as figures from invisible 
exports. I think it is a rather ano-
malous position and I would appeal 
to our Commerce Minister to remedy 
this situation. We must have correct 
statistical information on this because 
when any remittance arrived at or 
derived from export o f equipment and 
export of plant and machinery, it 
should be charged to an export 
account and not to invisible earnings 
account. While there is no doubt 
that exports have to be encouraged, 
I would like to express some caution 
here. We would like to export but not 
export at any cost. Our country needs 
exports. There is no doubt about it. 
We must not and cannot have an ex-
port policy which is against the basic 
concept o f social justice. Exports 
must arise out o f a surplus in the 
supply situation. But even then we 
have to take into consideration the 
increase in domsstic demand. We must 
very carefully make this projection. 
W e must ensure that all our nroduc- 
tionin  the country is first diverted to 
our people. Our surplus production 
should not bypass our people.

All our exports are for the people 
and should be for the upliftment o f 
the people. A  complete bias towards 
export promotion policy is, in my 
opinion, not only bad economics, 
but we have also had a bad experi-
ence o f this policy. We have 
seen that that domestic inflationary 
pressures have arisen in the country. 
This is because o f a tremendously 
biased export policy. So, we 
have to arrive at a balance between a 
rational and a balanced export 
policy not at the cost of the people 
but for the people, not bypassing 
the people but for creating a 
surplus situation in our production.

O n the import side, we have an 
extremely dismal picture. It is here
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that I would suggest dramatic 
control. The purpose of imports is 
to add muscle to our economy but 
a large part— and I am using the 
words ‘a large part’—  of our exports 
do not add muscle to our economy 
but add fat to our economy.

Even if we take the three Fs, food, 
fuel and fertilisers, it can be seen 
that in regard to fuel, we can 
develop alternative sources o f fuel.
I am happy in this year’s 
Budget there are incentives, there 
are measures for encouraging alter-
native energy sources. The three 
Fs consume 69% of our import bill 
but I feel here there is still possibility, 
there is still scope, for conservation.

The Government has recently 
decided to set up a EXIM -Bank. 
EXIM -Bank means the Export 
Import Bank. It was announced 
that this EXIM -Bank is an agency, 
is a Bank, being set up to stimu-
late exports. I would request our 
hon. Commerce Minister to assure 
the House that this EXIM -Bank is 
going to stimulate exports and not 
imports. W hy should it be called 
EXIM -Bank? W hy cannot it be 
called the National Export Bank? 
Let there be no ambiguity in this so 
I would suggest that this E X IM - 
Bank be called the National Export 
Bank. Then only the real inten-
tion which has Deen stated on the 
floor of this House and which we 
have read in the press will be re-
vealed.

The trade deficit problem has to 
be met with massive import substi-
tution programmes, and we have to 
aim at a policy of curbing all 
non-essential imports and restruc-
turing our domestic output so that 
our exports increase and our imports 
are curtailed. I would again come 
back to edible oil. We can have a 
massive import substitution pro-
gramme for edible oil. T h is also 
has a rural aspect because all indus-
tries which will come up for import 
substitution programme would be 
in rural areas. So, it has a rural . 
development strategy also.

Another aspect in our balance o f 
trade position is that inflation —  
and this is a very vital point— has 
taken away most o f the credit of 
exports since our quantum of exports 
is not rising. Monetarily, our 
exports may be rising. But is the 
quantum of exports rising ? We 
have to remember that prices are 
rising fast in countries from where 
we are importing. But it is not 
necessary that the prices are also rising 
fast in those countries to which 
we are exporting. Consequently, 
we are continuously paying higher 
for imports and are receiving lower 
for exports.

We have also to break many o f 
our psychological barriers in exports 
and imports. In this, I would 
speciafically refer to one thing. We 
have this institution which we 
have continued for the last 30 
years— the Office of the Chief Contro-
ller of Imports and Exports. We have 
talked about export promotion, but 
we have the ‘Chief Controller of 
Exports’ ! W hy can’t his name be 
changed ? W hy can’t we have an 
independent Department called the 
Office of the ‘Chief Promotor of 
Exports’ ? W hy can’t we have a 
‘Chief Restrictor of Imports’ ? 
These are the psychological barriers 
which are coming in our way. We 
are terming a very important office 
in our Government,calling him, 
the Chief Controller o f Impports 
and Exports ! I would appeal to 
the hon. Commerce Minister to 
consider renaming the office of the 
C C IE  and calling him as the Chief 
Promotor of Exports.

Similarly, our two Corporations, 
the STC  and the M M T C , have, I 
think, outlived their necessity. The 
STC  was set up to do trade with 
the rupee-trading countries, and the ( 
M M T C  was set up to deal with 
mineral exports and ore exports. 
The situation has changed now.
I would suggest disbanding of the 
S T C  and the M M T C  and formation 
o f two distinct Corporations, one 

/
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to be called the State Export Cor-
poration for exports and the other 
to be called the State Import 
Corporation for our imports, for 
canalising the imports. It is by divi-
ding our expertise in imports 
and exports that we will 
be able to buy the best and the 
cheapest. The State Export Cor-
poration can and must act as the 
export house for the small scale 
sector, for the tiny sector and for 
the cottage sector which have a 
lot o f expertise and which have been 
manufacturing products sometimes 
of international standards. We have 
a large reservoir o f skill in our 
countryside; we have a lot of small 
technology in our countryside. The 
State Export Corporation could 
act as the export house for the small 
scale sector, for the tiny sector 
for the cottage sector— and in market 
research facilities and in providing 
the marketing infrastructure be-
cause the small scale sector, the 
cottage sector and the tiny 
sector cannot have such elaborate 
marketing operation or market-
ing infrastructure, they cannot 
have fancy telex operation etc.

The State Import Corporation 
should import, obviously, only the 
basic necessities of the country 
other than defence requirements. T o -
day we have both the ST C  and the 
M M TC , importing and exporting 
sometimes to the same customers 
and generally to the same countries. 
This, I think, is a very ridiculous 
situation.

This year, our exports will reach 
a figure of Rs. 7,500 crores and for 
this, I applaud the Commerce Minis-
ter. In the beginning of the year 
it never appeared that we could 
even reach the 7,000 crore mark, 
it appeared that we would 
reach only 6,500 crores mark. But 
looking at the statistics, looking 
at the trend, I am sure that the 
export figure will reach the 7,500 
crore mark and our imports will be 
Rs. 12,500 crores, leaving a rough 
deficit o f about Rs. 5,000 crores. The

task before us is to step up our efforts, 
both individually and collectively; we 
have to raise the production, we
have to raise our gross national
product. It is only by increasing 
our gross national product, it is 
only by increasing our production, 
that we can raise our exports.

PRO F. P. J. K U R IE N  : 
(Mavelikara) : Mr. Chairman,
Sir, much has already been said 
and many o f the hon. Members 
have dealt with in detail. So, I am 
not going into the details and like my 
friend, Shri Kamal Nath, would 
confine myself to general points.

But, Sir, I must disagree with him 
when he says that export means
surplus export, namely, what-
ever we have surplus we have to 
export. If that is the policy I do not 
think we can survive because by the 
time you have surplus in many com-
modities you may lose the market. 
To maintain our traditional market 
even if  there is no surplus we may have 
to export.

Sir, everybody is talking about 
imports and exports but in my opini-
on the total amount of export and our 
defecit balance depends not on the 
performance o f the commerce Minis-
try alone. It actually depends on the 
performance o f many other Minis-
tries, viz., Agriculture Ministry, 
Industries Ministry, Energy Ministry, 
etc. It is alarming that our import bill 
is increasing year by year. Hon. 
Member, Shri Kam al Nath, was 
saying that our export is increasing. 
There is no point in increasing the 
total export.We should be alarmed 
at the gap between the import and 
export which is increasing every year. 
That is to be seriously viewed and 
solutions are to be found out. I am 
sure that Commerce Ministry is 
having an efficient and able Minis-
ter. O f course, inspite of my being on 
the opposition I am prepared to 
accept the reality but why are we 
lacking in export. Shri Kam al Nath 
was blaming the previous regime.
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M ay be to a cretain extent it is true. 
But I want to blame the whole 
Government including the other Minis-
tries because Commerce Ministry can-
not perform independently. How can 
you export unless you produce—  
whether surplus or otherwise ? 
So, basically i f  you want to increase 
export then you should increase 
production not only in the industrial 
sector but also in the agriculture 
sector. When I say production I 
would like to emphasise export-orien- 
ted production. But unfortunately 
in our country there is not sufficient 
infra-structure even now to promote 
production. Our infra-structural con-
straints are standing in the way of 
production.
16.00 hours

So, i f  we want to improve the 
exports, bring down the import bill 
and have better performance o f the 
Commerce Ministry, then the In-
dustries Ministry, the Agriculture 
Ministry and the Energy Ministry, 
all have to improve their individual 
performance and work in a better 
coordinated way. I say this bccausc 
all these things are correlated. There 
is no point in saying, we will improve 
our exports by some legislation or 
by some control or this or that, 
which the Commerce Ministry is 
saying. By all these methods your 
exports cannot be increased basically. 
For these things, we should first 
identify what are the commodities 
which we can export. First we 
should identify them in proper 
way. Sir, ours is an Agricultural 
country. I charge this Government, 
and this charge applies in a larger 
measure to the Janata Government 
also. There has been no long-term 
policy undertaken by the Govern-
ment in respect o f our exports. You 
are planning for this year. You are 
not planning for a long number o f 
years ; you are not having a long-
term policy. Ours is an agricultural 
country and nobody here will dis-
pute the importance o f export. 
You expoit and survive; you 
Import and perish. In other

words, the slogan is : ‘ Import
and Perish; export and Survive*. 
That is what one can say about it. 
We should first identify what are 
these agricultural commodities which 
can be exported. We should have 
a proper long terms policy for in-
creasing our production o f those 
commodities. But unfortunately, thar- 
has not been done. I have heard 
Mr. Kam al Nath mention about 
this point. I f  there is surplus, we 
will export such things. But there 
is no special efforts made to produce 
such commodities more and more, 
which can be exported and foreign 
exchange earned. I can quote a 
number of instances. I do not know 
whether I have got the time for it.
I will quote one example. M y 
friend Mr. B.K. Nair spoke about 
cashew cultivation. I am not 
bringing in any controversy about 
that. But what I wish to say is this. 
Everybody knows that we are earn-
ing foreign exchange by exporting 
cashew kernel, but, unfortuntely, 
we are not having sufficient raw 
cashew in the country itself. Then 
there was some controversy about 
the import and all that, but I am 
at present not going into that. It 
is not specifically in this year only 
that we know that cashew can be 
exported, and foreign exchange can 
be earned. This thing has come 
down to us ever since our inde-
pendence. We are exporting our 
cashew kernel and earning foreign 
exchange. But we have not so far 
tried to produce enough cashew in 
the country, so that we can earn 
more o f foreign Exchange. I am 
sure that in Kerala3 Tamil Nadu 
Karnataka and Andhra Pradesh, 
cashew can be planted in a big 
way. But these are all left to the 
State Governments and the States 
go in for paddy cultivation or some 
other cultivation. M y point is this. 
Since cashew is an exportable 
item, there should be a specific 
programme drawn up by the 
Central Government. There should 
to produce enough cashew in the 
be a specific programme 
country. I think such a thing is
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quite possible. But I  am sorry to 
find that the Government o f India 
is doing nothing in this direction. 
I ask you : why cannot you have 
a Cashew Board ? W hy can’t you 
set up a Cashew Board-on the same 
lines as the Rubber Board or the 
Cardamom Board ?

SH RI B. K . N A IR : I support 
you there.

PR O F P. J. K U R IE N : I am sure 
you support all sensible things. I 
know that. You should set up 
such a Cashew Board. This is my 
request. You should have a long-
term policy to produce enough 
cashew in the country.

O f  course the Minister of Comm-
erce cannot do it alone. He has to 
take up with the other Ministries, 
1 agree there. But let him have an 
objective study carried out. Let him 
conduct the necessary survey whe-
ther we can establish n ecessary 
plants in the country to produce 
enough cashew that we can export. 
I am sure that we have got such a 
potential. I know that in this country 
there are some areas where the 
growers can cultivate cashew more 
profitably. But what wc find is that 
some of tlves areas are being used for 
other types of cultivation. For 
example in Kerala, if  you plant 
and cultivate cashew you can get 
more income than cultivating tapioca. 
But thousands of acres of land in 
Kerala are going under tapioca 
cultivation, which, of course is a 
substitute for rice. W hy should they 
cultivate tapioca! I f  the government 
encourages them, they will cultivate 
cashew and we will have enough 
cashewnuts, and we can export it and 
earn foreign exchange. For that we 
require a long-term policy and 
coordination of Ministries.

In pepper w e are a major ex-
porter? W hat is being done to 
produce more pepper You may say 
that I should make this speech in 
Agriculture Ministry. But I am

saying all this so that we should 
think about this. The Commerce 
Minister howsoever efficient he may 
be. He can do nothing unless there is 
production. So, pepper is a commo-
dity which can give us foreign 
exchange and it should be interesting 
to note that at least one-third of the 
total area in Kerala can be utilised 
for pepper cultivation. It is also 
profitable for the growers. But the 
thing is that there is no encourage-
ment from this side. As M r. Kam al 
Nath has said we are exporting sur-
plus, but what is the effort to pro-
duce the actual surplus!

Take wheat and rice. Rice you 
can grow in Andhra Pradesh and 
wheat in Punjab. Similarly thous-
ands and thousands o f acres o f 
land in Kerala which are being 
wasted by growing tapioca can be 
utilised by growing rice. T hat
is my opinion. The policy
should be changed to see that where 
you can produce exportable com-
modity, encouragement should be 
given to produce it. Therefore, my 
concrete suggestion to the Commerce 
Minister is that he should take up 
these two issues. This year you may 
not be able to produce big results, but 
let us not forget the long-term aspect 
which is very important. We should 
know our potentialities for the pro-
duction of exportable commodities 
and exploit these potentialities. 
This country, I am sure can have a 
surplus export margine, but the only 
thing required is long-term planning. 
Then we can produce four times or 
five times of pepper o f what we are 
producing now. This country can 
produce cashew double of its total 
requirements, but we are not doing 
that. I am not saying you should 
give better price, but you should 
give reasonable price. There is no 
doubt about that.

So, have a pepper board and 
cashew board. Take up this 
issue with the other Ministers. 
Conduct an objective study as to 
what is the total amount that we can
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produce within the next five years. 
Spend more money on that. You 
will get the returns in hundred folds as 
foreign exchange. Therefore, revise and 
recast all these short-term policy of 
improving the exports. You cannot ex-
port in that way. I have quoted only 
two examples, but you should not re-
strict yourself to that. Throughout the 
country specific studies should be 
made as to what are the commodities 
which have an international market 
and which have a shortage; and 
special effort should be made as we 
have made in the field of rubber. W e 
have got Rubber Board and production 
increased by 10 times in the country. 
Now we are more or less self-sufficient 
in rubber. O f course even that you 
can increase.

I support the point made by Shri
B.K. Nair why should we export 
raw materials ? It is very bad for the 
country that after 33 years we are 
exporting raw materials. I f  we ex-
port iron-ore this year, you may be 
able to show a better margine, but 
that is deterimental. Therefore no 
raw-material should be exported from 
this country. O nly finished products 
should be exported. Even in Kerala 
I was told that 700 tonnes of cocoa was 
excess last month with the Federation. 
The whole cocoa was exported. I 
also want that it should be exported. 
But why should we export cocoa 
beans. We should be able to 
export the finished products. That 
will earn us more money and 
give us more employment. So, let us 
not export raw materials. Even if 
we are incurring a loss for the time 
being we should have a long-term 
master plan by which we can export 
only the finished products. That 
should be the basic policy for the 
country.

In industry, of course, there is 
already incentive for that. But I would 
like to make some specific point. 
In th ' electronics industry, I am not 
saying that you are not giving encour-
agement. I am sorry I should have 
spoken about this to the Industry 
Minister and the Finance Minister. 
But it is very important. Look at

Japan. How that country has flouri-
shed ! Are we not having sufficient 
technical know-how! Our own sci-
entists are going abroad and working 
there and giving them all this. 
We are exporting scientists and 
technologists and engineers. It is 
very bad. They should be called 
back. For sometime we may suffer, 
but in the electronics industry we 
should attempt a breakthrough 
I am sure, i f  we do that, our import- 
export margin can be made up and 
we can have exportables. But un-
fortunately you are gong in for some 
big industries, where you will have 
to import so many machineries giving 
foreign exchange and the product 
may not be labour intensive in the 
country and finally we may not be 
in a better position. The speciality 
of electronics is that it is job-orient-
ed and it is export-oriented. So, all 
I say is that there is no point in talk-
ing about increasing the export this 
way or that way unless long-term 
master plan is chalked out for increas-
ing export. For that there should be 
better coordination of some of the 
Ministries. Then exportable commo-
dity will be produced; of course, 
even at the risk of internal consump-
tion, we will have to adopt that po- 
policy. What I am saying is 
you grow more rice in Andhra 
Pradesh and supply to Kerala; 
and ask the Keralies to pro-
duce more pepper and cashew. 
You can even bring a legislation. I 
will welcome even that. You give 
more concessions to Andhra Pradesh 
to produce more of rice and ask 
Keralities not to produce rice but to 
produce more of pepper and cashew.

If  you keep this as the national 
perspective, you will find that this 
country is full of potentialities. I f  
we lack oil, let us not cry over it. 
We can beat the oil-producing count-
ries by re-casting the commodities 
that we produce, and having an ex-
port-oriented production policy, for 
a long period. That policy should be 
chalked out. That is the only solu-
tion to the problem that we are facing.
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SH RI C H A N D R A  S H E K H A R  
SIN G H  (Banka): I rise to support 
the Demands for the Ministry o f 
Commerce. I have no doubt that 
the Government and the Minister o f 
Commerce known for his ability hard 
work and dedication to his purpose, 
are trying to make the best o f a very 
difficult situation in respect of foreign 
trade.

All our friends have referred to 
the widening gap between exports 
and imports. In fact, since 1976-77 
the trade balance is steadily worsen ing. 
This year, the gap is likely to be o f 
the order of Rs. 4200 crores— which 
is a matter o f deep and serious con-
cern to all o f us.

I would not like to take the time 
o f the House in giving export-import 
figures. But the situation, as has 
been referred to by all the participants 
in this discussion, clearly points to the 
difficult situation that our country is 
facing. W hat are the prospects for 
vhe future ? The World Bank Report 
for 1980 presents the international 
scenario with all the relevant details. 
The growth rate in all the industrial-
ized countries has been sluggish; and 
they are resorting to a series o f protec-
tionist measures to meet the reces-
sionary trends in their respective 
countries. These trends are not likely 
to be reversed in the near future. The 
Brandt Commission has brought the 
realities into focus. But there is 
hardly any perception o f the shared 
mutual interests, by the developed 
countries. In spite o f so many dia-
logues, conferences and seminars, the 
situation is not moving forward in 
any positive direction. The balance 
o f trade is steadily moving against 
the developing countries. The 
balance, for oil-importing developing 
countries was only $6.2 billion in 
1972-73. It has reached $63*3 
billion in 1980. The developing 
countries had to live with this situation, 
and plan their strategy on terms of 
equality with the developed countries. 
A n equally important thing is that the

structural and institutional changes, 
with a different set o f priorities must 
be made within the developing 
countries themselves, in order to 
induce a situation o f sustained growth 
and development. The developing 
countries are rich in physical resources, 
in human resources. but they 
have to take positive steps to remove 
the institutional hurdles in order to 
enter an era o f hope in the future. 
I am firmly o f the opinion that unless 
we devise certain new systems, we 
would not be able to plan a strategy 
properly in the future. W e have to 
build up a stable domestic demand 
also to make full use o f our human 
resources in order to take the entire 
economy to a new level.

We are faced with a situation 
where the “ locomotive effect”  of 
developed countries is losing momen-
tum and also production constraints 
and unavoidable inflationary pressures 
are very much in evidence in our 
economy. Imports are rising mainly 
because of the— as my friends had 
referred— rising prices o f petroleum 
products, fertilisers and machinery. 
The hon. member Shri Satyendra 
Narayan Sinha had rightly mentioned 
that we have to take effective steps 
to conserve energy wherever it is 
possible and as far as it is practicable.
I fully endorse his views. Even to-
day’s Business Standard refers to the 
National Productivity Council’s study 
report where it has been made out 
that the wasteful uses of energy are 
rampant in a situation where we are 
facing an inflationary pressure mainly 
because of the rising prices o f petro-
leum product. W e must have an 
effective realistic energy policy. It 
is there and it is being implemented, 
but greater vigilance, greater care 
has to be taken that it is vigorously 
pursued and implemented.

We find, therefore, that the foreign 
exchange resources are getting depleted 
to finance our import. In spite o f 
what I have said, there is a very 
little scope for reducing the import of 
petroleum product because, as it is,
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�e are on a very low level of consump­t10n of petroleum product in the entire world; and we have to import petro­leum product and also critical equip­ments in the future. We cannot avoid it. So, we have to face this situation properly and vigorously. 

The pace of import substitution has been accelerated. We have noted with very great warmth that proper �teps have been taken, but really its pace depends on the maturity of the entire economy, on our industrial se�tor and its capactiy to produce a \�Ider range of technologically sophis· t1cated goods. The future, therefore, compells us to take bolder measures and strike a proper strategy. 
Whatever our friends had just now referred to I fully appreciate that. We must give up our ad�ocism; we have given it up to a very l.frge extent, but we must move forwa¥d in the direction of giving it up SQ far as a proper policy in respect of wo�ld trade is concerned. We must view the situation in the long perspective. The 6th Plan has gone into this prob­lem depth and suggested a minimum of objective to secure a volume growth rate of IO per cent per annum. Some economists have suggested even a higher target for the growth rate but this is perhaps the minimum require­ment of the situation. But that depends on the present export pqlicy. We have to really identify areas w1iere-in the production of certain goods and services we have natural advanta­ages, and we must concentrate on Q!U' energy and resources on these areas, which can be fruitful as fast as possib1e. Regarding subsidies I would like to say a word. An impression � generally sought to be created-,.,:. specially in the developed countrie!­like the United States of America an�·­other countries-that our exports arf;. highly subsidised. This is certainly far;f. from truth and fact. Out of a total '::. subsidies of Rs. 450 crores, Rs. 350 ''.':­crores are made to offset the levy of -:•. 

,..� 

customs duty and the rest are allowed on market research and intelligence. In fact, these efforts have to be pursued more vigorously so as to keep up our sensitivity to world market. While another hon. Member was referring to massive subsidy it is perhaps nor fairly and properly projected. I would certainly like that in areas where we have a natural advantage, or an edge over other countries, we should provide subsidies and if neces· sary we should provide subsidies in the beginning but as we provide subsidy we must evolve a policy of scaling down the subsidies in subse­quent years so that ultimately as quickly as possible the use of creches for these is reduced and the industries can progress and move forward; the subsidy should be given up and they should be able to stand on their own. I would certainly most emphatically urge upon the Commerce Minister to present a paper in this House which may clearly state. the world trade policy of this country at least in the coming five years or during the period of the Sixth Plan. All our industries, exporters and importers would be able to plan their own strategies on the basis of that policy. 
A word about import suostitution. No doubt, the effort has beep acce· lerated but it should be real�d that -export promotion and ,impor,-� ubsti­tution are closely inter.:1fnked they are an integral part ·gt;the oteign trade policy. We wo"ffl°d therefore suggest that imports sh� be linked to foster economic grow�nd expotts. I would give an examp§. Inst! ofimporting cei_nent we sn�ld imp cement machinery aim: augn} cement production in oil. countn;. If cement machinery of one?.hundred tonnes cement plant witJi �foreign exchange component ofRs, I�crores is imported, it can earn the·-amount of Rs. 15_ crores in four mo:-!. s, at C.I.F. prices of Rs. 600 per · nne.We are glad that our Gover ment have sanctioned five mini cement plants just now. We would fikt-such 

352351
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areas to be explored and efforts should 
be made to foster and develop our 
foreign trade exports. I would like 
also to mention certain short term 
measures which should be pursued 
more vigorously. We have seen the 
Commerce M inistry’s report and we 
are glad that the Government have 
taken package o f measures in this 
spare and admirable results have 
come as is evident.

16.29 hrs*

[M r. D e p u t y  S p e a k e r  in the Chair]

Our friend Shri Chintamani 
Panigrahi had referred to the rise in 
the export o f engineering goods and 
the very steady rise during the last 
three to four years in the sphere o f 
promoting exports o f chemicals, 
pharmaceuticals, cosmetics, household 
tea and coffee and medicines and 
garments.

Some of my friends have referred 
to the functioning of M M T C . It has 
made very good progress and the 
turnover this year is Rs. 1335.74 
crores. M any friends have suggested 
some closer watch on the functioning 
o f  M M T C  and STC. I would not 
go into citing any more examples, but 
we have come across o f certain cases 
where M M T C  has opted for lower 
prices. They have found some justi-
fication for opting lower prices in 
preference to higher prices for their 
export. These things have to be 
looked into more carefully.

I would suggest that greater em-
phasis should be laid on joint ventures 
and turnkey projects where we can 
earn a good amount o f foreign ex-
change. W e are the third largest 
country with technical manpower and 
we have also cheap skilled labour avail-
able in the country. So, we can 
very well make use o f these in getting 
contracts abroad and pursuing this 
policy. He should also try to form 
monitoring cells forTdifferent groups o f 
commodities and services in the coun-
try, so as to take follow-up action 
and convert export potential into 
orders and their fulfilment. India

has perhaps a bad reputation that we 
cannot be relied upon for regular 
and timely supplies o f specified quali- 
lity. I think Government have cer-
tainly taken some positive measures 
in this respect, but this impression has 
to be eliminated by our performance. 
Similarly, the functioning of the 
Export Promotion Councils has to be 
viewed more carefully, so that the 
entire expenditure as far as possible 
should be concentrated on promotion al 
activities and not on other activities.

I would just say a word about the 
textile policy. W e are glad that the 
new textile policy has laid proper 
emphasis on expansion o f the hand- 
loom sector, on promotion of khadi 
sector and increasing the production 
o f cloth to meet the domestic require-
ments in our country. I want to 
make a special mention o f the present 
policy towards manmade fibres. 
We are glad the Government is en-
couraging it, but it should be encour-
aged more vigorously and given all 
the help, because even the common- 
man today, because o f washability 
and durability is beginning, to use 
manmade fibres more and more and 
it will go a long way to meet the 
clothing requirements o f our country. 
Similarly, about the handloom sector, 
as another friend rightly mentioned, 
it should be given all protection and 
support in the shape o f timely supply 
o f yarn, proper marketing, etc. You 
have said that the powerloom sector 
can be expanded upto 5 % . A ctually I 
have no objection to this policy, but 
the powerloom sector should be restric-
ted as far as possible and contained 
within the given parameters so as to 
protect the handloom industry, which 
particularly caters to the very poor 
artisans living in the countryside and 
rural areas. I hope the Government 
would take note o f these observations. 
Last year our competent Commerce 
Minister has taken all pains and pur-
sued policies very carefully and he had 
been able to meet the situation as 
best as anyone could have. But I 
have given certain suggestions. I 
would again repeat my suggestion 
that the Government must evolve a

43 LS— 12
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long term comprehensive policy to 
meet the situation because this situa-
tion is going to persist for a longer 
period.

SHRI K. A. RAJAN (Trichur): 
Y ou  know Sir, the report of the wor-
king of the Ministry of commerce 
has got very much to do with the 
overall direction of our economy. So 
whatever indications are ther<* on the 
trade front and also of the foreign 
exchange reserves they have got a 
direct bearing on the overall economic 
situation in the country. If  you go 
through the trade position the features 
are very clear. In 1976-77 we had a 
surplus of about Rs. 68-46 crores. 
After that year deficit has been pers-
isting. In 1977-78 the deficit wm Rs.
621.03 crores. In 1978-79 it was 
Rs. 1088.60 crores, 1979-80 Rs. 
2439 crores and in 1980-81 Rs, 4000 
crores.

We know the direction in which 
out economy is moving. I f  we go 
through the report, it would be very 
clear in which area our export goes. 
The report says :

“ Direction-wise the export trade 
has considerably diversified. Four 
countries viz U S A ,U K , USSR and 
Japan were our-TOajor trading 
partners and together account for 
about 50 per cent of our exports, 
a decade ago. Their share has 
gradually declined to about 40 
per cent only in 1979-80; the fall 
being steeper in case of USA, from
16.8 per cent to 12.6 per cent 
and U K  from 11 .7  per cent to 
7 .4  per cent. The share of East 
European countries has also 
declined from 21.8 per cent to 
only 13.3 per cent during this 
period. O n the other hand, all 
E C M  countries other than U K  
and all oil exporting Middle 
eastern countries have improved 
their share considerably from 7.2 
per cent and 6 .3  per cent, in 1969- 
70 to 18.8 per cent and 9 .5  per 
cent repectively in 1979-80.”
Our export position and credit 

position are very much to do withjthe 
export area in which we operate 
because we are &nging on to a

market that is especially a market o f 
capitalist economy where all push 
and pulls high rate o f inflation reces-
sion and crisis are the order of the 
day. So, the malady o f our overall' 
trade position is that if  we are going 
to follow the World Bank philosophy 
of having export oriented trade with 
capitalist, countries, with all 
our best wishes an I w :th 
all our best efforts we cannot solve 
the problem because the market 
mechanism of the capitalist countries 
is to fleece the undeveloped coun-
tie?. They follow the policy of neo-
colonial economic approach. That 
is why I am saying that we have to 
work out our over all strategy. If you 
go through the figures you will find 
that every year the export subsidy is 
going up. In 1970-71, it was Rs. 31.92 
crores. In 1974-75 it was .Rs. 66.32 
crores, 77-78— R s.3 11 crores, 79-80 
— Rs. 358 crores and in 1980-81 Rs. 
625 crores. This is the export subsidy 
which we have pumped into over 
economy. Now I am surprised that 
most of the speakers from the ruling 
party arc* specaking about self reliant 
economy, independent economy, sus-
taining economy and all those things. 
W hat I find now is, we are switching 
on everything for export, all for ex-
port; “ export or perish”  is the slogan 
that is now being advanced just to see 
that the country carries on. Why is 
this slogan being advanced? I f  it 
is because of the self Sufficiency of the 
economy, if it is because our internal 
economy has expanded to that posi-
tion then we can understand our 
exporting to that extent. But that is 
not the position here. In a country 
where 50 per cent of the people are 
below the poverty line, where there is 
no purchasing power for the common 
man, then the only remedy or solu-
tion of a capitalist State to tide over 
the crisis is to have export, orientation 
to export, priority to export; that 
is’ why the slogan “ export or perish” . 
Though the hon. Minister seems to 
have an optimistic note abou t next 
year’ s performance, I am sorry o say 
that this story is again going to be 
repeated, perhaps in a more bad way, 
because the over-all economic 
situation in the capitalist wofld is
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facing a recession and the crisis is 
going to become more inflationary.

^ W hat is the position now ? There 
is diversion o f all major resources lor 
production for export, in preference 
to ail other sectors. There is priority 
in the matter of imports to all expor-
ters. Then, all other considerations, 
Such zl  curbing economic concentra-
tion, or growth of monopolies, their 
regulation o f  invstment and produ-
ction, improvement o f indigenous 
technology, securing regional 
dispersal o f  industry, protection 
to small scale and labour, intensive 
industries, all these have to set aside, 
because o f  this policy o f  export 
promo*ion be^ng given absolute 
priority. The new year began with 
the Commerce Minister’s resolution 
that 100 per cent exprot-Oriented 
units car to be allowed foreign 
collaboration freely, without being 
subject to the provisions of FER A  
and that they are permitted to 
import capital goods without any 
res' iction-. T h ey w ill be exempted 
from  export duty on raw materials, 
or excise duty on their finished 
goods. They will also be exempted 
from excise duties and levies. The 
exports are the total turnover for 
determining whether a company is a 
“ dominant undertaking”  under the 
M R T P  Act. The maximum duration 
of pre-shipment banking credit on 
exports has been < xtended from 135 
to 180 days, all considerations have 
been given for export.

I would like to know the whether 
this strategy, which Is being worked 
out, regarding the exports for the 
eighties, is going to materialise accor-
ding to our wishes, because over and 
above your hopes, there are other 
factors which you have to take into 
consideration, for you are depending 
pn a capitalist market which is 
working under duress. T h a t is. why 
I say that our Government have to 
switch over from the capitalist to the 
socialist countries, where there is no 
serous crisis, recession or inflation- 
ery pcrssure, because that is the only 
salvation for a far-sighted export 
policy for this Government.

Now I want to impress upon the 
Government one point regarding 
their export performance in the field 
o f marine products. It is mentioned 
in the Reoprt :

“ However, the volume of export 
suffered a ma-^i.ial fall by 493 
tonnes or 0.57 per cent from 
86,894 tonnes in 1978-79 to 
86,401 tonnes in 1979-80. This 
fall is mainly attributed to poor 
fish catches in India.”

First of all, I would like to empasize 
that the marine export should be dive-
rsified. Otherwise, there is no hope of 
any solution to this problem. Unfor-
tunately, we are now concentrating 
only on shrimps for exports. Unless 
we diversify the exports and also 
find out new markets, we cannot 
hope to have a bright furture, because 
we are already facing stiff competition 
from Malssysia, Japan China and 
other countries. I f  we want to have 
increased export earnings from marine 
products, diversification is very 
much necessary. I am sorry to say 
that this task is not being done well 
I would like the Minister to go into 
this problem.

Coming to cashew, I do not want 
to go into the details, (our cashew 
nUt-industry has to depend on import 
because we are not producing enough 
cashew in our country. Now most of 
the under developed countries are 
slowly having their own cashew pro-
cessing factories. So, we cannot hope 
to import so much of cashew, as 
was used to do in the olden days. I 
would suggest that the import of 
cashew should be canalised thorugh 
the public sector agencies and no 
private agency should be allowed to 
come into the import market of 
cashew. ^

Government should encourage 
indigenous plantations of cashew 
so that our industry could sustain.

Sir, one more sector about which 
'J, would like to impress upon the 
hon. Minister is the ^an4 laom sec-
tor. Y ou  know the importance o f 
the handloom sector, I need not go 
into the details. But you should see
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that so many workers are employed 
in the handloom sector. Also, cer-
tain protections which are already 
given to handloom sector should be 
given in a bigger way, because you 
are now coming up with a policy of 
giving protection to yams below 60 
counts. I f  you work out the policy 
properly you can revise it because 
the situation in respact of the hand-

loom sector has been bad during the last 
two or three years. You have imposed 
the restriction that in this handloom sec 

tor you will be giving protection to yam  
to 60 counts So, I would request/ 
that this restriction should be removed 
because there are certain areas and 
certain states where ordinary people 
wear clothes woven with yarn o f 
more than 60 counts. So, protection 
should also be extended to yarns 
above 60 counts. Thank you.

f n w r d w m  (u fr ^ r c r ):  

^roarer q ffcq , t  errfwrwi H a w * tit 

sjt f e q r c  f t  1 1 t

Enqqrc ^rr  f  w  q^feq

qftfeqfd’ t  f o m  tit  f ^ r  t o  

^  ^ t t ^ t  |  ^  spfrercfta q q ^ |  1

i t * r  f^RT c n ^  ^rrrr rr*m r£

1 9 7 5 ,  1 9 7 6  s f a  1 9 7 7  *T ^TeiT 

«rr ^  f a r  ^  1 9 7 6  

1 9 7 7  5 r t ^ r  *rn> tit s f a  ^

% % m r  3r w *m t *nfr sqq^rr

^ w r  qrcf % srtqf % *rfeqi*te 

qr* fcqr 1

qrrcr q^ % st, crfa %

qy^frr ^ i ^ f i  ^  i % 

t& ft q s  q $  ^ r w r ^  ?nrrq- w  ^r^rr 

qr£f % qq? frrsft qrt qtft « rt

fw r  aft f p t  *r * 5 ^  «rr sflr

^sr % t r w t  ti t
__  *v - . ____  r* _ __ %

n m r  w m  *STCW w ,  ^TTT 
sfflW T  ti t  f*RT W IT  *t T<l«l f%HT

? fk  fo re  ^Ft fqrg w r c  $r 
jw p t ^Tnrr ^rt ^§Ft qfar |  i

s t o w  % frcrr |  fa

} r € f  fq *r t o  % q f^ P  # q n r % 
szft tit <fr$ s r% ^  qrr
snr^r fqnrr i ^ q -q

qrq T #  ^T3nr i f  S£t\T  *q rer

*rrq  fw a r  «tt  i ^  srerrc qfssrqr 
qrt sjirr^r q fqTqr s fk

fo e r  qrr 5*? t o  
w  ^tnrn ftrcr% T̂T̂ r 

s rrs w r f^rcr s rk  q f^ r^  ^ t  

sfte«WH # f ^ r  q r  ^  q ^ n  

f̂ Tcrrr q f^ rr ^rrf^ «rr i ?fh: ^rr 

W  f^rq f«n  f q r ^ r r  q i€ f % 

t o  ^ % q w

*rnr w f t  ^ t  qjw ^ ^ 1% 

«r 1 w  ^  spt

s iw r  w  ?fh: ^  f r  q t
?r  ^ q i i  qR%

w r r  tit sqr^rr ^crr qr f̂ wrt-t 

qrw  t  ?TRft 1

m f  t o  ^ % qrq^r

p r  1 5ft  tirfe % wn&ti «t 
^  ^ q  w r  q ^r q r  ^

? rq ^  irm w c m ff ti( 
q ^  ^  «r 1 w  qnrf % 
wt cr ir % qqw^rrf qfr
T̂cf ^t ^  ^ ^t fq? qrq sfl̂ RR 

q ^  ?fhc ^ t  qrqt q rr  ^

^  5#q7 t  1 i^ fr

iT<F«fif q̂T qr̂ r qfr qfrftr?r
^  1 ? r^r q5t *r% ^  |  fq?

O TFt % f^rq  f* r r^  ^?r *ft 
qr^ qw qjtf qnft qfr |  |

qŷ rr ^ r r  % . . .

M R. D EPUTY-SPEAKER: Mr.
Vyas there are no Member from the 
Janata Party.
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[ft msrrcr ̂  ŝ nr] 

f̂r̂r wr̂rft  *r ^  f*rr 

| 5TfT % *T5T£Tf  Ttff *rir
?r̂r forr r̂rcrr | i *rf 

r̂r f cn̂r %

jp*?«rn;  | %ft?*T   ̂tff 

?Tff r̂ *rrm | i  ̂ far  ŝtir 

2t*? ?r;ff | 1 f̂r vŵrr zffr qr 

'att *r merr t. iwf 

n̂-riT̂îrp: *r r̂ ftqr  t i 

”j5r ĉqvfrif? ®r  ̂ *rr*f<w? r̂̂r̂fr

%  *T  <37̂ 5K Tf f I

*T<T 1975-76 3r TT̂ R ^

*rr*?n: *?,- to *r  ̂^ îfffe 

l«rr  «rr ij«frftfwr  *rk

JTsrTrf % ?rn’5Tr % sfîr ft? *fr? 

28  tT̂ar̂rncjr ̂ ’̂fr ?̂r  fêrr

3TIW %ft?<T fa*T % *iT?

13 r̂ % %rra *r  *nrffr q?r 

ftr*r sftr  15  % f̂rrc

m   |  1  ^  r̂iNfe

f̂rfeTjr 3r <fte<rt i fax q?r 

5Ff  ̂ r̂̂d’| ft? 15^ % %rrar 

% vfe f̂r  ^ ^

qr  |  ije-  fasr  qr  snrfeiz 

 ̂ ?̂r vft  r̂r̂f W 3̂ RT |  1

tot  Sr  tar r̂ far̂T

%ft?* wz stt-tt *hn: t̂rt  t̂t̂t 

| 1 wvm r̂ to  ̂

sfar <tp? w  m r̂̂rr ft?̂ »wro

t, SrftvT  r̂%  *rff?r  for  ?fr  r̂r 

toot | tfrz sprfar tfr sprr ?rff 

too t | i srrft-̂  ̂ r̂ r̂ncr 

im?  ̂ w  | 1  ?t̂ rt  f 

 ̂  mi ̂  *fr ̂  ft?irr 
m̂rr |, f̂ r̂   ̂ srfrfre

f̂r  ̂ f̂r̂r qTcrr | i

2̂T̂ =r f?̂r w %̂f̂r<r 

Tr̂*/5T**  r̂

r̂ft q̂r v<% srcwt  ^r vrt-

♦♦Expunged as ordered by the Chair.

*arpff r̂ h*tx ̂ T|^^afî r 

ppGrfo t wr Tfr | 1  ?m ^ ftr̂r 

ff cfr ̂3  5r  ^
3T%  ^7v  f̂rsr̂  5pr

•̂t̂ t ̂  q̂̂rr 1  ̂ ?̂rr 
r̂̂rr f ft?  ̂ ̂q1̂ ̂t *n̂rcr 
fans  ̂ftr̂r  ̂  r̂̂,

^̂TT ̂ F̂Ti ?fq̂ ff«T if % % srbr
grft?

1̂ tri  Tttfr fxr̂r ^

r̂qr ^ 1

fq-̂r  fn̂ ftwrr «tt ft?
TOn vrrqfî  srre itor 

t̂?t f̂i,  f̂t?*  ̂'jc; ?rvf % 

^ ^ qiRTT | 1 r̂rr f̂J7
srr̂ n̂ | ft: vtmvzT fw mr 

?fffn tTfrcrr |, W ftr̂  ̂ vr̂  

?̂r r̂̂r w* r̂

t̂J?r ̂iffTT 1  % sttt mrj

gfiTr r̂nrr r̂f̂: , rrrft. ft̂ffftrcff

if? 3TTT  JTt̂r JT̂t I  *?t

sm-r =Ft sir̂ rr frft̂ Rr  %

f̂̂TT ft? fq f̂f *Ft

farm r̂r  i

SHRI  GEORGE  JOSEPH 
MUNDACKAL(MuvattaupUzha) Mr 
Depputy Speaker, Sir, first of all 
I congratulate the hon. Minister for 
presenting a fair budget and I support 
the demands.

I would just like to bring to his 
notice the difficulties of plantation 
crops cultivators of our country. 
First I come to rubber. Rubber is 
still being importd into this country 
A few year back, we are exporting 
rubbdr. Rubber thread is also being 
imported because rubber lobby is 
working in D lehi and they can mani-
pulate things. Actually there is no 
shortage of rubber in India. Some 
of my hon. Friends who spoke a few 
■ ■■■■■  —. ■. „«».. ■. > 1  ijtft—*sg r»-r



365 D.G., 1981-82— CHAITRA 3, 1803 (SAKA) Min. of Commerce  366

minutes  earlier said that bubber 
cultivators are big felllows. It is very 
unfortunate to say that because the 
actual fact is that 90 percent of rubber 
cultivators numbering about 1-1/2 laks 
are very poor and marginal cultiva-
tors. They are themselves cultivating 
and selling their produts. So please 
show some mercy to them.  A few 
years back, there was subsidy for spray-
ing of rubber. Unfortunately, Uvo 
three years back, it was stopped. If 
you are giving again that subsidy 
the growers will spray rubber and the 
production will increase and we can 
■even export rubber. If you arc- giving 
some incentive and  help  to poor 
rubber cultivators we will become self 
sufficient in rubber.

As regards to cocoa a few years 
back, we were importing  cocoa. 
Now there is  a huge stock of cocoa 
lying idle in the Kerala Marketing 
Federation  godowns.  The pity 
is  thaT-  for  exporting  apnle 
products,  you  are giv:n£  export 
incentrives and cash subsidy. Why 
cant you give subsidy for exporting 
cocoa  products like cocoa butter 
and cocoa powder ? Some factories 
have started producing some of these 
products. If you give export incentive 
and cash subsidy they will also export 
cocoa products like cocoa butter and 
cocoa powder and earn foreign ex-
change for the country. So, I request 
the hon. Minister to see that cocoa is 
exported and some incentive and sub-
sidy is given for the export of cocoa 
products. Let the STC come to the 
help of cocoa farmers till the factories 
are ready by purchasing cocoa beans 
at a fair price.

Coconut oil and copra is imported 
into this country. It is actually for 
Hindustan Lever and  Tata  oil 
Companies all big felllows for making 
hair oils and soaps, etc. The pity is 
that  nearly  Rs. 50 crores loss is 
suffered by the coconut cultivators be-
cause of the root wilt dsease. If we 
spend some money for  preventing 
this disease  the  production  will 
increase and we will become self 
sufficient. A coconut Board has also 
been formed.  I  congratulate the 
Ĝovernment  for  that.  They

can help in extensive planting and 
we  can become  self-sufficient in 
coconut  oil production and copr 
production also.

Coming to nutmeg and cloves for-
merly, we were importing into this 
country by paying a high import 
duty.

17.00 hrs.

But unfortunately, a few years back 
the Janata  Government  allowed 
import under U JL nutmegs and cloves. 
Some of the cultivators are removing 
these crops from their fields and plant-
ing alternative crops. The  price 
has crashed to some 30% of the 
original value. They cannot afford 
to maintain their plantations because 
of the low price. The  majority of 
them are 1 acre and 2 acre marginal 
cultivators. This is a long term cul-
tivation. They have to wait for 7 or 
8 years to get income from these 
crops. If you give some encourage-
ment and a fair price to cultivators, 
they will cultivate these plantations. 
So, I request the Minister to ban the 
import to nutmeg and cloves or at 
least impose 100% import duty on 
these products.

Another suggestion I would like 
to make is about ginger and turmeric. 
Last year, the Minister agreed for 
the removal of export duty on tur-
meric. So, I think some people have 
started cultivating termeric. Like 
that, ginger price also crashed. So,
I request the Minister to see that 
ginger and turmeric are purchased 
through the STC and export and 
help the poor farmers. They are all 
small farmers. The price of pepper 
has also crashed. This is a traditional 
export item. But, unfortunately prices 
are very low  now.  Competition 
from Indonesia and Brazil and other 
countries is very stiff.

For pepper and cashew-nut,  I 
suggest that pepper board and a 
cashew board be formed so that 
plantation can be extended. There is 
plenty of suitable land in Tamilnadu, 
Andhra Pradesh, Karnataka and. 
Orissa.
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[Shri Georgejoseph Mundackal]
I am a member of the Agriculture 

Consultative Committee. I was 
astonished to see that so much land 
is lying wasted, instead of being 
planted with cashew-nut for which 
this land is suitable. Cashew-nut is a 
labour-oriented plantation.

I also request the Minister to 
see that two Boards, one,“for pepper 
and the other for cashew-nut may 
be formed.

I thank you once again and re-
quest you to stop the import of nut- 
mogs and cloves and rubber and rubber 
ber threads and cocoa and cocoa 
products and thus save the poor cul-
tivators.

I request that the actual small 
growers may be nominated to the 
Rubber Board and now it is the time 
for nomination to the Rubber Board.

Scpt t

|  f a  ^  ir * 3%
4+r' ir «rra
t .  fa< ^  ^  WT W  fSJTT I  

$  ^ .f5fr9T fa  3jtk t  ?r
«ITa ^  *f ^  ^  I MW

?sr?r rfR ^fa<mfr ^ i * n s r
|  fa  fa*  ir P̂T
ITT f^ lT  |  1 S3 3ft

f w  |  t ?i ir ^ r a s T ^ T

fl'TT <^51 I

f a t  n<Tt J ^ 2Tr?r
»rrf~r*ft «rr tr^T* *ft vft *r
fam  ^rr ^  $ i ^
RT^Rfl *T 31"^
^ trrtt ^  fsFJrarrft ipto sto 

*Tr ^ 1
^  f ^ - r r O  > iw :

*r? g W t  % fa  33  q r

« n tr  *r$3ro f t t  f  *ra fa
^ I ?3

VlX ^ F R  v r  3 ^?iT f a
srr^E  v q rr M t  *ftr
o ra  ^  ^

tP ‘ 3T?ft ^ ^rar fa  
*%jrr ^<HieR5i 

qTm 1

| ? 5JJr ;Pi V*ft ^  TT<7 5fW
% $3f l  3™ |  1
Jf§ i f f  3 * ft  I T R ^  |  f a  %
«n? t̂t*t w  3*ra 3  « r ^ r
|  t f \T  ^  € . ^15 T r  *lH t
I  fa  ?r sqr^Tcr'f ^fnr
?  1 «fWT ^ '3fr 3 HT'5i % fnte-s ?flT ^
fq; w m  t  tiix ^  ?« s r i ^ r

k  «fr f ^ n  fafT^r 
qTsf |  i $rfa^

no €r
t ^ t  »ft- 

?rt 5r=r »rt |  i j f r ^ r  
'rrfH^fc % 3Tf<q- »fr | s ^  t t  
srr ;̂«r fari^T frcr w  |  ^rfan
?T ti^  % nTq1 qr  %f[r ^
% ^.qi #  % frrir q r  fq?nr
t t  *r arapr 11
^ I 3f* % fHU,

?t t t  ^ f l^ r  c q rr  
«t t  ?rrar t̂ t  T?rr |  ^sr fa  ^

?  fa  SftfT tftx  3 tST
jrqrr ftr^r h t  qr^r< 't c

% ?PTK ^^ciT ^f, *T̂
I  fa  3^rr t t s t

n̂ iT *̂T ?Tftl5f ^ I
vgf r̂tT irf t t ^ r  t < m ?
fo r r  w r  |  i ^  t ^ j j r  ^ T f ^ f  x
STT3T ^ 3 T̂ I"
>̂t  w^rr ^nt |
T̂T ^TT Wfl' ijf^TT
Ir w r c r  5Tsft |  1 «lft



3^9 D.G., 1981-82— CHAITRA 3, 1903 (SAKA) Min. of Commerce 370

SPTO |  , f^rft % f t 1 ^ * '  
’TPTtacT, < T T T ^ R , f w ^ T T ,

^  tft 3i*Tff rz
3T<T cfr f t f fa ? ?  fa s p p f  

5T5R: s fr^ ft  1 ^  q r  tflfspT, ^ r ^ : ,  

^TrTToT t^^JT *T cT^TT fFrft

1 3fr ^T?r Sr szrrcr ?t%x «;rcft 

|  1 q f  tfr tt% m jfi ^Ffa-r |  fa  

% *PT f̂ qft j t r  sr^rV rr^ff 

IT fen  q fan  ^Scft SIT T ft  |  I

t ^ q  % ^T§T 5TPC q n f o  ^  q-pT 
fq s s r  q ^ s f gr^ff *r q ? 3 f  

^  SfftRJ ^ tt jfr TTl?

w r  fr  *nft |  i t^r^r sftr fg  ft 
srr^crr qfi q:?$fcf q?t

sfirfi S i# t #^T”  T O - % ^TT-JP^To
^  f^ ir r r  *r qrarqrT ^  

^ t  j t t^t ^ q r c  qrt

~V?> h‘ fETT 3*? ft T̂T̂ fr
^nrnr ^r^cft |  f a r m  

^ft^Tr q f  flTT f a  | ^ q  

Jto fo ft  qTS f^ n T  36̂ 11 f a  fViV î'lf

^  q r  ^rr^ff ft snm fi \ w ;i ^

% fq^'T ^1 f a s  '.'Tf g ^ R -  fa  
sfr? f q r  ft ;?:*• 

fa * m  srrf^t qrqrf ft srâ T ^

|  srt? fo r  ^ fa r  qfq *ft <rs?ft
^rr | , *ft£  *rrq q~ ?roTnT 

3n  ^  q?F > K t ? f a  ^ r  q rfr

s fk  J r r r fe  ^ r r r  |  sffr 

?ft qft <t s h ?1 % t t c % q r

|  1

if lr  ^t |  t̂ ^ c,

cftfoq-, ^rr^ft

fr  ^T irr T̂«rt STrT 7T nWr^ft

qrrcTT ^r, m  JTTT̂ TTrs r̂ T?^T

*r$ft*re r̂ qT%, r̂

*\T TT 3nToT f t  HT f^PT

f^^TT srk  p̂rr r̂ qro^^TTcr ^ra % 
cT'.Cf c rq  % gtTTfn STTTcTT ft,

$r*wr^ ^ cc T  irr r̂, ^ t i t r t  

tfrt  m ^ f^ r |  i f«m^nr ^  qT^r 

r̂ 60 ^  1 1
$cT ^  f^ r  ^?fr *Tf ^ToT |  fa  

^fn<n' I ^ I T  f^TTR^T *PIVfl^VW
qrrr^ ft qq- «ft

^ rf^  «g q*T ^rr^rnft sr t t  ^ r r
^ + T  ^ | rr?T 0 jf|o

?fto fq^f' 16 q<#2T l ĉTTT r̂r 

go T O fir  T^rfr |  fsra *r 

36 wrtr  ̂ ?ftsr spq-̂ r fc n x  flqr 1 1 
XT̂ o ?to f̂j-o fj^ff ^T fcT

stt^r: fir f̂r % fc f  r̂ jt^it 

r̂feqT T̂cTT |  I f^j^r ^ T̂RT 

^ f t  f w  |  fq: ^ q rg  q^THrr :̂ % 

^T«T 7H*T gT^r ?T rrq: ^TT ^  cf*r 

STTT ^P f̂t I ?J!T % STTT
^oTT Sffr f  t^r *̂r %ft ^  cTRT 

^ q c f  ^ n jt  f^TT I  I iTnTf^r

q r  ^^Tn^r t^ ^ rr  t ^ q i t ?  spt t t t r^?rn % 

$rf J?|^T ^77T 5PT ^RT far T̂ WT 

|  I % SPT TT ^TTT ^T

^  fT f̂ |  f a  n f̂t JW 2TW  qTf^Rf)
% ^  120 * m  ?r

1 5 0  w q- ^r ^ r 5TT3 ^  r̂

|  1 tq - 5c^r aFfTmr 

5*t  srq- f̂r ^ r  ^ crr  stt 7 f  t 1 1 1

^ Tqrt qrt q^rrfrft % ?rm t * 

qftift ^ r q ^  qqT qr^ r ?f|r

f ĉniTrft l^ n r  y i^qr^ r? t t  srtf 

tt^r n^r |  1 ^TqTq' % tt t j^ t r̂

t ^ q  Sflt iftT Tfvfr

jnfOTcft ^srft v r  ^fr^rrir fprr 

'T̂ oT I  I ft, TRT̂ f̂ T %
% >̂Ttt m t  ^3T ^
^rfa?r ^  ^r qrrqn ^  qrt 

^  q f^  TfT |  s r q r f t  ?ftx tpc- 
q t ^ f f  % «rq^ q?t m ^ rO r̂

fsf^fcTM qJHRT ^ST ^ I
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M R. BEPUTY-SPEAKER : 
Please come to your last point.

SHRI ASHFAQ HUSSAIN : 
I am speaking on handloom, Sir.

MR. DEPUTY-SPEAKER : 
So many Members have already 
spoken on handloom. You are only 
adding to that.

AN. HON. MEMBER : A new 
point.

W  HfETT f̂ Tcrr 
|  I ¥* W  ®PT

W t  % f^cr iretf fr :—  J

!(l) t^ n r ,  'TRT sfft <̂TfT 
fj=rm % ?rmr wmr Tra* w v ix  faq  
r̂ra- i TTf ’srtrrf 

*i«( <■ % f?Wl«f *T 5R7T?^T jff I
5*r % sN w ,
Tf, s tN r, *fr l ^ n r  % focf 
^  srw, t»ff-T tfreir *rrfr % sFrnrr i

( 2 ) fcT spt t̂<T-T *rr?T it 
5TR STR I T̂9PT?r f??PT

grf fT<FffT*T it ^
fr  |  sw ^ f f f e
fawf, f w ,  fc-^WTT^fe*
firm WU tr^o jfo^o^ f firm

5nrRi^ ■3,fw  
IR K  V XJ( fT%5T fŵTT
'3w  1 Tfrti v fx  ’R? errf #  T iff;

dTH>t ^TTW f^TT iTPSi'
ftr*w v r f f s r f * ^  *r> ^<r ?psr 
w  fftff •sta*? »rV s p  spT 
'Siirc'f firm ^  *r TRW *r ^ ^ 7  fasr
w i  ^*r ^ f m s m
<n fcram ^ r f j f r  *fr w w  a

( 3) 'n r^ fr  % f r̂ir 
fo rrr *rr *r'r w re -»fra *f ir f w

% f a t *  tT̂ r ^prrr q - ,^
? f k  qtar jprre | ^ r * r  ^  s m > r
«N? ®PT n'̂ T ?WTI“
r̂n? 1

MR. DEPUTY-SPEAKER : 
Please conclude.

SHRI ASHFAQ HUSSAIN : [ 
will take only one minute more.

( 4) ^  ^  
f & T f  ^ r ^ r f c f f  q r  f a r r f  % f w  
^ f r  T ^ r ^ ;p fr  4 ; jfin 5rV ^ 1%

T T  W W  ir ffn *T
r- Cs >

y'i‘ 1̂ 'J fw , =t"H ?nr ^ r
?̂RT ^  crnffJT i t  ^|W 1

« ' e «  if =1S"iT «Tf ^^TinT

I  I

( 5) ft-*i ?f fq-q lRn<il T̂f
’ Ic tt f^ Jir i u f r j i t i  % Tsrirf 
it  m <  s^rtrrs^r ^ ir^ r ir

" CN

% ^  1

( 6) 'P’T ^TfT
97% ^ 14'< ^  f K T̂JT 15 ^ .
% 20 TfJT wi irrr^ f f t
^  I

?ri%< 5r, #  w  ^  i t  
?rq^fr rr^rtfT ^ r  ^TM r ^  f% 

m X  ql'tiC
TTTTnSR Sfrf | ' JTSfiT 5pf rflf^r ^rr
KTTT srp tt I  m ^?r^i qrfern c" 
% ^  v  frger q̂ P srrar-nRrcff
ITRT W  «Tk ?TEKrsnifi ?f JX. 

% f%rcr u ^:
ig G X T  ^rPvcr 1 ^ r r r  ir 

f w t f  ^  y t T ^ f  V i  «JT 
?TTf*TfT «fif3f(r | ^  vr«?T % ?ff«T 
t  PTT̂ fr ^ 7<r7 %frr ^ i
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O***  ̂ ^  VA«̂j

«i>lj  *̂1̂3  *Ĵ5 *$
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ĵ£H-i  <£ jj-! is-.X**a. ** .̂u £ 

*. cr»&&Sa. a*! - £ u^3**

iyp *&*4y&lyt *$  \£f~» yS  )&l

& >1̂1 <*-&* »f ĵĵ -i-V t/ U>̂*
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cTHjU  jjf <̂a. ĴU
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MR.  DEPUTY-SPEAKER : 
Please come to your last point.

SHRI ASHFAQ HUSSAIN : I 
am speaking on handloom, Sir .

MR.  DEPUTY-SPEAKER : 
So many Members have already 
spoken on handloom. You are only 
adding to that.

AN  HON. MEMBER :  A
new point.
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MR.  DEPUTY-SPEAKER  : 
Please conclude.

SHRI ASHFAQ HUSSAIN : I 
will take only one minute more.
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■ lJ*A

SHRI R.Y. GHORPADE ( Bel- 
Jary) : Sir, I rise  to support the 
Demands for Grants of the Ministry 
of Commerce. While some of my 
friends on the Opposition benches, 
as usual, have been critical of the 
Ministry  and  its  performance, 
and while constructive criticism is 
always welcome in the larger interest 
of making the economy viable and 
self-reliant which is the main objective 
of our Government’s planning, at the 
same time I wish some of the Mem-
bers who have been critical of the 
performance of the Ministry had 
done some introspection and a little 
more of homework also becuase what 
the Government of toady has in-
herited was an economy left in com-
plete shambles  and the finances 
in doldrums. That has been respon-
sible for the difficult situation in 
the Commerce Ministry.  . r

. >l iiiH'S

1  1 a V *: '
Sir, I must congratulate tĥ ̂ ŷ a- 

mic, energetic and progressive Com-
merce Minister for havinfj ̂teerqd the 
ship through these troubled , 
in the last one year. In fact, the results
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o f one year i tself speak volumnes and, 
as such, I would like to quote a few. 
O ur exports in respect o f tea have 
increased by 8 4% , coffee has gone 
up by 13.7% and cotton by 27% 
and crude, vegetables and meterials 
by 41%  . This is no small achieve-
ment to the credit of Commerce 
Ministry.

Sir, a little while ago my friend 
from Kerala, Prof. Kurien, was very 
vociferous about the exports and the 
role that the Commerce Ministry 
should play. But I would like to 
draw the attention of the House to 
the fact that Kerala is the only State 
in the country which sells energy to 
other States. So, it speaks volumes of 
the seriousness with which they look 
towards exports and promotion of 
exports.

Sir, I would like to quote a few 
more examples to support my con-
tentions o f the impact tiiat the Com-
merce Ministry has brought about in 
the course o f last one year. The export 
o f engineering goods has risen from 
Rs. 67’2 crores in 1968-69 to Rs. 
566*29 crores in the year 1976-77. 
The average annual growth rate 
wras 32% just before the Janata 
Government came to power. During 
the Janata regime in 1977-78 
there was a precipitate fall in the 
growth rate from 33 to 9 per cent. 
Looking at the totality o f the picture 
during 1977-78 to 1979-80, we see 
that the average annual growth rate 
o f export was eight per cent. For the 
the three previous years the average 
annual growth rate was 27 per cent. 
This totally exposes the economic 
mismanagement by the people in 
power during the Janata regime.

M R . D E P U T Y-SP E A K E R  : 
That Government has already gone. 
Qome to the present Government,

SH RI R. Y . G H O R PA D E : Sir, 
w * have to ju s tify  also what we have

done. Similarly, we have achieved 
quite a lot by Indian project contracts 
abroad in 1980.

In 1980 we took over the Govern-
ment. The project contract in this 
year was of the order o f Rs. 1961 
crores as compared to Rs. 3965 crores 
in 1980-81— a rise o f 300 per cent. 
This is no mean achievement today we 
can proudly say that we have emerg-
ed as an exporter o f finished goods 
and aslo commodities like Cement 
Plants, Textile Machinery Plants, 
Heavy Eelectricals and other turn-
key projects. We have become one 
of the biggest exporters o f Railway 
Wagons. This clearly shows that mas-
sive break-through has been achieved 
during the course o f the last one year. 
The deterioration in the balance of 
payment position was due to the 
steep hike in oil prices in the year 1980. 
Another factor was the high price 
paid to the imports of fertilizers.

M R  D E P U T Y -S P E A K E R  : 
Please conclude.

SH RI R .Y . G H O RPAD E : How 
to conclude ?

M R. D EPU TY-SPEA K ER  : I
will tell you how to conclude. Simply 
take your scat. That is all.

SH RI R. Y. G H O RPAD E : I 
would like one more important point 
to be brought to the notice of the 
House. I would like my friends in 
and outside Parliament to seriously 
ponder over the harsh reality. To put 
it in short, we are in the grip, on the 
one hand, o f an imported inflation. 
On the other hand, we have got in-
flation which is generated within the 
country for reasons which I have 
already explained. In this critical 
position which our economy is passing 
through, it is a great shame and.tra- 
gedy that our critics are taking poli-
tical advanage by whipping up agita-
t io n s  in and out of season and also in 
every sphere.
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1 [Sh-i R . Y . GhorpaieT
HavmgJinherited an economy in 

total shambles and our finances in 
doldrums, our dynamic and imagina-
tive Commerce Minister, deserves 
special congratulation for having 
pooled his wits and wisdom together 
to steer the ship of State through 
troubled waters in the year 1980-81.

M R . D E P U T Y -SP E A K E R  : 
Please conclude ; I will give you more 
chance when you speak on other 
Demands.

SH RI R . Y . G H O RPAD E "T  
There is one more important point. 
That is a matter which emanates 
from my own State. I will be failing 
in my duty to my people if  I do not 
mention that. This is about ‘Coffee’ . 
Coffee, as you know, has played a 
very vital role not only in generating 
foreign exchange but it has also mas-
sively contributed to the State Ex-
chequer by way o f Agricultural In-
come-tax.

Sir, Coffee occupies o . 09 per cent 
o f the cultivated area in my State. 
It provides 75 per cent of the State’s 
revenue from Agricultural Income- 
tax. The Indian revenue from all 
duties and taxes on exports in 1977 
was o f the order o f Rs. 228 crores. 
From coffee alone it was Rs. 60— 95 
crores or 27.6 per cent.

So, Sir, I am trying to draw the 
attention o f the hon. Minister to the 
vital role played by this vital industry. 
But unfortunately, despite this mas-
sive role played by this industry, not 
only in earning foreign exchange,. . . .

M R . D E P U T Y-SP E A K E R  :
"With Coffee, you can conclude now.

SHRI R .Y . G H O RPAD E :
Sir, I would like the hon. Minister 
to treat the coffee industry at par with 
other industries which are export- 
oriented. Today, none o f the benefit*, 
concessions given to export-oriented 
industry are given to the coffee in-
dustry and it is really very unfor-
tunate. The Prime Minister has been

very keen that we should encrourage 
the agricultural sector and this is 
very much in the agricultural sector.
I think, the hon. Minister will bear 
this in mind and show certain consi-
deration to this sector and given them 
not only concessions and other relief, 
but also exempt them from the pur-
view o f wealth tax.

It is very important that they 
are exempted from the wealth tax 
net. In this connection, I would like 
to give you a few examples of the coffee 
concerns in the State o f Karnataka. 
The tax as percentage o f gross profit 
paid by the Consolidated Coffee Ltd. 
in the Karnataka State is 63.49 and 
by Coffee Lands it is 63.57% . I f  you 
take similar figures in respect o f other 
compaines under Central Taxation, 
in respect o f T O M O , it is 31.4 6 % , 
Bombay Dyeing —• 17.48% , A C C  —  
3 5 -34%) T I S C O —  16.98% and 
so on. In view of this, kindly see the 
role played by the coffee industry.

In the end, I would like to draw 
the attention of the hon. 
Minister to one important 
fact of which he is already aware. 
It has already been agreed to in 
principle that Government would 
establish Karnataka Cardamon Cor-
poration of India. I would only 
request the hon. Minister to see that 
the Cardamon Corporation comes 
into existance as early as possible. 
The small and medium size growers 
have already suffered immensely. 
I f  this Corporation is established, 
it will go a long way to save the 
cardamom planters, and the carda-
mom industry would be able to play 
a vital role in augmenting the foreign 
exchange reserves o f this country.

(*r?3T) :

snfr ^  «ft 

w rrr , fanr % ^
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m̂r Jîff %  wrr wnfr r̂nftf

1



3$7 D.G., 1981-82—Min. MARCH 24, 1981 of Commerce 388

[gft ftnr s tvx j

y r ii  fcr #  t o  * t
TTf* *W VT *PTf£ ftWT 

^dT |  I fffFW iiftf 
W W'ftW  % srwfl 3T. jfw ?r 
^  w r f c  v rfitfW r «fr»r

jf t % I T^frr <T3T $ f t  WT 
mrr cf?ftrr snxr ■ ffr **r (ft
qn&? v(Tt srr
9WT ^ I 'J'l'PT <i^ii»i °RT

7tr«TT t t  % t o r
arHT ft? fJTT*
«n<r sptrf w  fafcfr tot  

«% 1 ^r% %<resr 3r ran ra
c  o

^ ? t  f r̂ r̂ % fiRrr*ft % *N>tferrg<fa 
|[9 % 7?r*ff % 'scsi^’t

if s s v t  f^rrf^cT to < rr |  i ^ ft
sr t r : ^r-fT w a %
<ft ^TRT f w  TO
% faq  JTR-Tf |  1 -̂T<p'f jft^-rret 
7* fa*rrc ®R % *nn?r
t o r  /* r f ^  1

? w m i  w *  5*rrt firaR f
vr 5R?rr 'Tf^rr 1 tfr.tft.snnS.
"ft ^TRT 3 TT'?<lff I  ^ $ 7  g?r 
r̂ k w z : ^r ^ csrfiran ft^ f

v t  « fr * r r  ^nrf^q. i 'rntft te r
w n w  |  1 *r. t f r .m f .r i
f s r ^ r  f̂r sfipR, ?n <fra %  tftw  t c  
* p t  ^-T f ^ r f ^  fo  f^^rr^f

?rr»r i
w r  5  ̂ v 'ctt ^ 1

TH E M INISTER OF COM- 
M £RG £ AND STEEL AND 
MINES (SHRI PRANAB MUKH- 
ERJEE) : Mr. Deputy-Speakcr, Sir 
I  am grateful to the hon. Members 
who have made their observations 
while participating in the Demand 
for Grants concerning the Ministry 
of Commerce.

Sir, this is the first in the  series 
of the current year. I  do appreciate 
the anxiety of the hon. M embers 
when they look at the figure 
particularly to the gap on ou r 
trade account, which is staggering 
and ’he concern which they expressed 
in regard to the performance of 
export.

Sir, as I mentioned while 
replying to the debate on the floor 
of this House last year export 
performance depends on the gen* 
eral health of the economy. As a 
member has correctly pointed out, 
afterall if something is being pro-
duced, then it is the responsibility 
of the salesman to sell it. And the 
role of the Comm-rce Minister 
is that of the salesman to sell the 
products of the country outside 
m the world. Therefore, if the 
production apparatus within do-
mestic economy is not geared up 
naturally it will have its effect on 
the Export.

Secondly, Sir, the question 
which we shall have to take into 
account is what approach should 
we have ? Unfortunately, the idea 
was permitted to be injected into 
the system that we must have 
sufficient to export. We must have 
exportable surplus. Here the point 
I would like to mention is this. 
In  the Indian economy, and in the 
context in which we are living to-day, 
with such a huge population and a 
very big market with capacity to 
absorb, the concept of exportable 
surplus is not perhaps very rele-
vant. We have to produce, to meet 
our demand. At the same time, a 
part of it must be ear-marked for 
export. Otherwise, if we want to 
point out that after meeting the 
domestic demand fully, we can 
export whatever surplus is left, 
I would say that we have not reached 
that stage in the Indian economy. 
Therefore, export must be a con-
scious effort, and we must manage 
the demand and supply in such a
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manner, and control our economy 
in such a fashion that we are in a 
position to keep our presence felt 
in the export market. At the same 
time, we can go on meeting our 
demand more and more.

I would first like to explain 
one point to the hon. Members, as 
most of them have drawn their 
conclusions from the figures which 
we have quoted in the Annual 
Report, and which have been 
quoted in the Economic Survey. 
Unfortunately, the system of our 
information collection and data 
processing is a little erroneous. The 
figure which we projected there, 
relate to the period upto Septem-
ber. And as the hon. Members 
are well aware, not only was the 
year 1979-80 a very bad year from 
the economic point of view ; but 
even up to the first sixmonths of 
the calendar year and the first four 
months of the financial year, upto 
July 1980, the position was extre-
mely bad. Therefore, if I quote 
the latest figures which I have, 
I think the hon. Members should 
come to this conclusion, viz. keeping 
in mind the picture depicted in the 
Economic Survey on the basis 
of the information which was made 
available earlier, and the figures 
which we have now, the picture 
is not so gloomy. The totality is 
this : if we take into account the 
figures from April to January, or 
April to December, in a large num-
ber of items in respect of cases 
both where our exports have in-
creased, and where our exports 
have decreased in 1979-80 the total 
export was for Rs. 3700.99 crores ; 
and that was the figure on the basis 
of which I made the prqjection of 
our export targets for the current 
year. Ultimately, this figure of 
Rs. 3700.99 crores reached the figure 
of Rs. 6400 odd crores— Rs. 6426 
crores or Rs. 6427 crores. 
That is the ultimate figure, which

was our export performance for 
1979-80.

Compared to that, this year's 
figure for the same period in those 
items— both in cases where exports 
have increased, and cases where 
they have decreased— comes to Rs.
4261.08 crores. And the growth 
is 15.1%. On that basis, we are 
optimistic that it will be 
possible for us to - reach the 
export target figure which we have 
fixed, viz. Rs. 7100 crores.

Let us look at the movement of 
the various commodities. In tea 
there has been a growth of 8.3% 
in coffee, of 40.4% ; in tobacco—  
unmanufactured, of 21.7% ; in 
cashew kernels, of 37.7%  ; pro-
cessed foods, of 51.4%, and of raw 
cotton, of 250.0%.

Somebody may say : “There 
are all primary commodities or agri-
cultural commodities. What is 
your performance in respect of 
manufactured commodities 
Therefore, I am coming to some 
of the manufactured commodities. 
In cotton textiles, the growth has 
been 17.7%  ; in  jute manufac-
tures, of 34.7%, and in engineering 
goods, of 30%. These are the 
bulk commodities. The value which 
we have projected this year for 
engineering goods is roughly about 
Rs. 900 crores.

Somebody may say—-and it is 
very often pointed out “This growth 
is nothing but inflation. 
The prices have gone high ; and 
that is why you have realized more 
amounts in the form of inflated 
prices. Therefore, it does not indi-
cate the real position.” I 
would say, it is pardy true; it is not 
fully true. Where the growth is just 
about 10 t ) 12 per cent, we can take 
into account that there has b een  an
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inflationary reflection in the volume 
of growth; but where the growth is 
more than 20 to 25 per cent for 30 per-
cent, if  we say that it is just because in 
terms o f value, perhaps it would not be 
correct to come to that conclusion. Here 
I have got some figures where I can 
indicate that there has been some 
growth in respect o f volume also and 
there too I will take a few agricultural 
commodities, a few manufacturing 
commodities. For instance, take the 
jute manufacturers. I am taking the 
figures from April to October. In
1979-80, it was 236.30 thousand ton-
nes; for the same priod, in 1980-81, 
it is 242.4 thousand tonnes. In terms 
of value it has gone up from Rs. 
143.36 crores toRs. 193.51 crores. In 

terms of tea, it was 117.32 million 
kgs. in 1979.80; in 1980-81, it is 
119.95 million kgs. I n respect of coffee 
it was 49.65 thousand tonnes in 1979- 
80; in 1980-81, it is 17.34 thousand 
tonnes. Therefore in certain commodi-
ties, in respect of both volume and 
value, there has been an upward 
trend, but, at the same time, keeping 
an eye on our requirement and on the 
international scenario, I would not 
say that our performance is 
quite satisfactory. What I can 
say at a given situation is 
that we cannot expect to have 
perhaps the better results than what 
we have achieved during this year, 
particularly in the situation in which 
we allowed ourselves to think in terms 
o f having something to export after 
rnse’ ing the domestic demand fully 
and that concept of exportable 
surplus which we allowed, that culture 
was unfortunately injected into the 
system which stood in the way of 
vigorous export promotion.

One point is to be kept in mind 
while we are considering about ex-
port. It is easier for a manufacturer 
and a producer to sell it in the domes-
tic market because his return and pro-
fit is much more. Therefore, if  one 
gives him the option to sell it in the 
domestic market, definitely, he would 
not like to go to the international

market where the competition is stiff 
and the atmosphere is hostile, at least 
not so friendly, unless he is provided 
with some sort of incentive— the ques-
tion o f cash assistance and cash sub-
sidy.

Whether our export is highly 
subsidised or not, I will come to that 
aspect a little later. But before that I 
would like to explain the international 
situation under which we are placed 
today. Sometimes it has been poin-
ted out that very often we are rai-
sing the question o f oil. How long are 
we going to repeat that argument and 
whether we are utilizing that argument 
that the rise in the oil prices is a cover 
to our inefficiency ? This is not so. 
It is not the picture in relation to 
India alone. According to the in-
formation provided by the World 
Bank about the state o f affairs o f the 
oil importing developing countries,
I would just give you the figures 
which will indicate what is a stag-
gering figure we have, so far as our 
import bill is concerned. It is  relating 
to every oil importing country. In 
1973> the total value o f the oil import 
of oil importing developing countries 
was 7 billion U.S. dollars in 1980, 
the figure has gone up to 67 billion 
U.S. dollars— from 7 billion in 1973 
to 67 billion in 1980 over a period o f
7 years. What is the volume o f im-
port ? The volume of import in
1973 was 4-6 million barrels per day; 
and it has increased to 6.2 million bar-
rels per day. I f  we make a simple 
arithmetic, we will find that the volume 
is remaining more or less the same or 
a little improvement, but the net 
import bill has gone up from 7 billion 
U.S. dollars to 67 million U.S. 
dollars over a period of 7 years. 
And what is the current account 
deficit ? It is not merely India. 
It is so with all oil importing 
developing countries. In 1973 the 
total current account deficit was U.S. 
dollars 6*7 billions. In 1975 from 
6 7 it went up to U.S. dollars 
39-6 and in 1980 it has gone up 
to U.S. dollars 61. Therefore, 
this is the state o f affairs.
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So far as our export earnings are 
concerned, hon. Members are fully 
aware that almost 65 per cent o f our 
total export earning;is being spent on 
importing petrol and petroleum pro-
ducts alone. Some hon. Members have 
suggested that we should make seri-
ous efforts to reduce our dependance 
on imports o f petrol. This is a matter 
which should be considered seriously. 
But if  you just look at our total volume 
o f import which is roughly 15 to 16 
million tonnes a year, and if  we have 
to reduce, which is the area for reduc-
tion? We cannot reduce on dies^lisa- 
tion o f our pump sets for irri-
gation projects; we cannot reduce 
the import o f kerosence oil to provide 
lighting facilities to 6,00,000 villages; 
we cannot reduce import o f fertilizers 
if  we want to maintain our agricultu-
ral production. W e cannot reduce on 
our necessaries so far as transport 
is concerned. You can say that we 
can reduce our consupmtion on per-
sonalised transportation. I have cal-
culated it is not even five per cent. 
And India has the go over the volume 
o f the total import order or stock 
order, compared to many other coun-
tries but so far as petrol consumption 
is concerned India has one o f the lowest 
per capita consumption of petrol and 
petroleum products. Therefore, the 
international situation and the prob-
lems o f  the developing counctries are 
not so easy and comfortable. Someone 
has asked why our shares are going 
down. It is not only our shares that are 
going down. Shares o f  any o f the 
developing countries are going down. 
And in fact, according to the Report of 
the G A T T  the Volume o f the growth 
in international trade was almost 
half compared to that o f last year. In 
1980 it is almost half compared to 
that o f 1979. And both the develo-
ping countries and the developed 
countries are having problem. 
Their problem is to restriction 
to enter into the market o f the deve-
loped countries. The developed coun-
rites have the problem of recession, 
they have the problem of demand 
constraint and inflation and the deve-
loped countries have the capabilities

and capacities to transfer their 
problems to the developing counties* 
They have the advantages, beause 
even if  you take the recycling o f petro 
dollars which comes to a huge amount 
of money it is the developed countries 
who have the advantages and rhey 
are in an advantageous position. And it 
is known to hon. Members, particula- 
raly Mr. Goel, who was making his 
observations, he is aware o f the prob-
lem. He was a Minister in this M ini-
stry itself.

In every international forum, 
be it at the U N C TA D , be it the 
U N A ID O  III at Delhi, or be it the 
Tokyo round of discussions in al-
most all international fova we 
have been trying to impress upon 
the developed countries that they 
should restructure and they must 
provide facilities to the developing 
countries in areas where they have 
developed the appropriate technology. 
We have pointed out that a develo-
ping country like India is not going 
to export sophisticated items 
like jets. W e have the comparative 
advantage in textiles, we have the 
comparative advantage in certain 
products like those where we have the 
appropriate technology where we are 
in a competitave po ition and even 
in respect of these items the market is 
restricted to us. It will be very difficult 
for the developing countries to earn 
the requisite foreign exchange not 
merely by selling their goods but 
they cannot import the necessary 
technology, they cannot import the 
necessary inputs raw material, machi-
nery and equipment which are abso-
lutely necessary for the industrial 
development o f the country. This 
battle is going on. The North- 
South dialogue has failed. The special 
session o f the U N  Assembly which 
was meant to evolve the strategy 
for the current decade could not 
materialise. But it should not be 
pointed out that we should give up 
all hopes or we should not try. We 
are making our efforts and I hope it 
will be possible for us over a period



395 D.G., 1981-82—Min. .MARCH 24, 1981 of Commerce 39

[Shri Pranab Mukherj ;e]

o f years and by sustained efforts to 
convince them and to impress this 
upon them.

Coming to the domestic situation, 
as I have already pointed out, 
keeping this huge trade gap in view, 
what type of strategy can we contemp-
late ? I do agree with certain hon. 
members when they have suggested 
that we must look at the import 
figures and secrwhether wc can reduce 
our dependence on imports in certain 
non-essential areas. So, our strategy 
would be, in cetain areas where we 
have the capacity, fullest emphasis 
should be laid on utilisation of capa-
cities which have been created. I f  
we can utilise the capacities to the 
fullest extent, it would be possible for 
us to meet our requirements to a 
considerable extent. Take the case 
of aluminium. We have the capacity 
of producing nearly 300,000 tonnes 
and our requirement at the 
present level of consumption is more 
or less the same. But unfortuately, 
last year we produced only 192,000 
tonnes. This year the production may 
be about 200,000 tonnes or a little 
more. Therefore, there is a gap of 
nearly 4100,000 tonnes and we have to 
import it. Same is the case with ce-
ment. Same is the case with steel.

Certain infrastructural constrai-
nts which stood in the way of greater 
utilisation of capacities fortunately 
have been taken care of and from 
September onwards, things have 
started improving. Particularly in 
respect o f one of my own Ministries, 
as hon. members are aware, because 
o f infrastructural constraints, we were 
not in a position to produce steel. I f  
we just look at the steel production 
figures from April to September, the 
average monthly production was 
just 300,000 tonnes. From October 
onwards, the production picked up 
and as a result it would be possible 
for us to produce more. If the constrai-
nts would have continued, this year’s 
production would have been a hun-
dred million tonnes less than that of 
last year. But because of the improve-
ment in the situation in regard to

availability o f power and availability 
o f coal, it m ay be possible for us to 
increase the production a little more 
from the level o f the last year. Same is 
the case with many other industries. 
Therefore, we do hope that it may 
be possible for us to reduce our im-
ports in certain areas where we have 
created capacity, by greater utilisa-
tion o f that capacity.

M any hon. members have poin-
ted out about edible oil and asked, 
why can’t you do it? In fact, we wanted 
to reduce the import o f edible oil. 
One hon. member quoted some figure; 
would not like to go into it. But in 
1977-78 we took a very easy position, 
as at that time there was no constraint 
of foreign exchange and we thought 
that perhaps it would be easier for us 
to import edible oil by spending some 
foreign exchange. I would not mind 
a liberalised import policy which 
can widen our production base, 
which can help rapid industrialisa-
tion. I do not mind importing sophi-
sticated technology, which we do 
not have. I do not mind importing 
critical inputs and raw materials 
which can strengthen my own pro-
duction base. But definitely we must 
have a fresh look whether, taking 
advantage of the liberalised import 
policy, we can permit the import of 
those commodities which are no 
absolutely necessary for enlarging and 
expanding the economic activities 
of the country. I can assure hon. 
members that when the new import- 
export policy would be announed, 
many of the suggestions which hon. 
members have made will be taken into 
account.

A N  H ON. M EM BER : By what 
date ?

SH RI PRAN AB M U K H E R JE E  : 
Usual date. Surely I am not going 
to make you April Fool !

Coming to the general strategy 
o f  various policy measures which have 
been taken and their impact, some 
hon. members have pointed out that 
we have given a series of concessions 
to the exporters. Sometimes it has



397 D -G > 1981^82—  CHAITRA 3, 1903 (S A K A )  Min. of Commerce 398

been pointed out that export is going 
to be a pampered child. M y submission 
is that export is not a pampered child.

Export is an absolute necessity. 
It is necessary for us to meet our debt 
services. It is necessary for us to enable 
us to import the essential raw materials, 
technology, inputs to widen our pro-
duction base. A t the same time it is 
necessary to create a situation in 
which our products are in a position 
to compete. Is our export highly 
subsidised ? V ery  often this argu-
ment is played up that you are highly 
subsidising your exports. Unfortu-
nately, sometimes, this argument is

Suoted against us particularly by 
lose countries which want to 

impose counters voiling duty. Particu-
larly in the U SA  they have been 
saying that in the Indian Parliament 
many of the Members have said that 
their exports are higly subsidised. 
I f  you just look at the volume of ex-
port and the amount which we spend 
on cash compensatory support you 
will find that it is not highly sub-
sidised. Even then we make a regular 
review. As a result o f the last ̂ year’s 
review we have reduced or abolished 
cash compensatory support in 75 
items. But we have to neutralise the 
tax element and incidence o f direct 
and indirect taxes so that our goods 
become competitive in the world 
market. We are a signatory to the 
G A T T  agreement against subsidies 
and against dumping. Therefore, the 
countries which cannot compete with 
us, will not permit our products to be 
highly subsidised. In a few cases, 
particularly in the textile case, the 
United States Government took 
this position that your textile items
were highly subsidised. W e contested
and ultimately we won the case. In
certain cases we have referred the
matter to the G A T T  and in due course,
our view point will be strengthened.
But what is needed to make our goods
competitive and to see that our goods
could find access to the foreign markets,
is to provide the necessary support to
them.

Coming to certain specific sub-
jects which the hon. Members have 
mentioned particulary in regard to 
the textile policy which we have 
announced naturally some hon. M em-
bers have made their observations. 
In regard to handloom I would not 
like to discuss anything because my 
colleague, the Minister of State, Shri 
Khursheed Alam K han, yesterday 
spelt out in detail the policies and 
programmes which we are going to 
have.

Textile is a very important sector 
not only for export purposes but also 
to meet our cloth requirement. I now 
come to the unfortunate policy 
which was adopted by the eailier 
Government in 1978. In fact, this 
morning, I was going through, the 
speech's of Mr. George Fernandes, 
who was the father of that Scheme, and 
I cared to find as to what prompted 
him to evolve that policy which put 
a blanket ban on the expansion of the 
organised sector. Then I found a very 
interesting passage about that new 
textile policy where he said that he 
would replace machine by hand. 
There is no objection. He can give 
maximum mileage to the handloom 
sector. But still there is a limit. 
I f  your total cloth requirement is
36,000 million metres by the end of 
the Fifth Five Year Plan, can any-
body say that these 36,000 million 
metres would be produced in the 
handloom sector alone ?

SH RI R A M  V IL A S  PASW AN: 
Yes.

SH RI PRAN AB M U K H E R JE E : 
No. Even if you produce it, what 
would be the cost, who will be able to 
purchase it ? I f  you subsidise it, from 
where the money will come ?Itisn o t 
going to come either from my pocket 
or from M r. Paswan's Poc ket or Mr. 
Venkataraman’s pocket W e will have 
to take it from the people and then we 
will have to subsidise one setion o f the 
economy. Therefore, in the new policy 
which I have announced have kept 
the predominant role o f  the hand-
loom sector. 40 per cent o f the growth 
is envisaged for the handloom sector
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A t the same time, I have made 

certain changes on power looms. 
Some hon. Member has pointed out 
that there should be a review ; I 
agree. We created a situation . . .

AN H ON. M EM BER : W hat
about a national wage policy for 
handloom weavers ?

SHRI PRANAB M U K H ER JEE :
I am coming to that. You cannot 
have a national wage policy in respect 
of one sector, unless you take a totally 
comprehensive view.

So far as powerloom is concerned, 
we took a peculiar position, like the 
ostrich, keeping our nose and eyes 
sunk in the sand, thinking nobody 
is seeing us, because we cannot see 
anybody. Powerloom very much 
exists, but we did not impose any 
duty. A t one point of time—  
perhaps, Shri Satish Agarwal would 
nave seen the file— even the excise 
levy was not realised from the power-
loom. Therefore, the growth of 
powerlooms was just like mushroom.

I do appreciate the stand taken 
by the earlier Government, by recog-
nising this powerloom. W hat have 
I done? I have tended the policy 
to its logical conclusion, that all the 
powerlooms which have come to 
exist should be regularised, should 
be recognised, and they should be 
brought under some sort of control. 
A t the same time, I have recognised 
the fact that at least five per cent 
growth should be permitted there.

There too we have taken into 
account that powerlooms do not 
stand in the way of expansion of 
handlooms. Therefore, in the new 
policy I have pointed out that these 
handlooms which would like to 
graduate themselves to powerlooms, 
will be given preference, and in the 
five per cent o f growth that has been 
visualized, they will be given addi-
tional looms, so far as powerlooms are 
concerned.

In respect o f the organised sector* 
unless we modernise them, it would 
not be possible for us to see that we 
can compete in export. For that we 
have to improve our quality. There-
fore, it is absolutely necessary to have 
some sort of expansion. I cannot 
permit them any blanket expansion, 
but expansion which is necessary for 
export, expansion which is necessary 
for modernisation. I f  you do not 
recognise this fact, you may have 
a particular philosophy or a particular 
ideology, but it would not ultimately 
help the economy. That is why we 
have to change the policy and make 
certain changes, which we do feel 
are absolutely necessary, in conformity 
with the objectives which we have 
before us.

Shri Goyal has very correctly 
pointed out, as some of the producing / 
countries are trying to build up better ; 
relations in respect of certain commo- ’ 
dities, why should we not try to do 
so. He has specifically mentioned 
jute and our relations with Bangla-
desh. Perhaps, he would appre-
ciate that we are very much interested 
in having better relations in respect 
of certain commodities which we 
produce, so that we can realise better 
prices through collective— I would 
not use collective bargaining, so 
I would say— collective efforts in 
the international market so that there 
will be better prices and better 
realisation. But, there too we shall 
have to keep in mind the reality. 
Just take the example of ju ‘ e. Our 
total export earnings from jute is 
roughly about five per cent. The 
export earnings of Bangladesh from 
jute is nearly 95 per cent. So, can 
there be any comparable point ? 
A t any price Bangladesh is bound to 
sell its produce. Also, Bangladesh 
will have its advantages, because 
there is no minimum price there. 
For the growers there is no minimum 
price ; for the export also there is 
no minimum price.

I cannot create a situation in 
which resources will be transferred J 
from a poor country to a rich
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country. Whatever be the neces-
sity for export earnings, whatever be 
the compulsion of export, I cannot 
create a situation when I will sell 
away my goods at a throw-away 
price and in that process, create a 
situation in which net resources will 
be transferred from a poor country to 
a rich country. So, I have fixed a 
minimum price both for growers and 
for export. Therefore, I am in a 
disadvantageous position. But, in 
spite of that, we are trying our best. 
As hon. Members are aware, we arc 
going to have a meeting of the jute- 
producing countries, where we can 
evolve some arrangment, through 
which we can operate jointly.

In respect of tea, hon. Members 
would be happy to  know that we have 
made some progress and some ad-
vance has been made in the right 
direction. Two or three meetings 
have taken place and I hope it will 
be possible for us to enter into some 
sort o f arrangement.

One thing which has got to be 
kept in mind is that the producers 
of these commodities are the least 
developed countries, or the develop-
ing countries. So, in certain com-
modities their stake is very high. 
Therefore, it will not be possible to 
have a common stand. For instance, 
somebody was saying that there should 
be control on produce of tea. 
I am in a position to control produc-
tion in tea because I can compensate 
in certain other items. Somebody 
asked that ‘you don’t produce tea 
and you don’t export more tea.’ 
I could not have accepted that 
position. Similarly, certain countries 
may have this position with the 
various levels of development and 
export R & D  mechanism. So, we 
shall have to take into account those 
factors and through that we shall 
try to evolve a mechanism through 
which we can build up better under-
standing and try to sell our products 
in a better manner.

In respect of jute and tea M r. 
Subodh Sen has made certain 
observations. M any times I have 
said that I am not quite happy with 
the performance of the Jute Corpora-
tion of India. But it is o f no use 
whipping the dead horse because the 
situation was not created by me. 
The situation was created not because 
of me, but in spite o f me. W hen I 
have had to inherit the administra-
tion and when I looked into the 
functioning o f the Jute Corporation 
of India, I found that they are loaded 
with 16 lakh bales o f jute, of which 
even one ounce they could not dispose 
of in two years, 1978 and 1979. 
Therefore, in 1980 I had to dispose 
of the accumulated old stock, and at 
the same time I had to procure a 
little bit and the procurement of the 
Jute Corporation last year was 10. 25 
lakh bales. Compared to their past 
performance, it is a little better. 
It may not be up to our satisfaction 
but compared to their past performa- 
mance, it is a little better, and they 
have been able to dispose o f 10 to 12 
lakh bales and with the arrangements 
which we have made, I hope it would 
be possible for them to dispose o f
6 to 7 lakh bales additionally, and if  
they are free from the old stock, it 
would be possible for them to go in a 
bigger way in the market in the 
coming season and they can operate 
to the tune of 20 to 25 lakh bales. 
Unless the total production is roughly 
80 to 82 lakh bales and unless they 
are in a position to have control of 
1 /3 of the total production, it would 
not be possible to give substantial 
relief to the growers whatever we 
may think of. But still I agree with 
the suggestion of the West Bengal 
Government when they suggested 
to us that they will issue certificates 
to the growers and we will purchase 
jute from the growers on die basis 
o f certificates or some sort of identity 
cards or the like which they will give, 
and we can improve that procedure.

In respect of the industry, as the 
hon. members are aware, we have 
taken control of at least 10 per cent
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of the industry by nationalising the 
sick jute mills. Sometimes sugges-
tions come stating ‘why do you take 
over the sick mills only, why not the 
healthy mills?’ I will be very glad 
to take over the healthy mills, but 
at the same time perhaps the hon. 
Members are well aware that in res-
pect of one case when some healthy 
textile mills were taken over by the 
Government, the Supreme Court had 
given the decision that even if  we 
take over straightway, we shall have 
to give the reasonable opportunity o f 
being heard to the owner of the 
company. Can you take over a 
single unit after giving the reasonable 

, chance o f being heard to the owner? 
He will dispose o f everything. But 
unfortunately this has come and we 
are confronted with a problem like 
that.

So far as the other jute mills 
are concerned as the hon. Members 
are aware, we are not permitting 
the private individuals to have the 
jute mills, we have given, rather we 
have addressed certain State Govern-
ments that we are going to have some 
new jute mills particularly in Bihar, 
Assam, Meghalaya and all those will 
be in the public sector.

SH RI C H IN T A M A N I PANI- 
G R A H I : Orissa also?

SHRI PRANAB M U KH ER JEE: 
In Orissa we are already having one.

In respect of certain commodities 
particularly, the Members from 
Kerala have expressed their views. 
Those items have also been discussed 
a  number of times. In respect of 

, rubber, perhaps the hon. Members 
. would appreciate that becuase o f 

our policy this time, rubber growers 
got a good price and the price which 
is prevailing in the market is roughly 
about Rs. 1300 to Rs. 1400. But the 
minimum support price is Rs. 825, 
and I agree with their views, but 
at the same time they shall have to 
keep in mind that i f  the total produc-
tion is 150,000 tonnes and if  the re-

quirement in the industry is 170,000 
tonnes, there must be some mechanism 
to bridge the gap.

I produce 1,70,000 tonnes. I f  
I take a decision that I am having
1.60.000 tonnes, whatever be the 
requirement, I will not import, I 
think that is not a very sound policy. 
That is why we are having a limited 
import.

Some hon. Members wanted to 
know that you have imported 10,000 
tonnes and you have allocated only
8.000 tonnes. I have got the figures. 
I have checked it up that 6,000 
tonnes have been allocated, 6,000 and 
odd tonnes have already been lifted 
and rest will be lifted. W e are 
monitoring. The situation with which 
we were confronted some time back 
will not be repeated. I am keeping 
an eye on that. I am monitoring 
the whole thing. Whatever is absolu-
tely necessary to meet the requirement 
of industry, I am going in for that. 
I am not going beyond that.

In respect of cashew nuts, the 
problem is such, practically I am 
afraid, I do not know what to do. 
The industry is suffering. I asked 
the Kerala State Corporation also 
that if  you can import, you import it. 
They have not been able to import. 
M y own Cashew Corporation has not 
been able to import. Private parties 
are in a position. But as the hon. 
Members will appreciate, both the 
Kerala Government and the Members 
of Parliament do not want the private 
parties to be permitted to import. 
I have not permitted them. As I 
have given word on the floor of the 
House, I will not permit private 
parties to impo t cashew nuts, I have 
not permitted them. But the fact 
remains most of the units cannot 
operate fully simply because it is not 
available. If anybody can suggest 
that he can bring, any public sector 
corporation can bring it may be my 
own or it may be of Kerala Govern-
ment, I am prepared to permit. Bring 
it and feed your unit.
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PROF. P. J. K URIEN : I f  the 
private parties say that they can 
import. Why not G.C.T. import from 
the sa ~ie source ?

SHRI PRAN AB M U K H ER JEE: 
It is for various obvious reasons. 
Private parties may have contacts and 
they may bring 5000 tonnes and after 
that their job is over. Your require-
ment is 1,20,000 tonnes. They bring 
from various odd sources. They 
have their own way of operation. 
You will not permit public sector 
corporation to do that.

SH RI B. K . NAIR : Kerala 
Corporation have been permitted.

SHRI PRANAB M U KH ER JEE: 
I have permitted Kerala Corporation. 
I have told them that i f  > ou can bring 
it, bring it, presuming my own public 
sector corporation is inefficient and 
they cannot do it. Almost eight 
or nine months bâ Jc I told the Kerala 
Government that I am permitting 
your own Corporation to import 
cashew if  you can do it, do it and 
feed yr ur own units. I do appreciate 
that large number of people are not 
getting jobs because raw material is 
not available.

SHRI B. K . N A IR  : They have 
complained that you are confining 
permission to non-traditional areas 
only. Is there any ban on tradition-
al areas ?

SH RI PP ANAB M U KH ERJKE: 
If they have procured from traditional 
areas or non-traditional areas we 
can consider. Whatever permission 
they wanted, I have p rmitted. It is 
r o use having a permit. It is one 
of bringing in the goods. Upto 
now they have not been able to bring 
any goods.

•It will take time where we can 
be self-sufficient in ies/,ect o f cashew 
nuts, edible oils. In respect o f edible 
oils I informed the hon. Members, 
even in the Plan document it has been

made clear that we cannot go on to 
import one million tonnes edible oil* 
from various countries and spend 
foreign exhange. 7 herefore, we must 
create situation in which we can 
produce. It is not difficult for us. 
Our growers and farmer have shown 
that they are capable o f producing. 
Hon. members will appreciate that 
in a short span o f eleven years, 1966 
to 1977 our total foodgrain production 
went up twice from 65 million tonnes 
to 127 million tonnes— only wheat 
and rice together. I am not taking 
into arcount other cereals. Therefore, 
the Indian growers and farmers are 
in a position to produce. India was 
a net importer o f foodgrains even 
in 1970. If I remember correctly in
1974 we have to import certain wheat. 
Today ' whatever it may be, India 
Food Minister and Commerce Minis-
ter can say, I am in a position to 
export one million tonnes of rice or 
foodgrain. It is possible. Therefore, 
if  we can make a break through in 
respect of food, we can make a break 
through in respect o f edible oils. 
Appropriate steps have been taken; 
Due emphasis has been laid and I 
hope it will fructify.

Certain points have been raised 
and you, Sir, will appreciate that the 
hon. Members have made their 
observations for nearly five hours and 
I cannot cover all the points which 
they have mentioned. But, at the 
same time, they should not have a 
feeling that they will not receive our 
due consideration. Whatever sugges-
tions the hon. Members have made, 
I will take them into account even 
if  I am not in a position to respond 
to them immediately, particularly, 
Mr. Nair, who is just sitting behind 
me and who raised the question of 
bonus to Rubber Board employees. 
There is one problem about the 
employees o f the commodity boards. 
We shall have to take a view in 
totality. That is why it has taken 
certain time and we shall have to 
see what we can do for them. I
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have not been able to cover many 
points and, I hope, the Members 
wiU not mind it.

W ith these words, I request the 
hon. Members to withdraw their cut 
motions and to approve the demand.

SH RI SUBODH  SEN: (Jalpai- 
guri) : Will the hon. Minister reply to 
one point ? Would he please take 
some steps to stop the machinations 
of big traders in tea trading who are 
often found to bring down the prices 
in tea auction sales thereby causing 
suffering to small and medium pro-
ducers ?

SHRI PRAN AB M U KH ER JEE: 
We have accepted the recommenda-
tions o f the Tandon Commission and 
we are monitoring. But here, I 
would like to request the hon. Member 
to impress upon his State Government, 
the State Financ Minister to see 
that they do not impose unnecessary 
levy on tea.

M R . D E PU TY-SPEA K ER  : If 
the House agrees, I shall put all the 
cut motions moved to the demands 
for grants o f thfe Ministry o f Com-
merce together.

AN  HON. M EM BER : Yes.

M R. D E P U T Y-SP E A K E R  : I 
put them togehter to the vote o f the 
House.

Cut motions Nos. 1, 3, 4, 13 to 30, ' 
33 to 90 and 98 to 132 were put and 
negatived.

M R. D EPU TY-SPEAK ER : I 
shall now put the Demands for 
Grants relating to the Ministry o f 
Commerce to vote.

The question is :

“ That the respective sums not 
exceeding the amounts on Revenue 
Account and Capital Account 
shown in the fourth coloumn of j 
the Order Paper be granted to the  
President out o f the Consolidated • 
Fund of India to complete the sums 
necessary to defray the charges 
that will come in course of payment 
during the year ending the 31st 
day of March, 1982, in r2§j5ect of 
the heads of demands entered in 
the second column thereof against 
Demand Nos. 11 to 13 relating to 
the Ministry of Commerce.”

The motions was adopted.

Demands for Grants, 19th-8a in respect o f tht Ministry o f Commerce Voted by Lok Sabha.

N o. o f N am e of 
Dem and

Am ount o f D em and for G ran t Am ount o f Dem and for G rant 
on account voted b y  the V oted by the House

House Aon 13-3-1981

Revenue
Rs.

C ap ita l
Rs.

Revenue
R s.

C ap ita l
Rs.

M IN IS T R Y  O F  C O M M E R C E

11 M in istry o f Com merce

I a Foreign T rad e and Export
Production

13 Textiles, H andloom  and
H andicrafts

32,52,000 . .  1,52,60,000

76,66,09,000 10,39,67,000 383,30,44,000 51,98,33,000

53>4°»34i000 8,40,33,000 88,01,71,000 42,01,62,000

MR. D EPU TY-SPEAK ER : The 
demands relating to the Ministry of 
Commerce are passed.

The House stands adjourned to 
reassemble tomorrow at 11 A.M. 
G M G IP N D — L-43 L S — 24-6-81— 890

18.13 h**8*

The Lok Sabha then adjourned till 

eleven o f the Clock on Wednesday, March 
25, 1^811Chaitra 4, 1903 (Saka).




